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LOK SABHA

Wedimday, Apnl 16, 1<)75/Chattrn 26, 
1807 (Saka)

T*te Lok Sabha met at Eleven of the 
Clock

[Mr Smxsfe in the Chair] 

ORAL ANSWERS TO QUESTIONS

SHRI S M BANERJEE* Sir, I had 
sent in a motion

MR SPEAKER  I am not allowing 
this It has become a daily practice I 
am not allowing you to move this, nor 
will it come on record

SHRI S M BANERJEE  ...*

MR SPEAKER Not * word of that 
will go on record You are speaking 
without my permission I am not allow­
ing anythin*.
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MR.SPEAKER: Your Quesionsays:

"if so,the names of Television
Centres where the"Television News
Department" will'besetupandthe
time by which itislikely tostart
functioning there:"
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knô whefber it has been ferpught to 
the «©Woe of the minister that there ■ 
is ĵaMdemhl® discontent araongrthe 
news telecasters of this department on, 
t%e ground that thdr duties and res­
ponsibilities arenotfixed on the basic 
of merit but done arbitrarily? If so, 
may I knowwhether there is any propo­
sal to set up any kind of independent 
evaluation .< committee which will see 
that these things are remedied ?

SHRI I. K. GUJRAL: I am not aware 
of any discontent in the TV station. It 
has not been brought to my notice. 
Who should be given what job as in 
<wery station and in any organisation 
primarily depends qn the leadership of 
the Station Director. So far as evalua­
tion of programmes is concerned, that 
is done from time to time so that over­
all toning up takes place and in that 
we do associate outsiders also.  How­
ever. I am willing to consider what my 
hon. friend has suggested.

Opening of P.C.Os. at Block Head- 
. Quartets In Maharashtra

*649- SHHI A. S. KASTUEE: <WiH 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether, the P. & T. Dgpartment- 
ment has accorded any priority to the 
opening of .PubLfc , Call Offices at the 
Block Headquarters in Maharashtra 
since the declaration of Block Efead* 
’quarters as category stations for the 
purpose of opening c£ P.C!->Os.i

(b) If so, names of the Block Head- 
'Quarters in Maharashtra where the 
P.C.Os. are not yet provided ; and

(c) » the.. reason?,. for not providing 
P.C:Os. at Block headquarters and the
. Sikdy date when P.C.Os. would be 
provided?  .  .  . ilt

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMUNICATIONS 
XSHRI JAGANNATH PAHADIA): (a) 
Amongst placesof administrative im­
portance eligible for provision  public 
■call offices  Block headquarters have 
Been included ifi the policy guidelines 

W.Wiffc1.'"Xm Pian. PC.O*.

revemje-'is
r̂ rjing

I.'
and 10* rwpccUv̂r|.

No inter-sepriority has been given 
to •• the, . ay such
stations in Maharashtra br OTher jSlates,

(bj 3Dn Mahwrasbtra, out of'22
headquarters, there is only one ___
headquarters at Saftgrampur 
Buldana where the P.C.O. is not yet 
provided.

(c)  The fc.C.O. at Sahgram̂û'ttould ' , 
not be’ provided as <he |iroposal involv­
ed a loss beyond the prescribed liihit 
of -85% of the annual recuj£ii*g expen­
diture. It is learnt that the Gram 
Panchayat is willing to, make good, the 
loss and has also 1 made a paymfeht. 
Other  formalities  fbr - executing" a; 
guarantee band are b#ng coirflp̂tsed5 
before'' taking:' 'up ■ thêorfc.  •• ■■ •.*

 ̂, Jd’,i V ;ur>1;  .!■ ..

SHRI At S: X. to0W>
how much time , the: department is* 
likely to take to provide a P.C.O. at 
Sangrampur in *Buldana District ?

: p v.

SHRI JAGA7WATH 
$000̂5 ftt»! formaiitiesr:arerjf0̂ple4jad* ■ 
it will be provided.
•  rr -rrry> ..•«?£ vsn?/i

SHRI A. S. KASTURE:? Jttay I khm» = 
whether there are any complaints about

x-‘:v $'%■ ,r?-0 -'-I  Til' T

reeê many cbfhpliix̂ ^̂ ^̂ifeSn/
exchanges T-ancfc P.GsOa|
to our notice any particular complaint,
I wiU examine

■ ):Li*■ 'Si  • ifr'SK.*a  ijik
*STf igwlWIT iT «nRf3flW  êiWI
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AtomicPower StationinGt;.;arat

"650. SHRI ARVIND M. PATEL:
Willthe Minister ofATOMICENERGY
be pleased to state:

(a) whether Government propose to
establish an Atomic Power Station in
Gujarat State to improve the condi-
tion ofpower shortage inthe State;
and

(b)ifso,the mainfeatures thereof?

THE MINISTER OFENERGY(SHRI
K. C.PANT): (a)and (b):rhe final
recommendations ofthe Site Selection
Committee inregard tothesetting up
of an atomic power station in the
Western region (which also includes
Gujarat State)areundertheconsidera-
tionofthe Government.

-~T3l~f~ ~1t0 qi{:f :3f~;;rT, ~

\illf~rfUrmm-a;;rt~~W~~ if

~~ ~~Tq.m<:~ ~~ ~

~PTif~Wr'fi ~ ~l/R ~ 'lit'f>l{

f~rfUramiT~?

~T!ifi1J\'~ll{;a :~ ~ <t>T~-
lIcfcf;lrr~ ~~ ~ ~~R~~<t>Tfrn;r

if~RtlTcf'fi<lT~ I~Rf;jf<f'fiTfrn;rif
~~c fcf;lrr ~ ~ if ~, orm<rr

~ 'fl1'fl(lql(~~~. I

~Tm:-fcrq:t:to"q'i~:~mm-aarf'iT
fu1i~~if~<t>T~WI

<flIT~~'fiT'fiT{~Prr'lit3fGrfa-~ ~

(Tlf'fiT~?

~T~ :q~q"~ :fucfrrf'W mtrfu~

3j-q;:ITf~'hlfulaT~~1\illm:<fin:~ fCfimT-

a-R~I

SHRIP. G. MAVALANKAR: Asthe
Minister knows very well,thecrisisof
power isthere all over the country,
includingin Gujarat. In GUjaratpower
can begenerated, either through con-
ventional thermal orbyatomicenergy

<,

OralAnswers s

or through hydro. Hydro-power is.
linked up with the Narmada project,
whichisnotcomingupforthelast ::;0

many years. Thermal is difficult be-
causecoalhastobetakenfromdistant
Madhya Pradesh. Therefore, setting up
..)j' anatomic power station becomes
veryimperative. Inthatcontext, mayI
know whether the Government are
giving anypriority toitsactive consi-
deration ofthe report? Because, as
far back as 1972,inreply toaletter
tothe hon. Prime Minister. thethen
Special Secretary ofthe Department of
Atomic Energy, Government of India
assured-s-I amreferring to 1972,almost
three years back-that asiteselection
committee is being set up and the
decision wouldbetaken soon. Inview
ofthefactthat nearlythree yearshave
passed, will the Government consider
thison'apriority basis,andatleastin
principle accept that the Saurashtra
region of Gujarat deserves tohave an
atomicpowerstation?

SHRI K. C. PANT: If I indicate·
anypreference atthis stage, it would
obviously prejudice a dispassionate
consideration ofthereport. So,allthat
Icansayisthat weshallconsider the·
report quickly andcometoadecision.

Some hon. Members rose.

MR.SPEAKER: Shri Sanjeevi Rao.

SHRI M. S. SANJEEVI RAO:
I wanttoknowfromthehon. Minister
what steps hehastaken regarding the
setting up ofanuclear power station
in Andhra Pradesh.

~

MR. SPEAKER: I am sorry. You.
have badly let me down.

Learning of Malayam by minorities in

Kerala

*651. SHRI K. MALLANNA: Will
the Minister of HOME AFFAIRS be
pleased tostate:

(a) whether anorder wasissued by
theState of Kerala making compulsory
forthelinguistic minorities intheState
tolearn Malyalam incase they are
Government employees;

(b) whether Kannad-speaking people
have protested against thesaidorder;
and

(c)ifso,thereaction ofCentral Gov-
ernmentthereon?

"1
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A s
M8PDY):  (fO The Cfcvernment ol 
Kerala passed orders on Slst October, 
10*4, amending the Kerala State and 
Subordinate Service Roles, 1950. Ac­
cording to the amendment, persons 
fcelttngfttg to linguistic minorities who 
take the recruitment test in a language 
other than Malayalam and ate appoint­
ed to any service, shall pass the lan­
guage test in Malayalam within a maxi- 
mum period of 4 years from the date ol 
appointment

(b) Representations have been receiv­
ed on behalf of the Kannada-speaking 
persons against the said orders and 
lequesting for its withdrawal.

(c) The State authorities have fur­
ther stated that they would be pre­
pared to discuss* genuine difficulties in 
actual implementation of the Rules with 
a view to And practical solutions

SHRI K MALLANNA  May I know 
whether this order of compulsion to 
learn the language of the State is an 
injustice to the linguistic minorities 
residing in the border areas and, if so, 
what is the reaction of the Govern­
ment ?

SHRI K BRAHMANANDA REDDY* 
It does not offend any rights, either 
constitutional or otherwise or the rights 
guaranteed  to the minorities  This 
amendment of the rules is in pursuance 
of an earlier executive order of the same 
Government, which was passed m the 
year 1966. It is not also violative of 
any safeguards guaranteed to the mino­
rities. It is also w pursuance of the 
recommendations of the Chief Minis­
ters* Conference m 1961  But, as the 
Kerala Government has rightly said, if 
there are any genuine difficulties felt, 
t̂iey are prepared to sit and talk to 
them and see that the difficulties «re 
removed.

S&RI K. MALLANNA; Many times 
this question of compelling the linguis­
tic minorities to study the State lah- 
guage fees been reported from several 

What % the policy adopted by 
thi Government so far a* this question 
is concerned*

fcBHI K, BfcAHM.|ft 
A* I law* }yihMv

(AWMDY:

* 7 t Z

Chief
some i _____________
Trtae feeling of mjiny of tfcfe —r.__ _ 
tSfd ter pttfefer functioning in ib&r 
own territory it becomes nifettfary fcr 
tile officers cut others to l̂eCMp̂r the 
regional language of tj»e St*$e. Jffneire- 
tote, it wduld be vert g$od if mm offi­
cers recruited learn in prdper tfeiwf ateo 
something of the regional languagê 
that they can serve the people better.

SHRI M  RAM GOPAL REDDY: 
These minorities axe spread over in 
other States also. May I know whether 
any protests have been received by the 
Central Government regarding  this 
compulsory learning of the State km- 
guage by the linguistic minorities?

SHRI K. BRAHMANANDA RBD&Y: 
Linguistic minorities asa in every State, 
and if any difficulty is experienced, it 
is better they bring it to the notice of 
the State Government.

i

SHRI DHAMANKAR- It is very help­
ful and necessary that the linguistic 
minorities should learn the language of 
the State but the Linguistic Minorities 
Commission’s Report recommended 10 
the State Governments the starting of 
schools for imparting education to the 
minorities m their own mother tongue. 
In spite of it, it seems that different 
Slates have not still implemented this 
recommendation. May I know whether 
the Government will issue specific 
instructions to the different State Gov­
ernments that the minorities should be 
given the opportunity to ieaxn their 
own mother tongue along with the 
language of the State?

SHRI K BRAHMANANDA REDDY.
It is the general policy of the Central 
Government that so far as the linguistic 
minorities are concerned, the children 
rhopld be taught in their own mother 
tongue, at any rate in the elementary 
stages, and it is also observed that 
tnany State  Goverhmfents have not 
been able to provide all necessary faci­
lities for the linguistic minorities to 
learn in their own mother tongttfe. 
Therefore. in sftffte cases We have 
bftatrtt this to the fcfoted t*rtice of 
tb* Chi*# Ministers, especially Whem 
tb$re are bowfer, troubles, $6  that 
the minorities do not Ww* 4#1 C0<n-

this regard and
— ------- -j  * -l. * 7wrangements taps maoe.
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gj SHRI .SAMAB GUHA: As the ques­
tion has to be viewed in a broad per­
spective, I want to  know from the 
hon. Minister whether it î a fact that 
.̂ince , îth August,  1947 the primary 
schools run by the minority communi­
ties, in the different States have been 
n̂radually  eliminated  and  pressures 
have been created to eliminate them. 
Funds are being denied by the State 
Governments. In view of this, may 1 
know whether the Central Government 
will institute a / small  committee to 
■ make a factual assessnaent about this 
progressive elimination of the minority 
schools run by the minority communi­
ties,  particularly  in  the  primary 
section ?  ,

SHRI K. BRAHMANANDA REDDY: 
It is true that complaints do come from 
several areas that the children of the 
linguistic minorities are not taught in 
their own mother tongue.  Generally 
the Commissioner for Linguistic Mino­
rities tours the different States and the 
complaints are brought to our notice, or 
he brings them to the notice of the 
State  Governments  and tries to see 
that such things are rectified.

SHRI SAMAR GUHA: My question 
has not been answered. I asked a speci­
fic question whether the Central Gov- 
,̂rnment would set up an inquiry com- 
.nifttee to go into the problems of the 
linguistic minorities ...

AN HC)N. MEMBER: A Parliamen­
tary Committee.

SHRI SAMAR GUHA: Not Parlia­
mentary Committee; any expert com­
mittee to go into the problems of the 
linguistic minorities in regard to their 
education in their mother tongue at the 
primary level. ,

SHRI K. BRAHMANANDA REDDY: 
I do not think any expert committee is 
necessary, but the Commissioner  for 
Linguistic Minorities  who is already 
looking into the matter generally will 
bestow more thought on this matter. 
Recently also, at several Zonal Council 
meetings, it has been brought to the 
specific notice of the Ministers  con­
cerned that, in their respective States, 
tlie Commissioner for Linguistic Mino­
rities should be received by the Educa­
tion Secretary or  the  Minister and 
whatever he tries to bring to the notice 
of the State Governments must be look­
ed into, and if any defects are noticed, 
they must be rectified.

SHRI  DASARATHA  DEB:  The
Minister  has  already  agreed  that, 
thouigh it is an accepted policy of the 
Government that the children belong­
ing to the linguistic minority commu­
nities are to be taught in their mother 
tongue at least upto the primary stage, 
niany of the State  Governments are 
not implementing this; whatever may 
be the difficulties they are not imple­
menting it in toto.  For many years 
even this accepted policy is not being 
executed by the  State Governments. 
This problem does not rest only with 
the State Governments.  Of cotirse, it 
is the duty of the State Governments 
to see that all the linguistic minority 
groups are  taught  in  their mother 
tongue. But if that is not implemented, 
what steps are this Government tak­
ing to see that it is executed ?

SHRI K. BRAHMANANDA REDDY; 
I'i would not be correct to say that the 
State Governments are not providing 
facilities for the children of the linguis­
tic minorities to  study in their own 
‘mother tongue.  There may be some 
lapses or defects, whatever you may 
call them. It is the duty of the Com­
missioner for Linguistic Minorities to 
bring them to their notice. At several 
Zonal  Council- meetings this fact  is 
pointedly being brought to their notice 
and request is being made to them to 
see that they do not give any scope for 
complaint.

Setting- up of a Thermal  Station in 

Karnataka

*653. SHRI K. CHIKKALINGAIAH: 
Will the Minister of ENERGY be pleas­
ed to refer to the reply given to Un­
starred Question No. 1879 on the 7th 
August, 1974 regarding setting up of 
Thermal  Plants  in  Karnataka  and 
state:

(a) whether the power system at pre­
sent in Karnataka being purely hydro­
based is ideally suited for meeting 
the peakloads ;

(b) whether the generating stations 
in Karnataka are inherently designed 
for providing capacity and the availa­
bility of such large peaking capacity 
in the system makes the location of a 
thermal station an admirable adjunct in 
view of the existence of a large num­
ber of a high load power  intensive 
industries ; and

(c) if so, the decision taken by Gov­
ernment in the matter ?
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' 7HB MINZSTm OF ENERGY <SHRI 
«. C,.PANT); (a) to (o) A statement 
is laid on the- Table ot tbe House.;
I

Statement
*»

(a)  to <(p) Hydro power stations are 
suitable for meeting both energy as 
well as peaking requirements. Hydro 
t̂atiôs pre, however, better suited for 
meeting peak loads than thermal sta­
tions. Ip Karnataka the hydro power 
. stations were designed to meet both 
the energy requirements as well as the 
peak loads. A thermal power station is 
not necessarily, required for meeting 
high load factor demands, as these could 
be equally met by hydro stations  A 
decision to locate a thermal station as 
compared to a hydel station would 
depend on the evaluation of the techno- 
economic  advantages of these  two 
sources of power. The Karnataka Elec­
tricity Board is having a feasibility 
study prepared for a 400 MW coal 
held station at Mangalore. There is, 
however no provision for the thermal 
station m tbe Fifth Five Year Plan. 
Advantage of the existing hydro capa­
city of Karnatakj, for meeting peak- 
int. loads, is being taken through the 
integrated operation  of the power 
ivstcms of the Southern States.

SHRI K. CHIKKALINGAIAH:  It
may be recalled that, during the last 
Sf'rhion of Parliament, on 7th August.
1 >74, the Minister for Energy, Shri K. 
C. Pant, had assured in reply to a 
oi»t:stion raised in regard to the need 
for a coal-based thermal station in 
Kv rnataka, that the C W P C had been 
entruŝd with the task of preparation 
of the feasibility report. I would like 
to know whether it is a fact that a 
site required near the Mangalore Port 
i- under the active consideration of the 
Government and this most suitable site, 
selected by the engineer of the C W.P.C. 
anJ the Karnataka Electricity Board, 
wtU be allotted for this purpose. Fur­
ther, 1 would like to know whether the 
feasibility report is prepared and sub­
mitted to the Planning Commission 
through the C.W.P.C.

SHUj'fc, C. PANT; The reply given 
the earlier Tftistarred Question re­

ferred by the hon. Member states 
that the Karnataka State Electricity 
Board have proposed a thermal power
* •ttattotii *t Mangalore and the* have
requested  Central  Water  and
• Fow*̂ Comrrtis«fon to prepare * preset
report.  *  i

Now, the Central Electricity Authority 
is looking into this matter ,ifed the 
particular aspects which are being con­
sidered in connection With this propo­
sal are—to give only some of the impor­
tant ones, (1) There is no coal in 
Karnataka, so the suggestion is that 
coal should come from the Bengal- 
Bihar coal fields. This is one of the 
main aspects which is being examined.
(2) The availability of potable water 
as well as water for Cooling purposes 
which is also being examined and (3)
It is also being examined whether pit­
head stations in a neighbouring State 
like Andhra may not serve the purpose 
better than to have a thermal station 
in Karnataka  All these are being 
examined and we have not yet come to 
a decision.

SHRI K. CHIKKALINGAIAH:  As 
Karnataka is also forming a Shipping 
Corporation similar to the one m Tamil 
Nadu, transportation of coal will not 
pose any difficulty. That way ev&vy 
day about 5000 tonnes of coal should be 
unloaded in Mangalore port.

Another  aspect  which  I seen
st3ted in the statement of the Minister 
is:

“A decision to locate a thermal 
station as compared to a hydel station 
would depend on the evaluation of 
the techno-economic advantages of 
these two sources of power."

We  have  already  submitted  that 
transportation of coal  by ships to 
Mangalore will not pose any problem.

Another point that is mentioned 
5n the statement is the integrated 
operation of the power system. Shall I 
take it to mean that the Govferranent 
is  actively thinking of forming a 
National Power Grid in the Southern 
States on the pattern ot the national 
water grid linking the Ganga with the 
Kaveri?

SHRI k. C. PANT: I have taken note 
of the suggestion with regard to trans­
port ot coal through coastal shipping,

So far as the other question is con­
cerned, the Southern Regional Grid is 
already in existence.  It is  betag 
strengthened aftd it is functioning well 
and already there' is an integrated 
working of Ibe hydel system ot Karna­
taka- with •&* neigbbctarixtg . systems
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MDMUt of *1̂  *»p>f * lot ot thesmal 
«*p«c*lr.
*HRI K. MAUUOmA : *1f* hydel 
proiocta pending In Karnataka we 
costly and they wfil take time for 
completion. In this context, the Karna­
taka Government and the MPa from 
Ihe Karnataka  have requested the 
Central Government to locate a thermal 
project to Mangalore. In this context, 
may I know Irons the hon. Minister 
whether it is not possible to go in for 
a thermal project at Mangalore?

SHRI K. C. PANT- It is quite pos­
sible to locate a thermal station in 
Karnataka, but all the aspects have to 
be studied before reaching a decision 
and I have indicated some of the fac­
tors which have to be studied in depth 
before arriving at a decision.

SHRI M. S. 5ANJEEVI RAO. I am 
«ure the hon Minister is aware that 
the power generated in Karnataka is 
entirely hydel power. The Minister 
might also be aware that Tamil Nadu 
is having a thermal plant at Tuticorin 
and coal is going all the way from the 
Bengal~Bihar belt  Taking cue from 
that project, he can always transport 
coal from Bengal-Bihar belt and take 
it to Mangalore to  create thermal 
power I want to know what steps he 
is taking in that direction.

SHRI K. C. PANT- If a thermal 
power station comes up m Mangalore, 
naturally coal will have to go there.

SHRI B V. NAIK: Fust of all, the 
hon. Member, Shri Mallanna, said that 
MPa from Karnataka have made a 
request for a thermal station at Manga* 
lore. I am also one of th? MPs from 
Karnataka who have not reouested for 
a thermal station* According to a note 
circulated by onr colleague Mr. Shrikan- 
taiah the Minister lor Power in Karna­
taka here the outlay will be Rs. 42 
cmres. May I know from the Minister 
lor Ebergy whether he has calculated 
the comparative coals per unit of pro* 
doction of ejectrkjity o£ hydel power 
arid also what is proposed, namely, • 
thermal electrical feneration and whe­
ther it *oukl not he fat the fitness of 
things to finance the economically 
feasible project namely, the Kaltoidfai 
project, which.at present is suffering 
Jto want of fundi, a* m have been told

ys£jy
basis of eomfMûve priittiae?

SHRI K. C. P̂ Nf: Comparison of 
cost depends upon size of the plant 
and location and ôher feetors. You 
cannot compare hyde! wttt* tfcermal 
rtatiop except to say that generally 
hydel power is cheaper (Sum thermal 
power. I agree that food̂ bg project 
should act suffer lor want Of funds. 
They should be completed as qu*cfc|y 
as possible. At the same time there 
have to be power-projects in the pipe­
line which could come up from tune 
to time so that the power requirements 
of the States are taken care of.

SHRI M. RAM GOPAL REDDY- I 
want to know from the Minister why 
the Minister should not make efforts to 
have artificial rains in the catchment 
Areas and why the Minister should not 
arrange for cutting down the heights of 
Western Ghats to attract the rain- 
'beanng clouds to plaiins and have 
more rains?

MR SPEAKER. It is not Minister’s 
department, it is in God’s portfolio I

SHRI K. C. PANT: I would like to 
tell the hon, Member that one attempt 
was made to create artificial ram in 
Rihand catchment area some years 
back but that was not so very success­
ful. I just wanted to tell him about 
this.

SHRI S, M BANERJEE: Arising out 
of the supplementary I want to put 
a question. Rihand is situated in UP. 
Which is facing a severe power crisis.

MR, SPEAKER: Mention does not 
mean that you should put a cmestion.

SHRI S. M. BANERJEE: Is any 
step taken by the Central Government 
to over-come the power sfeoipM in 
UP.? He has mentioned hbppt Rihand 
power station which is siftt&ted i& U.P. 
I wot&l like to put tfĉqpeitioh*

m. SPSBAiqpR: <»• is ft nation 
about Kartwrtak* only. touMwrt the 
word Riband M  does not change the 
scope of fho wieittoa.
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l'urebaaeof MacbiJaerybyM/s. Maruti
Ltd.

"'656.SHRI JYOTIRMOY BOSU:
Willthe Minister ofINDUSTRY AND
CIVIL SUPPLIES bepleased torefer
if) thereply given to Unstarred Ques-
tion No. 2980on 12th March, 1975
regarding Machinery in Maruti Car
Factory, Gurgaon and state:

(a) the names, addresses and full
particulars ofthedealersinthecountry
from whom Mys. Maruti Ltd.haspur-
chased machinery etc.;

(b)full details of such purchases
including value ofeach category of
purchase;

.' (c) main line of business ofthe
dealers from whom such purchases
havebeen made;

(d)whether someofthosedealers are
alsoimporters of machinery; and

(e)ifso,the facts thereof?

THE MINISTER OFSTATEINTHE
:vIINISTRY OF INDUSTRY AND
CIVIL SUPPLIES (SHRI A. C.
GEORGE): (a)to(e) Government does
not collect nor isany industrial unit
required tofurnish detailed information
wlth regard to machines purchased
locally. Government has, as such, no
information.

SHRI JYOTIRMOY BOSU: Sir, I
have already given a notice under
Direction 115 alleging that the hon.
Minister, Shri A. C. George had mis-
ledthe Houseinthe matter ofgiving
information on Maruti's importation of
industrial hardware.

Inthat context, may Iaskthe hon.
Minister totelluscorrectly andtruth-
fully whether itisafactthatregarding
alimited company of Ring Road, Laj-
pat Nagar, Delhiandalsoof41-!/2, Vir
Savarkar Road, Prabha Devi, Bombay,
there was an arrangement between
Maruti andthesaidcompany tohand
overthe import documents toanother
company of Home Street, Bombay for
clearing such imported hardware and
whether Government isaware ofthis
fact ornot. Iamnowinpossession of
the full documentary evidence.

THE MINISTER OFINDUSTRY AND
CIVIL SUPPLIES (SHRI T. A.PAl).
Sofar as weknow,thelicence under
which the Maruticame into existence
was on a condition that the design
would beindigenous and no imports
would beallowed. The Ministry has
notbeenaskedforimports; nor have
we permitted any imports. If such
allegations are made, Iamunable to
verifythemandgivetheinformations.

SHRI JYOTIRMOY BOSU: My
question has notbeenanswered.

MR. SPEAKER: How doesit arise
from this? The Minister has replied
tothe question.

SHRI JYOTIRMOY BOSU: There
isinformation that Maruti usedindus-
trial hardware as dummy. I have
giveninformation abouttwofirms-one
having anofficein Delhiandtheother
at Bombay. Iamnotgivingthenames
just.nowbut Ishall givethat indue
course. Iamasking the hon. Minister
whether 'it isafact that the import
documents were handed over tothe
firmat HomeStreet, Bombay whilethe
,DE'lhifirm cleared the consignment
through their dummy office. That is
howtheconsignments to Maruti Limit-
ed at Gurgaon came by Black and
Berg andthecargo arrived in August
H173at Bombay.

Isthat correct or not? Becareful.
Ihave gotallthe documents.

SHRI T. A. PAl: Sofar asI am
concerned, whatever be my relations
with Government and the particular
company, Ican furnish the informa-
tion. What an individual party does
outside. howamIexpected tofurnish
mformation ifthe hon. Member wants
me to furnish the information?

MR.SPEAKER: Please donot make
it:J.debate. Askastraight question. I
think hehas given hisanswer.

SHRIJYOTIRMOY BOSU: There is
noshadow ofdoubt.Iamallegingthat
although the import licences were not
givenandtaken inthenameof Maruti,
the dummy firmsusedthat forimpor-
tation ofindustrial hardware solelyfor
the use of Maruti Ltd. That is how
theyhoodwink. Icangiveevidence on
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MR, SPBAX&Sfoi Ttwsre w no <*uestioh 
ot taking responsibility The Question 
asked i$ replied to by him  If there 
is anything else, that Is a different 
matter.

SHRI JYQTIRMOY BOSU  They 
are fully in the know how to bypass 
the rules and laws  They used the 
industrial hardware as dummy

ME SPEAKER, This cannot arise 
out of this

SHRI JYOTIRMOY BOSU  They 
used this as dummy They cannot tres­
pass the conditions m letter or m 
spirit.

SHRI T A PAI  So far as I am 
concerned, I strongly deny the allega­
tion that we have done anything wrong 
in helping the Maruti to get anything 
imported But, I am unable to answer 
every allegation because 't looks as if 
wo can furnish any information that 
is called for

SHRI JYOTIRMOY BOSU  I am 
sure the Minister is misleading the 
House

SHRI R S PANDEY  M-ay I know 
when is Maruti car coming m the 
mrrket ’ I have read about it m the 
newspapers

MR SPEAKER That docs not arise 
out of this

SHRI R S PANDEY  May I know 
when is it coming ’

fawr: arm m

aromrft  fro" «rr far mwft wc
% ft wm fft ft  fa

an% <** 3r fr tot

ft wpft  $ i tfsfr 3ft 
% awn >

SHRI T*t A. PAI:  An industrial 
licence 1$ tivian to a company  Who 
manages  itftoo *esig«& and who tmm,
# Ss not toy affair. I am unable ‘to 
fitrofeh such information.
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> w4 *
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*r 's t̂ sr*fte  fw *ptt f ?  «prr 
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*«ft *1  ̂  ̂ STt % W 3RTP* t?

the Minister of information
AND BROADCASTING {SHRI I K 
GUJRALj Sir, first of all I would like 
to strongly refute the implied allega­
tion of the hon  Member regarding 
governmental policy Sir so far as the 
position regarding Programme Execu­
tives is concerned it has been decided 
that 50 per cent of the Programme 
Executives would be selected directly 
by U.P.S C and the remaining 50 per 
cent through promotion by D P C These 
rules have been approved  by the 
Department of Personnel and also by 
thfc concerned departments In ’this con­
nection i may say that *oxtty recently 
a selection has taken place and fortu­
nately flieUPSC has selected a num­
ber of people from various area; and 
languages which were not represented 
In All India Radio before.

llllW wil J BflBWT 

WTOT StlwW  |P I

xtitm  *r$ $,  tff wr *pr

Skt afrita  ̂  tit,  m m

tim m % m m  * *nwî f»r tr

i ,

SHRI I K GUJRAL. For Class II 
promotions UPJ5C representative as 
a matter of rule was not associated but 
the D P C which was constituted inter­
nally associated somebody from out-
* de For Class I promotions U P S C 
Member is associated

«ft atTWp? f*m: s?n*r

«n f«F  sflnrnT % tit ̂ iwc

f<*af ̂rr% i,  5fr ?r xrŝ p$ q̂rr- 

%*£& #  fsr?T%  mwr ^

|tT f sf̂r  wht %  ftr f aftr

^ tit ispMfbr rrsfsrnr *r

r̂rfiw

n̂rr r̂*r <nc  ̂ m *n% t
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| \  srtt  srsBTT vt sr̂crw
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%t  k  *0$ ̂  11 f̂r

*trt̂ titf&R % srrf

3HTT 3frt*ft, ?ft   ̂ % TTf9Fr fmt

wiw t

BHRI S. M BANERJEE. Sir, the 
hon. Minister has said that the service 
fttoaitioos ol these m&txm* are 
fiiover̂ed by the rules whifth have beea
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to. Minister wtotbe* the fctt Intfia 
Mto employees are Central Goven* 
mettt employees or Corporation emplo- 
yeee ? Whprt axe they T Whenever ser­
vice rales are made applicable, they 
say that they ate Centra) Government 
employees. When it comes to the ques­
tion of salary, they are not Government 
•employees. 1 would like to know, when 
is a final decision going to be taken 
ebout the service conditions of these 
employees ’ I would like to know whe­
ther they are Central Government em­
ployees or Corporation employees’

SHRI I K GUJRAL* I may say that 
all the programme executives in the All 
India Radio are Government servants

SHRI S M BAHBRJEE  Only pro­
gramme  executives.  What  about 
ethers?

SHRI SAMAR GUHA  Sir, I was 
trying to draw the attention of the 
hon Minister several times about this 
promotion matter I am glad to know 
that at least promotions to the extent 
of 50% will be made on the basis of 
the recommendation of the UPSC 
What about the other 50% 0 This 
departmental  promotion  depends 
mainly on the confidential reports on 
the performance of the officers in diffe­
rent stations I have also brought to 
the notice of the hon Minister that in 
ênding such confidential reports, sub­
jective factors are introduced  Even 
good officers are not always Riven 
*cod certificates by their superiors That 
creates a problem. This has created pro­
blems in many other cases to which also 
I have drawn the attention of the hon 
Minister. I would like to know from the 
hon. Minister whether this dependence 
*oh the confidential reports by station 
directors will be done away with and 
some other independent method will 
be introduced so that subjective factors 
iti Hie matter of promotions may not 
interfere with the merit of any candi­
date?

SHRI 1.1C GUJRAL* My hon, friend 
has opened a very much broader issue, 
regarding the confidential reports  X 
share Jjnost 4* his observation*. I do 
leel pk% a iftofji sdentiflc system is 
ŝeeded fpr mmxm* of m  tttrfer- 
fiance of the offices pat only In All

s
unfortunately, up till now, no afterae* 
tive system has been devised. We go on 
following *h» «pme cwftdantkl wort 
system. I hope a more scientific system 
will be introduced aoon. 1 «* toW, 4he 
concerned Ministry is giving attention 
to this.

*65*.
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nfrfWHrf M̂RU WmTlfl ft IsRr W

Wflr  *ft ̂ Nrmf. «rc $ *$f $,

SHRI HAMENfcRA SINGH BANERA: 
Sip, X would like to know from tbe hon. 
Minister whether it is a fact that 
usually emergency is proclaimed when 
tnere is a threat ot external aggression 
or a civil war ? Is it proper to anticU 
pate external aggression and to cry 
wolf so as to empower the Government 
to continue the emergency ?

Secondly, I want to know whether 
it is a tact that Government are find­
ing it very difficult to rule under the 
ordinary laws and, therefore, they want 
to arfcn themselves with these extraordi­
nary emergency laws which amounts to 
dictatorship in the garb of democracy?

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMAN ANDA REDDY); 
Under article 352(3) of the Constitution, 
a Proclamation of Emergency can be 
made even before the actual occur- 
xence of war or aggression.

SHRI JYOTIRMOY BOSU- Then do 
5t once again.

SHRI INDRAJIT GUPTA : Nobody is 
questioning the power under the Con- 
miration.

SHRI SAMAR GUHA: What of the 
other provisions of the Constitution ?

SHRI K. ftRAHMAtfAHDA REDDY: 
The security requirements of the cootu 
try at the present juncture require that 
the emergency should continue.

SHRI HAMENDRA SINGH BANERA: 
He has answered very vaguely. Nobody 
is going to digest the way he has 
Answered my question. The entire 
nation is concerned about these extra­
ordinary laws and the way the Govern­
ment are using these emergency powers 
against political leaders etc. I want to 
know whether in a state of economic 
i difficulties there Is any provision in our 
Ctonstituttoa to impose emergency.

!jSSL JgCTjKfBegp 71»» , *” 7̂*

OF PLANNING

and minister or sconce and
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): My colleague has already 
answered this question that today we 
do  see  a  threat to  the  country 
(interruptions).

SHRI SUMAR GUHA: What is the 
threat ?

MR. SPEAKER:  Kindly sit down 
Let me listen.

AN HON. MEMBER* What is this 
threat ?

ft
SHRI JYOTIRMOY BOSU: There is 
a limit to saying untruth.

SHRIMATI INDIRA GANDHI: Any­
body who has followed international 
trends and developments in our neigh­
bourhood and has noted the build-up 
of military arsenals...

SHRI JOTIRMO Y BOSU:  Which
one ? Which country ?...

MR. SPEAKER: I am not allowing 
you. Please sit down.

SHRIMATI INDIRA GANDHI: It is 
Government’s responsibility to be pre­
pared tor any contingency and likely 
danger. I am sure the Opposition 
would be the first to blame us if we 
were to relax in our vigilance in this 
matter.

SHRI SAMAR GUHA: Why don't 
you hold a secret session ? Let us know 
about the nature ot the threat.

MR. SPEAKER: There is no time 
left now.

m m w m

t?
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MR. SPEAKER:  Please sit down. 
The question hour is over already.

SHRI JYOTIRMOY BOSU: We must 
he allowed to ask question.

MR. SPEAKER: Look at tfce dock.

$HRI JYOTIRMOY BOStT: On many 
occasions, we have gone past 14 O’clock 
. wit* questions &xerrv#ttotu\»
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When human liberties whm fauman 
.liven are involved, you are so ca»e- 
less.. , (interruption*). It Is moat un­
fortunate.

MR. SPEAKER: It is already two 
mmutes past'the Question Hour. You 
cannot treat the House like this.

SHRI JYOTIRMOY BOSU: I want 
to make one submission. I am told the 
House was arbitrarily adjourned yes­
terday after the Prime Minister made 
a statement saying that Morarji Desai’s 
last was ‘unjustified and constituted an 
a rational form of political pressure'.

MR. SPEAKER: You have not got 
my permission to raise this matter.

, SHRI JYOTIRMOY BOSU: I would 
take only one minute. The Emergency 
was declared on 3 December 1971 and 
it was stated that a grave emergency 
existed whereby the .security of India 
was threatened by external aggression. 
„That was the specific reason why Emer­
gency was declarê* Almost four years 
have passed. Where is the threat of 
external aggression?

MR. SPEAKER: Order, order. I am 
#iot allowing it I am not allowing you.

(Interruptions)

MR. SPEAKER:  You should give 
intimation to me. You do not listen to 
'the bell; you go on speaking without my 
permission.

(Interruption*)

i

t ‘WRITTEN  ANSWERS  TO  QUES­
TIONS

Nuclear Medicines Programme

*052. SHRI C. K. CHANDRAPPAN: 
Wall the Minister of ATOMIC ENERGY 
be pleased to state:

(a)  whether the Department of Atomic 
Energy has drawn up a nuclear medi- 
"dtaes programme and also large scale 
 ̂production of radio-pharmaceuticals;

Hr*
’  (b) if so, the broad outlines thereof I

i.’w v a B
OF ELECTRONICS, ttt&SttER W  
SPACE. MINISTER. Of- PLANNING 
AND MINISTER OF SCIENCE AND 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): <a>YfeS,Sir.  .

(b)  The Bhabha Atomic Research 
Centre has, as a part of its nuclear 
medicine programme, set up a Radiation 
Medicine Centre at Bombay for re*- 
search and development work, diagnosis 
and therapy and training of physicians 
and technologists. The know-how for 
the production of 67 radiopharmaceu- 
ticals including 36 injections, 25 orals 
and 6 inwitro products has so far been 
developed.  Of  these,  35  radio­
pharmaceuticals are now on the regular 
production list of B.A.R.C. and are 
being supplied to more than 100 medical 
users in the country.

Issue of Work Permits to people coming 
to Bombay

*654.  SHRI  NAWAL  KISHORE
SHARMA: Will the Minister of HOME 
AFFAIRS be pleased to state:

*a> whether it is a fact that the 
Maharashtra Government have appoint­
ed a committee to examine the possi­
bility of issuing work permits to people 
rcming into Bombay through the intro­
duction  of  short  duration  work 
permits;

(b) if so, the particulars thereof and 
whether Government have agreed to 
such a proposal of the State Govern­
ment ; and

(c) the reaction of Government as 
well as the reaction of general public 
in this regard?

THE MINISTER OF HOME AF­
FAIRS: (SHRI K.' BRAHMANANDA 
REDDY): (a) and (b) According to 
information received from the Govern­
ment of Maharashtra, no Committee 
as such has been appointed by them 
to explore possibility of regulating 
entry of people into Bombay through 
introduction of short duration work 
permfcs. however, an Informal working 
group consisting of officers of the Social
Welfare Department. ftar*
poration of Greater Bombay and. Police 
Department has been asked to review
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in depth question* relating to anti­
beggary measures for the city of Bom­
bay. The working group has been 
asl$o4 to assess the magnitude of influx 
of people from outside into the Bombay 
City, the speio-economie problems such 
influx creates, the feasibility of mea­
sures for preventing influx of criminals 
into the city and steps necessary to 
h*<h t genuine job sctkers including 
-questions regarding issue of work per­
mits for new entrants to Bombay City 
The working group has not yet sub­
mitted any report

(c) In considering al! such problems, 
constitutional guarantees and obliga­
tions as. well as the need to strengthen 
the foi oes of national integration based 
the concept of common citizenship 

would rr quire to be fully kept in view

Allotment of Cement to M.P

*655 SHRI G C DIXIT  Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state

ia) the amount of cement allotted to 
Madhya Pradesh during each quarter 
•of 1974 and from which factories

(b) whether negligible quantity of 
'tement produced in Madhya Pradesh 
was allotted to that state, and

<c) the basis of factory wise allot­
ment of cement *

THE MINISTER OF STATE IN THE 
MINISTRY  OP ' INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B  P 
MAURYA)  <a) A statement is laid on 
the Table of the House [Placed in 
library See No LT-9444/75]

(h) Out of the total allocation of 4 35 
lakh tonnes made to Madhya Pradesh 
in 1074 against ‘State Quota’, a quantity 
of 404 lakh tonnes was allocated on 
cement factories located within Madhya 
Pradesh Only a small quantity of 0 31 
lakhs was allocated on factories outside 
th» State on account t>f nearness of 
these factories to certain  areas of 
Madhya Ptadeah.

(c) Factorŷrise allotment of cement 
Is made after taking tot© account (i) 
the production capacity* 00 the dls- 
tmm at  eoftsujraing area ttom the 
ftfitoxy; and flU) the ifcarketing *o*»

Manufacture of Auxiliaries by Blunt
Heavy Electrical*, Limited, $hopal

*657 SHR RAJDEO SINGH* Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state

<n) whether a major process in the 
manufacture of auxiliaries for giant 
Turbine Generators  particularly for 
nuclear  power  stations,  has  been 
"ucressfully established for the first 
time m India by the Bharat Heavy 
Electricals Limited, Bhopal,
/
fb) whether the process termed as 

' irternal, bcre TIG welding process 
ftr tube to tube-piate joints of Heat
i xchanger” will to a great extent elimi­
nate the country’s dependence on im­
ports of high pressure feed water hea­
ters, and other similar sophisticated 
equipment, and

(c)  if so whether Government are 
considering to reward the designers, 
f ibricators and manufacturers in recog­
nition of their brilliant a< hievement ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  C 
GEORGE)  (a) and <b) Yes, Sir

(c)  This is an instance of successful 
Hboorptfon  of  foreign  technology 
through (the work of certain ̂ clini­
cians who were m fact specially sent 
to the works of our collaborators for 
necessary training As no now process 
has been developed by any designer or 
technician on his own, the question of 
any reward being given would not 
arise.

Generation of power In Power Plants

♦660 SHRI DHAMANKAR Will the 
Minister of ENERGY be pleased to 
state

(a)  whether worth while progress has 
vet to be achieved in streamlining 
power plants;

<b) if so, the reasons therefor

(c) the steps taken to step up sub­
stantially  generation  of power and 
sharing of the restricted supply, and

(d) the steps taken for rationalisation 
Of tariffs, quicker collection of bills, 
speedier MOfltfuction of new projects

gteater standardisation of adminis­
trative methods ?
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THE MENISTiJR OF ENERGY (SHHI 
K. C. PANT); (a) to (d) The Confer­
ence of Power Ministers held in July, 
19 /4 reviewed the power supply position 
in the country and suggested various 
short-term and long-term measures to 
improve the power availability. Some 
of the major recommendations made by 
the Conference related to maximising 
generation from the existing thermal 
power stations, expeditious construc­
tion of power projects and restructuring 
of the electricity supply industry. As a 
sequel to these decisions the following 
steps have been taken to maximise 
generation from the thermal power 
stationŝ:

1. Procurement and stocking  of 
spares in adequate quantity;

2 Rationalisation of movement of 
coal  to  the  different  power

*  stations  through  appropriate 
linkages of collieries to power 
stations  to  ensure  adequate 
supplies of coal of consistent 
quality to match the design re­
quirements of the boilers;

3. Close monitoring of operation 
and  maintenance  of  thermal 
stations;

4. Training of Operation and Main­
tenance personnel;

5. Expeditious construction of inter­
state transmission lines of ade­
quate capacities to enable inte­
grated operation of the power 
systems;

& Bettering awl staggering of loads 
to the extent possible and neces­
sary in an effort to flatten the 
load curves as this enables the 
thermal  generation  units  to 
operate at a uniformly high load 
factor and fuller use of the 
available energy;

7. Formulation of a programme to 
modernise  maintenance proce­
dures, and improvei the manage­
ment of thermal power stations.

Further a Standing Committee with 
representatives from Central Electricity 
Authority, Department of Coal, Bharat 
Heavy EleeMcals LWL, instrumentation 
Ltd.* Kota, Electricity Boards has been 
set up to fec«$» a continuous cfceek on 
the performance ol  various unite 
ah4k take pro  ̂corrective 
action as and wwjs neeemŵy.

There has been an increase of tbout 
im in generation fw>m ttttifttrta power 
stations (including generation frten new 
stations commissioned during the year> 
during April, 1874 to Matfefe 1075 as 
compared to the corretpond&g period 
last year as a result of concerted efforts 
m*de by the Ministry of Energy, the 
Central Electricity Authority and the- 
«ttate Electricity Boards.

The following steps have been taken 
to expedite construction of the pro­
jects :

< 3) Introduction of effective monitor­
ing of projects under construc­
tion with a view to anticipate 
and  remove  difficulties  and 
bottlenecks,

(b) Allocation  of scarce materials 
like steel, cement,  explosives, 
gases etc. in adequate quantities 
and in time on priority next only 
to Defence.

(c) Ensuring timely availability of 
equipment.

(d) Standarlsation  of  layout  and 
equipment  in  thermal  power 
stations.

(e Improved investigation and pre­
paration of detailed project re­
ports for Hydel and Thermal 
Projects.

As a result of the above measures 
1720 MW of new generation capacity 
has been added during  1W4-75
as against only 4*6 MW during 1873*74,

The following steps have been decid­
ed upon for restructuring the Btectdctty 
Supply industry and these stops a#e in 
the process of implementation:

Hr Reorganisation and revitalisation 
of the Central Eieetrtctty Autho­
rity; '

(ii) Prefessionaliaation <* the Manage-* 
raent of State Boards,
so as to improve their capability 
OI implementing projects;

(iil) Betting up of Companies for Im­
plementing power project* in the 
Central Seeto*; and t 

< i  *  *
fiv>S€©a*attott of generate

mat* wal ot tsiBMflB6i*iloB̂iali<‘
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The Stole meetriclty Boards are res­
ponsibly lotr axing up the tariffs to 
different consumers (under Section 49) 
ol the Electricity (Supply) Act, 1948 
and the Boards are fixing up the tariffs 
taking into consideration the nature ot 
supply and the purpose of utilisation. 
The question of quicker collection of 
bills, was discussed in the Conference 
of the Chairmen,  State Electricity 
Boards wh<*n a number ot concrete sug­
gestions to secure the objectives were 
made.  These suggestions have been 
communicated to the various State elec­
tricity Boards for consideration and 
implementation. Some of the Electri­
city Boards have reported that they 
are implementing these suggestions, by 
and large.

Guide lines for the rationing of the 
available power in situations of shor­
tage have been evolved and communi­
cated to the State Governments/State 
Electricity Boards for implementation 
with due regard to local circumstances 
uni priorities.

Concern regarding attack on Chief 
Justice ef India

*661 SHRI P. M. MEHTA:
SHRI R. V. SWAMINATHAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Union Government are 
viewing with great concern the recent 
bid of, assassination on the Chief Jus­
tice of India;

(b) if so, whether it is a second 
occasion of an attack on a high ranking 
person since the assassination of the 
late Railway Minister In Bihar;

(c) whether there is some conspiracy 
that such explosions and assassination 
bids will create tension and disorder in 
ilie country;

(d) if so, whether it has been found 
that some fbreign countries are very 
active in helping to create such situa­
tion; «nd

(a)  whether any concrete steps are 
balmt AwMrirtftHWfcd with the M b

S e  «fc» State Governments to
incidents; and if so, m  

otftitaee thewaf?

$4H

THE MINISTER OF STATE IN THE 
MINISTRY OT  HOME  AFFAIRS. 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARUAMEN- 
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b) Yes Sir.

(c) and (d) The investigations into 
the cases registered in connection with 
the Samastipur bomb explosion and the 
throwing ot hand-grenades at the Chief 
Justice of India are in progress. The 
Government are awaiting the results of 
investigations.

/
<e) The Government keep in touch 
with the State Governments who are 
primarily responsible for law and order 
for maintaining necessary vigilance.

Annual Flan for Karnataka for 1375-76

*662. SHRI B. V. NAIK: Will the 
Minister of PLANNING be pleased te­
state :

(a)  whether the annual plan of Kar­
nataka State for the year 1975-76 has 
been approved;

<b) if so, when; and

{c) what is the outlay by the Centre 
and the State, respectively, therein?

THE MINISTER OF STATE IN THE? 
MINISTRY  OF  PLANNING  (SHRI 
VtDYA CHARAN SHUKLA): (a) to (c) 
Tbe Planing Commission has approved 
an outlay of Rs. 139 crores.for tb* 
Karnataka Annual Plan 1975-76. This 
Plan is to be financed from Central 
assistance tot Rs. 35.46 crores and 
State's own resources of Rs. 103.54 
crores Approval has been conveyed on 
3rd April 1975.

Production In Neyveli Lignite Project

•663. SHRI  P.  VBNKATASUB- 
BA1AH; Will the Minister of ENERGY 
be pleased to state:

(a) whether Government have taken 
a decision to allot substantial amount 
to Neyveli Lignite Project to boost up 
its production,;

(b) the percentage of its production 
rtiatad to its rated capacity;

(e)  the expected Increase in the rated 
capacity and production after utilisation 
«£ tike amount allotted; and

(d) whether this project is inclining 
tob&vf Josses and if mt the reasons 
far allotting more funds t
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K C. PANT): («) A capital investment 
ot Rs. 87 crores, at I9T4-0B prices id 
proposed to be made In the NeyveU 
U«ttite Project for procurement of min- 
in* equipment to increase the produc­
tion of lignite to a level ot 65 lakhs 
tonnes per year. This Is in addition to 
Rs. 11.62 crores sanctioned in 1973 to 
increase the production of lignite to 45 
lakh tonnes per year.

(b)  The percentage of production dur­
ing 1974-75 in the various units of the 
Neyveli Lignite Corporation, related to 
the rated capacity was as below:

Unit  Rated Produc-  Percen
Capacity tion  tage utj.

during hsation 
1974-75  of

capacity

Lignite Mine  .36 00  29-43  81.75
(lakh tonnes)

Power Station  3,6*5  2,021  66 81
(Million units)

Fertiliser Plant 1,52,000  37,840  24 90
(tonnes)

Leco plant  . 3,27,000  18,179  5*56
(toones)

<c) The rated capacity and the pro* 
duqtion from the lignite mine are ex­
pected to ultimately increase to 65 lakh 
tonnes per year in 1980-81 from the 
present level of 38 lakh tonnes of attain­
able capacity and 29.43 lakh tpnnes of 
actual production.

(d)  Yes, Sir. The main reasons for 
heavy losses in the project are under­
utilisation ot the production capacity 
in the industrial units of the Corpora* 
turn and also high cost of production of 
urea due to technological defects in the 
Fertiliser Plant

The additional investment in the 
Corporation is necessary to increase the 
lignite production to a level of 65 lakh 
t/wnac oer year and 'to enable the 
downstream units to work to capacity.

Printing  Sate Prtee in Lebels/Pack- 
ings of Cosmetics

•0*4. SHBI RAM PRAKASH: Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES b*
<a) whether $m manufactures are 
re<w4red to ptm sate Price on the

label* or packings of Coera&cs as Is 
done in the ease sit dnigs; and

(b) if not, the reasons thereof ?

ja s m r's m r m
CIVIL  SUPPLIES  (SHBI  A.  C 
GEORGE): (a) Mo Sir.

(b)  Drugs ab an essential commodity, 
Hcnce in exercise of the powers under 
Section 3 of file Essential Commodities 
Act, the Drugs (Prices Control) Order 
requires that retail prices should be dis­
played on the labels of containers of 
drugs. Similar provision has not been 
made in respect of cosmetics since it is 
not an essential commodity. Govern­
ment, however, are considering propo­
sals for legislation in the interest of 
consumer protection to ensure condi­
tions of packaging of commodities m 
general, providing for mandatory indi­
cations regarding weights, price, date 
of manufacture, etc. in appropriate 
cases.

Memoranda submitted to the President 
about charges against late Shri L. N. 

Mfeshra

*665. SHR MADHU LIMAYE: Will 
the PRIME MINISTER be pleased to 
state:

(a) whether it is & fact that a memo* 
randum signed by one Marxist and one 
Socialist Member of Lok Sabha in 
regard to the charges against the late 
Shri L. N. MIshra was submitted to 
President Girl in 1973;

(b) whether the aforementioned Socia­
list Member of Lok Sabha also sub­
mitted three additional memoranda to 
the President dated 20th March, 6th 
April and 6th June, 1974 on the charges 
against the same Minister;

(c) if so, the details of these four 
memoranda;

(d) whether an inquiry was held into 
these charges; and

<e) it so, the results of the tawdry?

THE MINISTER OP STATE W THE 
MINISTRY OP  HOME  ASTAIK3,
BiapABaiwry

m m   WBtKXRM®,  TM*
„  or

........ (shri oST m m m m
and <b) tefc Sir. ,
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(c) The allegation* related to alleged 
irregularities committed by the late 
Shri Mishra in the discharge of his 
official duties.

(d) and (e) The comments of the late 
Shri 3- N. Mishra on the allegations in 
tbt first three communications were 
under examination at the time ot his 
tragic murder.

tack of data as handicap is Pluming

*666. SHRI Y. ESWARA REDDY: 
"Will the Minister ol PLANNING be 
pleased to state:

(a) whether lack of adequate data on 
social aspects of life like education, un­
employment and  population growth 
have always proved a handicap in the 
planning process;

(b) if so, whether Government have 
collected statistics in this regard; and

(c) if so, the details thereof?

THE MINISTER OP STATE IN THE 
MINISTRY  OP PLANNING  (SHRI 
VIDHYA CHARAN SHUKLA): (a) and 
(b) Government are aware of the defi­
ciencies in tHe available data pertaining 
to the areas referred to and are there­
fore continuously taking steps to im­
prove the adequacy, quality and timeli­
ness of the data needed for purposes 
t>f planning in these sectors.

(c)  A statement is laid on the Table 
of the House.

Statement

The present state of availability of 
data in different social aspects is as 
follows:

1.  Education :

The main sources ot educational sta­
tistics can be broadly listed as follows:

(1) population census;

fii) reports of the Ministry of Edu­
cation and State Departments ot 
Education, reports of the Univer­
sity Qrents Commission, Univer­
sities* research instiiutions, etc.

Ail &*$* edtie»tiois& surveys.
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The major deficiencies of the data 
are the following:

(a) Time4ag.—Some of the major 
publications  on  educational 
Statistics appear with a consider­
able time-lag as evident from the 
following information:

Latest
available
for the 
year

1. Education in India  .  . 1967-68

2.  education in Universities in
India................................... 1966-67

3. Provisional Statisticson Educa­
tion in States.  .  .  , 1969*70

4. Progress of education of Sche­
duled Castes and Scheduled 
Tribes................................... 1968-69

*5. University  Development  in
India : Baticfacts and figures 1970-71

(b) Lack of dote.—There are no 
comprehensive data yet available 
on non-formal education, flow of 
students, average daily atten­
dance unrecognised institutions, 
private expenditure on educa­
tion, etc.

Various steps have been taken to 
improve quality and timely availabi­
lity of data. The Ministry of Education 
has evolved a new scheme for collec­
tion of educational statistics on com­
plete  enumeration-ctimr-sample  basis. 
Periodic themeoriented studies are also 
proposed to be carried out to collect 
information on specific problems parti­
cularly those which have implications 
for the formulation of educational deve­
lopment plans. An Advisory Committee 
on educational statistics has been set 
up for the purpose of improvement of 
educational statistics.

2.  Uhemploymxwt:

The sources of information on un­
employment are (i) the decennial cen­
sus, (ii) the live register statistics of 
the employment exchanges and <«0 
various rounds of the Nationŝ Sample 
Survey (NSS).
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In India, the real problem is of' 
under-eraployment, Because of seasonal 
fluctuations in the Intensity ol employ­
ment and partial attachment to the 
latysur market of a sizeable proportion 
of rural households, there has been 
difficulty in arriving at a precise mea­
sure of unemployment at any given 
point of time. But the problem has 
been receiving attention  and expert 
committees have gone into this. As 
recommended by the Committee of ex­
perts on employment estimates (Dant- 
wala Committee), a full-fledged survey 
has been carried out in the 27th round 
of NSS during 1972-73 and the data 
are being processed. It is expected to 
throw up information which will enable 
to form a view about the lines of 
analysis, concepts and definitions to be 
used for assessing meaningfully the 
unemployment/underemployment situa­
tion.

3. Population,  Health  &  Family

Planning:

The decennial census gives sex-age 
distribution of population cross-classi- 
fied by regions and other relevant 
demographic factors, at intervals of ten 
years, along with some particulars of 
migration. The demographic sample 
surveys, particularly the Sample Regis­
tration System (SRS) and the National 
Sample Survey, give data on current 
ibirth and death rates as also on 
migration.

While the available population statis­
tics are considered generally adequate 
lor planning purposes, there are some 
gaps in health statistics. The informa­
tion regarding the large number of 
cases handled by private doctors is not 
available regularly. As regards vital 
rates, despite legal compulsions, report­
ing of vital events is not quite satis­
factory. On account of the many orga­
nisational and practical problems, the 
SltS is yet to be implemented uni- 
formally effectively in all the States. 
Data on vital rates are available from 
the HISS for several years <1961<<67) but 
they do not give state-wise information 
and are «!#> somewhat outdated.

Various efltorts are being made to 
Improve the stvailabflity of data* though 
the improvement may be perceptible 
oniyover a ptttiod et time.

4. Social Wnrm!

By and large, data availability has 
not proved to be a major handicap in 
the social welfare sector, However* 
there are certain areas like the aoeiatty 
and physically handicapped persons, 
where reliable data are lacking on all 
India basis on account ot administra­
tive and operational difficulties.  This, 
lacuna has been recognised and efforts 
are being made to compile relevant 
statistic information  to  the extent 
possible.

Beeline in output et Coal

•667 SHRI  M.  RAM  GOPAL 
REDDY:

SHRIMATI PARVATHI KRI- 
SHNAN:

Will the Minister of ENERGY be 
pleased to state:

(a> whether output of coking coal has 
of late declined ; and

(b) if so, the reasons therefor?

THE MINISTER OF ENERGY (SHRI 
K C PANT)  (a) No, Sir The output 
during 1974-75 was more than that 
during 1973-74.

(b) Does not arise.

Allocation ot Ball Wagons lor trans­
port Goal to Kiln Sites

6278.  SHRI N. E HORO: Will the 
Minister of ENERGY be pleased to 
state;

(&) whether Government's attention 
has been drawn to a news-item in the 
'Financial Express’ dated the! 14th 
February, 1975 that the All India Bricks 
Manufacturers’ Association has sought 
intervention of the Centre (Energy and 
Steel Ministry) to scrap the low prio­
rity accorded to the bricks and tile 
industry in the'allocation of rail wagon* 
for transporting coal to kiln sites and

(b) if so, the reaction ot 'Government 
thereto?

THE WPUT* MINISTER 3H THE 
MINISTRY  OF  23TOGY  (PHQF. 
SIPDHESHWAR PRASAD): W md
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end Cement Industry are given higher 
priority by the Railways in the move­
ment of coal in view ot their relative 
importance. However, irrespective of 
the priorities certain minimum number 
of w»gmiL*xe already being allotted 
tor tfcejipk and Tile industry by the 
Baitwajflr

Cement Factory in J & K, Himachal 
Pradesh, Haryana, and Punjab

6279.  PROF. NARAIN CHAND PARA- 
SHAR; Will the Minister of INDUS­
TRY AND CIVIL SUPPLIES be pleased

to state whether any proposal for set­
ting up cement factories in J.&K., 
Himachal Pradesh, Haryana and Punjab 
has since been sanctioned by Govern* 
.ment in view of acute shortage ot 
cement?

THE MINISTER OP STATE IN THH 
MINSTRY OF INDUSTRY AND CIVIL 
SUPPLIES (SHRI B. P. MAURY A): 
The following schemes have been ap­
proved for setting up additional caps* 
city for the manufacture of cement in 
the States of J. & K., Himachal Era* 
desh, Haryana and Punjab:

Naw of the party Location Capacity 
Lakh tonne

1. J. & K. Minerals Ltd.......................................Ba#holi(J&K)

2. J. & K. Minerals Ltd...................................Khrew (J. & K.)

3. Hfmachal Pra<lcih Miners} & Industrial Dev. SaraIoti(H.P.)
Corpn. Ltd.

4. C;m:?t Corporation ot India Ltd.

5  Tae \no;iated Cement Companies Ltd.

6. J. .K Synthetics Ltd.

Rajban (Paonta) (H. P.)  .

Bhupendra (Haryana) (Ex­
pansion)

Lûîa/Bhâindâ Punjab)

2*00

1 04 

2Q0

2 00 
3 00

1 26

Control of Nationalised Textile Mills in
Tamil Nadu by State Government

6280. DR. H. P SHARMA: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government of Tamil 
Nadu are pressing their claim to secure 
the management control of the nationa­
lised textile mills in their State, and not 
tc hand it over to the Corporation to 
be set up under the recent Act of 
Parliament by the National Textile Cor­
poration ;

(b) if so, the grounds adduced by 
the State Government for retention of 
their control over these mills; and

<c) Government's decision on the 
(Most

tm Mwmm or state in the
..........m  OF INDUSTRY ANP

mmm <mm %  p.

nationalised textile mills in Tamil Nadu 
have since been transferred to the 
National Textile Corporation (Tamil 
Nadu and Pondicherry) Limited, a sub­
sidiary of the National Textile Corpo­
ration Limited.

(b) and (c) Do not arise.

Shifting of Offices ef Assistant Salt 
Commissioner to Orissa

6281. SHRI SHYAM SUNDER MOHA- 
PATRA- Will the Minister ot INDUS­
TRY AND CIVIL SUPPLIES be pleas­
ed to state:

(a) whether Government propose to 
riiift the offices of Assistant Salt Com­
missioner to Orissa in accordance with 
the demand of State Government; and

(b) if not, the reasons therefor ?

* sssre w g s-js
civil  Supplies  ($«ri b. p.
MAURYA): (a) and (b) In the year
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1972, the Government ol Orissa had 
requested that the office ol the Assis­
tant Salt Commissioner, Calcutta might 
be shifted to Orissa. As the Assistant 
Balt Commissioner, Calcutta has to 
attend to the manifold problems ol 
distribution ol salt to the entire North 
Eastern Region, including West Bengal, 
Irom Calcutta Port, it was decided in 
the interest ol effective distribution ol 
salt in that Region not to shift the 
Office ol Assistant Salt Commissioner 
from Calcutta. In the recent months, 
the State Government have suggested 
the creation ol a separate post ol Assis­
tant Salt Commissioner lor Orissa 
Government have neither lound it 
possible nor necessary to create  a 
separate post in the current financial 
situation. The State Government have 
been informed that the Assistant Salt* 
Commissioner, Calcutta will attend to 
the problems ol Orissa as expeditiously 
as possible.

Licences and Permission letters to 
Cigarette Manufacturing Companies

e282. SHRI NANUBHAI N. PATEL: 
Will the Minister ol INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) how many industrial licences, no 
objection letters, COB licences, permis­
sion letters etc. were approved to the 
Cigarette  manulacturing  companies 
with more than 26 per cent foreign 
Shareholding during the last three 
years; and

(b) particulars ol the companies, com-
panywise ?  ,

THE MINISTER OP STATE IN THE 
MINISTRY  OP  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURY A): (a) No industrial licences/, 
permission letter etc. lor the manufac­
ture ol Cigarettes were approved to the 
Cigarette  Manufacturing  Companies 
having more than 26 per cent foreign 
share-holding during last three years.

(b) Does not arise.

<$ecl»*otogy Development Council for 
ntectrottks

6283.  SHRI  RAMACHANDRAN 
KADANNAPPALI: Will the Minister 
ol ELECTRONICS be pleased to state :

(a)  whether the Technology Develop­
ment Council for Electronics consists at 
91 members with 0 Committees ol $ 
members each } and

, * (b) if so, the functions of these Com­
mittees and the purpose for maintain­
ing such Committees of large sizes ?

THE PRIME MINISTER, MINISTER
* OP ATOMIC ENERGY, MIBgtfTER OP 
ELECTRONICS AND M MKR OP 
SPACE.  MEMBER  OF nWNNING 
AND  MINISTER OP SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) The Technology Deve­
lopment Council (TDC) set up by the 
Electronics Commission consists ol 9 
members. The Council has set up 6 
Working Groups in the areas of Mate­
rials and Components, Consumer Elec­
tronics, Computers Controls and Indus­
trial Electronics, Radars and Navigation 
Systems, Communications and Broad­
casting and Electro-mechanical Com­
ponents and Equipment. There are in 
all 42 Members m all the Six Working 
Groups. In addition there is a Chair­
man for each Group who is a member 
of TDC, and a Secretary who is a 
scientist Irom the Information Planning 
ana Analysis Group of the Electronics 
Commission.

(b)  The broad function of the Techno­
logy Development  Council  and  its 
Working Groups is to identify existing 
gaps in the Technology indigenously 
available and to help formulate mean­
ingful research projects in suitable 
institutions which can be funded by the 
Electronics Commission. It does this in 
+he context of plans approved by the 
Planning Commission for the develop­
ment ol electronics in the country; the 
estimated production ol various cate­
gories ol electronic items (materials, 
components, equipment and systems) as 
a function of time; plans for import 
substitution; infrastructure that already 
' exists (institutions, scientists and their 
interests and capabilities, equipment 
etc.)—so that with minimum investment, 
and where necessary through judicious 
impdrt of know-how, the technology 
needed for rapid sell-reliant growth is 
made available. It also advises the Com­
mission in various other matters relating 
to tbe preparation ol Annual Plans for 
Technology Development programmes 
lor development ol technical Man­
power etc. In view of the highly specia­
lised nature of the Electronics Industry 
and rapid technological changes that 
charcateriae It .and the fact that it is 
on their advice that fairly large invest, 
meats art made in technology develop­
ment, it fe eofttttdftfed that the stee ot 
the Council and the Working Gwatfa
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is not unreasonably large.  Complete 
information on the tcopv, composition 
and activities of the TDC has been 
given in the Annual Report of the 
Department of Electronics for 1973-74 
(Section 10.3—10.7 and Appendix III).
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Use of Language In Judgement of High 
Courts

6285. SHftI S. D. SOM ASUND ARAM: 
Will the Minister of HOME AFFAIRS 
be Pleased to refer to the reply given 
to tJnstarred Question No. 1346 on the 
20th November, 1974 regarding use of 
English language in Supreme Court 
and High Courts and state:

(a) the names of States where judg­
ments are delivered in the High Courts 
in Hindi alone. Hindi and English both, 
English alone and the respective State 
official languages; and

(b) whether the Tamil Nadu Govern­
ment has approached Centre for using 
its, State language in the High Court for 
which the Centre has not agreed and 
if so, the reasons therefor ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS,  . 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): (a) 
Sfo&e of the High Courts is delivering 
its judgments ottl? in Hindi or any of 
til* State effideI languages. The High 
Courts of Allahabad, Patna, Madhya 
Pradesh and Rajasthan ire free to use

both Hindi and English in their judg­
ments, though most of the Judgments, 
at present, are being delivered in En­
glish only. The remaining High Courts 
are  delivering  their judgments  in 
English alone.

(b)  The Tamil Nadu Government has 
not approached the Central Govern­
ment for obtaining the consent of the 
President for authorising the use of the 
State official language in its High Court. 
The question of not agreeing to the 
proposal of the State Government, 
tnerefore, does not arise.

Utilisation of waste material  (

6286.  SHRI D. P. JADEJA: WiU the 
Minister of PLANNING be pleased to 
state:

(a)  whether the research and develop­
ment projects and follow up industria­
lisation suggested by the Draft Science 
and Technology Plan for utilising waste 
material are implemented  and

Cb) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKLA): (a) and
(b)  Detailed project proposals have 
been prepared in some of the specific 
areas like the Gobar Gas Plans, Fly- 
ash, Steel Slags. Algae, Miniral Waste, 
etc. included in the Sector on “Utiliza­
tion and Recycling of Waste’* of the 
Draft Science and Technology Plan 
(Vols. I & II 1974-79) which was placed 
on the Table of the House on 26th 
March, X974. In addition to these, the 
following nine  national coordinated 
projects have been formulated for the 
utilization of the waste materials in 
top-priority areas:

1. Rice Husk,

2. Steel slags,
3. Mineral wastages,

4. Furfural  from  agricultural 
wastes.

5* Utilization of cellulosic materials 
ms a source of protein,

6. Composting of organic wastes 
into manure.

7. Chemical processing of orgamc 
waste into manure.

8. Agricultural wastes for board 
making and production of indus­
trial chemicals, and

9. Utilisation of slaughter house 
wastes/by-products.
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Various Ministries, Agendas, institu­
tions, etc. are involved in these pro­
jects and action is being initiated tor 
implementation thereof.

Coca Cola Export Corporation

6287.  SHRI BHALJIBHAI PARMAR; 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the original equity of Coca Cola 
Export Corporation end the year in 
which it was formed;

(b) whether any equity was brought 
irom abroad subsequently and if so, 
details thereof; and

(c) the present paid-up capital of tbe 
corporation and its composition, the 
total reserves built up by this company 
in the country at present; details of 
imported raw materials utilised, the re­
mittances sent abroad, exports and 
reserves built up and equity formed 
during tbe last 3 years?

THE MNISTER OF INDUSTRY AND 
CIVIL SUPPLIES {SHRI T. A. PAI):
(a) to (c) The Coca Cola Export Cor­
poration in India is a branch of the 
American company, and the question 
<of their having any paid up or equity 
capital in India does not arise. The 
capital employed by the Indian Branch 
-of the Corporation is however esti­
mated at approximately Rs. 4.9 crores 
as on 31-12-1973. The figures of im­
ports of raw materials, exports and 
remittances by the Indian Branch dur­
ing the last three years are as under:

Im>on«of  Exports Remitta.
of raw nc«
materials  (Rs. in 

lakhs)

1972  . 15-43 184-88 1) 68

1973  . 24*32 241*15 100 66

1974  . 8*06 130-54 116 86

Science & Technology Plan for West 
Bengal

6288.  DR, RANEN SEN: Will the 
Minister of PLANNING be pleased to 
state:

(a)  whether financial assistance will 
be made available by the National

48

Committee o» Science and Technology 
to West Bengal lor Sts Rs. 180 crores 
Science and Technology Plan; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PLANNING  (SHRI 
VIDYA CHARAN SHUKLA); (a) and
(b) The National Committee on Science
& Technology is an advisory body and 
not a funding agency. The outlays for 
Science antj Technology Plans prepared 
by the State Governments would essen­
tially have to be met from the State 
budgets. However, a number of pro­
blems identified in such plans are in 
line with the programmes being under­
taken in the central sector and efforts 
are being made to avoid unnecessary 
duplication and, wherever feasible, to 
get such programmes implemented by 
integrating them with the correspond­
ing central sector programmes.

Of the total outlay of Rs. 150 crores 
envisaged in the Science and Techno­
logy Plan for West Bengal, an estimated 
Rs. 80 crores pertain to ihstitutions 
under the Central Government, located 
m the state. Science and Technology 
programmes of such institutions are 
covered under the Science and Techno­
logy Plan of the Central Sector. The 
remaining outlay of Rs. 70 crores relate 
to programmes in the State Sector. 
Actual  allocation  of  funds  would 
depend upon availability of resources.

Issue of Licence for Industrial Projects 
in Assam, Nagaland, Manipur, Arana* 

chal and Mizoram

6289.  SHRI ROBIN KAKOTI: Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) tbe specific items of Industrial pro­
jects in Assam, Meghalaya, Nagaland, 
Manipur, Union Territories of Aruna- 
thal and Mizoram for which licences 
hafve been issued by the Centre during 
1072-73* 1873-74 and upto the end of 
December, 1874; and

(b) whether Government have any 
information that some ot the above 
licences were sold to some other par­
ties and if so, the steps taken against 
such offenders t

ABRIL 16, 1975  < WtiHH A«Wtrs
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THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURY A): (a) 32 industrial licences 
and 33 letters of intent were granted 
for setting up industries in Assam, 
Manipur, Meghalaya and Nagaland. 
These relate to Metallurgical Industries, 
Electrical Equipment, Transportation, 
Chemicals (other than Fertilizers), Tex­
tiles, Paper & Pulp including paper 
products, Food Processing Industries, 
Cement & Gypsum Products and Timber 

Products. No licence or letter of intent, 
was granted to Arrunachal and Mizo­
ram during this period.

(b) No, Sir.
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Grant of Pension to Freedom Fighters

6291.  SHRI SAKTI KUMAR SAR- 
KAR: WiU the Minister of HOME 
AFFAIRS be pleased to state:

(a) the number of persons who re­
ceived political pension from West Ben­
gal and North Eastern region States 
up-to-date district-wise;

(b) the number of applications at 
present under consideration in this 

regard; and

(c) the action taken on the applica­
tions with ‘false' certificate and names 
of persons involved in such cases ?

THE DEPUTY MINISTER IN THE 

MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b) 
The information is given in the state­
ment attached.

(c)  The pension has been suspended 
in the case of S/Shri Minaram Raj 
Kanwar  s/o  late  Dhaneswar  Raj 

Kanwar, Aruna Raj Kanwar s/o late 
Jogeshwar Raj Kanwar and Someshwar 
Borah s/o late Santi Ram Borah from 
Assam who are alleged to have given 
false Information. Further necessary 
action is being taken in consultation 
with the State Government.
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Stattmmt

Name of the State Name of the District
Number of 
person* who 
h*ve bean 
sanctioned 
pension

Number of 
person* whose 
case* are 
pending for
fcratu of 
evidttMw

West Bengal . Mtdnapore , 2354 2200

Calcutta ► 3738 1360

24-Parganas . 2166 1223

Howrah 690 513

W. Dmajpur  . 112 247

Furulia 349 71

Nadia - 530 634

Murshidabad 215 122

Hooghly . 730 665

Mai da . 105 54

Gooch Behar . 83 72

Birbhum . 192 137

Darjeeling 126 52

Jalpaiguri 229 201

Burdwan . . 435 406

Bankura • 337 283

Total 12394 8240

Attain * . Caehar 2078 280

Sibasagar . 511 6)1

Nowgong . . 370 214

Da;rang *, 49 115

Lakhimpur 38 73

Katnrup . * 25 113

Goalpai a . 21 31

Gauhati . . 8 2a

Dibrugarh * 4 *9

Total 3104 I486

Tripura . Tripura . 615 m

Meghalaya * 68 26

Manipur  ; * 91 466

Mitoram  . t  ’ 4

Nagaland • 3 1#,
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Defective AppreraSs love* by 8IA

0292. SHRI K. S. CHAVDA:  WtU 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

/ (a) whether approvals issued by the 
Secretariat for Industrial Approvals are 
mostly defective in the sense that in 
the letter of intent some conditions are 
omitted and some presented in vague 
way and sometimes the articles applied 
for are not fully reflected;

(b) number of cases in which such a 
situation has arisen; name of the com­
pany and details of discrepancies

(c) the use of having approvals issued 
through S.LA. in a time-bound pro­
gramme when they have no meaning
the entrepreneur, as sometimes it 

takes about six months to a year to 
rectify the discrepancies; and

<d) whether Government have any 
proposal under consideration to give 
the work of issuing approvals .to the 
administrative Ministry to avoid dis­
crepancies and bring m efficiency in 
further production by new entrepre­
neurs?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MURYA): (a) No, Sir.

(b) and (c) Do not arise.

(d) No, Sir.

Recording of Coca Cola with D.G.TJD.

$293. SHE SOMCHAND SOLANKI: 
Will ,the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a)  whether Coca Cola is recorded 
with D.G.T.D., if so, the details thereof;

fb) under what rules of the Industries 
(Development end Regulation) Act it 
was recorded;

(?) how this terminology was coined, 
under wflat rules of the I. (D. it R.) 
Act or the provisions or the notification 
issued; and

(d)  the subsequent benefits because 
of being recanted with D.G.TJX ?

THE MINISTER OF STATE IN THE 
OF  INDUSTRY  AND 

Cmt  SUPPLIES  (SHRI  B.  P.
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MAURAYA): (a) to (d) Manufacture 
of concentrate has been held to be an 
item not covered by the First Schedule 
to the Industries (Development & Re­
gulation) Act, 1951. Therefore M/s. 
Coca Cola Export Corporation were 
accorded permission in January, 1958 
for manufacture of concentrate in India 
on the following conditions:

(i) The plant and equipment would 
be provided by the foreign com­
pany; and

{ii) The  quantum  of  production 
would be such as to meet the 
requirements of the existing 4 
bottling plants in the country 
and the import of other raw 
materials required for the manu­
facture of the drinks at these 
plants would be allowed having 
regard to the foreign exchange 
position from time to time.

Subsequently in 1964, their proposal 
to manufacture citrus/fruit beverage 
base in their existing undertaking for 
the manufacture of Coca Cola concen­
trates was approved by Government on 
the understanding that:

(i> No foreign exchange will be 
required by them for import of 
plant and equipment to manufac­
ture the beverage base, $nd

(ii) Foreign exchange required for 
import of any raw materials re­
quired for the manufacture of 
beverage base will be met from 
the export production entitlement 
granted td them for export of 
Coca Cola Concentrates.

An industrial unit carried on the lists 
of DGTD is subject to regulation of its 
imports of plant and machinery, raw 
material etc. It also reports its pro­
duction periodically.

Sab-FIaas for Development of Tribal 
Areas In States

6294. SHRI K. FRADHANI: Will the 
Minister of PLANNING be pleased to 
state:

(a) whether Hanning Commission' 
has received sub-plana from all the- 
States«by now for the development of 
tribal concentrated areas;

(b) if not, the steps taken to expedite 
release of funds for those backward 
tribal areaa;

CHAITRA 26, \W1'{SAKA)
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(c? whether there is any possibility 
iof release of funds under these schemes 
-during the year 1975-76;

(d) to what extent for each State; 
*ud

(e) the names of the projects to be 
taken up during the year 1975-76?

THE MINISTER OF STATE IN THE 
MINISTRY  OP  PLANNING  (SHRI 
VIDYA CHAR AN SHUKLA): (a) and
(b)  Yes, Sir. Sub-plans have been re­
ceived from all tbe States having areas 
of tribal, concentration. These were 
examined in the Planning Commission. 
It was found that most of the sub-plans 
required changes in the programmes as 
they were not in accordance with the 
guidelines sent earlier by Planning 
Commission. State Governfhents are 
tiow engaged in finalising their sub­
plans.

(c)  to (e) A total budget provision 
of Rs. 20 crores has been made in 
the year 1975-76 as special central 
assistance for sub-plans against Rs. 5 
crores in the year 1974-75. Ad hoc 
■allocation of Rs. 13 crores has been 
made for the Integrated Tribal Deve­
lopment Projects agreed to r>e started 
in the year 1974-75 and tbe continuing 
programmes of erstwhile Tribal Deve­
lopment Blocks. The final allocation 
will be made after the firm proposal'* 
have been received from tbe various 
State Governments for their program­
mes for the year 1975-76.

Manufacture of T. V. sets by Television 
and  Electronics  Associates  Private 
Ximited.  New  Delhi  without valid 

licence

6295. SHRI ANANDI CHARAN DAS: 
Will the Minister of ELECTRONICS be 
pleased to state:

(a> whether Television and Electro­
nics Associates Private Limited, New 
Delhi has. been manufacturing television 
sets under trade name of Galaxie with­
out any valid licence;

(b)  whether  the  Company  was 
granted licence to establish manutao 
turing in Varanasi in Uttar Pradesh 
which was subsequently cancelled; and

(c) whether it is stitt carrying on 
trade at Giuurfabad without any per- 
mission, if so, the steps being taken 
against it?

THE PRIME MINISTER, MINISTER
05  ATOMIC  ENERGY,* MINISTER 
OP ELECTRONICS AND MINISTER 
OP SPACE. MINISTER OF PLAN­
NING AND MINISTER OP SCIENCE
6 TECHNOLOGY (SHRIMATI INDIRA 
GANDHf): (a) to (C) The information 
is being collected and will be laid on 
the table of the House.

Steps for non-reversion ot allocations 
for Tribal Sub-Plan

6296.  SHRI GIRIDHAR GOMAM- 
GO: Will the Minister of HOME AF­
FAIRS be pleased to state :

(a) the steps taken or proposed to be 
taken not to divert the money ear­
marked for the Tribal Sub-Plan;

(b) whether the unspent amount for 
tiibal development is proposed to be 
kept in reserve for the next plan ; and

(c) if so, the directives Issued to the 
States on this issue?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
tSHRI F. H MOHSIN): (a) Once the 
sut -plans are finalised the Annual Plan 
of the Sub-Plan areas in each State will 
also be finalised very year. With the 
linking of special central assistance to 
the investments in the tribal areas from 
the State Plan outlay it can be ensured 
thdt the outlays meant for Sub-Plan 
areas are invested there.

<b) and (c) It is too early to conceive 
the possibility of any amount meant 
fur Tribal Development remaining un- 
?pent in the Fifth Plan period.

Representation regarding tegtitoailow 
of  “Pratibims”  Weekly ot Saagtl, 

Maharashtra

6297.  SHRI  ANNASAHSg  GOT- 
KHINDE: Will the Minister ot INPOR. 
MATION AND BROADCASTING h» 
please to state:

(a) whether he has received a *e« 
presentation in the month ot December 
1974,  regarding  registration  ot 
“Pratibimb* Weekly of Sangii> Mahs> 
ntffttra State •» $»d

(b) if no, the decision t«W In the 
matter?
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  INFORMATION  & 
BROADCASTING  (SHRI  DHARAM 
B!R*S!NHA): (a) Yes, Sir.

<b) Registration Number RN 27751/73 
Has since been allotted to the news­
paper.

Fewer Shortage in Calcutta

6298.  SARDAR SWARAN SINGH 
SOKHI: Will the Minister of ENERGY 
be pleased to state:

(a) whether Calcutta is facing power 
shortage; and

(b) if so, the reasons therefor; and

(o' the steps Government propose to 
lake in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD): (a) to <c> 
There Is no shortage of energy in Cal­
cutta but peak load restrictions have 
v>een imposed due to shortage of peak­
ing capacity With the commissioning 
of the Santaldih-Howrah transmission 
Ime and the 2nd unit at Santaldih as 
well as stabilisation of the new gene­
rating units at Chandrapura in Damo- 
dar Valley Corporation, the power 
supply to Calcutta is expected to im« 
piove in the near future.

Production Capacity of Heavy Machine 
BaUding  Plant.  Ranchi  and Heavy 
Electrical Equipments Plant, Ranipor, 

Hardwar

6299. SHRI VIRBHADRA SINGH: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) the production capacity of Heavy 
Machine Building Plant, Ranchi and 
Heavy Electrical Equipments Plant 
Ranipur, Hardwar;

(b) whether aforesaid plants are 
working to their capacity; and

(c) the production figures of these 
plants .for the last three years year- 
wisa?

ran vmmrn, or state m rag 
M wam  or  aroognre  asp 
cthl wssmm aam a. c
CWHKHBt Mtfe*
<tf Ow £•**  BuOdteg mvt.

Ranchi, according to the original De­
tailed Project Report (DPR) is 80,000> 
tonnes of mechanical equipment. Later 
a structural shop was added with a 
capacity of 25,000 tonnes

The capacity of the Hardwar unit of 
'Bharat  Heavy  Electricals  is  ae 
follows :

Thermal turbo 
sets

Hydro sets

MW

J400 (This  implies 
production ol 7 
no* of 200 MWV 
sets, per annum)

625 (This  implies 
production of 8 
to 10 Hydi oseu 
of capacities bet­
ween 5 to  130 
M\V, per annum)

Electrical rota* 450MW  (Machines ran* 
tin® Machines  ging from 0 1 to 4

MW sues)

<b) No, Sir.

(o) The following table indicates the 
production of these two plants in 
1972-73. 1973-74 and 1974-75:

1972-73 1973-74 1974-75

Heaw  Machine MT  MT  MT 
Building Plant 
Rancht

Mechanical

Structural*

. 27877 

.  8212

31568

8473

36791

4302

Bha’at Heavy Electricals Ltd , Haid*at 
Thermal
turbo setsfMW)  200  700  1080

Hydro sets(MW)  30  91  190

Electrical rotating
Machtnes(MW)  23  90  115

ftranlatfeMi of a plan far distribution 
of essential commodities in Delhi

6300, SHRI BISHWANATH JHUN- 
JHUNWALA:  Will the Minister cf
INDUSTRY AND CIVIL SUPPLIES oe 
pleased to state:

(a) whether Government have formu­
lated a plan tor distribution of essen­
tial commodities in Delhi;
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(b) if so, the broad features of tbe 
scheme and when it ii going to start 
and

(c) whether there is any plant to 
scheme and when it is going to start; 
politan cities and If so, when?

THE MINISTER OP STATE IN THE 
MINISTRY OP INDUSTRY & CIVIL 
SUPPLIES (SHRI A. C. GEORGE): 
<°) to  (c)  The public distribution 
system of essential  commodities is 
already in existence in Delhi and other 
metropolitan cities. There are about 2.13 
lakhs fair price shops in urban and 
rural areas throughout the country In 
Delhi the public distribution system 
comprises about 2.400 fair price shops 
for distribution of wheat, rise and 
sugar. Soft coke and kerosene oil is 
distributed through about 1475 and 
1380 retail outlets respectively.  Con­
trolled cloth is distributed through a 
net work of four consumer cooperative 
stores, about 75 primary stores and 
ttbout 30 retail shops of the mills in­
cluding retail outlets of the National 
Textile Corporation. Por augumentation 
and strengthening of the public distri­
bution system with reference to prio­
rity essential commodities, a detailed 
rtudy is in progress for evolving a 
model of a system. This model wiki be 
evolved with reference to conditions in 
Delhi and tried on an experimental 
basis in three to four other selected 
centres in close cooperation with the 
State Governments concerned.

Purchase of Cam from M.P.’s Quota

6301. SHRI BHOGENDRA JHA: WiU 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) how many Members of Parlia­
ment purchased cars from the M.P.’s 
Quota during tbe period March, 1971 to 
‘September, 1073;

(b) how many of them have been 
running those cars as taxis; and

(c) how many have sold them within 
the barred time limit?

THE MINISTER OP STATE IN THE 
MINISTRY  OP  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRt  A.  C 
GEOROE): (ft) 469.

<b) Govt, frtffe no information.

(c) 17 MJVft ware permuted to Mil • 
their cars within tbe I>anred time limit.
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Yfatittg of aeaterity ef US Often 
prommea seem mate Berweea

8302. SHRI ARJUN SETHI: Witt the 
PRIME MINISTER be fOeased to state:

(a)  whether the Supreme Court in its 
judgment on R. P. Khanna and Others 
Versus S. A. P. Abbas and Others gives 
directions to the State Governments to 
fix seniority of the* Indian Administra­
tive Service officers, promoted from the 
State Services or its equivalent ser­
vices prior to 1067, from the period of 
their offlciation in a senior post instead 
of their names being included in the 
Select List;

' (b) if so, whether the dlrectoins have 
been given effect to by the State Gov­
ernments; and

(c)  if not, the reasons therefor and 
whether the Central Government have 
given any advire to the State Govern­
ments in this regard?

THE MINISTER OP STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
AGRICULTURAL  REFORMS  AND 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA): (a) to
(c)  In its judgment dated 22nd Febru­
ary, 1972, in Civi! Appeals Nos. 565/ 
1970 and 1470/1970 R. P. Khanna and 
others Vs. S. A F. Abbas and others, 
the Supreme Court held that the State 
Government had tbe power to declare 
retrospectively an ex-cadre post as 
equivalent to a cadre post for the pur­
poses of seniority in the Indian Ad­
ministrative  Sevice  The  Supreme 
Court directed that tbe years of allot­
ment of tbe promoted officers concerned 
would have' to be determined by the 
Central Government  in consultation 
with the Union Public Service Com* 
mission. In compliance with the direc­
tions of the Supreme Court, the Gov­
ernment of Iiidia have moved tbe 
Commission.

Payment of Royalties for Coal Mines 
dentaaM fcy West Bengal

6303.  SHRI». K. DASCHOWDHUKY: 
Will the Minister of ENERGY be pleas­
ed to state:

(a)  whether the Ooveromf̂ qt West 
Bengal has demanded early paymant of 
royalties amounting to Rs.  *0r
182 coalmines within theStato;

APRIL 16, 1975
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(b)  i| ao, to wbgi extent tbe money 
has been paid; and

(is) If not, the reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD): (a) to (c) 
According to tbe West Bengal Govern* 
meat, after the nationalisation of the 
non-cooking coal mines, and amount of 
Rs. 5.5 crores became due from the 
Coal  Mines Authority  Limited  as 
royalty to tbe West Bengal Govern* 
ment for the period from 31*1-1973 to 
30-9-1974. Out of this, an amount of 
Rs. 2.70 crores bad been paid by tbe 
Coal Mmes Authority upto the end of 
September. 1994, leaving a balance of 
Rs. 2.72 crores. Information regarding 
the payments made by the Coal Mines 
Authority after September, 1974 is be­
ing Collected and will be laid on the 
Table of the House.

Supply ef Slack Coal for Roofing In­
dustries in  Morvi,  District  Rajkot
v (Gujarat)

6304. SHRI VENKARIAr

SHRI ARVIND M. PATEL:

Will the Minister of ENERGY be 
pleased to state:

(a) tbe Quantity of slack coal allotted 
for Roofling Industries in Morvi. District 
Rajkot, Gujarat for the year 1974-75»

(b) the total quantity supplied against 
their requirement;

(c) whether it is less than the re­
quirement, if so, by how much and 
what are the reasons therefor; and

(d) the steps Government propose to 
take to supply coal as per their require­
ments ?

THIS DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SZDDHESHWAR PRASAD): (a) to (d) 
The information is being collected and 
w0i he laid m the Table of the House

Wl Htflll

saos. : mt

*Ph  HW  W W W  IV WT

vow m   wpWWfT m  vm   w

vtit US tofto m m  m firm 

1974-75 %  ift ThsnrR

thim *imm xrm   ̂ fan 

wr *rw): timrx  m*tm
«Rt 1974—75  $

vnrtlwra fipiT *ptt  srrjrt r̂r  % 

*r# 1975-76 $  ’FRSPTT

fTjJTWr JTSTPT Vt’ft I

Release of CXA, Agents arrested in 
Calcutta

6306. SHRI R. S. PANDEY: Will the 
Minister of HOME AFFAIRS be pleased 
to sfate:

(a) whether U.S. Administration has 
urged our Government to either release 
or bring on trial the two CIA agents 
arrested in Calcutta in April, 1973; 
and

(b) if so, the reaction of Govern­
ment thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN) : (a) and (b) The 
American Embassy in New Delhi and 
the U.S. Department of State had re­
quested the Government to expedite 
the trial of Messrs Anthony Allen Fleet- 
cher and Richard Winn Hareos cur­
rently undergoing trial at Calcutta lor 
offences under the Official Secrets Act. 
Government have no information to 
indicate that they are C.I.A. agents 
The progress ot the case in court has 
been conveyed from time to time to 
UJS. authorities after ascertaining the 
positipn from tbe Government of West 
Bengal.

*rt

*nft  # r?r  ̂  fa :

(*)

qft #mr wnft,  % 1973-74 t wk

Wtft 1974 % ftSW 1974 3V 

flRWf w ;
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(*) w  wraff $r  wr f*Rwr 

ifo m m rt «mrfc ?

(*fto fWJFWT IKfll)  i (v)

fvsrm̂  W fW W  tffPff m vfom 

gwrc* |:—

1973-  1974- 

74  75

(arfa %

fk&WK

74)

.  12.74 15.99

farcMt . 24.06 28.59

W 1-1-75 x* imt %

«nr:

(arfat srm

off*)
. ......... i ...............

.  1.26

vmm-Q •  0.57

Per  capita  Income  In  Bihar  and 
Madhya Pradesh

6308.  KUMARI KAMLA KUMARI; 
Will the Minister of PLANNING be 
pleased to state:

(a) thfe annual per capita income at 
current prices in 1973-74 in Bihar and 
Madhya Pradesh; and

(b) the per capita income per day in 
those States?

TBS MINISTER 07 STATE IN THE 
MINISTRY  07  PLANNING  (SHRI 
VXDYA CSABAM SHUKLA): («) and
(b)  The provisional annual per capita 
income of Madhya Pradeah lor the year

1973-74 is estimated at Rs. 695.79 at 
current prices. Thia tflVe* a per capita 
income of Rs. 1.91 pet day* No esti­
mates for Bihar for the year 1973-74 
are available,

Charges of tax evasion and violation 
of Foreign Exchange against Mr. Jan 

 ̂ Drobot

6309. SHRI JHARKHANDE RAI: 

SHRI RAJDEO SINGH:

SHRI K. M. MADHUKAR ;

Will the PRIME MINISTER be pleas- 
ed to state:

(a) whether any actiqn has been taken 
against Mr. Jan Drobot, Vice-President 
of the U.S Cartel of Westing-house who 
was involved m cases of tax evasion 
and exchange violation to the tune of 
Rs 40 lakhs;

(b) if so, the details thereof; and

(c) whether it is a fact that he has 
already left the country?

THE MINISTRY OP STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OP PERSONNEL iL 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA),
(a)  to (c) Eight show-cause notices 
were issued by the Directorate of 
Enforcement for alleged contravention 
of the Foreign Exchange Regulation 
Act, five of these to Shri Jan Drobot, 
the Area Manager and Vice-President 
of  M/s.  Westmghouse Trading Co. 
(Asia) Ltd., two to Shri Jan Drobot and 
the abovementioned Company, and one 
to the Company. On receipt of the 
replies to the show-cause notices, per­
sonal hearing was fixed and the case 
was heard In part. Before the hearing 
could be concluded and the order of 
adjudication passed in the departmental 
proceedings, Shri Jan Drobot left the 
country while he was on ball granted 
by the court.

Use cases relating.to tax evasion ate 
being dealt with by &e -Income-ta* 
Department  of  the  MJntotry  tit 
Wnance. '
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63io.  |S

•ft Î HI ftflj VfTT :

«rw fiijnft wwfoft :

îflr«WT̂  ̂   fw *3$ f3p: 

(*?) *revrr ̂ 1971 % «nftfr sot*

*FWSW *Pt *WfN?r 3HT 3V

TOT s3TRT fo* f  ;

(̂ r)  ^RT STT’T  %•

% ftsr tftaT *rar ?rfoft ̂  ni | ;

(*r) *r?r ̂tIrt *r®f? % 

vf-anr, fa?rft tnrcrfti «nr ̂   J ?

*faWT UT*WW if TTWr*r̂ («ft fiwnr 

«rcw 5jfw) : (v) sraTftrar wrrar % m*t

fWVHBT  Vt  SWlfipT  *P f̂ W

1971-72 % ̂ &

(1) ti\Z ftwnuX «frnvq  aflrfffr 

<rfWlf % fsnj jWv fwnr vntvr 

TOfNwr tot, ît s*f*r sfar

t»hW> Iww Mi\ m[\I IWflfWlil

% ftp* sfafror tfanrrc ffcwraf

wW Wn JifWl|

W#Nr, wtt Wjfit,  fftf 

*-&+$AJ75

<rfWf % f̂n? «iwnsr*wr  *n& 

arf̂nfif m fare ;

(2) sfo, vnfufhr afa: ̂  stfrc ?wr

qurqm,  f*sr sirfar, if&r *rw*r 

fwrffc vFfvwr sftr fvfw Tn&ft 

% srrfsFr 3rrf?T,  sftr  fwf

M  ̂ fWH ̂  fv în îw;

(3) *£fa *prrc ̂rm m  % 

Hn̂frro ; afrc

(4)  ft armsv fsRft % 

wNf̂ v fararcw snirrsrt vt 

?wt n̂n̂ TOT i

*n(fafr vt t̂ r ‘rhnfir  4)awr 

sm % anenrcqa

W fr*r % ftrtT ftvRhŝ w vnhhiw 

r̂#d <̂  WaR̂TT % m*

*>T tw W | I

(gr) ŝrfarar ariv̂f % wm % *5 

wwi€wwf|far ^wsfvrvMt 

«tt tofV *rrerr Sf ?nrnr «?fri

(*r) *rWY % ̂ 5=nr %  gftfir̂r 

wNwr aiw# n̂gw«rc 1972-73 

aftr  1973-74 % ̂fttrr jtt ̂  

1974-75 % ̂rtt wg?ftfer «jPww ̂  

w% f? t̂r ffTO^wr̂ r̂c v*& 

t>
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1972-731973-741974-75

i. ̂©|̂firoar0/*rV©i?o$o*ro 17, 32 16. 75 21.00
2. arrfor srrfo firera  . 2. 30 1. 80 1. 50
3. 37. 38 23.96 35.OOf
4. VFffai TfaPTR % f%TT v9rfC?T 4 >[4̂ 53.00 42. 66 * .

5. tN1 sitst Thnrrc vnfvT * , 54. 00 * *

6. fww xhmrc 42. 47 26. 54 40. 00f
7. ftrfiffcr #-̂̂nrrOf % f̂T aprtfqw 41.37 39. 09 @
8. 3n̂r 19. 10 15. 00 @
9. «rta*r vrfo* 22. 31 20. 30 @
10.  frfa  % fcrer 3rT«rRT wft
VT STOTT5T . 4. 39* 2. 91* @
11.  gsrrc . 11.17* 9. 05* @
12. ?zT'TcPT  TOJTf'lM sfr̂TT

. . . .  « • 203.27

Concessions to persons coming Irom 
Abroad for setting up Industries in 

India

6311.  SHRI P. G. MAVALANKAR: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a)  whether businessmen and traders 
of Indian origin who volunteered for 
Indian citizenship and/or who went 
•compelled to leave their respective 
countries of residence and occupation 
to return to India for permanent settle­
ment are given any concessions and/or 
facilities for starting new industries in 
India;

(b) if so, full details thereof;

(c) whether any persons of Indian 
origin were compelled to leave Uganda 
and settle-back in India and whether 
such persons came to reside in Gujarat; 
and

(d) whether any help was given to 
such persons and. if so, details thereto ?

THE MINISTER OP INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) and (b) Details of special 
facilities for Indians returning from/ 
residing abroad such as liberalised im­
port of machinery and raw materials

@ agm wiwwmivttm % swrftrar fw w  $*

,4,
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for industrial units to be set up by 

them are contained in paras 164 to 

168 of the Import Trade Control Policy 
April 1973—March 1976 (Vol. I).

(c)  and (d) It is true that some per­
sons of Indian origin who were com­
pelled to leave Uganda have settled 
down in various parts of the country. 

However, precise details about the per­
sons who have settled in Gujarat are 
not readily available.  Government’s 
policy is to provide all possible facilities 
within the frame-work of its over-all 
policies to help them in taking up pro­
ductive occupations.

Licences issued to Philips Company 
Limited

6312.  SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of ELEC­

TRONICS be pleased to state:

(a)  whether any licences had been 
issued to Philips Company Limited for 
♦heir radio and electronics manufactur­
ing in 1971-72, 1972-73 and 1973-74 ,

fb)  if so, whether any complaints 
have been received against that com­
pany for improper use of that material; 

and

(c) if so. the action taken thereon ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC  ENERGY,  MINISTER 
OP ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PIJVN- 
NJNG AND MINISTER OF SCIENCE
& TECHNOLOGY (SHRIMATI INDIRA 

GANDHI): (a) A statement showing 
the import licences granted to M/s. 

Philips India Ltd. during the period
1971-72, 1972-79 and 1978-74 tor the 
manufacture of Radio Receivers and 
the electronic equipment is laid on the 
Table of the House [Placed in Library. 

See Wo, L&9445/75}.

(b) No complaints have been received 
in this regard.

(c) Does not arise.

fam % WPff $ Wft wr 

*i vftoff w«5fT  ifWf wft farcfta

6316. *t*tt :

w  tfarfr ̂    ̂f̂TT  far:

(*f) sprr ST'FR 

% ̂TR: *

qgrwT ̂rr I;

(sr) vfe $r, <rt f̂prr w

1972 3rk

^ % factfta fr̂nwnr zt

nf ;  sftr

(*r) wt 'rfoJiiH Piv*f ?

*[% *T5HWT W mftft (*ft TWBe
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(sr) 3R*pFDRIT  % faR3[ STfTC
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Mt, wmf, wr tfzf&ff, tffcbrqr€falf 

or smfhpr  |  ailr

% HIMl'll ft ̂ RTflT STOr  *{?!&
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1972̂ 73$ 1973—74%

1.  &PF XV, fc&ft 1,49,445 1,32,400

2. wnsftvdMIlf wht, $rf f̂=rt  .  .  .  83,957  75,561

3. f**TSTT arrwr, . . 12,434 12,546

4. swt*rrrarr«nr,̂ffrwYV 2,074  2,000

(»T) * 3TFTTO3T Of

xm*w*u #  % Mf ̂ qfk̂ hr

wft % 3pt% srĵrfr srrr 'rofar snrfa «fr 1

High Thrust Liquid Fuel Sockets

6317.  SHRI VIJAY PAL SINGH: 
Will the Minister ol SPACE be pleased 
to state;.

(a)  whether India is developing High 
Thrust Liquid Fuel Rockets; and

lb) if so, the details thereof ?

THE PRIME MINISTER, MINISTER 
OF ATOMIC  ENERGY, MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLAN­
NING AND MINISTER OF SCIENCE
& TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) and <b) A 600 Kg. thrust 
liquid rocket has been successfully 
flight tested. A 3000 Kg. thrust liquid 
rocket has been developed and captive 
tested. Development of higher thrust 
liquid  rockets  is  being  planned 
Section VIII of the chapter of Space 
Technology at page 18 of the Annual 
Report for 1974-75 gives fuller details 
on the subject.

WHU *r TOW f Wf nrWW WWT

m  (Mr

6318. vm WW  : WT 

fftx JWTt*  ^ Wttft  ftJT 

ft:

(*) Vf 1973-74 «rtT" 1974—75 

¥ TvWrT *f SIWnfVfmH lwff WWWT

fwff vr Mfar tor w ;
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% farfa % tf*fsrcr arivf spsrTt

?WT iJjPPT % 3RHR SSfSRT f*P*f 3TT?f 11 

VT  3nVfT % 31WTT,  1973-74 9WT

1974-75 (sn̂arr, i974?rv)

fÛ U VT Vii(i. 5,58,14,685

 ̂  ®f>T 1,05,53,221 *fteT 5WT 

3,56,77,918 V&  *PT 60,69,509 
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TfJT  VT  vnf UTOfar fawf

% fvrfgr ̂  ar̂nrr ̂rr $farr i

Treatment of <Kiidnbies’ of Karnataka 
as a Scheduled Tribes

6319. SHRI P. R. SHENOY: Will the 
Minister of HOME AFFAIRS be pleased 
to state:

(a) whether ‘Kudubies' are backward 
people living in the hilly areas of 
South Kanara District of Karnataka;

(b) whether any study regarding (ho 
economic condition of these people has 
been conducted; and

(o)  whether there is any demand to 
tteftt those people aa scheduled tribe t
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c) Th« 
Kudubies are a community ot medicine 
men in South Kanara District, who are 
neither suffering from the stigma of 
xintouchability nor do they have a tribal 
characteristics and culture. There was 
a demand to declare them as Scheduled 
Tribes in relation to the State of Kar­
nataka. This was examined by the 
Lokur Committee, who found that the 
Kudubi community did not satisfy the 
•criteria for inclusion in the list of 
Scheduled Tribes.

Assessment of Power Situation in tbe 
cosntry

6320. SHRI RAGHUNANDAN LAL 
BHATIA:

SHRI D. P. DESAI:

SHRI P. GANGADEB:

Will the Minister of ENERGY be 
pleased to state:

(a) whether Government have made 
latest assessment of power situation m 
various parts of the country;

(b) whether the outlook for the next 
few months does not seem to be bright; 
-and

(c) the steps proposed to be taken la 
this regard?
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF, 
SIDDHESHWAR PRASAD): (a) and
(b) A statement is attached.

(c)  The following steps are being 
taken to meet the power shortages:

(i) Maximising of generation from 
existing thermal stations by way 
of  arranging adequate  spares, 
arranging adequate quantity of 
coax of suitable quality, training 
of O. & M. personnel, integrated 
operation of power systems, ros- 
tering and staggering of loads, 
modernise maintenance procedure 
and close monitoring of operation 
and maintenance.

(ii) Expediting the commissioning of 
projects under construction by 
way of arranging equipment and 
essential scarce materials in time 
and monitoring the progress of 
construction.

(iii) Arranging relief from adjoining 
States/Systems.

(iv) Introduction  of  a  system  of 
rational distribution of available 
energy on the basis of graded 
priority and curbing the use of 
electricity for ostentatious pur­
poses so that power so saved 
could be diverted for productive 
purposes.

(v) Reducing transmission and distri­
bution losses.

Statement

Anticipated Power position in April, 1975 and outlook during next few months.

A1! figures in GWhAday.

Region/State  Require- Availability Surplu»(*f-) Outlook for next few month*
ment Deficit (—)

1 » 2  3  4 5

Northern Region 

Haryana 

Punjab  .

7-20  6-15 (—)1 -05 There hat been some improve­
ment due to the comrais*toning 

7-60  6-57  (—)1 03  of BhatindaandFaridabadSta­
tions and the increased gene* 
ration from Bhakra. Depending 
upon the inflows into Bhakra 
reservoir, it may he possible 
to step up the generation from 
Bhakra further which would 
result in further improvement 
in the power supply position 
in these States.

H:ta%ehal Pradeah 0-82 0-82
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Jammu & Kashmir

Raj ai than  • •

Uttar Pradesh .

130

6-60 

26 00

0*94

6-60

(—)0 >36 Hie 5th unit of Ghenani Hydio 
Electric Station it likely to be 
commissioned shortly and this 
would Kelp in reducing the 
power shortage to tome extent.

21-41  (—)4-59

Delhi  . 

Chandigarh

4-60

0.50

Total

Eastern Region 

Bihar

West Bengal .

IXV.C. . 

Orisfta  .

Total

56 37 49*24 {—-)7 -13

5 00 5-00

14 00 11 *60 (—)2 40

11-80 11*80

6*40 5*90 (—)0.50

37.20 34*30 (—)2.90

Three generating umt»* oj60 MW 
at Yamuna II and one genera- 
ting unit of 10 MW at Yamuna 
IV have been recently com­
missioned One unit ol 60 MW 
is expected to be commissioned 
at Ramganga shortly. Further 
the third genrrating unit of 
100 MW at Obra Thermal 
Station is expected by May, 
1075. Energy generation from 
these station? and add*tunal 
energy availability from Badar- 
pur should lead to improvement 
in power supply position during 
the early part of 1975-76. In 
addition, if the monsoon in the 
Rthan catehiftrnt is  normal, 
there should be tonftidciabic 
improvement in the power sup­
ply situation in the State.

4 '60

0-40  (—)0-I0

There is shortage of peaVtrg 
capacity in West Bengal which 
is being managed by a system 
of peak load restrictions .The 
position would improve with 
the commis&ioiuftft ol iJ e 2nd 
unit of 120 MW capacity at 
Santaldih Thermal  Station 
which is expected shortly.

to better generation at Talcher
thermal station and completion 
of Balimela-Talclei line ena­
bling tr*a*mis«ion of BalijneU 
Power to coouoming centres m
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1 2 3 4 5

Western Region

Gm'arat . 20 00 20-00 ..

Madhya Pradesh • 12-00 10-30 (-)1 -70 No improvement of  power 
supply position it anticipated 
in the next few months.

Maharashtra .  , • 33*50 27-20 (—)6-30The position is likely to improve 
with the onset of monsoon#.

Goa * 0-65 0-45

1 
I o fsS © Tbe power position in Goa wi 1 ‘ 

improve  when  the power 
availability tn Karnataka im­
prove after the monsoons -

Totai. * 66*15 57-95 (—-)8 -20

Southern Region

Andhra Pradesh  • ♦ 13-67 10-39 (—}3-28 The power supply position 
would improve with improved 
generation from thermal sta­
tions and increased hydro gene­
ration with the onsei of mon­

Tamil Nadu . • 26-20 16-15(—>10-05
soons .

Katrnataka 

Kerala . •

17-60

6-70

13-11

6-70

(-~)4-49The power supplv position 
would improve with the on*et 
of monsoons.

Total • 64-17 46-36(—) 17*82

Worth-Eastern Region

1 -70 1 *50 (—)0-20 There is marginal shortage in 
Assam and the position would 
improve with the onset  of 
the monsoon».

Totai. (Axx India) 225-59 189-34(—) 36-25

Production of Electronic CaicuUtan 
ud their export

6321. SHRI VAYAIAE RAVI:

SHRI RAMACHANDRAN 
KADANNAPPALLI:

WiU the Minister of MCTKONICS 
be pleased to state:

(a) the total number of licences issued
tat producing electronic calculators, 
their total production capacity, the ac­
tual production In aach firm to oompa- 
ri*on with their liceaaed capacity;

(b) how many of them have been 
asfced to export and the percentage of 
export requirements fixed for each;

(c) whether the Kerala State Electro- 
oics Development Corporation and the 
West Bengal Development Corporation 
were asked to export 60 per cent while 
others like NELCO and DCM were 
asked to export only 30 per cent; and

(d) if ao, tbe general criteria laid 
down tor fixing the percentage of eat* 
port and the reasona lor the above 
mentioned difference?
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THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS AND MINISTER OF 
SPACE, MINISTER OF PLANNING 
AND  MINISTER  OF  SCIENCE & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) and (b) 15 parties have 
been issued industrial licences for pro­
ducing Electronic Calculators. Informa­
tion relating to their licenced capacity, 
production during 1973-74 and the ex­
port obligations imposed on them are 
included in statement I laid on the 
Table of the House. [Placed in Library. 
See No. LT-9446/75]. 8 parties to 
whom letters of intent have been issued 
are listed in Statement II laid on the 
Table of the House. [Placed in Library. 
See No. LT-9446/75].

(c)  Both the Kerala State Electronics 
Development Corporation and the West 
Bengal Electronics Development Corpo­
ration were issued letters of intent on 
11*30-74 for a capacity of 5.000 nos. with 
an export obligation of 60%. National 
Radio and Electronics Company Ltd. 
was originally approved in 1971 for 500 
nos. and was expanded by an additional
3.000 to a total of 3,500 nos. on 17-10-73 
with an export obligation of 33 1/3% 
on the expanded capacity i.e. 1000 nos. 
to be exported. This was further ex­
panded on 18-2-1974 to 6,500 nos. with 
an export obligation of 60% of the 
enhanced capacity i.e. export of an 
additional 1,800 nos. making a total 
export obligation of 2,800 nos. In regard 
to DCM Data Products, an industrial 
licence was issued in January, 1972 for
2.000 nos. which was further expanded 
on 8-5-1974 to a total 7,000 nos. with 
au obligation to export 60% of the ex­
panded capacity i.e. export of 3,000 nos.

(d)  At any particular point of time, 
the export  obligations  imposed  on 
different units has been uniform. Ini­
tially, a few units were approved with 
no export obligation, to  meet the 
demand within the country and to gat 
this sector of the industry started. How 
ever, later a large number of applica­
tions were received and in view of the 
scarcity of foreign exchange and the 
relatively high pack value (foreign ex* 
Change allocation needed) for each cal- 
•tttlator, export obligations imposed 
have progressively tended to increase. 
The export ottlieUons imposed on a 
unit of 5,000 not. has been Hated at 
00% for some time now and was aptfi* 
cable at the time the cases of Kerala

16, 1975 mtk* Anmttt  90

State Electronics Development Corpo- 
ration and West Bengal Electronics De­
velopment Corporation were approved.

Recruitment of Chemical Engineers In 
M/s. Lama and Tonbro Co.

6322.  SHRI SAT PAL KAPUR: WiU 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a)  whether M/s. Larsen and Toubro 
Company, recently made a recruitment 
of Chemical Graduate engineers with­
out notifying the vacancies to the Em­
ployment Exchanges in the country and 
absorbed even the second class graduate 
engineers ignoring the first class gra­
duate engineers;

(b) if so, tl\e reasons therefor; and

(c)  whether Government propose to 
impose a pre-condition for issuing vari­
ous types of licences to the Industrial 
units to absorb a certain number of 
unemployed engineers with a view to 
eradicate nepotism and favouritism in 
recruitment by the various industrial 
units in private sector and to ease the 
problem  of  unemployment  among 
engineers ?

THE MINISTER OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI T. A. PAI):
(a) and (b) Government have no infor­
mation about the recruitment referred 
to in the Question. In terms of Section
4 of the Employment Exchanges (Com­
pulsory Notification Vacancies Act), 
1959 all those employing twenty five 
or more workers in the private sector 
are required to notify their vacancies 
to the concerned Employment Ex­
change. The Act, however, does not im­
pose any obligation on the private em­
ployers to fill their vacancies through 
the Employment Exchanges. The Ex­
change to which vacancies are to be 
notified by the employers are decided 
by the State Governments who are 
responsible for administration of tbe 
provisions of the Act and the issue of 
necessary Gazette Notiflcatton as per

Notification of Vacancies) Rules.

(c)  Government do not have »ny such 
proposal.
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Memanatom submitted by Muslims
flf AnmkaHmA

6323.  SHRI NOORUL HUDA: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether, as reported in the Press, 
some prominent Muslims of Allahabad 
(U.P.) met the Prime Minister cm 19th 
March, 1976 at Allahabad and sub­
mitted a memorandum to her urging 
her to solve some vital problems laced 
by Muslims in the country;

(b) who were those prominent Mus­
lims and the grievances contained in 
the memorandum; and

'rt whether the Government propose 
to ascertain the genuineness of the 
grievances and devise ways and means 
to remove them ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):
(a) Yes, Sir.

(b) The memorandum dated 18th 
March, 1975 was addressed to the 
Prime Minister by a number of Muslims 
including  Sarvashri Abdul Haleem, 
A A. Zaidi and S. Mazhar Hussain 
Naqvi. The memorandum referred to 
the promotion of Urdu, representation 
of Muslims in the public services and 
protection of their life and property 
during communal disturbances.

(c) Government have taken several 
steps for the promotion of Urdu.  It 
bos been impressed upon all concerned 
to provide facilities for instruction in 
Urdu at the primary and secondary 
stages,  to  arrange  for  acceptance 
ot documents  in  Urdu  by courts 
and offices and to provide for the issue 
of important laws, rules and regulations 
etc. in Urdu language in areas where 
this language is prevalent.

With regard to the representation of 
Muslims in services, it has been im­
pressed upon the State Governments 
and others that no prejudices should 
toe allowed to work against persons be­
longing to minority communities, who 
ftfeould be given proper opportunities to 
enter public service* and that all po*- 
sible efforts should also be made to

step up recruitment of members of 
minority communities in the services 
subject to the observance of the rele­
vant constitutional provisions.

In regard to communal disturbances, 
Government exercise utmost vigilance 
to prevent such disturbances and to 
protect the life and property of all 
citizens.

The measures taken for the mainten­
ance of communal harmony, implemen­
tation of safeguards to linguistic mino­
rities etc., are periodically reviewed in 
the meetings of the Zonal Councils 
attended by the Chief Ministers of the 
States concerned.

Kaniataka-Maharashtra Boundary Dis­
pute

€324. PROF. MADHU DANDAVATE: 

SHRI HARI SINGH:

Will the Minister of HOME AF­
FAIRS be pleased to state:

(a)  whether his attention has been 
drawn to a news report appearing in 
Maharashtra Times dated 24th March, 
3975, indicating that the new solution 
of the Karnataka-Maharashtra border 
dispute that is envisaged by the Gov­
ernment concedes the city of Belgaum 
to Karnataka;

(b) if so, the facts thereof and whe­
ther such a decision regarding Belgaum 
will mean total disrespect for the wishes 
of the people of Belgaum democrati­
cally expressed through the success of 
the  Maharashtra  Ekikaran Samiti’s 
candidates in the successive Assembly 
elections from Belgaum constituency 
in 2957, 1962, 1967 and 1971; and

(c) if so, will the Government assure 
not to overlook the wishes of the ' 
people?

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDI):
(a) The Government of India have seen 
the relevant press report

(b)  and (c) No decision baa yet been 
taken on the Karnataka-Maharashtra 
border dispute.
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w n w  *T iff? P|T WHf

632s. ̂  Hnj% fiwr: m vmrfai
ff: 

(f )  WT *TfTC  fT  f?RTT  fora

# apsftsr If amr

(v) vfo $t, tft far  ;  ifa:

(*r) sqfr nHdk frrefrffrft frcFfr % ?

srcro*aft/rrare ggarf <nft, ygh%ifim 

*«rt, arsrftw ***, iftorr »nrt *wt ftnnpr 

afte Mtfart  nsft  («forcft *farT

: (f) tfk (sr)  srcr 4iifw

cT«rr % firero—

**r *>rt snfhpfr % fsnj f$ ?sft

(*r) 5T tt%£  3pptiM  «rk

fafmtfarsfr srs??rt % ft qfxwr 11

*w sf  iw f*row arm fiwiffew ffff

fawf ITtTW’ftt

6326.  w  wror :  wr

sfhc mnftf 'jfil *F?fr 37̂ *31%

OT f̂ir f*F *nw  w«r fopr ittr

(i)  skrfaHr.sMhr (2) 

f̂ r,  sstr  (3) vmibs *nw

fa*r,  (4) f?*rr»r fa*r, s'sfa (5) 
f*w, «fhc (6)

*rtw Swî sr fa*r,  «nf 1972,

1973 vfa; 1974 % SfaH  TOTFT 

?WT *T#T *T ̂ TT% 3̂  WT afRJ”

F̂V 3raPT 3Rir 31? STT te%-f5RT% *|W 

T̂Tk ft ?

nfhr afh: wnrirf *jfir *wnw *? trwr 
**> (*ft  <ftoift$): arramv strafifr

 ̂9T5TT <$f ftpfW ffSPR' | I

fiWTf

(̂o <rrcr Jr)

fwT f̂t%5rcr̂ tnf srcte

TSTflPT

3*

3T*T

STRR’

1 2 3 4 5

1. i*flr «rwwnr iPftfti faw, f*flr

1972 245.8 18. 0 3.7 30.fr

1973 . 367.3 25. 1 4.5 38.»

1974 • 369.8 27. 1 21.1 53. S

2. fFTOTW filWi fNThc

1972 « 170.38 32.62 3.28 17.57

1973 . 182.54 32.26 2.85 19.00

1974 # 285.70 49.13 5,59 22.14
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1 2 3 4 5

1972

3. $XT faro, OTfcf

152.43  10.56 2. 10 21.99

1973 . 193.94  12.09 2. 86 24. 54

1974 • 271.52  29.20 8. 32 43.43

1971—-72  .

4-  {(wl ftiw

190.34  13.20 3.69 13.66

1972—-73  . 146.01  23.25 1. 95 19.36

1973—74 235.43  18.18 3. 79 24. 11

1972

5- Fribift toN: faFH,

165.35  2.83 1. 21 38. 89

1973 . 188.51  2.44 1. 08 34. 13

1974 • 236.67  3.09 2. 86 55. 69

1972

6. tw&sxvx faflsr, vhnu

86.27  3 22 1. 05 18. 58

1973 . 100.70  4.86 2. 25 14. 60

1974 177.30  2.74 1. 47 24. 23

Hartjan  boy beaten  by a priest in 
Dhulkot

6327.  SHRI SHAEAD YADAV: Will 
the Minister of HOME AFFAIRS be 
pleased to refer to the reply given to 
Ur.starred Question No. 1229 on the 
26th February, 1975 regarding a Hari- 
jan boy beaten by a Priest m Dhulkot 
and state:

(a) whether any case has been filed 
against the priest; and

(b) if so, the facts thereof?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT OF PARLIAMENTARY 
AffFASBS (8HRI QM MEHTA): (a) 
and (b) A ease under sections 302/82$,

IJP.C. and sections 3 and 7 of the Un- 
touchability (Offences) Act was regis­
tered against the priest and a charge- 
sheet against him was filed in court 
where the case is now sub~jixdice. The 
accused is in judicial custody.

Fraud la Subsidised Paper tor Note 
Books

6328.  SHRI VASANT SATHE: WiU 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the attention of Govern* 
ment has been drawn to news report 
appearing in March, 1975 under the 
caption “Fraud In subsidised paper for 
note books”;

(b) if so, the reaction of Government 
to the observations made therein; and

(c) action taken in the matter?
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THE MINISTER OF STATE XN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  <SHRI  B.  P. 
MAURY A): (a) to (c) The news item 
alleges  that substantial  portion  of 
paper allotted to the exercise book 
manufacturers has been diverted to 
the open market at an attractive pre­
mium. No complaints of such diversion 
has been made to the Government.

Steps to improve Cool Movement from 
Pitheads

6329. SHRI S N. SINGH DEO: WiU 
the Minister of ENERGY be pleased to 
£tate :

<a) whether the production of coal has 
reached above the target level; and

(b)  if so, the steps taken to improve 
coal movement from pitheads ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD):  (a) No. 
Sir.

(b)  Concerted and co-ordinated efforts 
are being made by the coal producing 
companies and the Railways to match 
wagon supplies with coal production 
and during the recent months move­
ment of coal by rail has shown im­
provement.

Charges of ‘fishy Deal* regarding pur­
chase of  equipments  for Anandpar 

Sahfb Power Project in Punjab

6330. SHRI B. S. BHAURA*

SHRI C. K. CHANDRAPPAN:

Will the Minister of ENERGY be 
p'eased to state:

(a) whether charges of 'fishy deal’ in 
♦he purchase of Rs. 110 lakh hydel 
equipments for the proposed Rs. 20 
crores Anandpur Sahib power project in 
Punjab have come to the notice of 
Government; and

(b) if so, the reaction of Government 
thereto?

THU DEPUTY MINISTER X» THE 
MSKSBTSV  OF  EBteHGY  (PROF. 
SIDDHESHWAR PRASAD):  (a) and
<b) It ha* been muted toy the Punjab 
Government that the Project Autho­
rities had placed an order for the pur* 
chase of Dumpers for Anandpur Sahib

Hydel Project without getting the prior 
approval of the competent authority* 
The State Government have further 
intimated that the whole matter is 
under the consideration of a sub-Com- 
mittee constituted tor the purpose.

Indo-French Agreement in the field 
of Liquid Fuel Rockets

6331 SHRI K. LAKKAPPA:

SHRI VAYALAR RAVI:

WiU the Minister of SPACE be pleas­
ed to state:

(a) whether under the Indo-French 
Project called “VIKAS” some Indian 
Engineers have been deputed by the 
Department of Space to France for 
training in the field of Liquid Fuel 
Rockets;

(b) whether any agreement has been 
signed with France in the field of fuel 
rockets; afid

(c) if so, the broad outlines thereof ?

THE PRIME MINISTER, MINISTER 
OF  ATOMIC ENERGY,  MINISTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLANNING 
AND  MINISTER OF  SCIENCE  * 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI)- (a) to (c) An agreement 
has been signed with Socxete Euro- 
peenne de Propulsion (SEP) of France 
to acquire know-how relating to Viking 
Engines and their components and 
of Pressure Transducers which are used 
in the testing of liquid rocket engines 
In return, the Government of India 
has to fabricate and supply specified 
numbers  of  Pressure  Transducers. 
Under the Agreement, several Indian 
engineers and scientists have been 
deputed to France to receive training 
and to assist in the acquisition of 
know-how.

Grant of pension to participants of
Anti-India agitation in Tamil Nads

6332 SHRI PRABODH CHANDRA: 
Will the Minister ot HOME AFFAIRS 
be pleased to state:

(a) whether Government’* attention
Ims bee* drawn to tl»e decision of Tamil 
Nadu Government to grant  to
thoie who bid participated in anO* 
Hindi agitations in 0* mm; md

(b) if ao, ft* reaction at Central Gov* 
ernment theroonT
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THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b) Yes,
Sir. As the pensions have been granted 
from State funds, the propriety of such 
grants has to be judged by the State 
Legislature.

« M  iftt mjtfmi 

irrfppff % ftpj   ̂nrwwf

6333. tmrvnmwft

ft fRT *F̂it fa :

(v) w   fasfr qarmjfam 

%  % 3Pj$faRr anf?nff artr

*pt ?w?r: is * 7.5 srftrcrcr 
anwrgrr̂ fwrt i 

(sr) *rfc ft, ?ft̂r̂ WFsr  ̂tor 

'$ srvrwfr ws* ^

«jK www, wfw  «ftr iwrofa* §prc 

w p w i www spw mro *r ttw 

ifrft (**  *fRt) : (v) 1 arcraft,
1973  / finrnft % arerfr stcft

r̂arraarf % ̂ r̂fwr ft f?r tfwr 

$ft I, II, III wen IV (mti vihrrfoff 

«tfr  vt)] $ ar̂fiRT ̂rrl̂rcnr  srfa-

*RRIT W W 13.7 SffaWT W <!$W

11 *r<a|ftwi'  wrfW % urofr $ ms-

•nPft STfiffRRTT 2. 74 «ft I vofVI (srof 
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44*«ta*»ftIIIS 51 UTOtl 

fwff $ 5 1̂5 srftmsr *r*r awr

î% wc^iwrt i

(«) anpĝ Rr mrfW ?wrr ar̂ r̂
__ - - »» .... %.♦ - ...i. ....-
w*r wtrwt ft, 3>w? w? urainr trrfcwr

it, Sit{ wA it 5*nc nA  6r( wmt

ira ist* wi *w fttw t w l  ̂ 

wit* *i»rwrw wft«r w |i

[#w m*<m wn$fcn«w nw»*»-
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Arrest of Fak spies tat Feottch-Rajourl 
Sector of J&&

6334. SHRI BIRENDER SINGH RAO: 
Will the Minister ot HOME AFFAIRS 
be pleased to state:

(a) whether a number of Pakistani 
spies have been arrested recently in the 
Poonch-Rajouri sector in Jammu and 
Kashmir;

(b) whether weapons in huge quan­
tity have also been recovered from 
them; and

(c) the facts thereof and the steps 
taken by Government to smash such 
Pakistani gangs operating in Jammu 
and Kashmir?

THE MINISTER OF HOME AFFAIRS 
(SHRI K. BRAHMANANDA REDDY):
(a) to (c) According to the information 
received  from the  Government  of 
Jammu and Kashmir, some persons sus­
pected to be agents of Pakistan have 
been arrested in Poonch area recently 
and some incriminating material has 
been recovered from them. Tbe matter 
is under investigation. However Gov­
ernment are exercising utmost vigi­
lance in this matter.

Remote Sensing  Technique  called 
Sodar Developed by National Physical 

Laboratory

6335. SHRI D. D. DESAI:

SHRI P. GANGADEB:

Will the Minister of PLANNING be 
pleased to state:

(a) whether scientists of tbe National 
Physical Laboratory have developed a 
new remote sensing technique called- 
Sodar;

(b) if so, whether it promises to be 
of great help in communication, avia­
tion ' and defence, if so. the facts 
thereof;

<o) whether Sodar technique is also- 
used for studying the thermal and 
velocity conditions of the low atmojK 
phere; if so, the details thereof; and

<d) whether any recognition is being; 
grab to ttteso scientists?
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THE MCM3TER OF STATE IN THE 
MINISTRY  OP PLANNING  (SHRI 
VIDYA CHARAN SHUKLA): (a) Yes, 
Sir.

(b)  and (c) Sodar technique is essen­
tially used tor studying the thermal 
and velocity conditions ol the lower 
atmosphere.  A knowledge ol these 
parameters in real time, i.e. continuous 
recording m space and time, helps in 
communication, aviation and air pollu­
tion situations. The essential leatures 
are inversion structures which deter­
mine the formation of ducts m the 
lower  atmosphere  and wind  shear 
which affects the landing or take off 
ol air crafts at airports.  Both these 
features can be easily mapped at any 
place with the help ol sodar. Commu­
nication and aviation situations are 
common to tooth civil and delence use. 
Particularly, these situations become 
more vital to defence at far off remote 
places where the lower atmosphere can 
be studied for a useful application in 
defence communication and aviation. 
The present set up has a potential to 
study the lower atmosphere upto a 
height of 350 meters. The technique can 
be extended to make studies upto a 
range of 1 km. of the lower atmosphere.

(d)  Yes, Sir. The National Physical 
Laboratory Award of Merit for 1975 of 
Rs. 1000/- has been given to the team 
of scientists responsible for setting up 
th*» Sodar facility at National Physical 
Laboratory.

Implementation  of  Recommendations 
of Power Ministers Conference held in 

July, 1974

6336.  SHRI NITIRAJ SINGH CHAU- 
DHARY Will the Minister of ENERGY 
be pleased to refer to the reply given to 
Unstarred Question No. 341 on the I9th 
February, 1975 regarding implementa­
tion of recommendations of power Mini­
sters Conference held in July, 1974 and 
state the broad outlines ot the follow 
up action taken so far and  results 
achieved therefrom and when the next 
conference of Power Ministers is being 
called?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD): As a re- 
gnlt of the decisions taken in the Power 
Ministers’ Cottfereoe® held fas July, 1974*

Mittt* 4nmn  92

the following steps have been taken to 
maximise the generation. from the 
existing thermal power stations:

(1) Procurement and stocking  of 
spares in adequate quantity.

(2) Rationalisation of movement ol 
coal  to  the  different  power 
stations through appropriate lin­
kages  of  collieries  to power 
stations to ensure adequate sup* 
plies of coal of consistent quality 
to match the design requirements 
of the boilers.

(3) Close Monitoring of operation 
and  maintenance  of  thermal 
stations.

(4) Training of Operation and Main­
tenance personnel.

(5) Expeditious construction of Inter-
State  Transmission Lines  of
adequate  capacities to enable
integrated  operation  of  the 
power system.

(6) Rostenng and staggering of loads
to the extent possible and neces­
sary in an effort to flatten the 
load curves and this enables the 
thermal  generation units  to
operate at a uniformly high load 
factor.

(7) A Standing Committee has been 
set up with the representatives 
from Central Electricity Autho­
rity, Department of Coal, Bharat 
Heavy Electricals Limited, In­
strumentation Ltd, Kota Electri­
city Board to keep a continuous 
check on the performance of the 
various units and to take prompt 
corrective/remedial  action  as 
necessary.

(8) Steps have been taken to moder­
nise the maintenance procedures, 
and improve the management of 
thermal power stations.

There has been an increase ol about 
12% in generation from the existing 
thermal power stations during April,
1974 to March, 1975 as compared to the 
corresponding pefidd last jrtter.

The-next Conference ol the Power 
Ministers is scheduled to be held on 
3rd May, 1975.

APRIL *6, 1975
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•CoqwoporatfoR stamp in honour of 
International,Women’s Year

6337.  SHRI  INDRAJIT  GUPTA: 
Will the Minister of COMMUNICA­
TIONS be pleased to state:

(a) whether Government have decided 
to  issue  a  special  commemoration 
stamp in  1975 in honour of “Inter­
national Women’s Year” which is being 
observed throughout the world at the 
call of the UNO;  and

(b) if so, by when the stamp is ex­
pected to be issued?

THE MINISTER OF COMMUNICA­
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): '(a) and (b) A postage 
Stamp to commemorate “International 
Women's Year" has already been issued 
on 16-2-1975.

Increase in Student Unrest

6338. SHRI P. GANGADEB:

SHRI  PURUSHOTTAM  KA- 
KODKAR:

Will the Minister ol HOME AFFAIRS 
be pleased to state:

(a) whether student unrest is on the 
increase  in  various  parts of  the 
country;

(b) if so, whether it is going to have 
its impact on law and order situation;

(c) whether  Government  have 
thought of any measures in this con­
nection ; and

(d) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS. 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE  REFORM  AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):
(a)  to (d) According to information 
available, agitations by students showed 
an increase in certain parts of the 
country in 1974. This had an impact in 
some cases on the general law and 
order situation. Every possible effort is 
made by Government and educational 
authorities to  redress the  genuine 
grievances of students. Vigilance is also 
maintained by law and order agencies.

National Sector

6339.  SHRI  SHANKERRAO  SA­
VANT: Will the Minister ol INDUS­
TRY AND CIVIL SUPPLIES be pleas­
ed to state:

(a) whether Government have now 
decided to nurse a new sector known as 
the national sector;

(b) if so, its broad features; and

(c) names of concerns presently in­
cluded in this category and their capa­
cities ?

THE MINISTER OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI T. A. PAI): 
(a> to (c) Government’s policy regard­
ing public subscription in the public 
sector undertakings is derived from the 
Industrial Policy Resolution, 1956. In 
appropriate cases, the Central and State 
Governments have taken equity partici­
pation either directly or through their 
corporations with private parties. Each 
proposal for establishing a joint sector 
unit will have to be judged and decided 
on its merits in the light of Govern­
ment’s social and economic objectives. 
In all the different kinds o£ joint sector 
units, the Government will ensure tor 
itself an effective role in guiding poli­
cies, management and operations, the 
actual pattern and mode being decided 
as appropriate in each case.
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ẑfnR̂ srOTf̂ R̂ T-̂ r |i

*prm t, fwr t i

m  JT̂PT “FT fe»i|i|  ̂I

tit  ?r  ft tt̂ t *rt

^ tsrt %»rrf̂fr %■ fro;   ̂ n̂r t̂p
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Continuation of Lmerseno

C341 SHRI SAMAR GUHA Will the 
Minister of HOME AFFAIRS be pleased 
to state:

(a) whether the attention of Govern­
ment has been drawn to the report of 
a seminar held m Vigyan Bhawan on 
15th and 16th March, 1975 on issues 
of justification of continuing Emergency 
m the country;

(b) if so, the reaction of Government 
thereto;

(c) whether Government reviewed the 
situation in the country to consider the
5—6 LSS/75

issut of withdrawal of Emergency; 
and

(d)  if  bo,  the  outcome of  such 
ieview ?

THE DEPUTY MINISTER IN THltt* 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H MOHSIN)  (a) Yes, Sir.

(b)  to (d) In view of the continuing 
threat to the security of India, the Gov­
ernment do not consider it advisable 
to revoke the emergency at this stage.
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Crant of peaaioa to Freedom Fighters 
from Itlpm District

6342  SHRI Y S MAHAJAN  Will 
the Minister of HOME AFFAIRS be 
pleased to state'

(a) the total number of applications 
received from freedom fighters so far 
from Jalgaon district of Maharashtra 
lor grant of pension ,

(b) the number of applicants granted 
pension so far, and

(c) the reasons for the delay m 
deciding the remaining applications’

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H MOHSIN)  (a) 763

(b) 351

(c) The position regarding the re­
gaining 412 cases is as under

366 cases have been rejei ted  In *60 
cases, the applicants were not found 
eligible for pension under the Scheme 
In 6 cases the applicants submitted the 
applications after 31-3-1974 »e, the 
last date fixed for the receipt of appli- 
cot ons for grant of freedom fighters 
pension

46 cases have been filed for non­
receipt of documentary evidence etc m 
support of political suffering claimed by 
the applicants m their applications The 
State Government have been requested 
to expedite verification reports  The 
concerned individuals have also been 
requested to seek the assistance of 
State/District Level Committee in fur­
nishing the requisite information These 
cases can be finalised only when the 
State Government's recommendations 
or the evidence called for from the 
freedom fighters in received

Cases referred to CB1 by Bihar Gov­
ernment

6343  SHRI M S PURTY  Will the 
PRIME MINISTER be pleased to state

fa) the number of cases referred to 
ml CBI by the State of Bihar during 
t$r last two years , year-wise ,

(b) the number of cases sent back to 
the Bihar Pradesh Government with 
CBI reports, and

(c) the number of cases returned by 
CBI without investigations’

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PERSONNEL AMO 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA) • 
'a) to (c) The information asked for 
is given below

Year

1973 1974

(a) 4 3
(b) NIL* NIL
(c) 3 NIL

•Of the 4 cases referred to by the 
State Government in 1973 3 cases were 
returned without investigation In the 
remaining one case after completion 
of investigation by CBI a charge- 
sheet has been filed and the case is 
under trial
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Increase in Coal Prices

6345 SHRIMATI  ROZA  DESH-
PANDE 

SHRI INDRAJIT GUPTA*

WiU the Minister of ENERGY be 
pleased to state

(a)  whether Coal Mines Authority 
proposes to increase coal prices in view 
of the recent raise in the wages of coal 
mining labour;



(b) if so, the main features thereof;
ana

(c) on the basis of the proposed 
higher coal prices, how much additional 
burden will be placed on the railways, 
the public  sector  steel  plants  and 
domestic consumers ?

101 Written A turners

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SHIODHESHWAR PRASAD): (a) to (c) 
The Inter-Ministerial Committee which 
was constituted in January, 1975 to 
consider the question of revision of 
pit-head prices of different varieties of 
coal keeping to view, the financial 
implications of the increase in wages 
of coal mines workers from 1-1-75, the 
increased cost of inputs etc has since 
submitted its interim report to the 
Government. The report is, at present, 
under examination.
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Computer Aided IMepkoie Exchange 
in Delhi

8347. SHRI H. K. L. BHAGAT: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether a Computer aided Tele­
phone Exchange would be set up in 
Delhi; and

(b) if so, when and the main features 
thereof?

•

THE MINISTER OF COMMUNICA­
TIONS  (DR.  SHANKAR  DAYAL 
S11ARMA): (a) and (b) Yes, Sir. The 
first Computer  controlled Electronic 
Telephone Exchange will be set up for 
''ummercial trial at Rajouri Garden in 
Delhi and is expected to be ready by 
early 1977. The main features of this 
exchange are:

1. It will be controlled by an indige­
nously designed digital computer 
optimised for handling of tele­
phone calls.

2. It will require less floor space 
for accommodating the switching 
equipment.

3. Electronic exchanges of this type 
are expected to give considerable 
advantages in quicker manufac­
ture,  installation and  reduced 
maintenance effort.

4. Such exchanges provide greater 
flexibility compared to the con­
ventional electro-mechanical ex­
changes used in the country, in 
modifying as well as in provi­
sion of new services.

Management and  production  of Re­
fractory In Burn and Company

F348. SHRI ROBIN SEN: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether Government have re­
ceived any memorandum from the 
Refractory  and  Ceramic  Workers* 
Union, Raniganj, West Bengal;

(b) if so, the reaction of Government 
thereto;
tc) whether there has been any im­

provement in the management, opera­
tion and production of the refractory 
producing units of Burn and Company; 
and
(d) if not, the steps taken to improve 
them?

CHAITRA 26, 1897 (SAKA)
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THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE)* (a) to (d) Govermenl have 
leceived certain representations from 
the Refractory and Ceramic Workers’ 
Union, Raniganj, about the various pro­
blems being encountered by the wor­
kers. The management have been try­
ing to do their best  to meet the 
demands of the workers within the 
limited resources that are available to 
the Company Production m refractory 
units has shown improvement through 
better management  The Management 
is engaged in developing a phased plan 
of development of production and mar­
keting which will involve substantial 
capital investment.
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Prescribed period of <«tay of a Govern­
ment Servant at one Place

( 350 SHRI  AMBESH  Will  the 
PRIME MINISTER be pleased to state.

(a) whether it is the Government’s 
I'o'jcy th.it no Government servant 
should remain at one place for more 
than three ŷjprs,

(b) whether Government have issued 
any orders, in this regard , and

(c) if so, a copy of the same mny be 
placed on the Table of the House 9

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS  AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA)
(*) and fb) No general policy to the 
etlect that  no Government  servant 
should remain at one place for more 
than three years has been laid down 
and no general orders to this effect 
have been issued However, transfer- 
a')U* categories of officers are trans­
ferred by Ministries/Departments in 
the exigencies of work and in some 
Departments there is also a practice of 
transferring certain categories of offi­
cers periodically

(c) Does not arise

Annual Plan tor Tripura for 1975 76

6352 SHRI TUNA ORAON: Will the 
Minister of PLANNING be pleased to 
state the main features of the Annual 
Plan for Tripura for 1975-76 as approv­
ed by Planning Commission ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKLA): A State­
ment Indicating the approved outlay 
for Tripura’s Annual Plan—1975-76
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along with its sectoral distribution is 
laid on the Table of the House. (Placed 
in Library. See No. LT-9448/75).

Fact Finding Study on the develop­
ment  of  Agricultural  Marketing in 
North  Eastern  Region  by National 
Agricultural  Cooperative  Marketing 

Federation

6353. SHRI HARI KISHORE SINGH: 
Wil! the Minister of INDUSTRY & 
CIVIL SUPPLES be pleased to state:

(a) whether the National Agricultural 
Cooperative Marketing Federation has 
iracle any fart-finding .study on the 
development of agriculturaljgmarketing 
in the North Eastern Region of the 
country;

<b)  f »o, the main features thereof, 
find

r) the action taken thereon ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  C. 
GEORGE) •  (a) to (c) The National
Agricultural  Cooperative  Marketing 
Federation has not conducted any fact 
tlrding study on the development of 
; gi lcultural marketing in the North- 
Eastern region However. iJ haf um’er
or sideration. a prop  for expanding 
it1 nctiv!'ies in the North-Eastern re­
gion of the eountiv The Fp'lti tun . 
?l;o examining the possibility of set­
ting up a fruit pmce*img rnit in this 
icg'on.

Yndn-Sri  Lanka  \greement  for h\ 
change of  Scientific  and  Technical 

Information

•  154  SHRI S  A. MURUGANAN- 
T1IAM. Will the Minister of PI AN­
TING’ he pleased to state­

's) whether India and Sri Lanka have 
f<gncd a pact 1o provide for an ex­
change of technical and scientific infor­
mation between the two count nes ; and

(b) if so, the main features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKIA)- (a) Yes, 
Agreement between India and Sri 

Lanka in the field of Science and 
Technology was signed on 28th Febru­
ary 1975.

(b)  The Agreement provides for 
exchange of technical documentation 
and information, arrangement of bila­
teral scientific and technical seminars 
on problems of mutual interest ex­
change of scientists, technologists and 
undertaking of joint research  pro­
gramme in specific field and joint 
introduction of various technological 
processes in industry, agriculture and 
other fields.

Delay in realising subsidy by entre­
preneurs

6355 SHRI  .1 AG ANN ATHRAO
.iOSIII- Will the Minuter of INDUS­
TRY AND CIVIL SUPPLIES be phas­
ed to state:

(a)  whether entrepreneurs who have 
started industries in the selected back­
ward districts have to face consider­
ate difficulties on account of delay in 
rcrlismg the subsidy admissible under 
the central scheme; and

<b) if so, the steps being taken by 
the Central Government to streamline 
the procedure ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  P. 
SHARMA)- (a) and (b) Subsidy ad- 
nv«sible under the Scheme is paid to 
<he entrepreneurs by the State Govern­
ment/Union Territory Administration 
concerned and  amount  paid by the 
State  Government'Union  TerMory 
Administration is reimbursed to them 
by the Central Govienment.

All steps are being taken to see that 
disbursement ot subsidy to entrepre­
neur is made as s,oon as possible

Britannia Biscuit Co.
6JSH SHRI  SHASHI  BHUSHAN: 
Will the Minister of INDUSTRY AND 
rrvn SUPPLIES be pleased to state*

(a) whether Government think that 
'Bntanma  Bistuit  Co  despite their 
foreign majority shareholding is in the 
indtgenous sector ;

(b) if not. the figures of production 
and capacity ol each of the units of 
th° indigenous sector of the Biscuit 
ndustry registered with the D GT.D.;

(r) whether most of the units in the 
indigenous sector of the biscuit industry 
are producing below their licensed 
capacity; and

(d)  the justification for continuing 
to permit Britannia Biscuit Co. to 
manufacture more than their licensed 
capacity for the last six years?
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THE MINISTER OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI T. A. PAI):
(a)  M/s. Britannia Biscuit Co. are regis­
tered as a company in India under the 
Companies Act, 1956.

(b)  The requisite  information  is 
given in the Statement laid on the 
Table of the House. [Placed m Library. 
See No. LT-9449/75].

(c) Yes, Sir.

(d) The question of takijng action 
against the Company for producing 
biscuits at their Madras Unit m excess 
of the licensed capacity is under con­
sideration

Decentralisation of Licensing Power

0357 SHRI S R DAMANI  Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state'

(a) whether Government have consi­
dered the question of decentralization 
of licensing powers and delegation of 
authority to State Governments;

(b) if so, the facts thereof and the 
leasons for such decision; and

fc)  the manner in which it differs 
from the demand made by the Tamil 
Nadu Government m this connection ?

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI)* (a) The suggestions for some 
amount of decentralization have been 
made.

(b)  and (c) No decision has been 
taken so far.

Allocations for Generation of Power 
in Kerala in Fifth Flan

6358. SHRI MAT I  BHARGAVI 
THANKAPPAN: Will the Minister of 
ENERGY be pleased to state:

(a) the estimated demand of Kerala 
Government for generation of Power in 
Fifth Plan;

(b) the allocation made by the Plan­
ning Commission for the purpose; and

(c) the allocations made during the 
current year?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD):  (a) The
estimated demand of the Kerala Gov­
ernment for funds tov generation of 
power in the Fifth Plan is Rs. 70.05 
crores.

(b) The Fifth Five Year Plan is 
presently in the draft stage and no 
final decision has yet been taken on 
sectoral allocations.

(c) The allocation for the current 
financial year is under finalisation by 
the Planning Commission.

Supply of  Power to  Punjab  from 
Rajasthan Atomic Power Plant

C359  SHRI  MOHINDEB  SINGH 
GILL  Will the Minister of ENERGY 
be pleased to state

(a) whether the State of Punjab is
I emg deprived of its share of power 
fiom  the Rajasthan Atomic  Power 
Plant as a result of Rajasthan’s deci­
sion not to share its power with its 
neighbours; and

(b) if so. the reasons for the same 
and the measures taken to see that 
agnculture and industry m Punjab do 
not suffer due to this attitude of the 
Raiasthan Government *

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD),  (a) and 
fb> After considering the power availa­
bly and requirements in Rajasthan, 
Punjab and Haryana and taking into 
account the views expressed by the 
Government of Rajasthan on this sub­
ject, the Government of India allocated 
some power from the Rajasthan Atomic 
Power Plant to Punjab and Haryana. 
The quantity allocated is subject to 
review from time to time The techni­
cal and the administrative arrange­
ments necessary for the flow of power 
in accordance with this decision are m 
the process of implementation.

Economic Development of Sikkim

6360.  SHRI R. N BARMAN:  Will 
the Minister of PLANNING be pleased 
to state:

(a)  the allocations made for the eco­
nomic development of Sikkim during
1975-76;
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(b) whether the Sikkim Government 
have sought any assistance under the 
provisions of new agreement for closer 
economic and political collaboration 
between the two countries ; and

(c) if so, the reaction of Central 
Government thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF PLANNING  (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
Annual Plan of Sikkim for 1975-76 is 
yet to be finalised. Preliminary dis­
cussions have already been held from 
lJth to 15th March, 1975.

(b)  and (c) As provided for in the 
Government of Sikkim Act, 1974 as 
also in a Resolution passed by the 
Sikkim Assembly on 20th June. 1974, 
Government of Sikkim have requested 
for economic assistance of different 
types in various communications. Gov­
ernment of India have been sympa­
thetic to all assistance, within their 
means, for speeding up economic and 
social development of Sikkim and pro­
moting the welfare of the Sikkimese 
people.

arrsTTT re wr Tffhr
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Cross-bar  Telephone  Exchanges  in 
variouscities

6362.  SHRI  BHAGIRATH  BHAN- 
WAR: Will the Minister of COMMUNI­
CATIONS be pleased to state:

(a) the names of cities and telephone 
exchanges in the cities with cross-bar 
sy&tem of Bell Telephone of Belgium; 
and

(b) the dates when the different ex­
changes started functioning and year- 
wise loss till January 31, 1975 ?

THE MINISTER OF COMMUNICA­
TIONS  (DR.  SHANKER  DAYAL 
SHARMA): (a) and (b) The cities and 
exchanges having cross-bar exchanges 
of B.T.M. manufacture and the dates 
of commissioning are as follows:

Madras

Bombay

Delhi

Kanpur

Mambal am 5000 lines 4-2-67

Trunk Automatic Exchange 1000 lines 29-12-67

City 10000 lines 11-1-67

Kalbadevi 10000 lines 11-1-67

Fort 10000 lines 14-B-68

Trunk Automatic Exchange 2500 lines 29-S-69

Karolbagb 7000 lines 23-2-68

Jorhagh 6000 lines 24-3-68

Trunk Automatic Exchange 2000 lines 19-4-69

Trunk Automatic Exchange 1000 lines 7-3-70’

Profit**/Lost accounts for individual exchange* are not maintained.
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Manufacture of Cross-Bar Equipment

6363 SHRI SURENDRA MOHANTY: 
WJU the Minister of COMMUNICA­
TIONS be pleased to state*

(a) whether during or after 1973 the 
Secretary, Department of Communica­
tions,  again  recommended  for  the 
manufacture of ITT/BTM Common 
Control cross-bar system equipment, 
and for the upgradation of which a 
task force has been set up,

(b) if so, the names and designation 
of officers who are/were in the task 
force >

(c) whether the task force ha*? sub­
mitted the report, and

(d) if so, the mam features of the 
report7

THE MINISTER OF COMMUNICA­
TIONS  (DR  SHANKAR  DAYAL 
SHARMA)  (a) and (b) While examin­
ing the question as to which switching 
system should be produced m the now 
Telephone Switching Factory a+ Rae 
Bareli the Secretary Ministry of Com­
munications  during  I4)?*  amongst 
several proposals hid iuggêted under­
taking of various additional measures 
for further modifying and improving 
the upgraded cross bar system 1o make 
it suitable for Indian condition* and if 
found satisfactory, to adopt the stan­
dardised Indian version for manufac- 
tuie at Rae Bareli as this would ha\e 
several advantages from the mmufac- 
t’»rJng and operation *1 points of view

For upgrading *he quality nnd for 
mdiamsing the design of this cross-bar 
system a Task Force ha«> been sot up 
by the Government comprising  the 
following

1  Shri P K Roy Choudhury 

Additional Director 

Telecommunication  Reseii h 
Centre,

P & T Board, New Delhi

2 SHRI P S Endlaw,

Deputy Director, 

Telecommunication  Research 
Centre,

P &T Board New Delhi

3 SHRI B R, Nair,

Deputy Director, 

Telecommunication  Research
Centre,

P &T Board, New Delhi.

4 Shri R Rangarajan,

Deputy Director, 

Telecommunication  Research
Centre,

P & T Board, New Delhi

5 Shn R P Subramanian,

Chief Engineer,

Indian Crossbar Project.

Indian Telephone Industries Ltd , 

Bangalore

it) No Sir

(d) Does not anse

Delay in payment of scholarship to 
students belonging to S C. and S T.

( SHRI SAT PAL KAPUR Will 
the Minister of HOME AFFAIRS be
p câf d to otate

fa> whether here is acute shortage 
of  m the Office of Director of
Educat on (Si hoiarships) Delhi with the 
result that students belonging to SC 
ujd ST do rut tiet their scholarships 
in time every veir

<h) what steps rwve been taken to 
ensure that the scholarships are paid 
tn the students m time , and

(c)  by what date all the scholarship 
c ĉes would be decided this year ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
SHRI F H MOHSIN) (a) Yes, there 
Is i shortage of staff in the Scholar­
ship Branch of the Directorate of Edu- 
fation Delhi  The Assistant Director 
(Reforms) had carried out a study of 
*ho work load and start position in thi3 
1 r mrh and recommended the posting 
of two additional UDCs These posts 
cftuld not be filled due to reasons of 
economy There has not been any dis­
location of work and all eligible stu­
dents were given scholarships in time 
every year

(b)  The staff was deputed to put in 
extra work to finalise the cases m 
tame.
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(c)  All eligible cases of 1974-75 have 
been processed and scholarships sanc­
tioned to them Within the close of the 
financial year. Left over eligible cases 
of the previous year have also been 
processed and will be paid out of cur­
rent year’s budget.

Scholarship to students belonging to
8.C. aad S.T.

0365. SHRI SAT PAL KAPUR: Will 
the Minister of HOME AFFAIRS he 
pleased to state:

(a) the brief account of the applica­
tions received by the Dirertor of Edu- 
tion, Delhi (Scholarships) for the grant 
of scholarships to the students belong­
ing to S C. and S T from (i) Miranda 
Cc liege: fn) Inriraprastha College; and 
(hi) Daulat Ram Colege during th’s 
year :

(b) the number of applications which 
h«A*e not been decided so far ; and

tc) the reasons for the delay and by 
what time all the cases are likely tc 
be disposed of ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
fSHRl F I! MOI1SINV (a) The to*ai 
■number of application? received during
the vear ll*74-75 from the three col­
leges nrc as under:

Ci) Miranda College 10

in) Indraprasthu CoPege  24

fni) Daulat Ram College 23

(b)  Number  of  applications  not 
<kelded are as under:

(i) Miranda College 2

(li) Indraprastha College 4

O'ii) Daulat Ram College  nil

(e)  The main reasons for delay in 
taking final decisions in these cases 
are:

(i) the students are unwilling lo 
indicate the income of their 
parents for grant of scholarships ;

KH) in one case the father is a tax 
payer but is not ready to produce 
income certificate from the tax 
Authorities;

(iii)  in the cases of renewal of scholar­
ships for those who were in 
receipt from earlier year, com­
plete information was not given 
in the prescribed forms.  They 
were specifically requested to sup­
ply the information by a fixed 
date but they have not come 
forward. In view of the above, 
such applications could not be 
considered favourably.

Increase in Pay Limits for Grant of 
Scholarship to students belonging to

S.C. and S.T.

6366. SHRI SAT PAL KAPUR: WiU 
the Minister of HOME AFFAIRS be 
pleased to state:

<a) the last date for receipt of ctpp’i- 
cations prescribed by the Director of 
Education ̂ Scholarships) for the grant 
of scholarships to students of degree 
courses belonging to Scheduled Castes 
and Scheduled Tribes in Delhi;

(b)  the date of the issue of orders 
fc i the increase in pay limits upto R& 
750 per month for the grant of scholar­
ships; whether these orders for increas­
ing the pay limit upto Rs 750 p m were 
issued after the expiry of the date for 
the re-vipt of applications ;

<c) if so. whether fresh applications 
were rnv.tcd from students who would 
have become entitled to the grant of 
Mho]arship*>  a result of increase m 
pay limits . and

(d)  if so, what was the next last date 
fixed for the receipt oi applications and 
if not. the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN)  (a) The last 
dale foi receipt of application1- from 
Scheduled Caste students m 4he pres­
cribed form was was SI-8-74 which was 
extended upto 15-9-74

(b) The orders for increase in the 
income limits were issued by the Minis­
try of Home Affairs on 17-9-74: yes. 
they were issued after the expiry of 
the last date.

(c) Consequent upon the revision of 
income limit, fresh application forms 
were invited from eligible students up­
to 15-11-74 by inserting an advertise­
ment in English, Hindi and Urdu dai­
lies published from Delhi/New Delhi.

fd)  Last date fixed for receipt of 
applications was 15-11*74.
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f%tT jtezt sr̂r % fw  fvrpft sRTrftfr 

atTTfer- tit*rft , *ttr

(*)  mpm »r % qw sr̂fr vr

srar ?tv feft 9?mftr ?ft ̂tt *tir t *fVt 

q?r Bpmftr ftr?r $nfmr % f̂rtr gft rrf̂ ?

irtraim «wrwr  ̂tmr n«r« («f» ftfm- 

Wr̂ 5TW) : (v) TO sr̂T ̂ ?T Tmt 

tit <rnpft ift̂prr arr% % mtit >̂fw 
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Shortage of •tall in Postal Divisions In 
MX,

6370. PROF. NARAIN CHAND PARA- 
SHAH: Will the Minister of COMMU­
NICATIONS be pleased to state:

(a) whether there is a shortage of 
staff in the Postal Division of Himachal 
Pradesh;

(b) if so, the steps taken by Govern­
ment to provide the requisite staff in 
the hilly State;

(c) whether any demand has been 
made by heads of Postal Division for 
the increasing of staff and the nature 
thereof for each division ; and

fd) if so. the likely date by which 
the demand would be fulfilled ?

THE MINISTER OF COMMUNICA­
TIONS  (DR  SHANKAR  DAYAL 
SHARMA): (a) to  (d) There is no 
general shortage of staff in the Postal 
Divisions of Himachal Pradesh.  Five 
nme-'srale clerks have been allotted to 
Solan Postal Division against the vacant 
posts and they will be joining shortly 
after training

D.H.P.C.S. Cadre

6371.  PROF NARAIN CHAND PARA- 
SHAR: Will the Minister of HOME 
AFFAIRS be pleased to state:

(a) whether a D.H.P.CS. Cadre had 
been set up and was in existence at 
the time of formation of Himachal 
Pradesh;

(b) if so. the number of EA.Cs. who 
were officiating at the time of the for­
mation of Himachal Pradesh ;

(c) the number of EA.Cs. when the 
first appointments were made by the 
Government of India in this cadre;

(d) whether all the officiating E.A.C*?. 
officiating at the time of the formation 
of the Joint Civil Service were absorb­
ed into the new service ; and

(e) if not, the names of those left 
out of the Joint Civil Service and the 
reasons therefor ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) Himachal 
Pradesh was formed on 15th April, 1948 
while the Delhi and Himachal Pradesh
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Civil Service Cadre was constituted on 
15th March, 1961.

(b) Does not arise.  *

(c) and (d) At the time of forma­
tion of the D.HJP.C.S. Cadre in 1961, 
40 officers were working as Extra As­
sistant Commissioner. Besides, 2 more 
olflcers were working as E.A.Cs. on 
ad hoc basis.  Excepting these two 
officers, the remaining 40 officers were 
'"onsidered for appointment to  the 
Cadre at its initial constitution by a 
Selection Committee constituted under 
the DHPCS Rules, 1961.  26 of them 
recommended by the Selection Com­
mittee were appointed to the Cadre. 
Prior to this 2 officers were appointed 
to the Joint IAS Cadre of Delhi and 
Himachal Pradesh while another  3 
oflfirers retired.

(e)  The following officers were not 
approved by the Selection Committee 
and were therefore not appointed to the 
Delhi and Himachal Pradesh Civil Ser­
vice Cadre:

1  Shri Hari Ram

2. Shri Sher Singh

3. Shri C. P. Mehta .

4. Shri Surendra Pal

5. Shri Chatter Singh

6. Shri Rattan Singh

7. Shri Sohan Lai

8. Shri Jit Ram

9. Shri S. R. Sharma

The following two officers were not 
considered because they were working 
as E.A.C. on ad-hoc basis only and were 
thus not eligible:

1. Shri Ramesh Kumar

2. Shri R. C. Sharma

Amendment to Press Registration Act

6372. PROF.  NARAIN  CHAND* 
PARASHAR:  Will the Minister of
INFORMATION AND BROADCAST­
ING be pleased to state:

(a) whether it is proposed to amend 
the Press Registration Act;

(b) if so, the nature of amendments 
proposed; and

(c) the likely date by which the 
changes would be affected?



119 Written Answers APRIL 16, 1975 Written A*sums  120

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIP SINHA) • (a) to-(c) A proposal to 
amend the Act is under examination.

Increasing Postal and Tele-comrauni- 
cation Revenue

6373.  PROF.  NARAIN  CHAND 
PARASHAR  Will  the Minister  of 
COMMUNICATIONS be  pleased to 
state:

fa)  whether xt is proposed to intro­
duce any new measures for increasing 
the revenue on the Postal and Tele­
communication side; and

(b) if so, the nature of the steps 
which have been decided upon and the 
'ikely date by which they would re 
taken ?

THE MINISTER OF COMMUNICA­
TIONS  (DR  SHANKER  DAYAL 
SHARMA)- (a) No, Sir.

t'b) Does not ari«e.

Filling Technological Gaps in Heavy 
Engineering and  Mining Machinery 

from USSR

C374 SHRI D P JADE IA Will the 
IImister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether the Indian Government 
have sought the help of USSR  for 
f«l]jng technological gaps in heavy engi­
neering and mining machinery , and

(b) if so, the facts thereof and for 
which  project  the  help  is  being 
sought ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  C 
GEORGE): (a) and (b) The Heavy 
Machine Building Plant of HE.C  and 
M.A.M.C have been set up with Soviet 
assistance Though these units have 
developed  the  skills  and  technical 
know-how to a great extent, constant 
dialogue is maintained with the Russian 
collaborators for keeping in touch with 
the new technological developments and 
obtaining prototypes,  drawings  and 
designs and experts for development of 
new items in their production profiles. 
A iuller utilisation of the Plants set up 
with Soviet Assistance by securing ex­
port of items that can be produced at

these plants to meet requirements of 
third  Countries with whom  Soviet 
Union might secure contracts is another 
area in which Soviet Cooperation is 
being pursued.
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Usefulness of Coca Cola Concentrate

6376. SHRI BHALJIBHAI PARMAR: 
Will the Minister of of INDUSTRY 
.kND CIVIL SUPPLIES be pleased to 
state:

(a) when the composition of Coca 
Cola concentrate is not known to Gov­
ernment, what basis was adopted to 
decide its usefulness to the public; and

(b) how the public interest is measur­
ed for listing the industry in the First 
Schedule to the Industries (Develop­
ment and Regulation) Act, 1951 ?
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THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) Coca Cola concentrate has 
been held to be an item not falling 
Within the purview of the First Sche­
dule to the Industries (Development & 
Regulation) Act, 1951, irrespective of 
its composition.

(b)  Industries included in the First 
Schedule to the Industries (Develop­
ment & Regulation) Act, 1951 are those, 
the control of which by the Union is 
declared by Parliament by law to be 
expedient in the public interest.

Composition of Coca Cola Concentrate

6377.  SHRI  BHALJIBHA1  PAR- 
MAR: Will the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
State:

(a) the date and other main features 
of the application submitted V.v Coca 
C*>la Export Corporation ;

(b) whether the application/letter 
for permission was submitted to the 
D.G.T.J. or his Ministry or any other 
M nistry, date and number of the ap­
proval capacity granted, main condi­
tions and name of the Ministry which 
accorded it and under what  provi­
sions *,

(c) whether at the time of according 
this approval Government was compe­
tent to secure the defails of the com­
position of Coca Cola concentrate and 
in case of company's failure to do so 
to reject their application ; and

(d) if so, why no detail? regarding 
composition of Coca Cola concentrate 
were secured?

manufacture of concentrate in India on 
the following conditions:

(i) The plant and equipment would 
be provided, by the foreign com­
pany ; and

(li) the quantum of production would 
be such as to meet the require­
ments of the existing 4 bottling 
plants m the country and the 
import of other raw materials re­
quired for the manufacture of 
the drinks at these plants would 
be allowed having regard to the 
foreign exchange position from 
time to time.

Subsequently the Corporation’s pro­
posal for taking up manufacture of 
Citrus/Fruit Beverage bases received 
vide their letter dated the 27th August 
and 13th November, 1964, was approved 
vide the then Ministry of Industry and 
Supply’s  letter  No.  15(10)/64-LI(I), 
dated the 2fith November, 1964 on the 
understanding that:

(0 No foreign exchange will be re­
quired by them for import of 
plant and equipment to manu­
facture the beverage base; and

(ii> Foreign exchange required for 
import of any raw materials re­
quired for the manufacture of 
beverage base will be met from 
the export production entitle­
ment granted  to them for ex­
port of Ova Cola Concentrates.

No rapacity was mentioned in these 
.approval letters.

(c)  and (d) For the purpose of giving 
the approvals in 1938 and 1964 it was 
not  considered necessary to secure 
details of the composition of Coca 
Cola and other concentrate.

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) and (b) Manufacture 
of concentrate has been held to be an 
item not covered by the First Schedule 
to the Industries (Development & Regu­
lation)  Act.  1951.  The  application 
dated 28th October, 1957 for taking up 
manufacture of Concentrates was re­
ceived from M/s. Coca Cola Export 
Corporation in the Ministry of Indus­
try & Commerce. In response to this 
application, the Corporation were ac­
corded permission in January, 1958 for

Development of North Bengal

6378.  DR. RANEN SEN: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a) whether a memorandum was sub­
mitted to the Minister of State for 
Industry and Civil Supplies at Siliguri 
in North Bengal recently;

(b) if so. the facts thereof; and

(c) Government’s proposal for the 
development of North Bengal in Fifth 
Flan period ?
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THE MINISTER OP STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B  P 
MAURYA) (a) No, Sir

(b) Does not arise

(c) All the districts of North Bengal 
comprising Cooclv-Behar  Darjeeling, 
Jaipaiguri Malda and West Dinajpur 
have been selected as industrially back­
ward areas to qualify for concessional 
■finance for promotion of industries The 
tentative Fifth Plan outlay of West 
Bengal has been fixed at Rs 1077 crores 
which includes Rs 16 crores for deve­
lopment of backward areas including 
North Bengal  Further  there is a 
scheme for setting up a Spinning Mill 
with 25000 spindles in West Dinajpur 
district of North Bengal

Post  of  Engineer  Probationers  in 
HEC, Ranchi

6379 SHRI BHOGENDRA JHA WUl 
the  Minister  of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state

(a) whether management of HEC 
(Ranchi) is seeking written tests and 
interviews for the post of Engineer 
Probationers on a criteria other than 
advertised thereby excluding applicants 
from Ranchi University ,

(b) if so, facts thereabout and reasons 
therefor,

(c) whether candidates from Ranchi 
University have submitted memoran­
dum to the Management expressing 
their resentment, and

(d) if so reaction thereon *

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  C 
GEORGE)  (a) No Sir All the appli­
cants who fulfil the advertised quali­
fications are being called for test/ 
interview

(b) Does not arise

(c) Yes, Sir

(d) In view of the reply to (a) above 
there is no cause for resentment

Import-repleiilsliinent licences to Cad­
bury

6380  SHRI SAT PAL KAPUR* Will 
the  Minister  of  INDUSTRY  AND 
CIVIL SUPPLIES be pleased to state

(a) whether Cadbury’s Import re­
plenishment licences have been re­
duced ,

(b) the actual value of the imported 
content in the exports t

(c) on what basis was the earlier 
’rrport entitlement fixed ,

(d) since the import replenishment 
licences have been reduced will they 
also be given ad hoc licences to meet 
the needs of the Indian market  and

(e) if not how they propose to meet 
the local requirements’

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T A 
PAI) (a) Yes Sir

(b)  and (c) Keeping in view the 
value of the imported content such as 
Cocoa beans etc and value of the ex­
ports, the import replenishment which 
waj. fixed at 60 per cent has been re­
duced to 25 per cent

(d)  and (e) Apart from replenishment 
licences against exports they are being 
given actual user licences m accordance 
with the policy

Stolen idols of Hindu Gods and God­
desses and other antiques

6381  SHR ROBIN KAKOTI  Will 
the Minister of HOME AFFAIRS be 
pleased to state

(a) the number of idols of Hindu 
Gods and Goddesses and other antiques 
stolen from various places of India 
during the last three years,

(b) the total number of such stolen 
idols and other antiques so far recover­
ed , and

(c) the total number of persons 
arrested and convicted in this connec­
tion and the number of foreign persons 
involved 7

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  HOME  AFFAIRS 
(SHRI F H MOHSIN)  (a) to (c) Ac­
cording to the information available 
with the CBI, 3,145 idols of Hindu
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Gods and Goddesses were stolen during 
the last three years. 1103 idols were 
recovered. 518 persons were arrested 
in this connection and 148 were con­
victed.  16 foreigners were involved.

Investigations by CJB.I.

6382.  SHRI ROBIN KAKOTI:  Will 
the PRIME MINISTER be pleased to 
state:

(a) the number of cases handed over 
to the Central Bureau of Investigation 
in the various States and Union Terri- 
toiies during 1973-1974 and upto the 
end of December, 1974;

(b) total number of cases disposed of 
by C.B.I. upto the end of 31st January, 
1975, State and Union Territories-wise ; 
and

(c)  time taken generally by C.B.I. 
to dispose of a case undertaken by it ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):

(a) 49 cases entrusted to the Central 
Bureau of Investigation by various 
States and Union Territories were re­
gistered by the C3.I. during the period 
from 1st April, 1973 upto the end of 
December, 1974.

(b) 33 cases were disposed of by the 
Central Bureau of Investigation upto 
the end of 31st January, 1975. States 
and Union Territories-wise break-up is 
given below:

State/Union Territory Number 
of case* 
disposed of

State/Union Territory Number 
of cases 

disposed of

1. Assam .  .  . 1 10. Tamil Nadu 1

2. Bihar . . . . 1 11. Uttar Pradesh 3

3. Gujarat 4 12. Arunachal Pradesh 5

4. Jammu & Kashmir 2 13. Chandigaih 1

5. Madhya Pradesh . 1 14. Delhi 1

6. Maharashtra 3 15. Goa, Daman and Diu 2

7. Orissa 2 16. Mizoram  . 1

8. Punjab 3 17. Pondicherry 1

9. Rajasthan  . 1

(c)  Generally the completion of the 
Investigation in an ordinary RC case 
is completed within eight months of its 
registration.  In  complicated  cases, 
particularly where the inquiries have 
to be made at different places or 
involve scrutiny of voluminous docu­
ments or require obtaining of opinion 
of experts, or a large number of wit­
nesses have to be examined at various 
places, or the attendance of some wit­
nesses can be procured only with diffi­
culty, an investigation may take more 
than eight months depending upon the 
particular features and requirements of 
the investigations to be carried out.

Request made by Kerala State Elec­
tronics Development Corporation for 
a licence for producing Power Tran­

sistors and Integrated circuits

6383. SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS be 
pleased to state:

(a) whether the Kerala State Elec­
tronics Development Corporation has 
applied for licence for producing power 
transistors and integrated circuits ;

(b) if so, the present position of the 
application; and
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(c)  whether it has been rejected, 11 
so, the reasons therefor?

THE PRIME MINISTER, MINISTER 
OF  ATOMIC  ENERGY,  MINSTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLANNING 
AND  MINISTER OF  SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI):  (a) to  (c) The Kerala
State Electronics  Development  Cor- 
poition  made  an  application  on 
26-10-74  for  the  manufacture  of 
Power Transistors and Integrated Cir­
cuits with a capacity of 1 million nos. 
each. The proposal was considered by 
the Licensing Committee on 3-2-75 and 
was rejected for lack of specific infor­
mation relating to arrangements for 
export marketing apd for financing 
this as well as other pro3ects of the 
Kerala Electronics Development Corpo­
ration  The party has smcc made a 
representation against the rejection on 
March 12, 1975  The Department of 
Electronics has sought further informa­
tion on the points specifically raised by 
the Licensing Committee to consider the 
representation.

Change In Nuclear Policy

6384. SHRI ARVIND M. PATEL: 
W’ll the Minister of ATOMIC ENERGY 
be pleased to state:

(a) whether Government propose to 
change its nuclcar policy, and

(b) if so, the reasons therefor and 
the changes proposed to be made ?

THE PRIME MINISTER, MINISTER 
OF  ATOMIC  ENERGY,  MINSTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLANNING 
AND MINISTER OF  SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) No, Sir

(b) Does not arise.

Taking over import ol foreign Feature 
Films

6385. SHRI RAM PRAKASH'  Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) Whether Government propose to 
take over the import of foreign feature 
Sims;

(b) If so, the facts thereof; and

(c) whether Government propose to 
lay down any guidelines regarding the 
Import of films, their subjects and the

countries from which these are to be 
imported ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA): (a) and (b) The import 
of feature films into India was canalised 
through the State Trading Corporation 
with effect from 3-8-1972 and through 
the Film Finance Corporation, with 
effect from the 27th October, 1973.

(c)  The main ieatures of the policy 
governing import of films are non- 
discriminatory imports on global basis 
with emphasis on quality and commer- 
rnl viability.
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Definition of ‘Factory’ and ‘Worker* in 
various Acts

6387.  SHRI K. S. C1IAVDA: Will the 
Minister of  INDUSTRY  AND CIVIL 
SUPPLIES be pleased to state:

(a) whore from the definition of fac­
tory  was  derived  in the  Industries 
(Development & Regulation) Act, 1951; 
and what is the definition of factory in 
Factories Act. 1948 ;

(b) the reasons of discrepancy in the 
definitions in both these Acts in regard 
to workers employed and which one is 
correct; and

(<•) the details of Act and rules in 
support of the theory applied in the 
c'iso of Industries  (Development  and 
Regulation) Act ?

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI)'  la) to (c) Section 3«c> of the 
industries (Development & Regulation) 
Act defines' factory as u premises, lti-
• ■’udlng  the nrectnots thereof, in any 
purt of which a manufacturing process 
!s being carried on or is ordinarily so 
carried on <0 with the aid of power, 
provided that fifty or myre workers are 
working or were working thereon on 
any day  of  the  ©receding  twelve 
months: or  (ii)  without  the aid of 
p̂ wer, provided that one hundred or 
more workers  arc  working or were 
working thereon on any dav of the 
preceding twelve months and provided 
further that in no part of such premises 
ary manufacturing process is being car­
ried on with the aid of power. Under 
Scction 2{m) of the Factories Act, 1948, 
‘factory’ has been defined as any pre­
mises including the precincts thereof— 
(i) whereon ten or more workers are 
working, or were working on any day 
of the preceding twelve months, and 
in any part of which a manufacturing 
process is being carried on. with the 
aid of power, or is ordinarily so car­
ried on, or (ii) whereon twenty or more 
workers are working, or were working 
on any day of the preceding twelve 
months, and in any part of which a 
manufacturing process is being carried 
on without the aid of power, or is 

6—6 L.S.S./75

ordinarily so carried on—but does not 
include a mine subject to the operation 
of the Mines Act, 1952, or a railway 
running shed.

The reason for the difference in the 
definition of a ‘factory’ in the Factories 
Act and the l.D.R. Act stems from the 
different  objectives  sought  to  be 
achieved by these two Acts. The Fac­
tories Act, 1948, wao enacted to consoli­
date and  amend  the law regulating 
labour conditions in factories, whereas 
the Industries (Development and Regu­
lation) Act, 1951 was enacted to provide 
for the development and regulation of 
certain industries, the control of which 
by the Union is considered expedient 
in the public interest.

Eligibility for COB Licence

6388.  SHRI K. S. CHAVDA: Will the 
Minister of INDUSTRY AND  CIVIL 
SUPPLIES be pleased to state:

(a) whether 1973 notification dearly 
stipulates that if a company is foreign 
dominated no exemption is available to 
it and it cannot operate in small scale 
sector;

(b) whether this notification does not 
ta'k about  number  of  workers em­
ployed ; and

(c) if so, whether the number of wor­
kers or actual investment in plant and 
machinery will be criterion for exa­
mining eligibility for COB licences ?

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI):  (a) to (c) In terms of notifica­
tion  dated  16-2-1973,  undertakings 
owned  by  foreign  companies,  their 
branches or subsidiaries or by compa­
nies in respect of which more than 50 
pet cent of the  paid-up  equity share 
capital is held directly or indirectly by 
foreign companies,  their  branches' or 
subsidiaries, or by foreign nationals or 
non-resident Indians, are  not eligible 
for exemption from the licensing pro­
visions of the Industries (Development 
and Regulation) Act, 1951.

Section 3(d) of the said Act defines 
an industrial undertaking as any under­
taking pertaining to a  scheduled in­
dustry carried on in one or more fac­
tories by any person or authority in­
cluding Government.

Section 3(c) of the Act defines a fac­
tory as any  premises, including  the
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precincts thereof, in any part of which 
a manufacturing process is being car­
ried on or is ordinarily so carried on:

(i) With the aid of power, provided 
that fifty or more workers are 
working or were working thereon 
on any day of the preceding 
twelve months; or

(iij Without the aid of power, pro­
vided that one hundred or more 
workers are working or weie 
working thereon or any day of 
the preceding twelve months and 
provided further that m no part 
of such premises any manufactur­
ing process is being carried on 
with the aid of power

The provisions of the  Industries 
(Development  and  Regulation)  Act, 
1051, and notifications issued there­
under are attracted in cases where a 
unit qualifies as an undertaking as 
defined in the Act

While considering applications for 
the grant of COB licences, Government 
take into account all relevant factors 
including the investment m plant and 
machinery fend the number of workers 
employed in an undertaking

Raising of question of competency by 
Licensing Committee

6389 SHRI K S CHAVDA Will th* 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state

(a) the number of cases m which the 
question of competency was raised dur­
ing the last two years by the Licensing 
Committee with particulars of such 
companies, proposals, number and date 
of application;

(b) Whether the question of compe­
tency comes after the issue of letter 
of intent or before it, if it comes before 
the issue of letter of intent, whether the 
examination of the proposals by DGTD, 
administrative ministry and other con­
cerned is not enough,

(c) the reasons why powers have 
been given to these departments to 
examine the proposals; and

(d) whether the Licensing Committee, 
over-rule recommendations of  State 
authorities, technical authorities, ad­
ministrative ministry and other con- 
eoncerned and if so, under what autho­
rity, rules and procedures ?

THE MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) The Licensing Committee 
takes into account factors such as 
demand, capacity approved/installed, 
availability of raw materials, income/ 
outgo of foreign exchange, technology 
involved, techno-economic features of 
the proposal, applicant's background 
and experience especially in sophisticat­
ed areas and in sectors involving mas­
sive investments  The competence of 
an applicant, technical or otherwise, is 
thus one of the several factors kept in 
vtew by the Committee in making its 
xecommendations  As in practice, a 
number of considerations are involved 
m one and the same case, it has been 
found difficult to isolate cases which 
nvght have been rejected by the Com­
mittee/Government on the ground of 
competence alone  However, during 
1974, 281  applications (representing 
about 5% of the disposals) were re­
jected on the ground that the detailed 
schemes submitted by them had not 
been properly prepared and were found 
to be technically not feasible

(b)  The merits of an application come 
up for consideration before the Licen­
sing Committee before the issue of a 
letter of mtent  The Licensing Com­
mittee makes its recommendations on 
tbe basis of examination of the propo­
sals made by the DGTD and the Ad­
ministrative Ministries and the views 
expressed by the Members of the Com­
mittee including the representatives of 
the DGTD  and the Administrative 
Ministries at the meetings of the Com­
mittee

(c)  The rules framed under the IDR 
Act and the procedures laid down for 
the processing of licence applications 
provide for the examination of propo­
sals by the technical authorities and 
administrative Ministries before these 
are taken up for consideration by the 
Licensing Committee

(d)  The Licensing Committee takes 
Into account the recommendations made 
by the various authorities and the 
views expressed hy their representa­
tives present at its meetings The re­
commendations  of  the  Committee 
represent the consensus of views reach­
ed at its meetings.
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UaMled Unemployed In Punjab

6390. SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of PLAN­
NING be pleased to state:

(a) the number of educated un­
employed in Punjab up-to-date; and

(b) the main features of the scheme 
formulated  to  provide  employment 
opportunities to them ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
VIDYA CHARAN SHUKLA) • (a) Ac­
cording to the available figures of the 
Live  Register  of  Employment  Ex­
changes there were 106637 educated

unemployed in Punjab as on 30th June,
1974.

(b)  In addition to the normal Central 
and other Plan schemes, the employ­
ment Promotion Programme was take* 
up in the year 1974-75 with a view to 
providing  employment  opportunities, 
particularly self-employment opportu­
nities, for the educated unemployed. 
Under this Programme, 5 schemes of a 
total outlay of Rs. 60.22 lakhs, with 
an employment potential of 1625, have 
been sanctioned to Punjab State. The 
salient features of these schemes are 
given in the  statement.  In 1975-76. 
Central assistance would be provided to 
the State Government for completion 
of such schemes as were taken up for 
implementation by the end of March 
SI975.

Stalmtni

Main futures of schemes approved under the Employment Promotion Programme, 1974-75—Punjab

SI.
No.

Name of the Scheme Outlay  Bmploy-
(Ri. lakh*)  ment 

Potential 
(Nob.)

I. Self-Employment Schemes

1 Promotion of tel f employment with Seed Capital/Margin Mcr.tA/ 
Share Capital Assistance.......................................................... *0-94 820

2 S;If-«*.nploym'*nt for industrial /Commercial Estates 1800 200

(A) Total: 48-94 1020

(B) Charges for strengthening of organisation 2 45 -

Total (A4-B) : 51 39 1020

II. Training Schemes

3 Training for guaranteed employment opportunities in non-govern- 
mental sector...................................................................................... 510 400

4 150

5 Training for SC'ST for Government jobs where reserved quotas are 
unfilled................................................................................................. 0-33 55

<A) Total: 768 605

(B) Incidental charges 115

Toul(A)+(B)=* 8-83 605

G&amd Totai. : (I) HII)« 60-22 1625
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Clearance of Power Projects In Maha­
rashtra

6391 SHRI VASANT SATHE  Will 
the Minister of ENERGY be pleased to 
state

(a) the particulars of power proiects 
Jrora Maharashtra pending clearance,

(b) the reasons  (project-wise)  for 
non-clearance of the projects,

(c) whether Government have clear­
ed some of the power projects m Maha­
rashtra recently and if so, the parti­
culars thereof, and

(d) the steps taken to meet energy 
famine in Maharashtra?

Statement X

S'lt’m'nt indicating the particulars of Power Prmech with thexr Present PoMum

SI N«imr of Scheme Installed Present Position
To capacity (MW)

1 2 *

The revised catenate* in reject of 
these proposals were received in 
June, 1973 and are undei exaniii a 
ti on

The schemes were considered by TaC 
atits meeting held on 29-8-1973 and 
found acceptable

Scneme details were ditcuMfd vuth 
the project authorities on 30-5-1973 
when i t was agreed that the schema 
would be recast by the State Govern­
ment as a pumped storage scheme to 
take advantage of the high  head 
available at the project site  The 
modified scheme report is awaited

Scheme details were discussed with 
project authorities on 30-5-1973 and 
it was decided that the proposal 
would be recast by the State Govern­
ment,  with a view to reduce the 
capital cost to make it economically 
viable

5 ShairakundMnltipu.-poieProject  2X25+1X10  The  Maharashtra authorities had
originally sub.mttcd a proposal a* 
a multipurpose Project,  However* 
in the Meeting held on 30-5-1973 
in the Ministry, it was decided that 
the scope of the scheme would be 
recast as a purely hydro electric 
project The modified scheme report 
is awaited

?« «*>

1  Qhma Hvdro Electric Project  2X3 5 '

2  Pdwana Hydro El iWric Project  1x10

3  Kas Hydro Electric Project  , lxll«4

4  VAttarana Hydro Electric Stage II  1x6

THE DEPUTY MINISTER X!t THfc 
MINISTRY  OP  ENERGY  (PROF 
SEDDESHWAR PRASAD)  (a) to <d) 
Statement I indicates the particulars ot 
power projects With their present posi­
tion

Statement II indicates the power pro­
jects, which have been cleared recently, 
together with their capacity

During the 5th Five Year Plan, it 
is programmed to commission 1988 
MWs of additional generating capacity 
consisting of 988 MWs from Continu­
ing Schemes and 1000 MWs from the 
New Schemes  which will meet the 
requirements of power m the State of 
Maharashtra
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SI.
lfo.

Name of Scheme Installed 
capacity (MW>

Present Position

6  Jalsindhi Hydro Electric Project.  6x75

7  Parii Thermal Extn.  ,  .  1X110

8  Khaperkheda Extn. .  .  .  1 X 120

The examination of the achejie nas 
been kept in abeyance fill a decision 
regarding FRL of Navgam  Dam 
under Narmada Water Dispute is 
taken.  The scheme details were 
discussed with the project autho­
rities on 30-5-19731 n the then Minis* 
try of Irrigation  and Power when 
it was decided that the examination 
of the proposal may be postponed- 
for the present.

Scheme was put up to TAC at its 
meeting held on 19-9-1974 but was 
not found acceptable due to diffi­
culties in availability and transpor­
tation of coal to the power station 
site.

The scheme is under examination by 
Central Electricity  Authority i» 
respect of availability of coal.

9  G m 1-Rpur Thermal Sution 4X200-J-1 X500 The proposal i« under examination ia 
respect of coal mining and cooling 
water availability by Cential elec­
tricity Authority  in con*ul»ai io* 
with Maharashtra State Electricity 
Board.

10  Um<*er Thermal Station  .  .  2X200

11  NhavaShevaThermal Station  .  4X500

Under examination.

The scheme report is under examina­
tion .

Not*.—None of the above schemes are Included for benefits during the Fifth Plan.

Statement II

Statement indicating the Power Projects in Maharashtra which hate been recently cleared

Bhaniara Hydro Electric Project

Koradi Thermal Power Station Extension  .

Nasik Thermal Power Station Extension

Bhusawal Thermal Power Station Extension.

News Report entitled ‘Axe on Plann­
ing Panel Stall soon*

6392. SHRI VASANT SATHE: Will 
the Minister of PLANNING be pleased 
to state:

(a)  whether attention of the Govern­
ment has bam drawn to the news re­
port appearing tn the Economic Time*

1X35 MW Cleared in 
+ 1x10 December, 1973.

3X200 MW Cleared in 
June, 1973.

1 X200 MW 'I Accepted in 
p̂rinciple in 

1X200 MW J May, 1974.

dated the 17th March, 1975 under the 
caption “Axe on Planning panel staff 
soon”;

(b) if so, the reaction of the Govern­
ment to the observations made therein; 
and

(c) the steps taken to utilise the staff 
in a more purposeful manner than at 
present?
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Vm MINISTER OI* STATE IN TBS 
MINISTRY  OT  PLANNING  (SHRI 
VEDYA CHARAN SHUKLA): (a) Yes, 
Sir.

(b)  and (c) The staff position is re­
viewed from the time to time and 
changes made when necessary.

Expansion of Neyveli Lignite Projects

0393. SHRI R. V. SWAMINATHAN: 
Will the Minister of ENERGY be pleas­
ed to state:

(a) whether proposals for the expan­
sion of the Neyveli Lignite Project in 
Tamil Nadu has been approved by the 
Union Government;

(b) if so, the broad features of th* 
expansion;

(c) what will be the total cost for 
expansion and how much will be in a 
foreign exchange; and

(d) whether it is also intended to 
restructure the capital basis of the pro­
ject to change the feed stock of the 
fertiliser plant?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  ENERGY  (PROP. 
SIDDHESHWAR PRASAD):  (a) and
(b) The scheme for increasing the pro­
duction capacity of the Neyveli Lignite 
mine to an ultimate capacity of 65 lakh 
tonnes of lignite per annum has been 
approved by the Central Government. 
At this production level all the indus­
trial units of tbe Corporation viz. 
Thermal Power Station, Fertiliser Plant 
and the Briquetting and Carbonisation 
Plant will operate at their optimum 
capacity. It is expected that with the 
ptocurement of equipment in a phased 
manner the project will be completed 
by 1380-81.

(c) The total cost is estimated .to b$ 
Rs. 87 crores based on the 1974-78 
prices including a foreign exchange 
component of Rs. 40.25 crores.

(4) Tht capital base of the Neyveli 
Lfgqifte Corporation has already been 
restructured w.el. 1-4-1974 by converting 
its onlstasifltut plan loans to the extent 
of Rs. $9.18 crore* into equity and also 
by shifting Hie repayment of non-plan 
loans falling due between 1974-75 to 
m8-79byTjw». But this restructur­
ing «« the capital base is not rplpted to 
tee proposal for changing the feed stock

in the Heyvdi Fertiliser Plant Mm 
lisnite to fuel oil, which U separably

Supply of Ussentlsl  Article of Blase 
Consumption through Public Distribu­

tion System

6394. SHRI INDRAJIT GUPTA:

SHRIMATI PARVATHI KRI- 
SHNAN:

Will tbe Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a) the progress made so far towards 
introducing a scheme for supply of 
essential articles of mass consumption 
through the public distribution system ;

(b) the specific articles which Gov­
ernment have in mind for this purpose; 
and

(c) whether the scheme will be im­
plemented in phases, and, if so, when 
it is likely to commence ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  & 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE): (a) to (c) About 2.13 lakhs 
fair price shops are already m exist­
ence for distribution of essential com- 
m-xiities in urban and rural areas. The 
extension and strengthening of the 
public distribution system was dis­
cussed recently at Regional Conferences 
of Ministers for Food, Civil Supplies & 
Co-operation of State Governments. The 
consensus was that the initial priorities 
should be in respect of distribution of 
commodities of basic necessities in vul­
nerable areas like metropolitan and 
large urban areas, labour concentra-

• turns in mining, industrial and planta­
tion areas, hill areas and rural areas

, in districts which are chronically scar­
city affected or deficit Action has been 
initiated on the basis of the discussions
* in these Conferences.

Cover Agencies waiting fee Foreign 
Organisation*

6395.  SHRI B. V. NAIK: Will tbe 
Minister of HOME AFFAIRS be pleas­
ed to state:

(a)  the names of the cover agencies 
in  which are working for fofatfn 
intelligence jHlblftftBit
in various periodicals and papsrs Irtwi
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(b) the action taken by Government 
In regard to these agencies; and

(c) the results thereof?

TH® DEPUTY MINISTER IN THE 
MINISTRY  OT  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) A list of 
the names of such organisations is 
enclosed. Government have no informa­
tion to substantiate the allegations 
levelled against these organisations.

(b)  and (c) Utmost vigilance is main- 
tained in regard to the activities of 
foreign intelligence agencies, keeping in 
view national interests and security 
needs.

Names of organisations alleged to be 
cover agencies of foreign intelligence 

organisations

1. Divine Light Mission.

2. Ionospheric  Research  Centre, 
Delhi.

3. Indian Catholic Relief Service 
Organisation.

4. International Telephone & Tele­
graph Co. (ITT) of U.SA.

5. Amnesty International.

This information is derived from the 
reports appearing in the Press since the 
beginning of 1973.

Suppty of Goal Gas for domestic con­
sumption in New Delhi

6396. SHRI P. VENKATASUBBAIAH: 
Will the Minister of ENERGY be pleas­
ed to state:

(a) whether Government have drawn 
up a scheme to supply coal gas for 
domestic consumption in New Delhi;

(b) whether it is already being given 
a practical shape and if so the stage 
reached by now;

(c) whether coal gas is very cheap 
as compared to petroleum gas; and

(d) if so, the reasons for not execut­
ing the scheme on a warf ooting ?

THE DEPUTY MINISTER IN THE 
JBfERGY  (PROF. 
PRASAD):  (a) and 
mt*me for supplying

*

(c) The cost ot coal gas would may 
from plant to plant and depend upon 
various factors such as cost of coal, 
capital cost and sise of the plant, capi­
tal cost of the distribution system, the 
operational cost in the plant etc. Pro­
per comparison of the price of coal gas 
from any plant with the liquified petro­
leum gas could therefore, be made only 
after the project report for such a 
plant is prepared.

(d) Few setting up a gas plant in any 
city various factors including the re* 
cjuirement of large investment, distance 
from the producing areas, availability 
of coal, economic condition of the popu­
lation to be served by such a plant, 
their readiness to invest in appliances, 
suitability of the city for laying down 
pipeline, etc. have to be considered.
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Management of Cotton Mills taken 
over by State Government in West 

Bengal

6398. SHRI SAKTI KUMAR SARr 
KAR: WiU the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a)  whether a number of cotton mills 
taken over by the West Bengal Govern­
ment are on the verge of closure for 
financial and management problems;

<b) if so, the pattern of i6anagemaa& 
of each unit after the take-over;

(c) number of the State GovenMtaf
participating in the 

ment of milla; and

(d) tine management mithod tgtpttffT 
In t*» other State in t«s Mpriraf  *

MINISTRY or

fawil *mm j*



143 Written API&llIu& APRIL16,1975. 144:

THE MINISTER OFSTATE INTHE
MINISTRY OF INDUSTRY AND
CIVIL SUPPLlB6 (SHRI B. 1".
MAURYA): (a) The financial condi-
ticn of some of Ute mills in Weit
Bengalhasdeteriorated duetoavariety
offactors including uneconomic capa-
city, poor condition of machinery,
power shortage, slackness in demand.
forproducts intheindustry asawhole,
and non-availability ofadequate insti-
tutional finance.Necessary stepsarebe-
ingtaken to improve their perform-
rr.ance.

(b) to (d) Following nationalisatioa
of sicktextile undertakings, the mills
have been grouped suitably, takingin-
toaccount their sizeandlocation and
placed under regional subsidiary cor-
porations 01the National Textile Cor-
poration Limited, toensure anefficient
and co-ordinated pattern of manage-
ment onauniform basisthroughout the
country, Consistent withthispolicy,the
'l4nationalised textile mills in West
Eengal, as wellas4others located in
.theeastern region, have been trans-
xerrcd to a Subsidiary Corporation
located inCalcutta. Fourofficersofthe
Government of West Bengal are pre-
sently functioning as Chief Executive
<!lfficersforsome ofthese mills.

Indo-Soviet Agreement on Scientiflc
Cooperatioa

6399. SHRI R.V.SWAMINATHAN:

SARDAR SWARAN SINGH
SOKHI:

Willthe Minister ofPLANNING be
pleasedtostate:

(a) whether India and Soviet Union
have signed a scientific co-operation
agreement on19th March, 1975;

(b) if so,the main points ofthe
agreement;

(c)whether under thisagreement the
twocountries have agreed tocooperate
fer22areas; and

(d)ifso,whentheimplementation of
the agreement willstart?

THE MINISTER OFSTATE INTHE
MINISTRY OF PLANNING (SHRI
!iIDYA CHARAN SHUKLA): (a) No.
EIowever, a five-year working pro-
~amme for the years 1975-80on C0-
operation inthe fieldsofScience and
Technology was signed between India

"'"

Written A~swe~s

and U.S.S.R. on 19th March 1975 at
New Delhi inpursuance ofthe Indo-
Soviet Agreement on Applied Science
and Technology signed in October,
1972.

(b)TheProgramme involves coopera-
tion mainly inthe fields of Corrosion
Research, Machine Tools, Standardiza-
tion, Energy, Meteorology, Construction
Technology, Instrumentation and Con-
trol. The Programme alsoprovides for
joint research projects inthe fields of
M.H.D. Generators, Meteorology and
LIehl Industry.

(c) Yes,Sir.

(d)Ithas already started.

Foreign Exchange Remittance Racket

unearthed in Bombay

6~00.SHRI NAWAL KISHORE
SHARMA:

SHRIMATI ROZA DESH-
PANDE:

SHRI R. V.SWAMINATHAN:

Will the PRIME MINISTER be
pleased tostate:

(a) whether the Enforcement Direc-
torate in Bombay had unearthed a
foreign exchange remittance racket
running into two million U.S. dollars
inthe 2nd week of March, 1975;

(b)ifso,thefullfacts thereof; and

(c) the action taken against the
:uilty persons?

THE MINISTER OFSTATEINTHE
MINISTRY OF HOlVIE AFFAIRS,
DEPARTMENT OF PERSONNEL &
ADMINISTRATIVE REFORMS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
(a) to (c) On 12th March, 1975, the
Directorate ofEnforcement carried out
asearch ofthe residential and busi-
ness premises ofaperson in Bombay
.and seized some incriminating docu-
ments which indicated that thisperson
had traudulently remitted abroad
:l'oreignexchange amounting to about
U.S. $1,40,140. He was accordingly
placed under arrest and produced be-
torethe Chief Metropolitan Magistrate,
lk>mbay, whoremanded him topolice
custody tillthe 20th March, 1975. On
the 20th March, 1975,this person was
detained under the Conservation of
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Foreign Exchange and Prevention of 
Smuggling Activities Act, 1974, he con­
tinues to be under detention.

Eradication of Poverty

6401. SHRI  M.  RAM  GOPAL 
REDDY: Will the Minister of PLAN­
NING be pleased to state:

(a) whether Government’s attention 
has been drawn to the statement made 
by the former President of India, Shri 
V. V. Giri, about the failure of Govern­
ment to eradicate poverty m the coun­
try ; and

(b) if so, the reaction of the Govern­
ment thereto ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING  (SHRI 
V1DYA CHARAN SHUKLA): (a) Yes, 
Sir.

(b)  The Government shares the con- 
ccm of the former President about the 
poverty and unemployment  in  the 
country. The solution to these pro­
blems Lies in stepping up the rate of 
investment, achieving accelerated over­
all growth in the output combined with 
employment oriented production stra­
tegy of agriculture and industry and 
establishment of adequate public pro­
curement and distribution system for 
selected wage goods. However, due to 
certain unforeseen domestic and inter­
national developments in the last three 
years the overall rate of growth in the 
economy has fallen considerably short 
of the targets. As a result of low levels 
of agricultural and industrial output 
considerable erosion in financial re­
sources occurred leading to low levels 
of real investment.

Nevertheless  Government  is fully 
alive to these problems and will con­
tinue to make efforts to solve them as 
outlined in the Draft Fifth Plan. How­
ever, it may be noted that problem of 
poverty cannot be solved in a short 
period and requires sustained efforts 
over a period of lime in raising sub­
stantially the levels of investment and 
production  combined  with  suitable 
policy measures mentioned above.

Violation of Foreign Exchange Regu­
lations  by M/s  Rohtas  Industries 

Limited, Dalmlaaagar

6402. SHRI JYOTIRMOY BOSU: 
WiU tit* PRIMS MINISTER be plea&d

to refer to the reply given to Unstarred 
Question No. 2987 on 12th March, 1975 
regarding violation of Foreign Ex­
change Regulations by M/s. Rohtas 
Industries Limited, Dalxnianagar and 
state:

(a) what are the specific charges 
against the firm concerned ; and

(b) what action, if any, has been 
taken in this context ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):
(a)  and (b) The complaint received 
against M/s. Rohtas Industries Limited 
of Dalmianagar contains a number of 
allegations. It will not be in the inte­
rest of the investigations in hand to 
disclose the details of the allegations. 
The two allegations which prime facie, 
have relevance from the point of view 
of the Foreign Exchange Regulations 
Act, are being looked into by the Direc­
torate of Enforcement. If any contra­
vention of the Foreign Exchange Regu­
lations is disclosed with reference to 
these two allegations, further action will 
be taken in accordance with the rele­
vant provisions of the related laws, in 
the light of the results of the enquiries. 
Most of the other allegations con­
tained in this complaint relate to mat- 
Kers which are the concern of the 
Ministry of Commerce and are being 
looked into by that Ministry.

Assistance to Paper Projects at Cachar 
and Nowgong from Iran

6403. SHRI RAM HEDAOO: Will the 
Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state:

(a)  whether assistance had been 
sought from Iran in regard to the two 
white printing paper projects initiated 
by the Hindustan Paper Corporation at 
Cachar and Nowgong; and

(b) the assistance likely to be ex­
tended by the Planning Commission for 
these two projects?

THE  MINISTER OF  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI):  (a) and (b) The matter i« 
under discussion with the concerned 
authorities.
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6405. SHRI VXKAB1A:

SHRI ARVIND M. PATEL:

WUI the Minister of INDUSTRY 
AND CIVIL SUPPLIES be pleased to 
state:

(a) the names of the companies which 
are manufacturing batteries for torches 
in India;

(b) the annual production during the 
last three years, year-wise; and

<c) the names of countries, with the 
value of products exported?

THE MINISTER OF STATE IN THE 
MINISTRY  OP  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) to <c) A statement is 
attached.

Statement

The following nine companies in India 
manufacture batteries for torches :

1. M/s. Union Carbide India Ltd., 
Calcutta  (3 factories at Cal­
cutta, Madras and Hyderabad).

2. M/s. Geep Flashlight Industries 
Ltd., Allahabad.  .

' 3. M/s. EStrela  Batteries  Ltd., 
Bombay.

4. M/s. Havero  Industries  Ltd., 
Bombay.

5. M/s. Toshiba Anand Batteries, 
Ernakulam.

6. M/s. Punjab Anand Batteries, 
Chandigarh.

7. M/s. Jesons Electronics Ltd., 
Ghaztabad.

8. M/s. Indo National Ltd., Madras.

9. M/s. Lakanpal National Ltd., 
Baroda.

Their annual production during the 
years 1972, 1973 and 1974 was 637, 631 
and 630 million Nos. respectively*

The major countries of export to- 
gather with the vahie of expert* to 
these eounttim are as mim:

Export value
Name of Country  (R». in lakh*)

1971-72 1972-73

1.Indonesia  , 3*55 5.00

2.Bangla Deih .. 1*78

3. Malaysia . 614 2-9fr

4. Thailand 4*80 5-00

5. S. Yemen 4-51 212

6. Malavi  . 0*55 0*33

7. Zambia  .  . 70-55 9-32

8.Sudan  .  . 7510 39-20

9. U.S.S.R. 0-90 17-56

10. G.D.R.  . 5'89 1-67

11. Cyprus 0-64 0-78

Supreme Court  Ruling  on  use of 
MX8A

6406.  SHRI P. M. MEHTA: Will the 
Minister of HOME AFFAIRS be pleased 
to state:

(a) whether the attention of Govern­
ment has been drawn to the Court 
ruling on 20th March, 1975 that if one 
out of many grounds of detention under 
the Maintenance of Internal Security 
Act has no nexus with the object of 
detention, the entire detention order is 
vitiated and the detenu has to be 
released;

(b) if so, whether the Ministry has 
examined the ruling;

(c) if so, its reaction ;

(d) whether any guidelines have been 
issued to the State Governments or 
authorities concerned; and

(e) if not, the reasons thereof?

THE DEPUTY MINISTER IN TOT 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b) 
Presumably, the reference is to the 
judgment delivered by the Supreme 
Court on 20-3-1975 in Writ Petition No. 
568 of 1974—Jatindra Nath Biswas 
versus State of West Bengal. In this 
case the authorities in West Bengal had 
detained Jatindra Nath Biswas under 
BHSA with a view to preventing him 
from acting in a manner prejudicial to 
the maintenance of public order. The 
Court observed that the entire order
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wai vitiated because <me out of the 
many grounds of detention did not 
relate to the disturbance of "public 
order” but concerned “law and order”, 
and, therefore, had no nexus with the 
object of detention. The Court accord* 
ingly. ordered release of the detenu.

(c)  to (e) A copy of the judgment is 
being sent to all State Governments and 
Union Territory Administrations for 
their guidance and issuing necessary 
instructions to the detaining authorities.

Security provided to Chief Justice and 
Judges of Supreme CQurt and High 

Courts

C407. SHRI P. G. MAVALANKAR: 
Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether proper security is pro­
vided to honourable Chief Justice and 
other Justices of the Supreme Court 
and High Courts of India; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) and (b) 
Depending on the specific apprehen­
sions  to  their  security,  necessary 
arrangements are made by the Gov­
ernments/Administrations for security 
of Judges of the Supreme Court and 
High Courts.
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6408. S T T H lft  * T $   :  S**T  ifs ft 

 ̂  f a   :

( * )   *r t  arr%   s fT fo m ft

*ftar smTsr % ssFfr  aftr  pr 

"Sf VRffo  ̂srm fouw «rr
$ arrfemft  wtff

mt st«T imx %   ̂gfarrti

gaf vmw  m optfm ftarr w

(w)

wt 'f w #  m mwxm

t ?  •

HI vxrm € mtik  (^1̂ 0 

: (nr) *ft tom 1

(«r) \

Scheduled Caste/Tribe Class I Service 
Officers recommended for appointment 
•a Vaiec Secretaries and above

6409.  SHRI  ARJUN  SHRIPAT 
KASTURE; Will the PRIME MINIS­
TER be pleased to state:

(a) the number of Central Class 1 
Scrvice Officers recommended by vari­
ous  Ministries/Departments  during 
1974 for appointment to the post of 
Under  Secretary,  Deputy Secretary, 
Director, Joint Secretary, Additional 
Secretary and Secretary and the num­
ber that were actually empanelled for 
various level posts by the Personnel 
Department; and

(b) the number of Scheduled Caste 
and Scheduled Tribe Central Class I 
Service officers who satisfied the eligi­
bility test prescribed by the Personnel 
Department and the number included 
in (a) above and the percentage they 
bear with the overall numbers, Minis- 
try-wise/Department-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):
(a) and (b) Information is being col­
lected and will be laid on the table of 
the House.

Functioning of Telephone Exchanges 
of Buldana, Chikhli and Mehk&r in 

Maharashtra

8410. SHRI A. S. KASTURE: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a)  whether there are complaints re­
garding working of the Telephone Ex­
changes of Buldana, Chikhli and Meh- 
kar of Buldana district of Msfoarftshtr*; 
and

(b> if so, what remedial measures are 
contemplated?
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TOE MINISTER OF COMMUNICA­
TIONS  (DR  SHANKAR  DAYAL 
SHARMA)  (a) Yes Sir There have 
been some complaints regarding work­
ing of Telephone Exchanges at Bul­
dana, Chikhali and Mehkar

(b)  Remedial measures being taken 
for  improvement  of  trunk  services 
are

(i) Provision of additional circuits 
between Chikhali and Khamgaon 
and Chikhali and Akola

(ii) Provision of additional circuits 
between Mehkar and Chikhali

(ui) Re-routing traffic from Buldana 
to Akola wa Malkapur instead 
of via Chikhali by increasing 
circuits between Buldana and 
Malkapur as also between Malka­
pur and Akola

Agreement with U 8.S B for pruduc 
tion of films

0411  SHRI K MALLANNA  Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased k> state

<a) whether there has been any agree­
ment with the Government of USSR 
f *i producing films

(b) if <*o the salient features of tfte 
igreement, anti

(c) the type of films and the fields 
which are likely to be covered by theae 
films*

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  INFORMATION & 
BROADCASTING  (SHRI  DHARAM 
B1R SINHA) (a) to (c) No Sir During 
the last year however, an agreement 
was concluded at Moscow between the 
Children’s Film Society Bombay and 
SOVXNFXLM, MOSCOW to co-produce 
a children feature film “Rikki-Tikki- 
Tavi” An agreement was also entered 
into with “Sovexportfilm”. Moscow by 
tbe Society for distribution of the same 
film

Representation of Muslims in Services

6412 SHRI C K. CHANDRAPPAN 
Will the PRIME MINISTER be pleased 
to state:

(a)  whether Government are consi­
dering * policy of having an adequate

lepresentation of Muslim minority in 
public services, and

(b) if so, the detail* thereof9

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA)
(a) and (b) Article 16(1) of the Consti­
tution provides for equality of opportu­
nity for all citizens in matters relating 
to employment or appointment to any 
office under the State Reservations m 
services under the Government have 
been provided for Scheduled Castes and 
Scheduled Tribes communities only 
under Article 16(4) of the Constitution

The question of better representa­
tion of minority communities including 
Muslims m Government services was 
discussed in a Conference of Chief 
Ministers held m May, 1968 It wa* 
pointed out by the then Home Minister 
that there was no proposal for reser­
vations for any minority community in 
-ex vice  What was needed was to see 
Hwt no prejudices worked against cer­
tain communities  and  that  proper 
opportunities were provided to the 
members of the minority communities 
The Central Government have been fol­
lowing this policy

Arrest of Pakistani spies in 1974-75

0413 SHRI  NAWAL  KISHORE 
StfARMA Will the Minister of HOME 
AFFAIRS be pleased to state

(a) whether a very large number of 
Pakistani spies have been arrested In 
various parts of the country,

(b) the total number of Pakistani 
spies arrested during the year 1974-75 
the areas where arrested and the num­
ber of them arrested from each place, 
and

(c) the action so far taken against 
them and the precautionary measures 
taken in this connection 9

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H MOHSIN)  (a) to (c) Ac­
cording to information so far received 
from State Governments and Unior* 
Territories, no Pakistani spy has been 
arrested  in the States of Andhra 
Pradesh,  Assam,  Bihar,  Gujarat,
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Madhya  Pradesh,  Nagaland, Tamil 
Nadu, W«t Bengal and In the Union 
Territories of Andaman and Nicobar, 
Arunachai Pradesh, Chandigarh, Dadra 
and Nagar Haveli, Goa, Daman and 
Diu, Lakshadweep and Pondicherry 
during the period 1-1-1974 to 31-3-1975.
1 Pakistani spy in Haryana and 1 in 
Delhi were arrested during 1974 and 
ooth were convicted in court. Informa­
tion from the remaining States and 
UTs is awaited. Utmost vigilance is 
being maintained.

Lieenees tor Manufacture of Auto­
mobile Tyres and Tubes

6414.  SHRI  NAWAL  KISHORE 
SHARMA:  WQl  the  Minister  of
INDUSTRY AND CIVIL SUPPLIES be 
pleased to state:

(a)  the names of parties to whom 
industrial licences for the manufacture

o t automobile Ignwt and tubes ft*** 
been issued during the la*t three years 
and the capacity of these licences;

(b) whether any of these parties 
come within the purview of MRTP Act? 
if so, the particulars thereof;

(c) whether Government are awam 
that some of the licences issued to car* 
tain parties have been transferred; and

(d) if so, the particulars thereof and 
the steps taken or proposed to be taken 
in this connection ?

THE MINISTER  OP  INDUSTRY 
AND CIVIL SUPPLIES (SHRI T. A. 
PAI): (a) The names of the parties 
tn whom Industrial Licences for the 
manufacture of automobile tyres and 
tubes have been issued during the last 
three years (1972 to 1974) and the 
capacity thereof are given below:

Name of the Party Annual capacity (Noa.)
(Automobi I e Tyrea & Tube*)

1. Modi Rubber Ltd., Modi nagar.................................... 4,00,000 each

2. M/| .Madras Rubber Factory Ltd ,Goa  .  4,00.000 each

3.  Jayeavee Tyrea Ltd.,Hyderabad...................................1,80,000—Scooter tyi ea.

2,70,000—Scooter Tubea.

4. M/a. Premier Tyrea Ltd .Bombay . . . .  3,00,000 each

5.  M/a. Vtfcrant Tyrea Ltd , Myaore...................................  4,00,000 each

6. Mta J K InduitneaPvt.Ltd.,Calcutta  .  . 4,00,000 each

7. M/a.Tamil Nadu Rubber Ltd., Madraa . 4.00,000 each

The licences have been issued by 
way of conversion of letters of intent 
tasued to them earlier.

(b)  Out of the seven parties men­
tioned above, M/s Modi Rubber Ltd.

and M/s. J. K. Industries Pvt. Ltd. are 
registered under Sec. 20 of the MJR.TJP. 
Act. The particulars relating to the 
'licences issued to them are given 

below:

Na*ne of the Party Date of  Type of Licence Location
iftaue of 
Licence

1* M/s. Modi Rubber Ltd.  . 4*3-1972  New Undertaking  Dtatrict Meerut, U. P

2. M/i-J.K. Industries, Pvt.ttd,, 25-2-1974 New Undertaking D»**r Udarjmr, 
"Calcutta. Raja than.

Nars.—Capacity already indicated in reply to part (a). 
(«) Government have no information.

(d) Doe* notarise.
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Cooperative Society. Limited

6415.  SHRI  NAWAL  KISHORE 
SHARMA: Will the PRIME MINISTER 
be pleased to state:

(a) the purpose for which the loan 
was granted to the Central Government 
Employees' Consumer Cooperative So* 
clety Limited;

(b) whether the Society has now been 
ssked to repay the loan, if so, the 
reasons therefor;

(c) whether the purpose for which 
loan was granted  has  since been 
achieved; if not, the justification for 
asking the Society to repay the loan; 
and

(d) whether Government would re­
consider its decision and convert the 
loan into assistance ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA),
(a) The loan was given to the Society 
to enable it to have sufficient capital 
m the initial stages to run its business.

(b)  and (c) The Society was ad­
vanced Rs. 30 lakhs as loan, in instal­
ments, in the years 1963-64 and 1964-65 
These loans were to be repaid in full 
within five years of their drawal How­
ever, the Society could repay only Rs. 6 
lakhs within this period. Due to the 
unsatisfactory financial position pf fbp 
Society, the repyament of the loans has 
been rescheduled from year ta year 
from 1966 at the request of the Society. 
The total amount of the loans became 
finally  due for  repayment  during
1974-75.

The purpose for which the loan was 
given to the Society has been achieved. 
The Society has started earning pro­
fits from the years 1971-72 onwards 
During 1973*74, the Society has earned 
a net profit of Rs. 8.63 lakhs. The finan­
cial position of the Society haft fen* 
Droved considerably and the Govern­
ment have asked the Society to Vepa£ 
the loan in annual instalments of Rs.
2 lakhs, commencing from 1974-75.

(d)  Government do not propose to 
convasrMtoe lean Into assistant*.

Restrictions an Jamul Cement Factory 
la Madhya Pradesh

6416. SHRI G. C. DIXIT:
SHRI a S. PANDEY:

Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether any restrictions went 
imposed by the Cement Controller on 
Jamul Cement Factory in Madhya Pra­
desh during 1973 and 1974 to the effect 
that no cement should be despatched 
by rail to any party within Madhya 
Pradesh;

(b) if so, the reasons for imposing 
such discriminatory restriction; and

(c) whether the consumers in Madhya 
Pradesh are getting cement despatched 
by road which is costlier by about 
&s. 8 per bag than in other States 
where it is despatched by rail ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B.  P. 
MAURYA): (a) and (b) Madhya Pra­
desh is a surplus state, from the point 
of view of production of cement The 
total installed capacity of production 
In the State is over 3 million 
pfer annum, whereas the annual alloca­
tion to it under the ‘state quota* Is 
iess than 5 lakh tonnes. The factory 
at Jamul itself has the production capa­
city of 10.8 lakh tonnes per annum. 
Thus, the bulk of the cement produced 
in the state has to be moved out to

* other states. The available rail trans­
port facilities are first utilised for long-

* distance movements to other states. 
But, when the wagon supply position 
Is ’easy,* as lias been during the last

* ,two months, movements of cement 
within Ihe fetate are also undertaken

, by. rail.,

,  (c) The exact incidence of move­
ment ol cement by road transport cm

. th$ retail price of cement is being 
ascertain from the State Government

» However* to jainijmise it, Mgbt rebate 
equivalent ta 135% of the cortiMprod-

* ing rail *freigfet in respect of xoommM* 
by road over distances between igft

* kilometres and 390 kilometres and 
!W% for ritatance* above 300 kUo~

* tatties*is being provided from the*- * 
Qsmeat Regulation Awwt.
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Promottaa of Iaspeetorv la Delhi Police

6417 SHRI JYOTIRMOY BOSU WiU 
the Minister of HOME AFFAIRS be 
pleased to state.

(a) whether Delhi Administration has
decided to  promote  12  inspectors as
Deputy Superintendents of Police  on
an ad hoc basis,

ib) if so,  whether  said  decision has
been made  without  any  reference to
the  Departmental Promotions  Com­
mittee , and

(c) if so, what are the facts thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H MOHSIN)  (a) No, Sir

(b) and (c) Question does not arise

Time  fixed for Broadcasting Daily 
programme of AIR in each language

C418 SHRI  JYOTIRMOY  BOSU 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state

(a)  the total time fixed for broad­
casting daily programme of the All

India Radio m each language, parti* 
cularly English, Hindi, Urdu, Marathi, 
Gujarati, Tamil, Telegu, Oriya, Assa­
mese, Malayalam and Bengali,

(b) the respective share of musical 
programmes, news broadcast and other 
programmes in it, and

(c) the total amount of money spent 
for broadcasting the programme m each 
language year-wise, during the last 
three years *

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATON AND 
BROADCASTING  (SHRI  DHARAM 
B1R SINHA)  (a) The average total 
daily  duration  of  originated  pro­
grammes broadcast from the forty-two 
programme-originating Stations of AIR 
in their primary services m the lan­
guages mentioned is given m State­
ment 1,

(b) The respective share of music, 
news and other programmes is con­
tained m Statement II

(c) Sirux. the detail1 of expenditure 
incurred are not maintained language- 
w *e by AIR it would not be possible 
to furnish thi*- lnfyrmation

Statement I

Ainexure I rrfrrrtd to in Anvtrft to Port a' of the Lok Setful VnUanedQjitstton \r b418>r }< A  *5

SI
No

Language Daily duratjrn 

Hrn  Mts

1 English  . 4 • •  • 24 29

2 lit) 15

3 19 on

4 Marathi . •  •  • • •  • 12 02

5 Gujarati . * •  • • • • 14 46

6 TatntI  . • • • • •  • 18 00

7 Telugu 20 00

8 6 12

9 9 08

10 10 15

11 Bengali • •  *  ♦ • «  • 28 02
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Hr*.  Mt».  Hr».  Mtt.  Hr*.

Bnglitfc •  - 9 00 2 13 13 16

Hindi 62 22 3 00 50 53

Urdu 9 17 I 45 a 07

Marathi •  * 5 50 1 28 4 44

Gqfaiati •  e 6 01 0 50 7 S5

Tamil •  • 5 31 I 18 11 11

Telagv »  • 7 39 1 00 11 21

Oriya 1 45 1 10 3 17

Anrane *  ♦ 4 51 0 45 3 32

Malayalaaa . ♦  • 3 34 1 10 5 31

Bengali , «  * 17 34 2 15 8 13

Plan for nuptMiM of an artificial son 
from apace fe? IJJWM6.

6419 SHRI RAJDEO SINGH: WiU 
the Minister of ATOMIC ENERGY be 
pleased to state:

(a) whether Government are aware 
that Moscow Scientific Research Insti­
tute of Structural Physics had a plan 
to suspend an artificial sun from space 
to maintain ideal living condition in 
Leningrad towards the close of the 
last year; and

(b) if «o, whether some of our energy 
scientists were present to witness the 
suspension?

THE PRIME MINISTER, MINISTER 
OP ATOMIC  ENERGY,  MQtSTCR 
OF ELECTRONICS AMD MINISTER 
OF SPACE, MgfXSTER OF PLANNING
Aim wm m m or acmes &
TECTMOLOGY (SHRJMATI INDIRA 
gAmm*.  rn Qovmmmt hM no 
mfatt&stfagi in this regard.

(b) Doss not axis*.

Mobile Laboratory to test dependable 
lliy of enaahiMft

6420.  SHRI RAJD80 SINGH: WHt 
the Minister of ENERGY be pleased 
to state:

(a)  whether Government are aware 
that the US. Government agencies sod 
an industrial firm are jointly operetta# 
a mobile laboratory to test the strength 
ana dependability of sunshine in the 
matter  of heating and cooling of 
buildings;

<b> if so* whether oor 9M£gy SefesH 
tists are engaged to find an alternative 
traerhaustfve aoarce of energy; sad

(c)  if so,  the  results  achieved 
thereat?

TEC DEPUTY MINISTER 09 THE
mwmnt or wmm <p»or
SIDDHESHWAR PRASAD)- <a) No, 
Sir.

end (e) the main renewable 
finirgy sources ere waUr, solar and 
ggotfrcrmal energy. w& Udat
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power.  While Water resources  ere 
already being utilised to generate hydro 
electric power, R.&D. everts are being 
made to develop the other renewable 
sources. So far commercial exploita­
tion of these sources is not possible.

Maehlae developed by Vikram Sara- 
MuU Space Centre for making Socket 

Motor Chamber

6421.  SHRI RAJDEO SINGH: Will 
the Minister of SPACE be pleased to 
state:

(a) whether the Vikram Sarabhai 
Space Centre at Trivandrum has deve­
loped a machine which can make rocket 
motor chamber;

(b) if so, whether, besides rockets, 
it can manufacture tubes for industrial 
purpose; and

tc) if so, whether Government will 
consider to produce it on commercial 
basis?

THE PRIME MINISTER, MINISTER 
OF  ATOMIC  ENERGY,  MINSTER 
OF ELECTRONICS AND MINISTER 
OF SPACE, MINISTER OF PLANNING 
AND MINISTER OF  SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) Yes, Sir.

<b) Yes, Sir.

(c)  No such proposal is under consi­
deration.

tree of ttegtonal  languages  la the 
Indian  Administrative  Service  and 
other Centra! Services Examinations

6422. SHRI  DHAMANKAR:  WiU
the PRIME MINISTER be pleased to 
wtotei

(aX whether the attention of the 
<3ovemment has been drawn to the 
tmm report appearing in the Indian 
Express dated the 22nd March, 1975 
under the caption Regional tongues 
not popular for I-AJS. examinations;

(b)  If so, the reaction of the Govertt- 
nwmtto the observations made thereto ; 
*nd

(c)  the steps taken to promote tbt 
use of regional languages In Central 
Services examinationŝ

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFORMS AND 
MINISTER  OF  PARLIAMENTARY 
AFFAIRS (SHRI OM MEHTA); (a) 
Yes, Sir.

(b)  and (c) The news report xs based 
cn the material published in the Twenty 
Third Report of the Union Public Ser­
vice Commission for the year 1972-1973. 
The Commission has attributed the 
reasons for decrease m the percentage 
of candidates using the medium of 
Indian languages for writing papers on 
General KnowJedgQ and Essay and for 
offering optional  subjects on  these 
languages, to ,the lack of progress in 
the development of the Indian lan- 
ruages and in. thei* use. by the (Univer­
sities as media of instructions at the 
post-graduate Jevel* According to the 
Twenty Third Report of the Commis­
sion a research unit has been set up 
by the Commission to keep track of 
the developments in the use of the 
regional languages by the universities 
and to undertake preparatory work for 
the introduction of regional languages 
as media for optional papers in arts 
and science subjects. The Commission 
is also examining whether a change In 
the present discipline-oriented scheme 
can facilitate the introduction of regio­
nal languages as media of examination. 
The terms of reference of the Commit­
tee; on recruitment procedure and selee* 
tton methods set up recently under the 
Chairmanship of Dr. D. S. Kothari 
inter alia include “the suggesting ot 
measures necessary to implement the 
decision of Government about the use 
of all languages included in the Eighth 
Schedule to the Constitution along with 
fenglish, as media for the I.A.S. etc. 
Examination.”

Carbonate of foreign money

MSS. SHBX P. M. MEHTA:

SHRI SARJOO PANDEY:

Will the Minister of HOME AFFAIRS 
lie pleased to etatd: 

fc) whether Gdvenrtneirt have 
any deetilQ* to introduce lega tion *>
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' i>% -the
country's notional life through ■ news­
papers;

(b) if not, when a final decision is 
likely to be taken in the matter;

(c) whether Government are aware 
that ftiireign Governments are providing 
resources to newspapers in India either 
through advertisements or through pay­
ment of exorbitant rates for printing 
the Embassy journals; and

(d) if so, the steps being taken in 
this matter?

THE DEPUTY MINISTER IN THE 
MINISTRY  OP  HOME  AFFAIRS 
(SHRI F. H. MOHSIN) : (a) to (d) With 
a view to ensuring that our Parliamen­
tary institutions, political associations, 
academic and other voluntary organisa­
tions as well as individuals working in 
important areas of national life may 
function in a manner consistent with 
the values of a sovereign democratic 
republic,  the  Foreign  Contribution 
(Regulation) was introduced in the 
RfOya Sabha on December 24, 1973. The 
Bill is now before a Joint Committee 
of both Houses of Parliament. It seeks 
to regulate the acceptance and utilisa­
tion of foreign contribution and foreign 
hospitality.

Centre-State Relations

6424.  SHRI P. M. MEHTA: Will the 
Minister of HOME AFFAIRS be pleas­
ed to state:

(a) whether Government have accept­
ed the recommendations of the Ad­
ministrative Reforms Commission in 
regard to the Centre-State relations;

(b) what were tbe recommendations 
of the A.R.C. made in its report and 
to what extent they have agreed to 
their view;

<e) whether existing provisions are 
not enough $o meet any situation or 
resolve any problems that might arise 
between the Centre and the State;

(d)  if so. Whether any changes are 
under consideration in this regard ; and

■ fact* ;'

THE DEPUTY MINISTER IN THE

Report of the Administrative Reform* 
Commission on ‘Centre-State Relation­
ships' was laid on the table of the 
House on 8-8-1986. Government's deci­
sions on Recommendation Nos. 2 and 21 
of the Report weire laid before the 
House on 20-12-1872. A statement show* 
ing Government's decisions on Recom­
mendations Nos. 1, 3-11, 13-15, 18-20 
and 22 is laid on the Table of the 
House. [Placed in Library. See ftp. 
LT-9450/75.]  Recommendations  Nos; 
12, 16 and 17 are under the considera­
tion of Government.

Press  Report  on  CIA.  coaching 
Indians on Intelligence

6425. SHRI P. M. MEHTA:

SHRI R. S. PANDEY:

Will the Minister of HOME AFFAIRS 
be pleased to state:  ,

(a) whether the attention of Union 
Government has been drawn to the 
press report in the Hindustan Times 
dated the 14th March, 1974 under the 
heading that CIA coached Indians on 
intelligence;

(b) if so, whether these CIA agents 
have now deep connection in our intelli­
gence persons who had got the train­
ing for them;

(c) when was this training imported 
by the CIA to our people; and

(d) whether our men had been 
deputed to U.S.A. for getting training ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS* 
DEPARTMENT OF PERSONNEL 8c 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS (SHRI OM MEHTA):
(a) to (d) Government have seen the 
relevant news report. The allegations 
made therein are not correct.

Dailies in India and their circulation

6426. SHRI B. V. NAIK: Will the 
Minister  of  INFORMATION  AND 
BROADCASTING be pleased to state:

(a) the total number of dailies in 
Mia;

(b) their total circulation; and

to the circulation of thetop ten 
: wltb; *«mcs
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d#ta ol only «10 newspaper* «m avail­
able at preset agd their circulatloa 
W*3 94.36 lak̂ as an aMSUlMS.

(c)  As on 31-12-19,73, the circulation 
ol the top ten dailies was as follows:

1. Ananda Bazar Patr&a, 9engaU, 
Calcutta—3,01,717.

2. Malaysia Manor ama, Malayalam 
Daily, Kottayam—2,07,045.

3. Jugantar, Bengali Daily, Cal­
cutta—1,90,110.

4. Nav Hharat Times, Hindi Daily, 
Delhi—1,85,357.

5. Times of India, English Daily, 
Bombay-—1,76,805.

& Hindustan, Hindi Daily, Delhi—
1,56,̂29.

7. Hindustan Times, English Daily, 
Delhi—1,53,875.

8. Statesman, English Daily, Cal­
cutta—1,52,931.

10.

MfctiwHhHmni IDattav
En*alwl«rô,3Wtti.

Loksatta, Marathi Daily, Bombay 
*HUS#8fl.

ftnMiimr of Post  T<1 minimi
ahaitM and VXlik k Bumiia

GA2& SHIU RAM FRAKASH: Will 
the Minister of COMMUNICATIONS 
be pleased to state:

(a) whether Haryana Pradash has a 
lesser number of post offices/telephone 
exchanges and public call offices as 
compared to other States; and

(b) if so, the facts regarding new post 
offices/telephone exchanges/public call 
offices likely to be opened in various 
parts of the State during 1875?

THE MINISTER OF COMMUNICA­
TIONS  (DR.  SHANKAR  DAYAL 
SHARMA): (a) The average population 
and area served by a post office/tele-- 
phone exchange and Public Call Office 
in Haryana State as compared to all- 
India averages are as below:

Haryana All-Ind/r average

(i> Population served per

(a) Pott Offices 4,696 4,687

(b) Tdlfphoae Exchange .  187,665 115,716

(c) Public Call Offices . 83,093 106,927

(H> Area served per

27*37 Sq. Km,

Qb) Telephone Exchange 467 Sq. Km. 1789 S*. Km.

<c) PujMic Call Office . 1396 Sq. Kaw

(b)  (i) Post Offices.—New Post Offices 
WiU he opened depending on the availa­
bility of resources and justification ac­
cording to the standards prescribed tor 
opening of Post Offices.

09 Telephone Exchange* & Public 
Call Office*.—Depending on availability 
of resource* about ten telephone ex­
change! apd about 20 public Call Offices 
ate proposed to he opened in Haryana 
Stole during Itffo

Lieeace ta  ManUi Heavy 
Vehicles Ltd* tor Boa* Mam

6429. SHRI MADHU LIMA YE: Will 
the Minister of INDUSTRY ANp CIVIL 
SUPPLIES be pleased to state:
(a)  whether Mâuti Heavy Vehicles 

Ltd., was given any industrial licence 
for  assembling/manufacturing  Hoad 
Rotter*;

Cb) $ so, the <*«*«#*» thw»£;
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ta) whether afljr tests «m carried 
out cm these toad rollers, and any certi­
ficate issued by any department or 
agency of the Central or State Govern­
ment ;

(d) if so, the details thereof; and

te) how many road rollers have been 
?srembled/manuf actured at the Marutl 
iactory uptlll now ?

THE MINISTER OF STATE IN XHE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE): (a) to (e) Government of 
India have not granted any industrial 
licence to the above company for the 
manufacture of road rollers. As a re­
sult Government of India has no infor­
mation on the points asked for.

Ifeensteg Power t* Tamil Nadu for 
IttMtfaltaatltn

6431. SHRI  M  RAM  GOPAL 
REDDY: Will the Minister of INDUS­
TRY AND CIVIL SUPPLIES be pleas­
ed “to state:

(a) whether Tamil Nadu Government 
have sought licensing power for the 
Tapid industrialisation of the State ; and

(b) if so, the reaction of Govern* 
ment thereto ?

THE  MINISTER  OF  INDUSTRY 
AND CIVIL SUPPLIES (SHfll T. A. 
PAI)* (a) and (b) No such proposal 
has been received in the Ministry of 
Industry and Civil Supplies.

Construction off sixth unit of Dmrgapu*
Project  Limited  in  Fifth Plan

6432. DR. RANEN SEN: Will the 
Minister of PLANNING be pleased to 
state:

(a) whether the Chief Minister of 
West Bengal has requested the Plan* 
ning Commission to include construc­
tion of sixth unit of Durgapur Project 
limited in Fifth Plan; and

(b) if so, the decision taken thereon T

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING  (SHRI 
VIDYA CHARAN SHUKLA): (a) and

The Chief Minister of West Bengal 
has requested for the approval ol the 
Planning Commission tot the installa­
tion of the 110 MW set at the Durgapur 
Project Power Station. The estimated 
cost of the project is Rs, 31.52 crores. 
A provision of Rs. 5 crores has been 
made in the State’s Draft Plan as equity 
capital and the balance amount is 
to be arranged by the State Govern­
ment from the financing institutions. 
In the absence of a firm financial tie-up 
for this project, the Planning Commis­
sion has not so far approved the scheme 
fcr implementation by the State Gov­
ernment.

vww nw wn iTvi wfw ff

6433.  *<£*** fWf:  **T ***?

** **& # fftf ̂  % J 

(v) w  frctf  fan* %

3F»5  «PT  SWT STS#* <HHWI
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Concentration of Small Scale Indus­
tries

8435. SHRI VUAY PAL SINOH: 
WiU the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state 
the names of States where the con* 
eentration  of  small-scale  industrial 
units is large ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND CIVIL 
SUPPLIES (SHRI A. P  SHARMA): 
About 79% of the total number of 
registered small scale units are located 
m West Bengal, Uttar Pradesh, Tamil 
Nadu, Andhra Pradesh, Maharashtra, 
Punjab,  Madhya  Pradesh,  Bihar, 
Gujarat and Delhi. The details are as 
under:-—

{Progrtitist totals as at tfuend of 1973)

SI State 
No.

No. of 
registered 
units

Per ou­
tage con* 
centiation

. 42993 10 51

2 Uttar Rradeih 41203 10*07

3 Tamtinadu..................................
*

40218 9 *83

4 Andhra Pradesh . . . . 40114 9 *80

5 Maharashtra . . . . 35762 8*74

« Punjab........................................... 35658 8‘7t

7 Mfc&ya Pradesh . . . . 29*75 718

S ftHwr........................................... 24919 6*09

9 Gqjarat . . . . . . 22789 5*58

|0 Delhi........................................... till) 800

Grand Total (mdodinf other States) .  4mm
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6*37. SHRI P. B. SHESI0Y: WiU the 
Ministar of HOME ASTAHS be pleas- 
.«d to state;
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<a) whether Tulu language is spoken 
by the majority of the people in the 
Southed* parts of South Xanara Dis­
trict, Karnataka, and the Northern 
j>arts of Kasargode Taluk, Kerala; and

(b)  the steps taken by Government 
to promote Tulu language and the cul­
ture of the Tulu speaking people?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F H. MOHSIN): (a) and (b) 
Facts are being ascertained aad will 
be placed on the table of the Sabha on 
receipt

Assistance sought by Punjab on Public 
Distribution System of Essential Com­

modities

6438,  SHRI RAGHUNANDAN LAL 
BHATIA: Will the Minister of INDUS­
TRY AND CIVIL SUPPLIES be plea*, 
•ed to state:

(a)  whether Punjab Government has* 
been facing serious difficulties to put 
the public distributed system of essen­
tial commodities on a sound footing;

fb)  whether Punjab Government has 
approached the Centre for any assis­
tance in this regard; and

(c)  if so, whether Centre has given 
any assistance and any instructions in 
this regard?

THE MINISTER OF STATE IN THE 
MIMS!** OF INDUSTRY & CIVIL
mmvum ohria. c. gborge): <a)
to (c) At the conference <ff State Minis­
ters of Food, Civfl. SuppUes & Co­
operation of Northern Region convened 
by the Department of Civil Supplies 
and Cooperation at New Delhi on 20th 
December* 1974 regarding augmenta­
tion of the distribution of essential 
commodities, the representative of the 
Punjifc Government suggested the ex­
tension of dfetettmtfofc system to rural 
ftffteift the abolition #f free market in 
stftitort i!*o*aval oi gate* oooMs oh

pmSHm *5«r & m m in

tial drugs; and increased allocation of 
coal. According to the consensus of the 
Conferences held in Northern and other 
regions, it has been decided that the 
initial priorities should be m respect 
of distribution of commodities of basic 
necessities in vulnerable areas including 
hiU areas and rural areas in districts 
which are chronically scarcity affected 
or deficit, In the interest of the vulner­
able sections of the population, it has 
been decided that the levy system of 
&ugar should continue according to 
which 65%  of sugar production is 
allocated for distribution at fixed price 
through fair price shops The price 
control on vanaspati has been removed 
and availability of vanaspati in the 
market has increased. The State Gov­
ernment has been requested to indi­
cate the additional number of utility 
pumps to be located in unserved areas. 
A decision in respect of essential drugs 
would be taken by the Ministry of 
Petroleum Ac Chemicals on the basis of 
the Hath! Committee's recommenda­
tions In respect of soft coke, the State 
Government has been requested to 
mdicate its requirements for the year 
so that necessary action can be taken 
to make allocations according to the 
requirements.

Provision of Funds to Punjab tier
1975-76 Plan

6439.  SHRI RAGHUNANDAN LAL 
BHATIA  WiU the Minister of PLAN­
NING be pleased to state.

(a) the amount of funds the Centre 
propose tb provide to Punjab during 
the financial year, 1975-76; and

(b) the development projects on which 
these funds will be spent?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  PLANNING (SHRI 
VIDYA CHARAN SHUKIA): (a) and 
0>) The Punjab Government has been 
allocated a Central assistance of Re. 
20 64 crores for funding an approval 
Plan outlay of Re. 163.36 crores in
1976-76. Central assistance is provided 
to me State! tor the Plana* hbxfe 
grant/loan Ito* the anmiel Plan as a 
whole and hot for in$vi&eml projects 
end programmes.



Supply of Power to iadnettiee in 
Punjab

6440.  SHRI BAGHUNANDAN LAL 
BHATIA:  WiU  the  Minister  of
ENERGY be pleased to state:

(a) whether Punjab has been getting 
full electric power to run its industries 
especially during the last quarter ; and

(b) if not, the total number of indus­
tries that could not be run to full capa­
city due to power shortage and steps 
taken to remove power shortage in the 
State ?

THE DEPUTY MINISTER IN THE 
MINISTER  OF  ENERGY  (PROF. 
SIDDHESHWAR PRASAD):  <a) and
(b)  Due to the demand for power ex­
ceeding the availability m Punjab, cer­
tain power cuts have been imposed on 
the consumers including industries. It 
is, however, not possible to assess the 
total number of industries which could 
not run to full capacity on account of 
power shortage alone as many factors 
are also involved. In order to assist 
Punjab, relief is being provided to the 
extent possible from the  Badarpur 
Thermal Power Station. Efforts are 
being made to expedite commissioning 
of the 2nd unit at Guru Nanak Ther­
mal Station. Steps are also being taken 
to divert power  from Ranapratap 
Atomic Power Station by way of inte­
grated operation of RAPP-Chambal 
System with Bhakra system.
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Setting up of Film Advisory Board at 
the Centre

6441. SHRI SAKTI KUMAR SAR- 
KAR:

SHRI S. N. SINGH DEO:

Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

(a) whether Government have any 
plan to set up a Film Advisory Board 
wilh eminent film personalities, at the 
Centre; and

(b) if so, the broad outlines thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
8m SXN8A): (a) &>, Sir.

<b) Does not grtee*

WHitonAnsmrs  160

&DJL Film flevtM

6443. SHRI SAKTI KUMAR SAR— 
KAR:

SHRI TUNA ORAON:

Will the Minister of INFORMATION' 
AND BROADCASTING be pleased to 
state;  N

(a) whether G.D.R. Him Festival was 
held recently;

(b) whether no proper publicity was 
made for this festival; if so, the rea­
sons thereof;

(c) whether no arrangement was 
made to show these films in North 
Eastern Region States while in all other 
Regions Film Festivals have been orga­
nised; and

(d) if so, the reasons the Film Festi­
vals are not organised in the North 
Eastern Region States?

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA): (a) Yes. Sir. It was held 
in Delhi m March, 1975.

(b)  Proper  publicity  was  made 
through Press, radio and other media.

(c) and (d) Films Festivals can be 
held, only in a limited number of cities. 
Cities chosen for the Festival of G.D.R. 
films were Delhi, Amritsar, Calcutta, 
Nagpur, Bombay and Hyderabad. It is 
not correct to say that no Festivals are 
organised  in  North-Eastern  Region. 
During 1974, festivals of Canadian and 
Bangladesh films were held in GauhatL

Functioning of Telephones in Agartala

6443.  SHRI SAKTI KUMAR SAR- 
KAR: Will the Minister of COMMUNI­
CATIONS be pleased to state:

(a) whether the telephones are not 
working properly in Agartala;

(b) if so, the action taken upto date 
in the matter;

(c) the number of telephone connec­
tions at present; and

(d) the number of public call offices 
to this Circle with locations and #&**» 
ber of publfc tall offices propose* tot* 
opened &>rtag the year with locations *

APRIL 16, 167$
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THE MINISTER OF COMMUNICA­
TIONS  (DR.  SHANKAR  DAYAL 
SHARMA): (a) The telephones in Agar- 
tala are working properly.

(b) Does not arise.

(c) No. of telephone connections in­
cluding junctions Is 1272.

{d) (i) The number of existing public 
call offices in the North East Circle 
Statewise is as follows:

Assa m.................................136

Meghalaya.................................26

Nagaland.................................2

Manipur.................................7

Tripura.................................20

Mizooram.................................2

Arunachal . . . . . . . .

Total  193

(ii)  Subject to the availability of 
resources, both financial and material, 
it is proposed to open about 61 public 
call offices in the North Eastern Circle 
comprising the States of Assam, Megha­
laya, Nagaland, Manipur and Tripura 
and the Union Territory of Mizoram 
during 1975-76.

Explosive situation In Tribal Belts of 
Cfehotan&gpnr ud Santhal Parganas 

In Bihar

6444. SHRIMATI PARVATHI KRI- 
SHNAN:

SHRI K. M. MADHUKAR:

Will the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether Government are aware 
that the situation in the tribal belts of 
Chbotanagpur and Santhal Parganas in 
Bihar is steadily becoming explosive;

(b) if «0, the factsthereof; and

(C) Whether Government have aaked 
the &t«t« Government to tak* certain 
steps to mrtt ̂  demands of the Adi- 
vatfcf

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY  REFORMS  (SHRI  OM 
MEHTA): (a) According to information 
received from the Government of Bihar, 
it is not a fact that the situation m the 
tribal  belts  of  Chhotanagpur  and 
Santhal Parganas in Bihar is steadily 
becoming explosive;

(b) and (c) Do not arise.

Licence issued to West Bengal Deve­
lopment Corporation for production of 
T. V. Pictures tubes after rejection of 
application of Kerala State Electronics 

Development Corporation

6445.  SHRI VAYALAR RAVI: Will 
the Minister of ELECTRONICS be 
pleased to state:

(a) whether licence has been given to 
the West Bengal Development Corpo­
ration for producing T.V. picture tubes 
dtter rejecting an application of the 
Kerala State Electronics Development 
Corporation for the same purpose; and

(b) if so, the facts thereof and the 
reasons therefor?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ELECTRONICS  &  MINISTER  OF 
SPACE, MINISTER OF PLANNING 
AND  MINISTER OF SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) and (b) An application 
was received on 20.6.73 from the West 
Bengal Industrial Development Corpo- 
lation for the manufacture of TV pic­
ture tubes. An application for the same 
item was received from the Kerala Elec­
tronics Development Corporation on 
24.8.73; it will thus be seen that the 
application from West Bengal Industrial 
Development Corporation was earlier to 
that from Kerala State Electronics 
Development Corporation. Both the ap­
plications were considered, together with 
u number of other pending applications 
for TV picture tubes, by the Licensing 
Committee on 22-2-74. Based on t|» 
recommendations made by the Depart­
ment of Electronics, the Committee re­
jected the application of the Kerala



m nm m m m

State Electron*c* Developingt Cetpo- 
lattan tad swpwwed that of the W*t 
Bengal Industrial Development Corpo­
ration for a capacity of 40̂00 TV #ie- 
ture tubes per annum  This was pri- 
marily baaed on the need for setting 
up facilities for the production of TV 
picture tubes in Calcutta to meet the 
demands of the Eastern Betion. Bharat 
Electronics Limited, Bangalore, which 
is already in production with an estab­
lished capacity of 100,000 picture tubes 
per annum (and approved for an addi­
tional capacity of 100,000 numbers per 
unnum, which is being set up) caters 
to the demands of the Southern Region 
and hence it was considered that ano­
ther unit need not be licenced at pre­
sent, for this item in the South.

CommisetaBias «f figM Hydro Electric 
Project

6446 SHRI AKAD1 CHARAN DAS: 

SHRI D D DE8A1*

SHRI P GANGADEB

Will the Minister of ENERGY be 
pleesed to state*

(a) whether commissioning of Salal 
Hydro-electric Project has been post­
poned,

(b) if so, the reasons for the post­
ponement , and

(c) the total estimated cost of the 
project and its capacity of power 
generation ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  ENERGY  (PROF 
SIDDHESHWAR PRASAD),  (a) No, 
Sir.

(b) Does not arise.

(r) The total estimated cost of the 
Project is Rs. 112.0 crores for installa­
tion of three generating units of 113 
MW each.

of  Personnel  Hi  Cement 
Corporation of India

6441 SHRI  SHYAM  SUNDAR 
MOHAPATRA 'Will the Minister <*f 
wmmttt Alto CIVIL SUPPLIES 
to pleased  st*tet

(a> whether * post oC Dtetor ot 
Personnel is b«fef created in th*

Cement XteptM* « mm tm the 
suggestion faft Bttreau of mate 
vrftse;

(b) if so, the reaSofts therefor, and

(c) whether Government wffl consider 
to keep filling up of this post u abey­
ance during the period of financial 
stringency ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B  P 
MAURYA)  (a) and (b) The Action 
Committee on Public Enterprises, in its 
teport on the Cement Corporation of 
India, suggested that the organisational 
structure of the Cement Corporation of 
India should be strengthened by creat­
ing inter-alia a post of full time Direc­
tor (Personnel).

(c)  In view of the vital role envisaged 
for the Cement Corporation of India 
in creating additional capacity for the 
production of Cement during the Fifth 
Flan period, it is considered necessary 
to fill up the post of Director (Person­
nel) immediately

Granting more anfcmomy te States

6448 SHRI NOORUL HUD A;

SHRI HARI SINGH

Will the Minister of HOME AF­
FAIRS be pleased to state

(a) whether in view of the changed 
context of State to State relations in 
the country following the accord with 
Sheikh Abdullah, which almost aU poli­
tical parties and the entire country had 
welcomed as a historic step Union 
Government propose to reconsider its 
earlier decision against allowing tbe 
States to have their own standard*: 
and

(b) whether Government would con­
sider granting more autonomy to the 
States as demanded by the Tamil Nadu 
Government and some all India poli­
tical parties ?

THE DEPUTY MINIST&31 IN TUB 
MINISTRY  OF  HOME-  AFFAIRS 
<S£ERI F. It MOHSIN)' (a) No such 
pioposal is under consideration,

rartrSw *Worm*

the latter, Government have
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withthe general approach ofthe Ad-
ministrative Reforms Commission that
'the provisions of the Constitution
aovcrning Centre-State relations are
adequate for the purpose of meeting
anysituation orresolving anyproblems
that mayarise inthisfield'.

l'ost Officesin Backward Areas

6450.PROF. MADHU DANDAVATE:
Willthe Minister of COMMUNICA-
TIONSbepleased tostate:

(a) whether the Government have
decidedtoexclude thebackward areas
fromtheperview ofitsdecision notto
opennewpostofficesintherural areas
atpresent duetofinancial constraints:

(b)ifso, whether the same conces-
~slon would beextended tothe back-
wardareasinnotinsisting onthecondi-
tionofminimum postalrevenue forthe
continunace ofpostoffices;and

(c)ifso, whether these concessions
would beavailable to the backward
Konkanregion of Maharashtra '?

THE MINISTER OF COMMUNICA-
TIONS (DR. SHANKAR DAYAL
SHARMA): (a) Yes, Sir.

(b) Post offices can be opened in
backward areasiftheexpected lossper
annumisnot morethan Rs. 2500.They
arecontinued onthisbasisforaperiod
of10years, after whichthelossshould
notbe more than Rs. 240, Rs. 360 or
R~.540depending upon the distance
fromthenearest office.

(c) Talukas in the Konkan region
whichstand classified asbackward for
theprovision of postal facilities will

..,continue to get the concessions appli-
, cabletosuch areas elsewhere in the
country.

•RatesofticketsfortheInternationalFilmFestival

6451.PROF. MADHU DANDAVATE:
Willthe Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a)whether exorbitent ratesoftickets
were fixed in the Fifth International
FilmFestival heldin Delhiin1975;

(b) whether theconduct oftheFesti-
val infringed the rules and norms

,: framed by the International Film
authority;

I
(c) whether large number oftickets

forthe Film Festival were sold in
blackmarket; and

(d) what steps willbetaken topre-
vent such malpractices inthe future '?

THE DEPUTY MINISTER IN THE
MINISTRY OFINFORMATION AND
BROADCASTING (SHRI DHARAM
BIR SINHA): (a) No,Sir.

(b)No,Sir.

(c)Nospecificinstance ofblack mar-
keting oftickets hascometothenotice
ofthe Government. The Police had
beenrequested to maintain strict vigil.

(d)Doesnotarise.

Politicalidentityofthelawyerarrest-
edina Courtin Allahabadcarrying

apistol

6452.PROF. MADHU DANDAVATE:
Willthe Minister of HOME AFFAIRS
bepleasedtostate:

(a) whether the political identity of
the lawyer who was arrested while
carrying apistol whenapproaching the
court-room at Allahabad, in which the
Prime Minister was tlppearing has
beenverified; and

(b)ifso,the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRIF.H. MOHSIN): (a)and(b)The
required information isbeing collected
and willbeplaced onthe Table ofthe
Heuse when available.

~~Tq \i1'T:ai<t~T~T,!O\tiOot

6453. P.alifCl'~fCf fltP.al : 'ita ~~+l'(;ff

~ G('aTor<fiT~r (~.~.~f'fi:
-----

(~) 'l<:rTifi;:r.\<:r\ifR ~<:)ar~1 M.

~tfr"'\''!,-.::G('~f~1c:afh:3><;;'fa+i';:<:rniT-
<iLl,f~~,' ifi~lj' ;:;:l'I<:rTerTwifi 3>G-': om

it,,-;rCfT~ artn:Tfer<:r) 'fiT '1ciT~lJ"r;:f +T'
~q;~ <f~T~~~ ;

(<S)l:j'R'~t,aT'imifi;:ii'l:j'\iff:qo<:r<:)~:

\j'i3~'f.R:Tifi'3l~<i(srr:ci cl:j·fCfCi;;~r~;'"311<::

(lJ")lj'f~~t,aT'f!i'T m::CfiP: -'fiTfq.qT-'::

~.;:r.l<:r\iff9Ol!<:)fCf~nlf <fiT~'f1;;'f to<::

1:f<:~;;;ffoa q-;<:ifi\j'i3'9Ci<:: srfwe1VT~'or

'fiT~?
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Tyre Factory in Public Sector

6455. SHRI SHARAD YADAV ;

SHRI  FHOOL  CHAND 
VERMA:

SHRI BAN ABAHADUR 
SINGH:

wm the Minister of INDUSTRY 
AND ( m  SUPPLIES be pleased to 
refer to the reply given to Unstated 
'Question No. 2942 m the 12th Maitfe,

1996 regarding tyre factory in Public 
Sector and State whether a decision 
faa* since been taken regarding tfoe loca­
tion of the project?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  B. #P. 
MAURYA): No, Sir.

Re-employment or grant of extension 
to superannuated persons

€456 SHRI VASANT SATHE  Will 
the PRIME MINISTER be pleased to 
state.

(a) whether the Government have 
reviewed  the  policy regarding  re­
employment of superannuated persona 
or grant of extension after superannua­
tion in respect of top level officers in 
Government,

(b) if so, the details thereof;

(c) Ministry-wise break up of Senior 
Officers who have been rc-appointed 
after superannuation during the last 
thiee years,

(d) whether half of the 18 Grade A 
posts m IFS are occupied by super* 
animated persons and that the position 
is identical in other Ministries, and

(e) if so, whether Government are 
taking any action to discourage the 
present practice and provide incentive 
to the aapring and deserving young 
talents ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT OF PERSONNEL & 
ADMINISTRATIVE REFQRMS AND 
DEPARTMENT  OF  PARLIAMEN­
TARY AFFAIRS {SHRI OM MEHTA) * 
(a;, (b) and (e) According to criteria 
laid down for grant of extension/re- 
*mployment beyond the age of super- 
nnnuation, no such proposal is ordi­
narily to be considered, save in very 
rate  and exceptional circumstances 
The over-riding consideration is that 
such  extension/re-employment  must 
dearly be in the public interest and in 
addition satisfy one of the following 
two conditions:

(i) That other officers are not ripe 
enough to tftke over the Job; or

<ii) The tetlteg officer is  Out­
standing merit
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Further, tbe first of the two condition* 
mentioned above can be taken to bft 
satisfied only if there is shortage in a 
particular specialisation or it it is not 
possible to find a successor or the offi­
cer is engaged on work or project of 
vital importance which is likely to pro­
duce results in a year or two. More­
over no extension ol service or re­
employment is to be considered on the 
grounds that a suitable successor ig not. 
available unless it is established that 
action to select a successor *has been- 
taken well in advance but the selection 
could not be finalised in time’ for Justi­
fiable  reasons  Detailed  procedures, 
have also been laid down for considera­
tion of each such proposal &l a feuffi-' 
ciently high level ,  .  ,

While the policy in this regard is* 
kept under constant review, the pre­
sent procedure as outlined above is 
considered adequate for discouraging 
the grant of extensions and re-employ­
ment save m exceptional cases involv­
ing public interest.

(c)  and (d) The information is being 
collected from Ministries/Departments 
and will be laid before the House as 
foon as received.

Flan prepared  by  Tamil  Nadn for 
doubling its per capita income

6457  SHRI R. V. SWAMINATHAN * 
"Will the Minister of PLANNING b« 
pleased to state:

(a) whether a Rs 10,000 crores pers­
pective plan for the period 1974-84 
aimed at doubling the State’s per capita 
income during the decade has been pre­
pared by the Planning Commission of 
the State of Tamil Nadu*

(b) if so, whether the TJnion Plan­
ning Commission has seen the report 
and agreed to help the State Planning 
Commission  in  implementing  their 
plan; and

(c) whether any assistance will be 
gtven to the State Government for thia 
plan?

THE MINISTER OF STATE IN THE 
MINISTRY Or PLANNING  (SHRI 
VIDYA  CHARAN  SHUKLA):  (a)
Tama Nadu Government have for- 
warded to the Hanning Commisicm the 
♦Draft Perspective Han Frame’ for 
rmto Nadu lor 197*44 which gives a 
tentative  outline  of  Hie  strategy*

the growth rate and financial out­
lays. One of the main objectives of 
the Perspective Plan is doubling the per 
capita income by 1984. An investment 
of Rs 9300 crores at 1970-71 prices is 
envisaged during 1972-64, in the Draft 
Perspective Plan Frame

(b) The Draft Perspective Plan Frame 
of Tamil Nadu for 1972-84 will be con­
sidered at the appropriate time while
* finalising the size and content of Saltate 
. Fifth Plan of Tamil Nadu

(c) The Central assistance which 
would become available for the finalis-
* ed Fifth Plan of Tamil Nadu would be 
. determined on the. basis of criteria and
principles to be decided by the National
* Development Couticil for allocation of 
, Central assistance to States for their
respective Fifth Five Year Plans

Loan to Rural Industries Projects Pro­
gramme in Karnataka in Fifth Plan

6458  SHRI K  LAKKAPPA  Will 
*he Minister of INDUSTRY AND CIVIL 
SUPPLIES be pleased to state*

(a)  the amount proposed to be sanc­
tioned as grant/loan for Centrally 
sponsored schemes, on the small scale 
side, m Karnataka during the Fifth 
Five Year Plan;

lb) amount proposed to be sanctioned 
tor the Rural Industries Project Pro­
gramme m the Central Sector, located 
in Karnataka at present and those sanc­
tioned for the Fifth Five Year, district- 
wise, and

(c)  the main outlines of development 
scheme ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A  P 
SHARMA): (a) and (b) An outlay of 
Rs. 45 crores has been tentatively ap­
proved by the Hanning Commission for 
implementation of the Centrally spon­
sored scheme of Rural Industries Pro­
jects Programme in the country during 
the Fifth Five Year Han period. The 
State-wise allocation for the Fifth Plan, 
however* has not yet been worked out 
4s regards the  Centrally sponsored 
scheme on collection of statistics in the 
unorganised sector, grant is given to the 
States on a year to year basis taking 
into account their requirement. Govern- 
ment of Karnataka has no demand for 
the year 1074-75 and 1975-76.
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Under the Bural Industries Projects 
Programme, an amount of Be. 27.30 
lakhs comprising Be. 12 lakhs ae grant 
and Rs. 1130 lakhs as loan were releaa-

ed to fee Government el Karnataka 
Jer the year l#gfefcMar
breslt̂qi ii tin asecftust is*
given in the following table:

(Be.laMcto)

Name of the Project Grant Loan
•

Total

1. 2 80 3 00 300

2. 2 -09 3*00 5 00

3. 1-83 3*00 4 85

4. 2 *00 3*00 5 00

5. B*da» * • • * • * * » « 1*25 1*10 2-35

6.Bijapur 1*30 1-10 2-40

?. Hauaa...................................................... 1-20 110 2-30

8.Expenditure at the State Headquarter* HIP Cell in the
0-40 “ 0 40

Total 12*00 13‘30 27*30

(c) Development schemes include:

(1) Promotion  and  motivation  of 
entrepreneurs;

(10 Arrangements for training aimed 
at improving skills of hereditary 
artisans in the use of improved 
tools, equipments and machinery 
also by imparting skills to new 
entrants to the labour force desir­
ing to adopt industries as their 
occupation.

(iii) Provision  of  common  facility 
centres;

(tv) Advance of loans on liberalised 
terms for purchase of land, con­
struction of work shed, purchase 
of machinery etc.; and

(v> Arrangements for extension ser­
vices both relating to ■ technical 
matters and economic problems 
such as marketing, procurement 
of raw materials etc.

tom  to  ted  Industries  Projects 
Frogr&auae, Karnataka

0459. SHRI K. LAKKAPPA: Will 
the Minister of INDUSTRY AND CIVIL 
SUPPLIES be pressed to state:

(a)  the amount of Joaa and grant 
âuctioned separably under the Rural

Industries Projects Programme—a cen­
trally sponsored scheme in Karnataka, 
district-wise, during the Fourth Five 
Year Plan;

(b) the particulars of the industries to 
which the1 loans and grants were sanc­
tioned; and

(c) the amount spent so far, district- 
wise and project-wise ?

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  P. 
SHARMA): (a) Central assistance in 
the form of loans and grants is released 
to the State Governments under the 
Rural Industries Projects Programme as 
lump sums taking into account the 
expenditure incurred by the State Gov­
ernments on these projects during the 
year. The releases are not made dis­
trict-wise and as such it is not possible 
to indicate district-wise figures of Cen­
tral releases. However, the Central 
assistance released as grant and loan 
under this programme in Karnataka 
dmrbag the Fourth Five Year Plan is 
Ba, 30.48 lakhs ai»d Bs. 29.90 lakhs 
respectively.

(b)  Industries assisted under this pro­
gramme include carpentry, ready-made 
garments, polyethylene stoats, song** 
pencils, getwral engineering SoM&*
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radio  assembly,  metal  works,  cycle
parts, agricultural implements, assem­
bly  of  clocks,  printing  presses,
leather goods, steel furniture, pottery,
bamboo baskets, rice and flour mills,
dairy products, foundry, building mate­
rials etc.

(c) The table below gives in forma­
tion on the  expenditure incurred by
the State Governments from out of the
Central loans and grants on the Rural
Industries Projects in Karnataka dur­
ing the Fourth  and. Fifth Five-Year
Plans;

(Rs. in lakhs)

Name of the District Fourth plan Fifth plan
(1974-73 only)

Grant Loan Total Grant Loan Total

Tumkur . . . . 6-63 8-80 15-43 2-00 3-00 5-00

Dharwar .  .  .  . 5-85- 8-80 14-65 , 2-00 3-00 5-00

Shimoga .  .  . 5-77 8-80 14-57 1-85 3-00 4-85

Belgaum .  .  . 2-03 3-50 5.53 2-00 3-00 5-00

Bidar. . . . . 1-26 1-26 1-25 1-10 2-35

Bijapur . . . . 1 -44 1 -44 1-30 1 -10 2-40

Hassan .  .  . . . 1 -30 1 -30 1 -20 1-10 2-30

Exoenditure  at  the  State
.  H/rs RIP Cell in Dte. of
lai'jit-ies of the  State  . 2-85 2-85 0-40 0-40

Distinction  between  Liquid  Fuel

Rocket and Satellite launch vehicle

6460. SHRI K. LAKKAPPA:  Will
the Minister of SPACED be pleased to
state:

(a) whether the project on the deve- 
kpment of the liquid fuel rockets is
distinct  from  the  Satellite  Launch
Vehicle Project;

(b)if so, what are the main points
of distinction ;

(c) when was the Satellite Launch
Vehicle (SLV-3)  Project started and
when it will be completed; and

(d)its present stage of development ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS  &  MINISTER  OF
SPACE, MINISTER OF  PLANNING
AND  MINISTER  OF  SCIENCE  &
TECHNOLOGY  (SHRIMATI  INDIRA
GANDHI): (a) Yes, Sir.

(b) The Statellite Launch Vehicle
(SLV-3) is designed to use solid propel­
lants in all its four stages. Liquid rocket
technology is still in the development
stage.

8-6 L.S.S./75

(c) The sanction  for the Satellite
Launch Vehicle  (SLV-3)  Project was
accorded in November 1973. The Pro­
ject is scheduled  for completion to­
wards the end of 1978.

(d) Segmented motor technology to
be used in the iirst stage of the vehicle
has been  developed  and successfully
tested. The second stage and fourth
stage proof motors have been success­
fully ground tested. Flight qualification
programmes of various sub-systems are
in progress. About 35 public and pri­
vate sector industries are engaged in
the fabrication of specific component
;.nd  sub-systems  required  for  the
Project.

Thrust Liquid Fuel Rocket Engine

6461. SHRI K.  LAKKAPPA:  Will
Ihe Minister of SPACE be pleased to
state;

(a) whether India has already tested
a 3,000 kg. Thrust Liquid Fuel Rocket
Engine ;

(b)if so, when and where ;

(c) whether a 7,000 kg. thrust rocket
is also under development at present
and if so, when it is proposed to be
tested; and
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(d>  the future development pro­
gramme of the Department ot Space ia 
this field?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY. MINISTER OP 
ELECTRONICS  &  MINISTER  OP 
SPACE, MINISTER OF PLANNING 
AND  MINISTER OF SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) and (b) A 3,000 leg. 
Thrust Liquid Fuel Rocket Engine has 
been developed and captive tested at 
Thumba in December 1974 Flight test­
ing ol the engine is expected shortly.

(c) No such specific project is in hand 
although development of higher thrust 
liquid rocket engines is being planned.

(d) Section VIII ol the chapter on 
Space Technology at page 18 of the 
Annual Report lor 1974-75 gives fur­
ther details on the subject

Sefeure of Foreign Arms and Ammu­
nition at Anupgarh and Gharsaaa In
Gaaganagar District of Rajasthan

6462. SHRI PRABODH CHANDRA: 
Will the Minister ol HOME AFFAIRS 
be pleased to state:

(a)  whether foreign arms and ammu­
nition were seized by police at Anup- 
garh and Gharsana in Ganganagar Dis­
trict of Rajasthan;

fb)  whether any enquiry has been 
conducted in this case; and

(c) if so, the results thereof ?

THE DEPUTY MINISTER IN THE 
MINISTRY  OF  HOME  AFFAIRS 
(SHRI F. H. MOHSIN): (a) to (c) The 
information is being collected and will 
he laid on the Table of the House on 
receipt.

Racket in Diesel Oil in Delhi

0463. SHRI PRABODH CHANDRA: 
Wfll the Minister of HOME AFFAIRS 
be pleased to state:

(a) whether a racket in diesel oil, 
which robbed th» municipal exchequer 
Of about Rs. 5 lakhs annually, was 
unearthed in Delhi recently; and

(b) if so, the number ol persons 
Involved?

THE DEPUTY MINISTER .IN THE 
MINISTER  OF  HOME  AFFAIRS 
(SHRI F. & MOHSIN): (a) and (b) 
On receipt of a source information that 
some drivers of the rubbish removal 
trucks of Municipal Corporation of 
Delhi were selling diesel oil to unautho­
rised persons, the Central Bureau of 
Investigation  registered  a  case  on 
2 9-1 - 7 5 against son\e unknown drivers 
ot the Corporation lor investigation. 
Following a check on 1 3-3-7 5, a driver 
of the rubbish removal truck of the 
Corporation was found extracting 5  

litres of diesel from the petrol tank "of 
his truck and selling it to some private 
person for a sum of Rs. 4. Both the 
seller and the purchaser were arrested 
on the spot. The case is under investi­
gation.

ti snn
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CtSUmtfant ef Fwdnctfam Capacities

6467. SHRI D. D. DESAI:

SHRI P. GANGADEB:

SHRI SHRIKISHAN MODI:

W01 the Minister of PLANNING be 
pleased to state:

(a) whether in the annual plan for
1975-76, emphasis will be laid on utili­
sation of production capacities;

(b) if so, whether emphasis will also 
be laid on more efficient employment 
-of limited financial resources; and

(c) if so, the broad features thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY  OP  PLANNING  (SHRI 
V1DYA CHARAN SHUKLA): (a) and
(o) Yes, Sir.

<c) In the formulation of annual plan 
lor 1975-76 care has been taken to see 
that capacities already created are fully 
utilised. For that purpose bottlenecks 
iiave been identified and remedial ac­
tion initiated. Por the purpose of en­
suring more efficient employment of 
limited financial resources, cost-benefit 
analysis of projects have been under­
taken and financial outlays and related 
physical achievements have been pased 
out. Further, the investments required 
lor replacement and inventories have 
also been taken into account while pre­
paring the annual plan for J 975-76.

Gujrati documentary and feature film 
produced

6468.  SHRI P. G. MAVALANKAR: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state:

fa) the ntimber of Gujarati documen­
tary and feature films produced during 
the last three years ;

<b) the names of the said films with 
main actors, actresses and the produ­
cers ;

(c) whether any of these films receiv­
ed any award in India and/or abroad; 
If so, the names thereof;

(d) whether any financial assistance 
was given to film producers by Gujarat 
Government for the purpose t and

(«» tt so, the facts thereof?

THE DEPUTY MINISTER IN*THE 
MINISTRY OF INFORMATION AND 
BROADCASTING  (SHRI  DHARAM 
BIR SINHA): (a) and (b) A statement 
Is attached.

(c) The film ‘Gunsundari No Ghar 
Sansar* has won the Award for the 
Best Regional film in Gujarati in the 
National Awards for Films, 1972. In­
formation in respect of the other awards 
won by Gujarati films is being collected.
(d) No, Sir.

(e) Does not arise.

Statement

A. The number of Gujarati films 
produced during the years 1972,
1973 and 1974.

Title of the film  Name of the Produ­
cer

1972

1. Kura Kura Paglan  Zankhana Desai

2. Parivar  .  KewalP. Kashyap

3. Gunsundari  No. G. H. Saraiya Pro-
Ghar Samsar.  ductions.

4. Jher  Tao Pindhan Upendra  Trivedi
Jani Jam.

1973

1. Janamteep Surnangal  Film*
Pvt. Ltd.

2. Raja Bhaitiuhari .  T. J. Patel

3. Ranakdevi  .  . Harisfe M. Patel

4. Valo  Namori Alias Hariprasad Jani
VaJa TaroDeshma 
Danko.

5. Kadu Makarani  .  Ramkumar Bohra 

**  1974

1. Jai Shri Ram Yane  Ba»ant Pictuies
* Hanuman Vijay.

2. Hothal Padmini  .  T. J. Patel

3. Banuja Na Raja  Naranbhai V. Patel
Ram dev Babubhai R. Pate

4. Ghunghat . .  Jashubhat Trivedi

5. Amai Preroe Shrenee Mavji  Lakihan»i
Vijanand Mavoo  ^

6 Harish chandra Tara* Chitra K%!» M»«u 
mati dtf J. J. Patel

Filmistan Studio*

7. Kwarbai NuMaw*a
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&  Statistics in regard to the num­
ber of documentaries, short films, 
educational films ate certified by 
the Board of Film Censors in each 
language and names of main 
stars in feature films are not 
maintained However, the num­
ber of,documentary films dubbed 
in Gujarati by the Films Divi­
sion during the years 1972 to
1974 are given below.

(1) 1972

(2) 1973

(3) 1974

63

71

61

Foaettening of Telephones in Gujarat

6470 SHRI P C MAVALANKAH 
Will the Minister of COMMUNICA­
TIONS be pleased to state

(a) whether Government have receiv­
ed any complaints and protests,, from 
the people and MPs regarding the 
highly unsatisfactory telephone services 
in Surat, Broach and other regions m 
South Gujarat,

(b) if so, whether steps are being 
taken to remedy and improve the tele­
phone network in the said region, and 
if so, broad details thereto, and

(c) whether a separate Telephone 
Advisory Committee for Surat exists, 
and if so, names of the members of the 
said Committee and their work so far ?

THE MINISTER OF COMMUNICA­
TIONS  (DR  SHANKER  DAYAL 
SHARMA)  (a) Yes, Sir Some com­
plaints have been received

(b)  Suitable steps are being taken to 
remiwiy and improve the telephone net­
work in the area A number of new 
carrier systems are under installation 
in the r̂ea tu»d tbe same will provide 
xnutte trunk circuits  More trunk ex­
changee are also being opened to faci­
litate Quick transiting of trunk calls 
A Iwr exchangee have bean opened in 
the area. Supervision over operative 
staff is being tightened to improve the 
quality of service.

(0 The met** of reconetHwttan of

s a

Coastfocttoa  ftowtir  CMMiAlifc 
Projects im MaAhpt Piafiqsh

6471. SHRI NITIRAJ SINGH CHAU* 
DHARY Will the Minister of ENERGY 
be pleased to state:

(a) the names of power generation 
projects which other States bave coa* 
structed in Madhya Pradesh either hy 
themselves or Jointly  with Madhya 
Pradesh; and

(b) the area of Madhya Pradesh sub­
merged in each of the above projects 
and steps taken so far to rehabilitate 
persons unrooted’

THE DEPUTY MINISTER ITHE 
MINISTRY  OF  ENERGY  (PROF 
SIDDHESHWAR PRASAD)  (a) and
(h) The information is being collected 
irom the State Governments/Electricity 
Boards and will be laid on the Table 
of the house

Application of various taws to Goa,
Daman and Diu and Pondicherry

6472 SHRI N1TIRAJ SINGH CHAU- 
DHARY  Will the Minister of HOME 
ASTAIRS be pleased to state the time 
bv which all laws that apply to rest 
of India would apply to Goa Daman 
•and Diu and Pondicherry when Consti­
tution  requires uniform laws to all 
Inr’ia citizens ?

THE DEPUTY MINISTER IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
F H MOHSIN)  Goa Daman and Diu 
and Pondicherry became part of India 
only on 20th December, 2961 and 16th 
August, 1962, respectively  The laws 
enacted by Parliament on or after the 
said dates apply to the two Union terri­
tories automatically  Several Central 
Acts enacted earlier to those dates have 
also been extended to these Union terri­
tories, while the question of extending 
the remaining Acts is receiving the 
consideration of the respective Govern­
ments It is not possible at this stage 
to indicate any time schedule for com* 
pieting this process

Attoufcg on VIPs and Security amuge-

U7& SHRI R. S. PANDEY: JfiQ the 
Minister  of  HOME  AFFAIRS  be 
pleas# to attfcr*

(a) whethw there have been cases of 
attacks oStt&i ** th* *ec**piwt; and
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(b) if so,the steps proposed to be
taken by Government forthe security
of VIPs?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS
(SHRI F. H. MOHSIN): (a) Yes,Sir.

Cb)Security arrangements have been
reviewed and necessary instructions
issued to the State Government/ Ad-
ministration for taking appropriate
·measures.

ExportofFilmsandForeignExchange
earned

G474. SHRI R.S.PANDEY: Willthe
Minister of INFORMATION AND
BROADCASTING bepleased tostate:

~a)the names ofcountries to which
ourfilms wereexported during thelast
threeyears; and

(b) the foreign exchange earned
therefrom, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM
EIR SINHA): (a)and(b) Astatement
isattached.

Names of the countries to which
Indian films were exported during the
years 1972-73 to1974-75 (upto October
1974)*

Abu Dhabi, Afghanistan. Albania,
Algeria, Argentina, Australia, Austria,
Bahrein Islands, Barbados, Bangladesh,
Belgium, Bulgaria, Burma, Cambodia,
Canada, Chile, Columbia, Congo, Cuba,
'Cyprus, Czechoslqvakia, Denmark,
Dubai, Equador, Ethiopia, Fiji Islands,
Finland, France, West Indies, Federal
Republic of Germany, German Demo-
cratic Republic, Ghana, Greece, Guyana,
Guinea, Hong Kong, Hungary, Indonesia,
Iran, Iraq, Ireland, Isreal, Italy, Japan,
Jordan, Kenya, Republic of Korea,
Democratic People's Republic of Korea,
Kuwait, Laos, Lebanon, Liberia, Libya,
Madagaskar, Malawi, Malaysia, Mauri-
tious, Mexico, Mangolia, Muscat, Nepal,
Netherlands, Newzealand, Nigeria,
Norway, Panama, Peru, Philippines,
Poland, Qatar, Romania, People's
Democratic Republic of Yemen, Saudi
Arabia, Senegal, Seychelles, Siera
Leone; Singapore, Somalia, Spain, Sri
Lanka, Sudan, Surinam, Sweden,
Switzerland, Syria, Tanzania, Thailand,

ITr.inidad, Tunisia, Turkey, Uganda,
Arab Republic of Egypt, U.K., U.S.A.,
U.S.S.R., Venezuela, Democratic
Republic of Vietnam, Republic of
Vietnam, Windward Islands, Yemen
Arab Republic, Yugoslavia, Zambia.

ValueofIndian filmsexported during

theyears1972-73'toJ974-75(uptoOctober,

1974):*

Year Value

Rs.

1972-73

1973-74

1974-75
(upto October, 1974)

5,40,14,266

5,58,14,685

3,56,77,918

~) v",Ri\'tT~,;Jfft~ 'f{~",1
3l11::~'Al it'c{(;.fqA

6475.~)""f;if!f>lSfmo:: '1m~

3l11::"Tf(f~~ml1'm~ Offif.'r <tT ~

m f<fi :

(<fi) '1m~ 1l1'liRim~GR, ~

m-mif ~ <rnCf9;'~~<mm:m
3;l'R ~~ 'fiTmrn3fT<:~'filt~<:fl
<fiT~;;on::'fiT~~ f~mcrr~;

(~) 'Im~;:r "fl4":IIF«41<fiT<:f"f.:nR
iHU ~ <fiT~~ ~a- if<fi~ mrr;:r

f~T;p:rr ~;3;l'R

(iT)m~~,aTCfiOf3;l'R~~on::~<:CfiT~
<fiT'f<!T5ffaf~l!T ~?

~Tf( 3l11::;Jiflf1::1fi~fa~'a-~,,'~~
t{a-f (~)qoqro~qT):(<fi) '3fT,~11

(~) 3;l'R (iT)mG"T1l1'liRim ~'i

~ ~'Of~ 311ffif 1974ifQ;<filltlT

otTheabove information isbased on
the compilations of monthly statistics
ontheForeign Trade ofIndia published
by the Department of Commercial
Intelligence and Statistics, Calcutta. So
f"1rthe monthly compilation upto Octo-
ber, 1974 have only been issued by
that Department.
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such article bearing that mark 
on which is the subject of that 
patent;

ffcrr m far <n: writ wftito 
arrrr ftwnc ftwr «wr ifrc  tf 

vrferr irirr i

Industrial  expansion  licences  to 
Cigarette Manufacturers tor naiketiii 

new patent

6476. SHRI SOMCHAND SOLANKI: 
Will the Minister of INDUSTRY AND 
CIVIL SUPPLIES be pleased to state:

(a) whether for a ‘new article* as 
specified in Industries (Development 
and Regulation) Act, 1951 3(2)(dd) 
(a) and (b) means change in trade 
mark or marketing new patent an 
entrepreneur has to obtain a new indus­
trial expansion licence; if so, how 
many new brands have been marketed 
by cigarette manufacturers  m  our 
country in Fourth Five Year Plan 
period (by foreign firms with more 
than 26 per cent foreign equity);

(b) whether they obtained the ex­
pansion licences, if so, the number and 
date of expansion licences; and

(c) if not, whether Government pro­
pose to take penal action against them 
for flouting Industrial (Development 
and Regulation) Act rules and regu­
lations ?

203 Written Answtrs

THE MINISTER OF INDUSTRY 
AND CIVIL SUPPLIES (SHRI T A. 
PAI): (a) and (b) For the manufacture 
of a new article, an industrial licence 
is required under Section 11A of the 
Industries (Development and Regula­
tion) Act, 1951. A new article under 
the Industries (Development & Regu­
lations) Act is defined as under:

(a) any article which falls under an 
item in the First Schedule other 
than  the  item  under  which 
articles ordinarily manufactured 
or produced in the industrial 
undertaking at the date of regis­
tration or Issue of the licence or 
permission as the case may be 
fail;

Any article which bears a mark 
as defined in the Trade Marks 
Act, 1940, or which is the subject 
of a patent, it at the date of 
registration or issue of the licence 
or p e r as  the case may 
be the industrial undertaking was 
$91 manufacturing or producing

For substantial expansion, a separate- 
licence under Section 13(l)(d) ol the 
Industries (Development and Regula­
tion) Act, 1991 is required. Manufac­
ture of a new article may not consti­
tute a substantial expansion requiring 
such a licence.

(c) Does not arise.

Electronic  ‘Sonar*  equipment  for 
detecting  submarines  designed  by 
Bhabfaa Atomic Research Centre

6477. SHRI INDRAJ1T GUPTA: Will 
the Minister of ATOMIC ENERGY be 
pleased to state:

(a) whether the scientists of Bhabha 
Atomic Research Centre have designed 
certain new types of electronic ‘Sonar' 
equipment which are capable of detect­
ing submarines at an extended range;

(b) whether this equipment played 
an important role in the detection and 
destruction  of  Pakistani  submarine 
"Ghazi” near Vishakhapatnam in 1971;

(c) if so, whether this indigenously 
developed equipment is now fitted on 
all relevant ships and aircraft of the 
Indian Navy; and

(d) whether the scientists responsible 
have been suitably rewarded as a mark 
of recognition?

THE PRIME MINISTER, MINISTER 
OF ATOMIC ENERGY, MINISTER OF 
ElECTRONICS  &  MINISTER  OF 
SPACE, MINISTER OF PLANNING 
AND  MINISTER OF SCIENCE  & 
TECHNOLOGY (SHRIMATI INDIRA 
GANDHI): (a) Scientists of the Bhabha 
Atomic Research Centre were consulted 
on certain aspects involving electronics.

(b)  and (c) It is not in public interest 
to disclose information in this regard.

(d) Does not arise.

—  £41

UMhau

^ ifw  fav(fWfftra) : MNt 

h$*u, fa? $ i

•fW fvnfr to  i
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MR. SPEAXXR:  Shri  Janeshwsr
Mishra** privilege motion Is that tbe 
Home Minister bad made a itatement 
white the moeUMd in the Allahabad case 
had made a different statement. Xt is in 
tbe proceedings stag*- AH I can do Is 
to forward Us letter on this matter 
under direction 115 to the hon. Minister. 
This, is not a privilege motion.

(Ffrmniw) : sffsfa-

*rr *nrm $1 $in$ wm vpt f* # i

wft $ wn vt *£*rcn| four t 1 

ftrar % fawr | fir $f*rcr ajflrwd

w ftraT iftr *tnl vi % arrs

MR. SPEAKER: You do not believe 
the Minister; you believe the accused !

«ft srwrfan*: m 3TTT*ft  $

StfT % W IK

<tt f»tprt *rsr  ft? sfrrcffr *f?rcr 

% 3?r  t,  wftr ̂sfr %

wrar <n: f immnr wm, # w»r»rerr̂ 

far  spspt vt *rfw % ftRTTR | i ... 
(«W«fT»f) ...

MR. SPEAKER: I am not allowing 
this; I am sorry. It is very unfortunate.
It is sub judice and you are making 
a reference to that. The matter is 
already before the court.

mr.firarf (vfrr) : simr 

*̂twr*r̂ pf prfnwvnf»T3fr 

% arm qy stptpt xm «wf  ariwit

grffor faij  ^  faw ffrrr to 

anr^wpftT|rtftr  ̂vtfk* fa*rr 

*j»£«rr % faw *  *?ftrsr % fa* $

—  (nww).........
MR. SPEAKER: It is before the court. 
How can you come out with such 
observations when it Is already sub 
Auife*?

SHR* PXLOO MODI (Oodhra): Sub ' 
jitdic* does not apply tp privilege.

MR. SPEAKER: t am sony it is not 
«, privflag* matter. £ hav* no* allowed

405 toper* Uid

SHRI SAMAR GUHA (Cental): On 
a point of order, Sir. You said, this 
matter is sub judice and therefore, it 
cannot be taken up in the House. I 
wont to draw your attention to an 
earlier observation on privilege motion 
cis-o-tHs matter sub judice.

MR. SPEAKER: That was about the 
discussion of a member's conduct. That 
ruling does not apply here. Why are 
you putting my ruling in a different 
shape?

SHRI SAMAR GUHA: I am ques­
tioning the conduct of the Home Minis­
ter and the Minister of Parliamentary 
Affairs. They gave certain information 
on which we anxiously adopted a 
unanimous resolution. That resolution 
proves to be a fraud which was com­
mitted on the House.

THE MINISTER OF WORKS, HOUS­
ING  AND  PARLIAMENTARY AF­
FAIRS (SHRI K. RAGHU RAMAIAH): 
I have not provided any information. 
(Interruptions).

MR. SPEAKER: You are bringing in 
matters which are under investigation 
and before the court. Papers to be laid.

12.05 bra.

PAPERS LAID ON THE TABLE

Annual Report of N.C.D.C. for 1973-74

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  C. 
GEORGE): I beg to lay on the Table a 
copy of the Annual Report (Hindi and 
English versions) of the National Co­
operative  Development  Corporation, 
New Delhi for the year 1973-74, under 
sub-section (3) of section 14 of the 
National  Cooperative  Development 
Corporation  Act,  1962.  [Placed  in 
Library. See No. LT-9440/75].

Review &Annual Report or National 
Newsprint & Paper Mills Ltd. for 

1973-74

THE MINISTER OF STATE IN THE 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI %  P. 
MAURY A): I beg to Ur on the Table a 
copy  of the foitowta* papers
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(Hindi and English veraions) undar fub- 
aeeticn <1) of seetton 41AA of the Conh 
pantef Act. 1M8;--

(1> Review by the Government an 
ihe wmfcing ol the National 
Newsprint  and  Paper  Mills 
limited, Nepanagar, for the year 
1973-74.

(2) Annual Report of the National 
Newsprint  and  Paper  Mills 
Limited, Nepanagar, for the year
1973-74 along with the Audited 
Accounts and the comments of 
the  Comptroller  and  Auditor 
General thereon.

[Placed in Library. See No. LT-9441/ 
75].

(iv>The tattfta Jto**>MMWricft<Ap- 
'.poitftaMkltf QmStfptim Mam- 
mteiation) Amendment’ .Reguia- 
tium MT&. pubilahed in Nattttaa- 
tfe*,'Mft G&&* <31 in Gazette 
of India, Mtd  5th April, 
W*.

f

(2)  G.S.R. 432 published in Gazette 
of India, dated the 5th April, 1075 con­
taining cofrsgpKtaro tckNotMtefHorJNo. 
G,S.H. 1201, datec} the lQth Noyeqnbe**

(3)  G£JL 433 published m Gazette 
of India, dated the 5th April, 1975 con­
taining corrigendum to Notification Hkf 
G.SJR. 663* dated the 29th June, 1971

[Placed in Library. See No. LT- 
9442/75}.

AMtit im  *

Notifications undcr All India Services 

Act, 1951

THE MINISTER OF STATE IN THE 
MINISTRY  OF  HOME  AFFAIRS, 
DEPARTMENT  OF  PERSONNEL 
AND ADMINISTRATIVE REFORMS 
AND DEPARTMENT  OF PARLIA­
MENTARY  AFFAIRS  (SHRI  OM 
MEHTA): I beg to lay on the Table:

(I) A copy each of the following 
Notigcations (Hindi and English verw 
sions) under sub-section (2) of section 3 
of the All India Services Act, 1951:—

(i) The All India Services (Joint 
Cadre) Amendment Rules, 1975 
published  in  Notification  No. 
G.S.R. 161(E) in Gazette of India 
dated the 25th March, 1975.

(Ji) The Indian Administrative Service 
(Pay) Fifth Amendment Rules,
1975,  published in Notification 
Nb. G.S.R. 185(E) in Gazette of 
India, dated the 2nd April, 1975.

<Hi) lfeeJMttan FoUee Swtflc# <Fty)
n m  mmmeAt m m a m
publtfk** Jn̂ Wttcntion »«.
oit of jam*
4ated the 4tod MW&, MW& .

NOTIFICATIONS  UK91R  Dew  SWM 
Gurudwara Act, 1971

THE DEPUTY MINISTER IN THE 
MINISTRY  OF .HOME  AFFAIRS 
(SHRI F. H. MOftSINV I beg to lay 
on the Table a copy each of the follow­
ing notifications under sub-section (4) of 
section 39 of the Delhi Sikh Gurdwaro 
Act, 1971: —

(1)  Notification No. F. 16(12)75-Judl. 
IHindi and English version) published 
in Delhi Gazette, dated the 26th March,
1975  containing corrigendum to the 
Delhi  Sikh  Gurdwara  Management 
Committee (Registration of Electors) 
Rules, 1973.

(2) Notification No. F-it/19/73-Jttdl.
(i) published in Delhi Gazette, dated 
♦he 23th March, 1975 containing corri­
gendum to Sfetttcfltion No. F, 
73/Judl., dated the 9th January, 1974.

(3) Notification No. F. 18/19/7S-Judl. 
fii) published in Delhi Gazette, date# 
the 28th March, 2975 containing corri­
gendum to' Notification No. ft.lt/IV/ 
73-JudL, dated the 15th May, 1974 **•

, lating to the Wbi Sikh, Qujtfwipr* 
Management C«to#n*ttee (ffiiqttop of

• , /»* ’  *  J * i * 1 
Pfeee# <l»'Mto0V4 few*** 

»443/7«.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

13.06 hrs.

T2.EP0RTED  ATTEMPTS  TO  STOP  WORK  IN

Bhilai Steel Plant

SHRI INDRAJIT GUPTA (Alipore): 
Sir, I call the attention of the Minister 
of Steel and  Mines to the following 
matter of urgent public importance and 
I request that he may make a state­
ment thereon; —-  '

‘̂Reported repeated  attempts being 
made to stop work in Bhilai Steel 
Plant by instigating workers to 
refuse to close the blast furnace 
gates.”

THE  MINISTER  OF  STEEL AND 
5\IINES  (SHRI  CHANDRAJIT 
YADAV): In the Blast Furnaces of the 
Bhilai Steel Plant the normal practice 
has been that the hearth-men, as part 
of  their  normal  work,  change  the 
tuyeres and monkeys of , the Furnaces. 
On the 25th March, 1975, the hearth- 
men working in one of the Blast Fur­
naces refused to do this work.  Sub­
sequently this  refusal spread to the 
hearth-men working in the other Blast 

Furnaces also. The hearth-men linked 
this refusal with demands for increase 
in manning and upgradation of posts. 
On persistent  refusal  by the hearth- 
men to do this work, the Management 
of the Plant filed four applications be- 
iore the Labour Court at Durg under 
the Madhya Pradesh Industrial Rela­
tions Act for declaration of this partial 
cessation of work as an illegal strike 
and for issue of an ad-interim Prohibi­
tory Order.  This was granted by the 
Court on  the  5th  April, 1975.  The 
hearth-men did not, however, resume 
this work and most of those  against 
whom the prohibitory order had been 
issued absented themselves from work 
from the 7th April, in order to avoid 
the service of the order.  On the 9th 
of April, workers of the out going ‘A’ 
shift did not leave the time office and 
the incoming workers of the ‘B’ shift 
did not join their duties. As a result, 
the work in Blast Furnaces was affected 
and two  furnaces had to be banked. 
Following upon  this,  the number of 
pushings in the  coke’ oven batteries 
was brought down. In view of the resul­
tant shortage of gas, some of the finish­
ing mills had also to be shut down. 
The  hearth-men  were  persuaded  to

resume work by 8.30 p.m. on the 9th 
and the Management expressed  their 
willingness to consider withdrawal of 
the Court cases if normal work was 
resumed with all the jobs being done 
as before. On the 10th April, however, 
the hearth-men of the ‘A’ shift and thrf 
Incoming hearth-men of the ‘B’ shift 

collected in the  time  office insisting 
that work would continue only if the 
cases  were  withdrawn  and  if  the 
hearth-men were not asked to change 
the tuyeres and  monkeys.  Since the 
management could not agree to this, 
the hearth-men  absented  themselves 
from work. As some of the hearth-men 
were instigating the others to refrain 
from work, two of them belonging to 
the ‘B’ Shift and one of the ‘C’ Shift 
were placed under suspension on the 
10th. Work continued to be affected on 
the 10th and 11th because of the strike 
of the hearth-men but attendance in all 
other Departments was normal. There 
was slight  improvement  on the 12th 
and 13th. On the morning of the 14th 
April, the local  authorities  detained 
three of the  leaders of the  striking 
hearth-men and promulgated a prohi­
bitory order under Section 144 of the 
Cr. P.C.  By  the  afternoon  of  the 
14th, the attendance showed improve­
ment,  The management  notified that 
those of the striking hearth-men who 
resumed work before the ‘A’ shift on 
the 15th would be given sympathetic 
consideration but that those who conti­
nued to stay away would attract break 
in service.

It is understand that by this morning 
about 170 out of the 220 hearth-men 
who were on strike had joined duty and 
that more are expected to join soon. 

No blast furnace is now banked and 
the Merchant Mill has been  started. 
The coke oven/pushings are also ex­
pected to go up.

I trust that the workers who are still 
on strike will soon follow the example 
of their colleagues and return to duty 
immediately. It is a matter of great 
regret that the working of the Bhilai 
Steel  Plant  which  has  been  giving 

consistently good  performance  should 
have been  affected  by this kind of 
strike. I would earnestly appeal to the 
workers and  the  Leaders  of Trade 
Unions, that nothing should be  done 
now which would hamper production 
in any way.
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SHW mDRAJIT OUpTA:  While 
agreeing with the Minister that it la 
a matter of real concern to everybody 
that such a dislocation of production 
should have taken place in a plant 
which has had the best of performance 
out of all the HSL units, I would like 
to ask him a few questions because we 
have no information other than what 
has appeared in the press, and I hope 
he will be aide to give some more 
information to us.

In the first place, I think he will 
agree that while there may have been 
some deliberate instigation of these 
workers to resort to this kind of action, 
it does happen that there are genuine 
grievances of workers, which have caus­
ed discontent among them, and which 
axe exploited sometimes to precipitate 
some action.

I may point out that according to a 
statement which this Minister himself 
laid on the Table of the House on 10th 
April in reply to a Question by Shri 
S R Damani, it appears that during 
the period April 1974 to February 1975 
even in the Bhilai Steel Plant there 
had been eight cases of dislocation of 
production, and this resulted in consi­
derable loss. According to the state­
ment, 649 tonnes of B.F coke, 5,069 
tonnes of ingot steel, 542 tonnes of sale­
able steel and 1,540 tonnes of granulat­
ed slag were lost in the course of these 
eight incidents of labour trouble. So, 
it is not as though everything was pro­
ceeding very smoothly even in the 
Bhilai plant.

Now I would like to know firstly 
whether this point of dispute which was 
raised by the hearth-men, namely that 
there should be an increase in manning 
and upgradation of posts, whether this 
demand had ever been looked into pre­
viously This is a question, as I under­
stand it, of job evaluation, whether at 
n particular point in the production 
process there is actual need or not for 
more manning and for upgradation. So, 
I would like to know whether they had 
or have any machinery for a continu­
ing job evaluation at all those points 
in the production process where there 
is likely to be some difficulty.

Secondly, in the statement I have 
leCerred to earlier it jte staled that to 
order to JMpKtoe industrial relations, 
they have tstosn a number of measures 
like speed disposal of the grievances of

the workers, 1 am really at * taw to 
understand ***** If there ft*** been any’ 
proper grievance machinery working at 
this plant normally, surtly it< woifl<£ 
have been possible to get information 
earlier of the possibility of some trouble’ 
or friction in this blast furnace and it 
could have been remedied through 
timely intervention of the grievance* 
machinery. But it seems that it took 
place suddenly and the management 
was taken unawares, and then conse­
quent trouble took place and loss of 
production has taken place.

So, on these two points about job 
evaluation machinery and grievance 
machinery  which  can  intervene 
promptly and in time at the Bhilai 
S’eel Plant, I would like to know what 
the position is. It does not seem to be 
satisfactory at all.

Further, certain disciplinary measures 
have been taken, according to the 
Minister’s statement, during these few 
days when this trouble was taking 
place. What is the position regarding 
that now?  For example, have these 
court cases which were filed before the 
Labour Court at Durg now been with­
drawn or are they still pending?  I 
rsk this question because I find from 
press reports that one Mr. Chandrakant 
Desai. who is the General Secretary of 
the Bhilai Unit of the Hind Mazdoor 
Sabha, has issued a statement in which 
he has accused the management of 
deliberately avoiding the withdrawal of 
the cases and of avoiding some agree­
ment, I do not know what agreement, 
that had been made with the workers 
in order to help some contractors. This 
is a public allegation made by Mr. 
Chandrakant Desai. So, I would like to 
know what the position actually is 
regarding the eases which have been 
filed.

Two or three people had been 
detained. Are they still in detention 
because according to the latest press 
reports, they have all resumed duty 
now? So, I would like to know whe­
ther these arrested persons have been 
detained and whether break in service 
has been imposed on all these 320 
bearth-mea, because this is important 
from the point of view of future indu*~ 
trial relations there.

Finally, I would like to get a clarifi­
cation from him on Hbm two wtffle 
statements.-which have W  wported.
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One is the statement I have referred to 
by t£u» Secretary ol the Hind Mazdoor 
Sabha.

The second is the statement made by 
official spokesman of the Bhilai Steel 
Plant where he says:

“This was a deliberate attempt to 
sabotage the Steel Plant made by 
some disgruntled leaders belong­
ing to the Jana Sanghrash Samiti 
who had instigated these skilled 
workers after they had been 
persuaded to return to work on 
the morning of the 10th April."

So  there are two elements involved 
here. One is, to what extent the wor­
kers had some genuine grievances 
which were perhaps not being looked 
into promptly. The second question is 
about the allegations made by the 
Hind Mazdoor Sabha spokesman that 
the management has been trying to 
violate some agreement in order to help 
some contractors.  The third is the 
statement made by an official spokes­
man of the Steel Plant. I do not know 
whether he has any facts on the basis 
of which he has made this allegation 
that there was a deliberate attempt at 
sabotage by some disgruntled leaders 
of the Jana Sanghrash Samiti. That is. 
of course, a serious allegation to make. 
It he has any evidence of this, I think, 
the House is entitled to share it be­
cause in that case we would know 
whether this is an attempt to impli­
cate workers of a vital Steel Plant in 
some sort of political agitation or poli­
tical manoeuvring or whether this is 
simply a cover to hide the fact that the 
management had failed in conducting 
industrial relations in a proper way and 
taking timely action to prevent this 
kind of break-down.

Finally, I hope, he will tell us what is 
the estimated total loss of production 
which has been suffered as a result of 
these five or six days of stoppage of 
work.

SHHI CHANDRAJTT YADAV: Sir, 
as I have made it very clear in my 
statement, this strike is limited to a 
particular area and that is the blast 
furnace's *rea. Out of more than 20,000 
workers working in the Bhilai Steel 
Plant where the work is hundred per­
cent mtfmat, in in the section*, only 

hit bsen affected.

Here, the demand of the workers waa 
that the work which, they used to do 
from the very inception of the Bhilai 
Steel Plant was not theirs and, all of 
a sudden, they came out with a demand 
that they will not change the tuyer 
and monkeys and they put forward an. 
argument that in the Rourkela Steel 
Plant, this work is done by different 
people, that is, the mechanical people. 
The practice differs from Plant to 
.Plant. The job evaluation, the min- 
ning, the upgradation, all these things, 
are discussed. The normal practice is 
that discussion takes place between the 
recognised union and the management. 
They discuss about the job evaluation,, 
about manning and about everything. 
Then, they come to some agreement.

In -the case of the Bhilai Steel Plant 
particularly, according to the Madhya 
Pradesh Industrial Relations Act, there 
has to be an agreement between the 
management and the recognised union 
representative. All these things, the 
job evaluation, the manning and the 
nature of work, were agreed upon ear­
lier by the recognised union. The recog­
nised union has not raised this ques­
tion at all.  It is only a small group 
of the H.M.S. workers who started the 
trouble and gave the call of strike. This 
demand has no support of any other 
union working in the Bhilai Steel Plant. 
Therefore, it was very difficult for the 
management to accept this demand.

So far as the other grievances are 
concerned, it is a fact that no major 
labour trouble has taken place in the 
Bhilai Steel Plant for a very long time. 
The Bhilai Steel Plant has been work­
ing smoothly.  Small labour troubles 
took place during the last one or two 
years. Every year, in one or the other 
area, sometimes small troubles take 
place. But there has been no major 
labour trouble m the Bhilai Steel Plant * 
There is a proper machinery.  The 
management has been always discus­
sing the demands of the workers. There 
are regular meeting. They discuss and 
they come to certain agreements.  It 
if done at different levels. It is some­
times at the Plant level; it is some­
times at the Joint Negotiating Commit­
tee’s level. Sometimes, even informal 
discussions take place between the 
management and all the registered 
unions.  They get information from 
tham. They discuss the issues* Though 
no farttal meeting takes pirn* with the
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[Shri Chandrajit Yadtv? 
un-recognised union, even the regis­
tered unions leaders are also taken Ittto 
confidence sometimes when there are 
genuine grievances of the workers.

So far as the cases ate concerned, 
the cases ate Still pending m court. 
The management did otter that, if they 
agreed to withdraw the strike and they 
also resumed their duties on the condi­
tions on which they were working 
earlier, the cases would be withdrawn. 
But, as they have not agreed, the cases 
are still pending in the court. (Inter­
ruptions). According to my latest infor­
mation, the strike has not been called 
off. As I said, out of 220 workers, about 
170 workers have resumed their duties. 
X was trying to get in touch with the 
management, but unfortunately the line 
down; we could not get the tele­

phonic connection,  nor  any  telex 
message  I sent one of the directors 
■ot the SAIL to the spot and he has 
returned this morning.  With great 
difficulty we could get some telephonic 
connection, but it was not very clear. 
The latest information that we have 
got is that the strike has not been 
called off. Most of the workers have 
resumed their work and we are ex­
pecting that the others also will resume 
~their work. Still three persons are 
detained, three are suspended, the cases 
are still pending in the court.

So far as the loss because of this 
rtrike is concerned, the plant has lost
11,763 tonnes of hot metal, 4.530 tonnes 
of ingot steel, 548 tonnes of saleable 
steel and 5,339 tonnes of pig iron. The 
tctal loss of production in terms of 
-value is about Rs. 83 lakhs.

SHRI INDRAJIT GUPTA: I had 
raised a question about two pubhc 
statements  One accusation is made 
' 1hat the management is violating an 
agreement in order to help some con­
tractors. Will he look into this as to 
what exactly is the position T Secondly, 
ĥere was another statement made by 
fiomebody describing himself as the 
official spokesman of the management 
that  some disgruntled elements of 
Jantangarsh Samiti have deliberately 
tried to create a sabotage. Ha* he any 
ififocmatfon on this?

sum cmmmAirjp ya9*v-. so f«r
<»s Jansanghartte Samiti i*. concerned, 

haw no iafcnrotftimfr 
"would have done this. A* I have said,

the H.M&. people ate the people who 
instigated this strike, who are behind 
tais strike.

The management has not violated any 
agreement.  Agreement  was  entered 
into and according to that agreement, 
work as being done.  The management 
has not violated any agreement.

So far sa£ the contractors" part is 
concerned, we have certain  informa­
tion that certain contractors have insti­
gated this strike. We are looking into 
the matter and necessary action will 
be taken against those people who have 
instigated mis strike, who were behind 
this strike.

SHRI INDRAJIT GUPTA: If con­
tractors have instigated the strike, who 
is going to call off the strike? (Inter­
ruptions).

SHRI CHANDRAJIT YADAV:  Ac­
cording to our information, some of 
the contractors are also involved...

SHRI  INDRAJIT  GUPTA:  Then
take action.

SHRI CHANDRAJIT YADAV: We 
will certainly take action.

SHRI PRABODH CHANDRA (Gur- 
dnspur): Most of the points that 1 
wanted to raise have already been rais­
ed by Shn Xndrajit Gupta.

1 have, a number of times, brought 
to the notice of the Minister concern­
ed that there is a class of vested inte­
rests m the Bhilai Steel Plant. There 
ere some officers there; especially, the 
General Manager was the Supervisor 
there and he has created a number of 
parties who, at his suggestion, launched 
this strike and created this disccontent. 
This is not the first strike. Duttng the 
last fortnight, there was a strike, be­
cause of the guards, agaiftM the D.J.G, 
Police. I would request him that those 
peoDte who have been working there 
for ‘long and who have, created a sort 
of  vested the
General Maiwger; he #a# there #s 
Supervisor m  S* fc#s
me* in all the not
u  «d u  pg m

The 
ttot <?ut 
workers,
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on strike* «*, the wotbtag of a steel 
mill is sot Uke the working of any 
other mill where if a part of the mill 
goes 09 strike, it is oalv that part that 
suffers. Xn a steel mil} if one part goes 
on strike, the production of the entire 
mill suffers. Then, I would also like 
tc know whether these workers twho 
have gone or strike did give any notice 
to the management or they have a free 
will that whenever they like they can 
go on a strike and paralyse the whole 
mill or there axe certain rules and pro­
cedures to be followed before going on 
a strike.

SHRI S. M. BANERJEE (Kanpur): 
What is his question?

SHRI CHANDRAJIT YADAV: The 
hon. Member has brought certain alle­
gations to my notice and all those alle­
gations are being looked into. But that 
has nothing to do with the strike.

I agree with the hon. Member that 
in a steel mill if in any vital area a 
strike takes place, it does affect the 
entire working of the plant. I said in 
the context of the other operations and 
whether there is general dissatisfaction 
among the workers of Bhilai  In that 
context I said that out of more than 
20,000 workers, only 230 workers have 
expressed their grievances. I do not 
mean to say that strike in any vital 
part of the mill does not affect.  It 
does affect.

%  The member has made certain sug­
gestions that those who have been 
working there for a very long time 
rhould be considered as vested interests. 
In these steel plants people have been 
working throughout their lives and 
come of the Supervisors have risen up- 
to the ranks of General Managers. That 
is not a bad practice.

SHRI S. M. BANERJEE: Just like 
old Members of Parliament.

SHRI CHANDRAJIT YADAV: The 
other things  the  hon. Member  has 
Pointed out are also being looked into.

With regard to the <ps#tton whether 
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m sterr  wtfa tj* sssr 
anrcftf, sr>

11 mx fire ott srwr
fa ̂T5TT5T ̂  *rf SHFfiT

HWFST  f, wt  T̂cT |

sr̂T fa  sih % m  % wt *tmr |

ftrvtf *?r ̂  ̂  «nr t ct*f

F̂T ̂   F̂BIT WT ?T*RfT

«TT i
4 mm r̂ifarr  ̂f*P  r̂ar ?tttt 

*pm ̂  Tfr «rr,  ̂w  vNtwr «rr 

w?r ̂ rr wpwr \

w  ^ fro  ̂ i

ft?  f̂d r̂  q-T f ?Tf

 ̂ ^  vr-

erwT i  am  ̂ «m

$T5nr

R̂p I 1 | ta- %

fmt

•IflWFFH  VRWllFC



219 Catling attain ta mtitr  APRIL 1«, 1975 urgent PuMcimporbH*  220
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si?*ffar *pt Tft *ft ?ft f̂ar 

*tot  *ptt 3rYafr%gpT «tt i

«rr,  qftr vj^f $ ?  ^ ̂ r

$m srt  ftrartrr *t«rr $  fa

*jnct %ft*  v̂rnift i  ftht 3t®®t

q*tx <*rts  | faff % ?rft it tffcr 

% spa? $ fa  *rrt *tt£t ifem  sit

awr | i **r *ft 3T3®t tcvtw

ar»3T vhF  ̂| iftr 5ft5wr % gft aitvv 

£R% ?f*TR fr$ j,  *Pt WT *T p̂cr 

$*r  *rr *r$n gw r̂sm t̂̂ mf 

ftr̂ft J ?nr  tft sfh: iflr apser *ft farr 

11 ?rr 4 «r$ arpnrr  g fa  tfr 

«FhrfWt|f *rfrr auroral?

apt 3RTT arnrft̂ t îfk H T-f^RTT

sffr r̂??n5v̂ rT | at $*nrr srt *r$ 

*r t wmm  <*rte |  ft srnprT

«flr far 1?$ arrir %zr?t snr? 'if  sft* 

tffafY snr? <rft*ft i *f%  ̂ **t ftfa- 

t̂ffcr |  anrr tf?-fa*SteRPrr

WT̂ R- f¥  % *ft*T ̂  $, 5ft

*r?> sm vt fvfiwr&r  wufl 

j*rf!p* srtr ̂r % fwmn ipm  $m mffc, 

$&%*** tw fcrr  i

#%arts «pfc?  %*r vt £  *fk *?t£ 

% VF«Whw % ire  &r*rr forr fa 

*r%  vrtm ̂ npp | i  gggfom

f tfTT ?§IVP W  «TIÎ 5T|r mT WT
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VT  «r, f?T ««5f TO ̂  sftlSRR 

 ̂ farr | «rk ̂   83 stpst

t̂  farr | i  apR ?flfr, 

srt 5>rt <rtr «mf?r f̂frt tft?rr, eft 83 

r̂nsr wf aft r̂ar ̂»r ̂*n?r ̂ nr ̂it i 

5̂r crft%%*m*farr i #«rRsfw

ft SVhr f̂TFTT  |[  ftfT v̂t

ft  w  t̂,  wt ft 5nrm»iO 

WT ?f̂> # ̂FT «Pt Tt*F̂

% fwr ^mr imt̂- ftx f̂r% ft %irf%

% Trt>r  i # anw *r?it | f% ̂rar̂ 

HfJft̂r  afk aft  ĝfrr̂rf €̂rr
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îwr̂ fj  % 3%sm: 9t r̂fr*r 

ŵr % stŵt & for  yicFnrs

|  sfk wt ̂   ar̂r *rt ̂  *r anf 

t*

*f *1? *ft 3TFWT ̂lljftT |T fa ^̂rfTTfT 

it fatft 8TWTC ff»ftW R̂TTJT ®PT *tf 

fw | wŝa *r sflx s*? T̂T9r 
Srtft f̂t?mr^ntr|?

3tn%  ̂ | fa  arf?r  & jrep wr 

«n:3r  »rsl  sfo:*T*r«nr 50 «npr 

I t  swr «rifw snmr

gt f, *r$ *flr arr=i% vfr 11 #

îfsrrf fa wr f̂at srrotrcR fm 
srnpn *rr fw mu t fa mx t *nr <rc 

arr t̂ttt  ?rt  ̂  fam> ̂ti wmm; 
*siiwri   ̂mttft7 

rtwftq $* % ireff̂r, mm m 
9t$t w iniwr  wtsrpft % forrf !pt 

vrwrr 11 *1̂  y?
 ̂ii.dlh in 2̂k, 2h* Swfkb  MkM

IRsffHfwMT f!  fflwl h €n fi W

tout vr itn> | ?  t îmir^r# 

*rt Jfftrf̂ r̂  <̂ ww % w  iiwRi
*Rw 3TFr <5«ar 1PI V flww 

4  ̂ %PWH  ’•PC ̂  IfH •iWfil % in

wtWf ift ̂ wtWir Ktitfa  ^

wfuftw « m : fofir ar»«rt ̂ «xr 

t̂ m?rvtgwit%¥ /̂rnrfâ  ?n3{%T 

f̂orr|i

% ?rc* w«r ?§̂ v % «ft# $ iftt fat 

?TC5 ^ *£iVt> jf i  ânsvt «t̂ rt A 

r̂prg j  gmft «thr *Rrf wr ̂  

I 1 m *  HPFft*r flraw *Ft ̂?rt fogm 

 ̂ ̂ rr  fa %fn

zm r̂cfr# r̂ft ̂  smt̂r 1   ̂  ̂r 

r̂wt ̂rrw ̂tr to f>ri«ri» ̂rst *pt vnw 

tft mrft 1 tT̂ ̂t arwx ipr ww ̂ft 

f 1  f® am writ w ̂r % f m  ̂  

<mi \  wt ̂ ?r«j?ft vr frfor fa*rr 
\  «FRTif  3ft rfsr̂r arnasr ftr

5 grfr %armn:«?r̂ ^11 an̂ ift̂ft 

vrc<rrt  J *$t ̂nrnft 1

5r?n̂ ir ŵ r

|  f̂rrrf ttwht  ^  ̂ 3̂

| 1  ^  ̂ wrmr % forrrr«N 

| fa fT 3FRT % SHR9I Hfuffr

£  «fhr srsr̂r  f?r fô mr forr

n̂tr j 3̂ ̂  sr?t *pt W«r ft gn̂nr

gW^TicfonT*̂  I tr̂THtT̂ % ST̂gg

wk W ̂ wz%& m srfWn

flNt   ̂1  fâ nf  ir trwr

^ Tfft1  ̂fa wsrif  ^̂ rtt srw 

fllwr % xfafafa a»<m< f̂T5f% ^  ̂

ik t[T wirr  ̂aim f̂or^aim  ̂

% SKT wisr  t| f 1 v&vm

| fa f̂ n̂f 1 m*m  ift ifff 

iriw  <ft ̂  «pgt m wm tftx

*̂f*w fwfir wt fwp'ar j| i 

’Vt tpr  inflpr wfr 1n̂ r j|, !wift

firsmrin%f  ̂ wfa w»?t% 

•wnw >w  iny ft,  <Hf tpftw

WWTT tW r̂n̂TWplf

mto
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fcr* ** wt ft, *f*rr$

% wftflifW # ww  % «rtar Is 

m m 1 1

iftifit kt : f«mwnfoff % wfc *f 

$®r «rr t  S%snr *Pt  Prqprc

?

*ft *Wfaf imw : fw  ̂ % 3f*5X 

f*r iff vrNrf *pt ̂   *r

*np afRfT  *f *rff ijfoiR if ffSST sqff 

fat, r̂te %" 3P5T «FT*r ̂  ̂ EfT I *̂RT 

*lf $ far 3TfT  3?fl% w if *Wf  I, 

stcwrtt $ i anr <r% fewF w vrtvrf 

*p̂ft |, to ̂ T* |,  f̂ nr tor 

*Ti Tf« t 3fo v»7?TTf ̂  smnft I

12-45 HRS

LEAVE OF ABSENCE FROM THE 
SITTINGS OF THE HOUSE

MR. SPEAKER; The Committee or. 
Absence of Members from the Sittings 
of the House in their Twentieth Report 
have recommended that leave of ab­
sence be granted to the following Mem­
bers for the periods indicated against 
each:

(1) Dr. G. S. Malkote—18th March 
to 17th April, 1975 (Thirteenth 
Session).

12) Shri M. Kalyanasundram—17th 
February to 26th March, 1975 
(Thirteenth Session).

Is it the pleasure of the House that 
leave as recommended by the Com­
mittee may be granted ?

SOME HON. MEMBERS: Yes. Yes.

MR. SPEAKER: The Members will 
be informed accordingly,

■"■m iw m

12,45 jam,

re. smacx m kolar gold moqss

mm trnm  bhattacharyya 
(Smmon)‘  Sfr, m» strike In tb* 
KoW §rn mine* Hi continuing tram

**& m m

1st of this month till today. There are 
ten thousand workers involved in it* 
The Minister gave an assurance that 
he will look into it Sir, I want to 
point out that the recommendation 
given by the one»Meraber Committee 
will not serve the purpose. You wiiL be 
astonished to know that although they 
go below 10,000 feet their wages are less 
than the wages given in other mines. 
Kolar is the only gold mine in India 
and there they are not given the wages 
â par with wages in the coal mines. 
My humble submission through you to 
the hon. Minister is that some positive 
steps must be taken so that the strike 
may be ended with due justice to the 
employees of the Kolar gold mines. 
Sir, the Minister is here let him make 
a statement m this regard.

MR. SPEAKER: No. No. You get up 
at any time and you want the state­
ment should come immediately. That 
is not possible.

(Interruptions)

MR. SPEAKER: This is very bad. 
Any time, you get up without any 
notice and without any motion and 
start speaking, out of the agenda. This 
is something very wrong.

I am not allowing anyone.

SHRI B. K. DASCHOWDHURY (Cooch 
Behar): Sir, may I be allowed to make 
a submission, just for half a minute ? 
Very recently, P. & T. Department has 
introduced....

sw*w * fsrcrarr *nfff 

sffifr | mr  sfant m mm | I 
W   sfeton: |  i

(sm) : stew *fm
TO faf*RBr *T Sffrr 33RT *fTfT «TT

at

iftet fm zrrfm i  arrar % srawrcf Sr 

wcwfttfr tvtw *rr ?nffonr fora 

$1 ?ft  f*m vx  im % *f*r 

irr  far fir*rr wiw ?

9W6T  vrfvnr 

fcw* 377 % <wrrtff
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**wwt qnjfegw • VR TC  fiwftw q;*- 

wm$ ¥to!ttwrcr  I

«ft *r̂fwnf : *r *f*r ftwnpt'

*r$f tft n fror wtfor,  ft̂ gaytR af̂Nr- 

S te %ai#f«rtrf*Tft  ■sntff’&fT 

i

WRW? *#W : fifffVFT % s*f* % *fr
t ft  <Nhpr f® %*r$ ?t srtf...

3TRWT *f*TO : 3TPT Sffo? t  *f 3TPT 

*ft fa*T ¥8RTT %,  aptft 3TTT ft SRTT *F?rTT
$ i **? Hlwrr fror tot «tt ft fSR *rr$
8m%  WRF̂tflT f%T  3ftr :3'R% «ilci

«ft ift qprrfaw ?nw*r % anrro i wk 

4% ffr ®rr ft z$x  arnrer % arrcr

WK % 3Tt f® ft»IT, ftqT sn̂TT I
SHRI B. K. DASCHOWDHURY: Sir, 
may I make a submission? I have al­
ready sent notice before  10 O'clock 
under Rule 377.

MR SPEAKER: I have received It. 
That is all.

SHRI B. K. DASCHOWDHURY: I 
shall be very brief.

MR. SPEAKER: I am really exaspe­
rated.

wf trow 377 ?it  wot faras *rf

377fTfWT?Tr

fror zft*. wtaft %  *snrr ft tot i

I am going to delete it out of the pro­
cedures. I am not going to accept 377.
I am not going to allow any 377.

12.55 HRS.

STATEMENT RE. REPORTED DEATH 
OP ADIVASIS IN RAJASTHAN AND 

GUJARAT

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE AND 
IRRIGATION (SHRI SHAHNAWAZ

KHAN):  Government's attention has 
been drawn to reports appearing in the 
Indian Express of 29th Mirth, im 
regarding reported deaths of Adivasis in 
Banswara and Panchmahals districts. 
This is reaMy very sad.  The State 
Governments ware immediately con­
tacted for details, In the case of Guja­
rat, 284 cases of hepatitis were reported 
in 111 villages between September, 1974 
and January, 1975, resulting in deaths 
of 85 Adivasis. In Rajasthan, 172 per­
sons are reported to have been treated 
for jaundice and fever in the local 
hospital of Banswara between Decenv 
ber, 1974 and January, X975 resulting 
in 15 deaths. The latest report from 
Rajasthan Government  indicates  55 
deaths m all due to jaundice in Bans, 
wara District.

At the instance of the Ministry of 
Health and Family Planning, investi­
gations were carried out by the Natio­
nal Institute of Nutrition, Hyderabad 
and the National Institute of Communi­
cable Diseases, Delhi during December
1974—January 1975. Results of the stu­
dies indicate that the outbreak of these 
diseases till then was most likely due 
to the consumption of maize heavily 
infested with the fungus leading to 
aflatoxin toxicity. Several factors may 
have caused the tragedy vi7., unusual 
rains that affected the maize crop, im­
proper storage of the maize by villa­
gers which promoted fungus contami­
nation and consumption of the contami­
nated maize by affected house-holders.

sftimftCTO (wtfr) tTOTWTTO? ft*

w #r ft srrar t • *tf

TOl TOR I ?

SHRI SHAHNAWAZ KHAN: I may 
clarify that both the State Governments 
have reported that the stocks of food- 
grains consumed were not received by 
the  house-holds  from  Governnment 
stocks  I may also add that adequate 
precautions are taken by the F,C.I. 
against possible spoilage and only such 
ptocks as are fit for human consumption 
nnd conform to the P.F.A. Specifications 
an allowed to be issued for distribu­
tion.

The Government of Gujarat have 
arranged for medical relief in the vil­
lages concerned and have also taken 
steps to educate the villagers to use 
chlorinated <» batted water end tp avoid 
using spoiled grains.
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The State Governments have been 
advised to take necessary steps to edu­
cate the people, particularly the rural 
p̂opulation, on proper methods of stor­
ing and dangers of consuming conta­
minated foodgrains.

sft w«r  : m m  *rjS

ft vm ff*ft ̂ i

*t  <r$% m frwttgra

% wr̂ Sr vrf̂nr 3rsir?r ?ftf??r arm «nr 

<rt  *refrc %  fa*rr <st fa *t?t 

farr #sr w  qft $fpft St sttst m t̂t 
11 srt ff% f fa  fam i

MR SPEAKER- No debate on this

«ft m̂ftcwT: 4  T̂PTrrr ̂ Tfar

f fa tot s*ra?t srnr   ̂I?

«ft Ti*4fiw< smsh (cT2̂rr) :  <rt

anft tft $> Tfr 11

SHRI S M BANERJEE (Kanpur)* 
Y'm had promised that you would ask 
•<he Minister of Energy to make a state­
ment about the serious power crisis m 
UP

MR. SPEAKER 1 will remind him.

PROF MADHU DANDAVATE (Raja- 
pur)  Kindly express the sentiments of 
ihe House about the arrest of Khan 
Abdul Ghaffar Khan. It is the desire 
of the House that you express our 
sympathy for Khan Abdul Ghaffar 
Khan

WWW *9* (qfcl!T5TT) : STTTO*

*ft to  *r f*rrf$# i

PROF MADHU DANDAVATE* We 
would request you to express the senti­
ments of the entire House from the 
Chair.

SHRI DINEN BHATTACHARYYA 
<Serampore>- You take the house into 
f onftdence and express our sentiments.

m arrq%

PROF. MADHU DANDAVATE; It is 
because of Khan Abdul Ghaffar Khan 
that Parliament is there.

SHRI S. M. BANERJEE* We wanted 
to express our heartfelt sorrow and 
concern over the arrest of this 84-year 
old freedom fighter. Here to save the 
life of Shri Morarji Desai we had re­
quested Government to concede his 
demand There a person of his reputa­
tion and calibre has been arrested  It 
is a shame on Pakistan and their demo­
cracy

twiwc straft: srPwaw STfTT

fofsrr iftft 5snff̂  i

anarar  : 3rM arc% w&mm
f* forr t i 3 3*  arta  g 

crrfa M  trt acrrq% if wwi’d

# wm i

ft£ m   | fa  WTR 3T̂5T

«i<sr 3rreît % wp

i  ftwT qrffomq % to w

*lft ft atfte if *$5

^  | i ftf w

*1$ | fa  =̂r% fm w?t amhRr 

5 sftr jjf arftara  ift T̂f|T ft | 

aflr inr i  frst f i

13 00 HRS.

SHRI B. K DASCHOWDHURY* I 
want to take just one minute, Sir

MR SPEAKER No, Sir

SHRI B. K DASCHOWDHURY: You 
allowed many other points. This is 
a hout the postal system. The P. & T 
Department had recently introduced a 
new system of expeditious delivery of 
postal mails, letters, etc. but it is res­
tricted to Delhi, Bombay and Madras; 
it is not in Calcutta  I should like to 
know from the hon. Minister of Com­
munications—he is not here—whether 
he regards Calcutta as one of the prin­
cipal cities of India and if so why has 
Calcutta not been linked for this ex­
peditious delivery system ?

warar mjtor : wrt fit tftr faft

wr tft art wtft 11



DEMANDS FOR GRANTS.

M inistry op External Affairs—Contd.

MR, SPEAKER : We shall now take up 
further discussion on the demands of 
the Ministry of External Affairs, Shri 
ISequeira.

SHRI  ERASMO  DE  SEQUEIRA 
(Marmagoa): The report of the Minis- 
try of External Affairs that had been 
placed before this House is to my mind 
a great deception on the House.

13.02 HRS.

[Mr.  Deputy-Speaker in the  Chair]

It starts by saying that relations with 
the Soviet Union, for example, rest on 
the solid foundation of mutual respect, 
mutual advantage and non-interference 
with each other's affairs. Will somebody 
please enlighten, me how the value of 
the rouble was unilaterally increased 
with reference to the rupee by 38 per 
cent since 1971 ? Where Is the mutal 
respect if devaluations are made on a 
unilateral basis ? We all know that the 
rouble is a non-convertible currency to 
start with and that already it is pegged 
artificially at a high level.

MR. DEPUTY-SPEAKER: How do 
you expect the Minister of External 
Affairs to deal with that question ? It 
relates to the Ministry of Finance,

SHRI ERASMO DE SEQUEIRA: I 
am referring to the statement in thf» 
report and discussing a relationship.

SHRI S. M. BANERJEE (Kanpur) : 
When is the Minister replying to the 
debate?

MR. DEPUTY-SPEAKER: I do not 
know. We have still almost three hours 
to go. So, perhaps after two hours, 
unless you gentlemen insist on more 
time.., (Interruptions).

m m  ERASMO DE SEQUEIRA: We 
«aem to be deluding ourselves about 
the status of our relationship with 
various countries, very often forgetting 

sett-interesV̂ W  in this coun- 
ttywill suggest Hit we should not be

wmk' food frieds,  ttre should tpjfar - 
tinue tob̂ good friends. iSouefr̂ - 
Ship so fcftpoirtfiM  we should
sacrifice our self-in fcerest? Why are we . 
prepared to divert goods, which we can 
sell for free foreign exchange to the 
Soviet Union, in order to pay for this 
devaluation, which they have done 
unilaterally ?

The same delusion that plages us 
with reference to the Soviet seems t<s> 
plagues us with reference to the Ameri­
cans also. On page 5 of the report it 
is said :

“A new beginning was made towards 
a more mature relationship with 
the visit of Dr. Henry Kissinger 
to India in October 1974 ”

After the end of the year, the Ameri­
cans resumed arms supplies to Paki­
stan. This is the sort of delusion that 
seems to be practised in the corridors 
of South Block. Tf this is the basis on 
which we are conducting our external 
affairs, are we surprised that we have 
not been successful in protecting our 
interests ?

Take the Indian Ocean for examole. 
The Prime Minister and her colleagues 
are raising the spectre of the threat 
from the sea, and the big noise we hear 
is about the base the Americans are 
building at Diego Garcia. Here is a 
map published by the United Nations. 
If you look at it, you will see right next 
to Diego Garcia, the Soviets have got 
an anchorage. Off Berbera they have 
another anchorage, and at Berbera they 
have a base. They have got two moor­
ing buoys south of Madagascar. They 
have one off Mozambique. They have 
got another next to Gan.

AN HON. MEMBER:  What Is a 
mooring buoy ?

SHRI  ERASMO  DE SEQUEIRA: 
Mooring buoys are used by military 
submarines. They are also used by 
ships at night. It is a military thing.

HR. DEPUTY-SPEAKER:  Mooring 
buoy is different from a base.

SHRI ERASMO DE SEQUEIRAvThe 
heading of this VXf mssp it:

" -:AmI

■ ■ porwers in the

• ■„ ■ Tfwp W • ■ "r  > " r 1 . \

:?*1 ... '■'

. andtorige* and 

jndianOcean**.
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MR. DEPUTY-SPEAKER: He is try. 
ing to restore the balance. But X am 
only trying to point out that a mooring 
buoy is something done on the high 
seas, which is outside and beyond the 
jurisdiction of any littoral country. 
Also, it cannot be compared to a base.

SHRI ERASMO DE SEQUEIRA: This 
may be your opinion, but I do not 
shere it.

MR. DEPUTY-SPEAKER: You agree 
Uus is on the high seas beyond the 
;urisdiction of any littoral country ?

SHRI ERASMO DE SEQUEIRA: We 
are not discussing jurisdiction. Our line 
m this country has been, we want this 
ocean of which we are a littoral State, 
to be free of foreign naval military 
presence. This may not be your line, 
but this has been the line of the Gov­
ernment of India and I fully agree with 
it. Yesterday we heard a distinguished 
member of this House, Prof. Hiren 
Mukherjee, suggesting as I understood 
him. that if we see a Russian cruiser, 
we should view it as a fishing boat, but 
if we see an American corvette, we 
s-hculd view it as a cruiser !

Mr. DEPUTY-SPEAKER: Beauty is 
in the eye of the beholder J

SHRI ERASMO DE SEQUEIRA: Not 
if it is blind or half blind. What I am 
objecting is this half blindness. May be 
my English is not that good. We should 
not shut our eyes to the increasing pre­
sence of various powers in this ocean. 
While we continue to preach that we 
Want the Indian Ocean to be a zone of 
peace, X would like the Government to 
♦ell us what we are doing in terms of 
protecting ourselves from all the exist­
ing presences.

Yesterday Mr. Dtnesh Singh was 
speaking of a new Asia that has been 
emerging. But this new Asia has been 
a long time coming. This has not hap­
pened yesterday or day before. I would 
like the Government to explain why, 
when to Vietnam the developments that 
are talcing place today are taking place, 
we do not have even ah Ambassador 
ta Hanoi. 2a the Minister going to he 
content utfth having one in Washington 
and one in Moscow?

Aft Bon. Mem*** said yesterday that 
?***» MMUiM iMftttttfen % 4MW- 
IcWIMnt.-WBMi tmde ii fly«? Mftf u

country of the size that we are and 
the position in which we are geographi­
cally, was it not our responsibility to 
spearhead such institutions? Have we 
done anything about it all these years ?

There have been in the recent past 
two very significant developments. One 
was the emergence of the oil cartel 
which brought into focus a problem 
which all countries including ours nave 
been raising for many years, which is 
tne right of every nation to benefit from 
its own raw materials. I am very happy 
that we have backed the OPEC coun­
tries m what they are doing inspite of 
tne fact that some of it has economi- 
rrJly hit us as well. I think it is in 
the larger interests that we have gone 
along with them as we did, but our 
own interests demand that in other com­
modities we should enter into similar 
arrangements and I do not see very 
much reference to what they are domg 
in this Report that has been placed be­
fore us I know, for example, that in 
•ron ore the Commerce Minister has 
already moved and a beginning has 
been made. I hope it will be success­
ful More power to the elbow of the 
Government on that. But what are we 
doing on tea and other substances in 
which we are one of the major traders, 
one of the major exporters?

As a corollary of this development in 
West Asia, there has been a significant 
infusion of capital into countries which 
previously were not surplus. I find that 
as far as we are concerned, our atti­
tude seems to be that West Asia has 
capital, we are a country in develop­
ment, we would like them to invest it 
here, we would like to have bilateral 
arrangements with them. But what 
about the other possibilities, the tremen­
dous manpower that we have in this 
rountry, the tremendous expertise that 
we have in this country which the 
other countries which are in a position 
of accepting this investment do not 
have ? What are we doing in terms of 
creating multi-national institutions in 
Asia, Africa and in Latin America in 
collaboration with the OPEC countries 
in order to utilise the funds that are 
available with the expertise that w* 
can provide?

One of the most welcome develop­
ments that has come about is as a 
result of the gbaftge of retfStfte in Port#- 
gtrt and I ate *(*» thiA Mr. Chavan 
xM agrte  me >fh*V a large part
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[Shri Erasmo £>e Sequeira]

of the credit tor the speed with which 
the Portuguese have moved must go 
the socialist leader in Portugal, Dr 
Mario Soares I want to remind the 
Government,  because  Government's 
memory in these matters is rather short, 
that we have in Goa Daman and Diu 
a number of people in almost every 
technocratic branch, starting with tea­
chers right up to engineers and doctors, 
who speak Portuguese many of whom 
have got African experience, and whose 
taxents can be used m freed Africa if 
any request comes from those Govern­
ments and who can act as ambassadors 
of goodwill for India as well  I trust 
Government will do something in this 
direction to make use of these people 
and to protect our interests m those 
countries

We often preach that we are pledged 
to the Afro-Asian bloc which now has 
been extended to Latin America Two 
years ago I had the privilege of being 
an Observer to the Latin American 
Parliament session m Gautemala  At 
this session a resolution was passed 
which invited us to nominate a delegate 
to the preparatory Inter-Parliamentary 
Conference of Africa Asia and Latm 
America The ball has been in our court 
for two years  but we have done 
nothing about it  I am sorry that if 
we behave like this, those countries are 
nol going to take us serious1 y  I have 
received a letter from the Secretary- 
General of that Parliament that they 
w»rt an invitation to the Government 
to send a delegate to the plenary session 
of the Latm  American Parliament 
Which took place just around the turn 
of the year and to my knowledge no 
delegation has been sent by us Again 
I thmk that was a very bix faux pans

It was quite interesting yesterday to 
hear the former Minister of External 
Affairs drawing the attention of the 
present Minister of External Affairs to 
the emerging Asia and requesting him 
to forget the emphasis that we have 
pieced on Europe and the more advanc­
ed countries, and to look closer to 
home Twenty seven years after inde­
pendence, it only convinces me that we 
have spent all these years as innocents 
abroad.

JHL HENRY AUSTIN (ErnakiUam): 
At a etudent at hittery, % am always 
inclined to take a historical view ot

things and when one takes the histo­
rical view o£ current international rela* 
lions, the most fascinating development 
is the cyclic turn of history. I thi&k 
history is repeating itself In the short 
time available to me, X do not wish to 
go deep into the pages of history but 
I would like to highlight one or two 
aspects.

The western world draws its inspira­
tion for political as well as other mat­
ters largely, even today, from the 
Greeke-Roman experience and we know 
that both Greece and Home had laun­
ched major thrusts towards the East. 
I do not, however, suggest that Oriental 
Powers did not have any expansionist 
ambitions towards the West We know 
the course the Hellenic thrust spear­
headed by Alexander the Great took 
and how it ended also  It would be 
refreshing to us and it is a topical 
interest today to recall the Alexandrian 
invasion of the Indus Valley and the 
batt’e of Hydaspas  It may be that 
Alexander had a technical victory over 
India but Ihe fact remains that imme­
diately after the battle of Hydaspas the 
Greek or Macedonian soldiers refused 
to move one inch further although 
the world conqueror wanted to conquer 
the entire world  Why’ Because the 
Indian people under Poruŝ showed that 
r o foreign imperii'1 designs would be 
tolerated in this country, even as the 
Indian soldiers themselves did not want 
to carry their own arms beyond their 
own country It was a great experience 
for Alexander

In the wake of this Alexandrian ex­
pansionist motivation Rome also tried 
to push eastward  A student of the 
first and second century Rome would 
recall how the Roman Senate had 
panned the invasion of Persia perhaps, 
as. a retaliation and how they culti­
vated Parthia against Persia But there 
'igain the bitter experience of Hydas­
pas made them confined their attack 
only to the borders of Persia It is 
about this situation perhaps the Prime 
Minister referred to this morning and 
the opposition leaders were putting her 
questions  These Western people did 
not stop at that, but centuries later, in 
the sixteenth century, giving up their 
overland plan ot attack, they under­
took a maritime conquest. tinder the 
Portuguese they started invasion ot the* 
East alter crossing the Cape «* Good 
Stop* and came to India* and m  
State was the fe*t victim of M
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attack.  We have  pictures in  Calicut 

showing btm they came and begged for 

a lew inches of land tor trade and later 

how they colonised and conquered that 
part of India.

So, taking a cyclic view of history, 
the whole thing is being repeated now.

MR.  DEPUTY-SPEAKER:  What
aoout the intervening centuries when 
the East thrust to the West under the 
Tartars and the Moors?

DR. HENRY AUSTIN: I know there 
were the Mongols under Chengis Khan 
and the Golden Hordes.

MR. DEPUTY-SPEAKER: The Moors 
went up to Spain.

DR. HENRY AUSTIN: There were 
moves, but we are now concerned with 
the present events and, those inter­
vening periods apart, the expansionist 
motivation from the West is still visible. 
Till the sixteen century, they tried to 
conquer by land Then they took to 
the high seas. Then in recent decades, 
there was some abatement. But now 
overland and maritime adventurism is 
now being revived in a subtle form.
Now on our Western land border in 
Pakistan, we hear sabre-rattling in 
spite of the Simla. Today, immediately 
in the wake of the lifting of the arms 
embargo, we find sabre-rattling in Paki­
stan synchronising with the setting up 
of naval bases in the Indian Ocean, by 
Western Powers. My hon. friend, Shri 
Sequeria said about mooring buoys 
being owned by the Soviet Union in the 
Indian Ocean. In my constituency, there 
is a major port, Cochin. There are moor­
ing buoys there for the ships to ancher 
for normal commercial or other pur­
poses. We are concerned with basis for 
military (naval) purposes. Beyond the 
territorial waters, ships belonging to 
any country can have mooring buoys to 
stop for a while, for fueling purpose, 
etc.

Coming to Diego Garcia base, Wes­
tern Powers have not only Diego Garcia 
but there are 19 other bases from 
Good Hope to Australia. These are set 
up  primarily  by  Anglo-American 
powers, Diego Garcia is not that kind 
of * mooring buoy* The Soviet Union 
and other eatgatrft* may have mooring 
buoy*. But Diego Garcia i* specifically 

for mtiltcqr purpose* U i$ also 
leporttt* that they art bc&g used to

provide facilities for stocking nuclear 
war heads. My constituency is hardly 
1000 miles away from Diego Garcia 
base. The ballistic missiles with over 
4000 miles range are being kept there. 
It is a matter of concern to us. Now, 
dropping the over-land route, that they 
followed till the sixteenth century, the 
West have taken to the sea route. 
Since then, today the use of high seas 
for controlling Asia is being scientifi­
cally and strategically worked out. We 
cannot ignore this  Western logistics. 
History repeats itself. After political 
withdrawal from their erstwhile eastern 
colonies the Western neo-colonialists 
are creating more exploitative infra­
structures  behind  their  diplomatic 
machinations. The whole historical pro­
cess is being repeated in a subtler form 
and they are trying to create a situation 
of terror and uncertainty for Asia—a 
situation of destabilisation.

The Diego Garcia naval base and 
other similar bases in the Gulf region 
are threat to us. This is the situation 
which the Prime Minister this morning 
pointed out. But our Opposition leaders 
fail to understand their significance. 
Even the Marxist leaders themselves 
aay that there are about 20 American 
bases trom Cape of Good Hope to 
Australia.  What the Prime Minister 
said is that recent developments in the 
intemaltional situation are such that 
our security arrangements will have to 
be geared to meet these challenges both 
from land and sea. It is in this con­
nection that she said that the continu­
ance of Emergency is necessary for our 
national security. Any observer of the 
international situation would under­
stand this.

Our concern in Asia and, particularly, 
our concern in developments taking 
place next-door will have to be related 
to this historical factor. Everybody 
knows that there is a renaissance, a 
revival, in Asia. There is re-assertion 
of the spirit and will of Asia. What 
is the significance of the happening in 
Indo-China?  It is something which 
symbolises the aspirations and demands 
of the entire people of Asia to re-assert 
themselves. Germans are supposed to 
be one of the most advanced Western 
peoples with high intellectual achieve­
ment and military powers. According 
tn me, in this sense, they have a dual 
personality. Even Germany could not 
achieve re-unification with all its might 
attd even with  suppttrtfttthe United
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States  and  oiber»—their  erstwhile
enemies. What even Germans could 
not achieve with all its might and sup* 

is being achieved by small coun- 
of Indo-China, particularly Cam* 

'oodia, soon to be followed by South 
Vietnam. Although more bombs have 
been dropped in Indo-China than all 
the bombs that had been dropped by all 
the powers during the last World War, 
Indo-China will soon achieve their re­
unification, undoing the machinations 
of Western Powers.

Our foreign policy takes into account 
all the machinations of imperialist 
powers and their motivations. It is this 
awareness and understanding of what 
is happening in Asia that made our 
leaders, foreign policy makers, to ac­
cord due recognition to the Sihanouk 
ipgime in Cambodia without undue 
delay and hesitation. We are  also 
closely watching the developments in 
South Vietnam and soon a situation will 
arise when similar action that we have 
*aken in regard to Cambodia will be 
taken in South Vietnam also.

Let us now see what is happening 
in West Asia. One is not so naive as 
to think that import of all kinds of 
armaments in the Middle East, even in 
the context of Arab hostilities to the 
western machinations, has no signi­
ficance for us. But we cannot shut our 
eyes to what is happening in Palestine. 
It is in this context that we have to 
analyse the situation that is develop­
ing in the Middle East. Our policy 
towards the Arab countries is well 
known, and although the OPEC coun­
tries’ raising the oil price is a factor 
which materially affects our economic 
development and that of other develop­
ing countries, we show sympathy to 
them because it is a fundamental right 
of the country to fix the price of their 
commodities.  The  Western  nations, 
America, England and others fix their 
own price for their weapons and other 
articles; they do not consult the con­
sumer countries. In the same way, the 
Arab people have the right to fix their 
own price {or oil. Although this affects 
our own interests, we sympathise with 
them fend we hope to reach mutually 
acceptable term* by negotiation.

Mtr Brasilia de Seaueira has raised 
the question of ngpee-rouble relation­
ship, As against the Western capitalist

society* there is a certain stability in 
the economy of the Comecon countries. 
The economic crisis that is being faced 
in the Western countries has its teptt- 
cussions in the Comecon  countries. 
Naturally, our dealings with Comecon 
countries will have its impact. It is m 
this context that our Finance Minister 
has already initiated discussion with 
the Soviet Finance Minister to find out 
a solution for this problem. The dis­
cussions are going on, and I am sure 
that the rupee-rouble relationship will 
be put on a just basis...

SHRI ERASMO DE SEQUEIRA: I 
have referred to the fact that whatever 
the Russians have done, they have done 
unilaterally which, to my mind, is 
wrong.

DR. HENRY AUSTIN: There is no 
question  of  anything  being  done 
unilaterally...

SHRI  ERASMO  DE SEQUEIRA: 
Your own Government have said that 
it was unilateral.

DR. HENRY AUSTIN: I have talked
1o the leaders of some of the East 
European countries. The members of 
the Comecon had to make adjustments 
in the wake of the economic crisis in 
the West. Naturally, its effect was 
there in their relations with India. As 
I have said, bilateral negotiations have 
been initiated and are taking place, 
and an appropriate decision will be 
taken after the completion of the 
negotiations.

I should congratulate the Minister of 
External Affairs, although strictly it 
does not come within the purview of the 
Ministry of External Affairs, on the 
recent developments in Sikkim. Shakes­
peare has said: all is well that ends 
well. It could also be said: all is well 
that begins well. What has happened 
in Sikkim yesterday is a demonstra­
tion of the faith of the people erf 
Sikkim in the structure of this country, 
in the political philosophy of this coun­
try. Almost whole State, in one voice, 
has affirmed its faith in our democracy, 
and it wants to be a constituent unit 
of this country, China is taking *tt 
unfortunate view calculated to troite 
the popular vtfrdict Whin Pakistan, 
unilaterally,-without anypoptflar ttm*> 
AVftifr no*
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consulting the people, after assessing 
the strength of the people's movement 
there; we are going by the verdict of 
the people there as shown in the 
referendum yesterday.

Much has been said about our rela­
tionship with the Soviet Union. I am 
asking the critics, the detractors of our 
policy with the Soviet Union, to recell 
what happened on the eve of the 
Bangladesh crisis. America had enter­
ed into an understanding with China, 
China was openly backing Pakistan. 
America had moved its Seventh Fleet 
to the Bay of Bengal As against this 
combination of two Super Powers—if 
one does not agree with me m calling 
China a Super Power, one may say, a 
junior partner of the Super Power—, 
without a formal defence treaty, with 
a mere treaty of peace and friendship 
with the Soviet Umon we had been 
able to checkmate the machinations of 
both China and the United States to 
brow-beat Indian into submission. The 
Western diplomacy in the post-war 
years started with the pursuit of a 
policy of containment and liberation as 
rgainst the Soviet Union. When they 
failed, they thought of accommodation 
with the Soviet Union Then they tried 
Id brow beat China in the Korean war 
and wanted to put down China. But 
when they found that it was not pos­
sible, they sought accommodation with 
China. They can resort to any policy at 
their own will and pleasure. But what 
about India ? When India develops its 
own foreign policy of non-alignment 
and peaceful co-existence and takes 
independent decisions, viewing each 
issue on its own merits, these people 
are afraid and feel jittery. The crux 
of our foreign policy is to decide each 
issue on merits without reference to 
this country or that country, this bloc 
or that bloc. India is the second largest 
country in terms of population and 
constitutes one-sixth of the world popu­
lation and no country can be allowed 
to interfere in its affairs, and our 
foreign policy serves these aims and 
objectives.

The foreign policy of a country as 
everyem* knoWB, is an extension of its 
domestic policies. A« tar as our domes­
tic policy requirements are concerned, 
we want primarily to safeguard our 
*e7u*%, & spite of three defensive 
wars agaiast Paktetan *&£ another 
again** €)&&*, mr country has come 
wt <*  conflicts «etfttiveiy m mt

Our economy, in spite of the inter­
national crisis, is also gaining momen­
tum at this hour, after a brief period 
of stresses and strains.

Our foreign policy’s main look-out 
is to safeguard the country’s interests 
and it has achieved these objectives 
in spite of very many difficulties both 
from outside and also from within and; 
in spite of the fascist movement inside 
and despite the disorder which some 
opposition parties are creating every­
day, our foreign policy has achieved 
the desired results.

SHRI NOORUL HUDA  (Cachar): 
Have one Party rule.

SHRI SAMAR GUHA (Contai)  As 
one of the participants of the freedom 
stiuggle of our country, I do not know 
whether  our  Minister  of  External 
Affairs had no time to look into the 
pages of all the papers of to-day 
wnerein has appeared the picture of 
a man whom we adored as the Fron­
tier Gandhi, a man next to Mahatma 
Gandhi and who occupied a place of 
an apostle of non-violence. I do not 
know whether the niceties of diplomatic 
relations will rule or over-rule our 
moral consideration, our sacred com­
mitment and the sacred commitment 
of the Father of the Nation, to the 
oeople of Pakhtoonistan and Baluchi­
stan.

I wanted to remind Mr. Chavan that 
when Khan Abdul Ghaffar Khan and 
Dr. Khan Saheb, the two Brothers, went 
out of the Working Committee the day 
when partition was accepted, without 
uttering a single word, but only with 
tears in their eyes, then, in the prayer 
meeting. Mahatma Gandhi pledged on 
behalf of the whole nation that if the 
security, honour, dignity, rights and 
privileges of the people of Pakhtoonis- 
tau and Baluchistan who constitute 
97% of the Muslim community and who 
till the last moment were in the main­
stream of our national struggle, were 
ever in danger, India would have the 
right to go to war with Pakistan. It 
is on record. You can see. What I 
say  is  that  on  considerations  of 
diplomatic relations or on the basis o£ 
Am  absolutely  infructuous  attempt 
which is euphemistically called a glori­
ous achievement like the Simla Pact, 
We have 10 keep mum and not a word 
1$ uttered although even the SeCretry- 
Gfineral of the Ttoited Hattons could
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not refuse to take cognizance of the 
fact that there is an exodus of Balu­
chis and Pakhtoons in Pakistan who 
are entering into Afghanistan I do not 
know whether we will break this shell 
of our own of what should I say the 
so-called diplomatic niceties  Or you 
have any moral concepts left ’ Nowhere 
m the world 1 say such a treachery 
was committed on. our comrades-m- 
arms who were with us till the last 
moment of the freedom struggle but 
not a word is being uttered about them 
I want to know whether'the conscience 
has been completely frozen  1 want 
to know from the Minister of External 
Affairs who was also one of the parti­
cipants in the freedom struggle

Much glorification has been made of 
our Simla Pact  I was the lone voice 
when I said that it was worst than 
the Tashkhent pact I was jeered, and 
booed and mobbed like anything I do 
not know what is the tangible achieve­
ment The tangible achievement is that 
even to-day the Prime Minister said 
that to-day we face a threat to our 
security

I want to sav—war is always a 
tragedy  But half war is a greater 
tragedy and three wars were imposed 
on us to be fought with Pakistan and 
all three wars  are half-wars and 
only begged for greater tragedy for 
another war Another war is inevitable 
unless something happens in the inter­
national world  I say  another war 
with Pakistan  is almost in inevi- 
4able  certainly it may come  any 
time  We had all the advantages m 
Kashmir operation m 1948 when sud­
denly we cned halt  I do not want 
that Pakistan shouk' have been over­
run  When we could have established 
peace and stability and communal har­
mony we halted I do not want to say 
that we should occupy Pakistan  But 
I want to say about the basic principle 
of war Unless the backbone of the 
enemy that attacks you is broken no 
war can conclude and that would be 
half-war only because it will create a 
condition for a greater war and it will 
become  a  tragedy  Weak-minded 
foreign policy had only created a situa­
tion for mtotfaer war, another tragedy 
and greater human sacrifice It is not 
the Simla way; it has already fallen 
flat  You may buttd a vary great 
monument, well, it will be a martyr*'

monument but not a monument of the 
future or of any hope.

The tune has come for us to adopt 
a new outlook When I say this, 1 may 
be termed Utopian, it may be called 
an imperialist idea and all that, but 
if you look at the developments hi 
West Pakistan, when you look at the 
(demands for racial liberation there 
raised among the Baluchis, Smdhis and 
Pakhtoomstan people, certainly, you 
will notice that Pakistan has ceased to 
exist on the basis of the morality of 
its origin and the two-nation theory 
has gone and now the time has come 
when we have to loudly and strongly 
sa> that until and unless there is a 
ronfederatibn of the three States of 
Pakistan India and Bangladesh there 
is no future for this subcontinent We 
should agree to surrender a part a 
quantum of our sovereignty for com­
mon  foreign  policv  and  common 
defence measures  Unless we do that 
there is no future for this subcontinent 
Pakistan had spent 60'c of its national 
inf ome and we m India are spending 
around 25 to *0 per cent of our income 
on defence measures and you may add 
the expenditure that was spent on 
three wars Do you think there is any 
rther way except this kind of a con- 
lederation to ensure peace and stability 
m  this  subcontinent ?  Our  socio­
economic development certainly is not 
possible unless you put a stop to this 
huge expenditure on defence and un- 
le*s you do that there is no future for 
this subcontinent  I may be termed 
ac reactionary as expansionist, imperia­
list and all that  But what I say is 
m the interest of the future of this 
subcontinent We should slash down 
tnis huge expenditure on defence The 
tme has come when we should create 
conditions for such an evoluation of 
the concept and the realisation of this 
iuea of confederation of these three 
States m the sub-continent

Much has been said about the gala­
xies of foreign dignitaries who have 
come and are coming to our country I 
do not know what will be the total 
amount spent for them We are talking 
loudly about our independent non- 
aligned foreign policy Z wish I could 
sincerely believe it

I wish, t could sincerely M M» It, 
our government could create ttuat con­
viction—not among w —by mm W*®* 
but la m  International earner
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that really we are assiduously following 
a non-aligned policy. In a magnetic 
field, when it operates, you find an 
invisible force operating. But, we feel 
it by interaction. Similarly, I think 
when we say ‘no’, my friend is saying 
that certainly we must have good 
relations with all the States in the 
world including U.S.S.K. Of course, we 
should have good relations with Russia 
because we got all their help at the 
time of Indo-Pakistan war. There is 
no reason why we should work, if I 
may use that expression, within that 
electromagnetic or diplomatic field of 
Soviet Russia from which we could not 
get out of it. Invisibly we are in opera­
tion of that orbit and unfortunately, 
our Government has not gone deep 
into it. Most of our difficulties and 
complicities that we are experiencing 
in the international world are due to 
this operation of the Indian foreign 
pol’Vy within this electro-magnetic dip­
lomatic field of Soviet Russia.

I would ask the Foreign Minister to 
go deep into the whole matter You 
can convince us—the Opposition. But, 
how ran you convince the international 
community that we are not very much 
dependent upon Soviet Russia ? How 
will you succeed to convince the inter­
national  community  that  you  are 
really  non-aligned.  The concent of 
international diplomacy has undergone 
a radical change. The communist coun­
tries are pursuing the international 
policy from their ideological stand­
points.  Whether it is a Communist 
State or whether it is a Fascist State 
or whether it is a military State or 
whether it is a democratic State, we 
fn.-l to-day their cardinal principle in 
leciding the international policy or 
foreign policy, in the world, is that the 
nationalism is in the national interests 
this a new feature. What I am going 
to say is this. Unfortunately, we are 
trying to pursue the concept of ideo­
logical diplomacy in the world which, 
vmortunately,  has  become  another 
constraint in our foreign policy.

Look at the case of the Middle-East. 
I have not an iota of any grouse to 
say that we should have better relations 
with the Arab countries. But, what 
*re/is policy with Israel ? Are we pursue 
tog really a secular policy there? It 
was not the choice of Israel that they 
have baen put into the present condi­
gn. Am ire not to take ljtto considera­
tion that the Jews are the communi­

ties which are a very powerful commu­
nity not only in trade and industry, 
publicity but also in other spheres? 
Our policy in regard to Israel should 
have been a balanced one rather than 
the concept of giving an ideological 
support to the Arabs. We have also 
forgotten that Israel has a socialist— 
labour—Government. Certainly, she has 
no right to keep any Arab territories 
at the same time. We should try to 
resolve this Arab-Israel Problems some­
how. That should be our main consi- 
tation. We may try to get dollers from 
the Arab countries. You know that the 
oil producing Arab countries are now 
getting American arms. The American 
arms to Kuwait, Saudi Arabia and 
others are being supplied to Pakistan. 
We are the losers. As such. I would 
request the hon. Minister to go a little 
deeper into this. For the last twenty- 
seven years, this area is just nothing 
but an extension of ancient India. In 
the words  of Dr  Suniti Chhatto- 
padhyaya, the Far-East countries are- 
really nothing but a historical exten­
sion of the ancient India. Our Indian 
culture, behaviour and religion are in 
vogue in Indonesia. Thailand, Malaysia 
and Combodia and other Far-Eastern 
countries. You have neglected them for 
the last twentyseven years or so. There 
has not been a single foreign policy as 
far as Far-East is concerned. This is 
One of the greatest lacunae in our 
foreign policy. So, our trade, our com­
merce, our foreign relations, social 
relations, our cultural relations and our 
educational relations should have been 
strengthened  with  those  countries, 
because they are out and «ut Indian 
in outlook, values and thoughts. There­
fore, I would like to make an earnest 
request to make a study of the failure 
of our foreign policy in the Far East. 
There should be a socio-economic and 
cultural approach in our foreign policy 
lownrds Far East Asia. The expenditure 
which is made over our foreign em­
bassies in the Far Eastern countries is 
much less. There are no  cultural 
exchanges between India and the Far 
Eastern countries. That is one of the 
very important lacunae.

MR.  DEPUTY  SPEAKER:  This
greater India philosophy is the most 
dangerous policy.

SHRI SAMAR GUHA: Sir, I have 
usad the word ancient India. In Indo­
nesia Garuda Is the national symbol.
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Sir, I want to conciude by making 

■another request to the Minister. 1 have 
tried to draw the attention in regard 
to the XNA Martyrs Monument that 
was erected by Netaji Subbash Chandra 
Bose in 1945 and demolished by Lord 
Mountbatten. Sir, it was not only an 
IN A Martyrs monument but it was a 
monument symbolic of the whole of 
Asiatic revolution. Then, Sir, the resi­
dential house in Singapore of Netaji 
n̂d the headquarters of Azad Hind 
Government should be acquired by the 
Government That is a sacred national 
honour for us. The martyrs memorial 
which has been demolished should be 
re-erected.
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# snwr fair \ fa*fr  % vnw

garr, m % *rm  $arr afh: s*r swr 
tow* vt *rfw 3rr tot <?*u tft *f 

tjnrnr far fprr $  *rr $« spt <&r Tfr 

ft x*w?t w& % fwi aft f*nrr *ff

T̂RRT (  TfT $,  JF̂T

% *pt to tfr $,   ̂  *t  11

arar «p*ft aptf  Tsrr ft snrr ?ft ̂ rvt

p̂T̂T fT lPT% rft vtftnfr vSRTVt wit 

r̂rffs i  % mv f*mr 
*?t*ri-fr farcer  ̂TOr̂ rf̂ i *ri*ff?rar, 

’WRifjrv  ?wt snfor  r̂ fFrft

wm % *n*r 3$<r srr̂r f 

*?T m  ŴPBft ̂  5TFT t, ftf

«■**** J1?t fiFr  fT VT% *Ft 3TTflT-

hwrt 11 f*nt $rranra  w ̂frfet *t 

frfaar  to% r̂*<r i  ?rr cfrr fer 

q̂r  *tft  n̂ht srmfrv *r 4iiNfo 

ft i *f *rfr mm *r 11 wr *m ̂rnrr 
fa» f*rrrr ffrnrrfr ’Tfr sTnrFV *nft Tfarr

f, WfSR *Tft T̂TT %, *̂*>1 W ?T̂R̂Tf?r"

r̂ft Tf?rr |, %rr  t̂tt | farcr% 

*ff % *ft«r snmf̂r ft i  sft fmz 

% ̂vr f’ aftr fspr *> 5BT«r f*TT̂ sfcr 

W  $, 3*T ̂TRFEff if 3f*R ̂Ftf #3W

fa ftm |,  ̂ wr far ftft t eft ̂ rr

«R% «£t SSRTFTT f̂t Wlfifit I

pr ̂ spsr if ̂ft arrr 3rq% srr ?r   ̂

wk t| l»  ̂ftrfw % «unf wr

| !3RNfi sUHVf’Cl  % «*H(PwKf

wrflpf t  ’39' 'STFrfnrCt ®Ft  crv 

'tptik *f‘ mK ^nr qfa*

%$ $m | tit  m nf̂pr ww( mfa

wm t̂

sr«r w  i»wt «t  %

’wrurir^^ f̂iwrvciirti 58^

(̂|W WÎBT  W  % IW ̂

# %m m m *$r ̂ wpr 11

R̂T fJHTf *T| ̂   %*TT5T afrc WR9T

 ̂ #rr «n: ̂rt 55W f *$f «nc

ClflpfilV  4fA «TT̂,  ctif4»—-

aftr vrtcfhr  -rnrfkvt if  finrrcf 

W 3RH irh  $ ??%,  5̂r  ̂ 5Ĥf?nw 

Cin) îl  'Srijt ̂  

m  5> »i% 1  r̂ %?sfr «r fflTffw  <m 

mmfm wvtf «r ifot  wm f*m tot

t, r̂rt f*rŵ  % arftr̂ znzm

 ̂  ̂  % afH fwwf vr snmrr

ST?R ̂t W il I 3̂T fwt STflfTPC % Wf 

ft ?ft :5RaFT |T fW  «fT yPRTT | 1

f»n̂  % fm f̂f wt aw r̂ ift 

t  #rr3fr  «r «ft  ft m wfrv 

3M R̂Tfsrv %*£ ft% r̂ff? 3rft qr 

f̂ Ti tfrV  % sr̂ sr % srwFft ?r wm

3TT ̂ T ̂   I

f̂TT %srfr SFT %WTT vfh fanRTRT sn Tfr 

|   ̂ ir JT % r̂ ̂ n̂rr  |;  ftrfwr 

| 3fk ?T  T̂FT % Wf  ft ?| t 

srf̂ fr sftfwr f*r % f®

f̂t |, n*wi vft f>n̂ sr% ̂*r sr? Tfr ̂ t 

ift v ̂tpt sftr «rfr % %?rr ̂ rtct arrtr «r 

3(tt ?ifr ̂  5R ̂  f i  f̂r 3tt  wt: 

?*rf?nTT % 3pr ft # ̂ rw «r̂ f,  f*rr̂ sr% 

3T5® f̂ TR 3TR 5R % ̂t TO  8R% ̂5fr 

ntr I I   ̂   f̂t f ̂ ft?TT I far f*TTt

apt f ̂r flftftr ̂ |?r  feg: ff | t 

wr mm t far time % *rr ft %,
«TT >ilT ?Jfr f 5TTcT fRRT TORT «TgT 

KTR, 3T«# T̂R?TTTt { 3fK # faW  

fPFlT  Plf'd smt f 3ft ?TTTT f*I%

snfor  ̂ «ETf*fk «ft 1w *t t̂% srf?r 

^r wt«ft m fâ rr ftom 3r?r 11

?r %«n5f 5far*r îfapn1 f̂wr

%  | writ f«nt sr% sfa: f*ir€t ̂

91 ar atsrrtf  i ?w%«Kr 

f»?rtt  tfttfffir  *r? « r # |f
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[*ft ff*WT TW]

«W<tVF % fTRWT

trfro # i  smtNnr % farere  %

5f*Tc*f * rx  * ft  w r f k v  3 ft

W*ror *pt f,  sft *frf?r wift ^

%  p̂b% qfarcpr ?rr% St  ̂  *n{t

|8tt | i Mmx m%* vr *m  *fr vx

?rw ?nft |3rr | »  âxr̂r %  are*

$*rr % *TRr 3T̂ apasf % wx faq $ ̂rwrt 

% f̂rrr zrr *rt̂ sratffar ̂  % frq; 

*$  #*jtt  |  f̂sr=fT ̂ r% srfa 

srtr ŵr.  »nrr «rr  irk am «rc 

qrt wf swufv * im *m *ft fasrHT 

T̂fTT <rr \ VRW ̂  | fv «TR5T % WT?T 

q^Tfr *?ft qfr *ftfa t m wr «w w- 

*tft sfHH | fwrte fft % *mn

am ffrftnft % gfarcr 3Tcr *mr% ir tft * 

*ro*r *ft t **  ̂ t » *$ !?rR*r I 
snrfhFT % Wfa TrsfgcT ̂rr ’tot <t? thvprtt 

srro*np$Y*rtftfc i «r t̂ trsft̂ rgqr 

tot % ff*r qgwn«rc *t tot svm **n% 

*ft vtfiro v* t̂ >,  ®r?r *v* **nfar

^ T̂T I I  *3%  *ft W7T ?J#t

t «rf̂F f̂ r M̂raT*jT % armro % f̂rar̂ 

ift *$r t   ̂ *  crfw % hr *>,  are* 

ft,  f̂PT ft  fat* tft gsrr to 

Tfr | i sfT ctv  tftfipm ̂?r % fm; ift 
*jf î> 9cr̂ *pt *nrw ffoar ft t$t $ i 

«if  | fa srtfro ̂  ̂  Trfwmvft 

xr«5 |,   ̂ $*TT tot |  aftr ̂tk tor

$ t ? t   if t   * f   ̂ R R T   ̂ T f ̂ f

i* $ m  ?rt % ftx  « ft  w r t v   w rcr 

3n ?F t  1 1   « f t r   v f   S n r  o t h t   f ir t t v  

*r **$ 11 f̂ft tot *r irror *r «m 

f%   w n f i w f   ̂f t   v t   a r w r   f |p ?   H î TO T« R  

%   rf ̂t p n   - 4 if f ̂,  f w  ̂f s r  t   i   ̂r  

t o   ̂   o t  m v tw   «j;  « ft 

« r  w t   < iw p ir  w ir p i  ? n w   f p r r a   g ̂ s iT  

%   ̂ rr*F  h w   « rw r  ̂ f t   *f>t  ̂ w r   *<*t  w w w t  

t f t   | t   ̂   i

vm  f̂ ff iftfir ̂  !p«wr w to

 ̂̂ ?rr whRreftv ̂rtort ̂  fftwmpr %r 

t̂ ft̂ ^amrf̂ iwar sr«w f%«rr | * 

tfk W % sfor «ito ̂SV ̂irsftfff t swfar 

§i? J, ?rwrf«rcr $$ $ i  gfwnftnir srro

^ t f%  spt «TS5rsf̂T  f*T% im̂ T

srh vt | sfa; fvw % htr% 3rmf*nr 

^ ferr | f% p- sr<Tf?mm gft̂ r«>m 

r̂toft «PT wf«r «r% t»  3*̂  ’eP'B̂RIT 

*(ft 3itwt ft srfN* 3rt TCtw

•ft «nft srnft | ?ft ̂ r % ̂  %ft  f {

3RT  ̂ CPTT  apf5TT ̂ njWT g fip

f̂ TT ̂  art %myra |

*R% Vt aiPHF̂TOT t afk ? stfr  ̂ ^ 

amffinr | f* gw 55nf<5«T fw 3rnr 

?nfi> ̂  % TOfw 3f>r %tr?t % r̂nrte 

aft  | # f̂Rfft a?mr ̂ r

 ̂ 3̂% f ^ ̂ Ct ft ̂r% i <jr arf 

t̂ftcft 11

SHRI  C  H  MOHAMUD  KOYA 
(Manjori)  Mr  Deputy-Speaker, Sir 
in the matter of foreign affairs, my 
P <rty is always supporting the policy 
of the Crovernment of India With this, 
baiic factor in mind, 1 would bring 
certain matters to the attention of the 
House and the Minister

In these days of acute unemploy­
ment, our educated youngsters want to 
go out in search of jobs  But when 
they apply for passports all sorts of 
handicaps are put before them  The 
rules are very strict The common man 
finds it difficult to get the signature of 
a Joint Secretary The Joint Secretaries 
are reluctant to sign without proper 
enquiries  The enquiries take a long 
time Why not we relax the rule* It 
takes not months but years to get the 
passport even after petitions are sent 
In the meanwhile, the NOCs lapse and 
the employers go to other countries for 
recruitment

There are complaints of corruption 
4t  the  lower  level  in  the $m»- 
Dort offices These should to looked 
into. After iaotfU&tte dĉur jtujt wd- 
tapfcsm, the Kerala Passport Of®** i* to
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fee opened shortly at Cochin. But this 
alone will not improve the situation. 
We have to relax the rules and instruct 
our passport officers not to delay deci­
sion on an application on hair-splitting, 
narrow, technical grounds.

14.00 HRS.

If the Government cannot give jobs 
to our educated youngsters, let them 
at least not adopt a dog-in-the-manger 
policy in giving them passports. Letters 
coming from the Arabian Gulf coun­
tries to Members of Parliament speak 
about  the  comparatively  unhelpful 
atl itude of our embassies in those coun­
tries. They say that embassies of 
countries like Iran are so helpful to 
their citizens m securing jobs whereas 
our embassies are not helpful  I do 
not know how far they could help and 
how true the allegations are. But I 
hope the hon. Minister will take note 
of this complaint. There are a number 
of youngsters who have gone to the 
Gulf countries without proper travel 
documents and so they are suffering. 
The bogus agencies which helped them 
to go out are extracting a lot of money. 
Those agencies should be discouraged 
end punished and our embassies must 
adopt a generous attitude and passports 
should be liberally given to those 
people.

There is need to strengthen our Em­
bassy in Saudi Arabia. Its importance 
has increased after the oil crisis and 
we have to cultivate their friendship 
Jeddah is as important as Washington 
or Moscow. I was m Jeddah when our 
Railway Minister Shri Mishra was 
killed. Our Embassy there could not 
give us any authentic information about 
the matter. I think there is no telex 
connection with Delhi. Jeddah embassy 
should be strengthened and a senior 
ambassador should be sent to Jeddah in 
view of its importance.

There is need to increase the foreign 
exchange allotted to Haj pilgrims in 
view of the high cost of accommoda­
tion at Mecca and Medina. The Gov­
ernment must take steps to construct 
the Keyi Rubat which was demolished 
for tilt expansion of the Harem Shereef. 
The money is lying in the Saudi bank. 
Tf the Government takes up the matter 
with Saudi Arabian Government and 
constructs the Rubat with that money, 
it will be » great help to the Kerala 
Hajis.

The relations with Pakistan should 
be kaptwnA. H wai t)* in the Interest

of both countries if friendly relations 
are maintained. Unfortunately, Pakistan 
is not following the Simla spirit for 
reasons best known to its rulers. The 
two countries cannot afford to be 
enemies for all times to come. We must 
take steps to get Pakistan out of the 
Chinese influence.

I am happy to support the policy of 
the Government of India with regard 
to the Palestinian Liberation Organisa­
tion. Here I beg to differ with the 
views expressed by my esteemed iriend 
Shri Samar Guha who wanted a change 
in our attitude towards Israel  The 
Palestinian Arabs were sent out of 
their motherland by Israel, a creation 
of the imperialist powers and so they 
are fighting for their liberation under 
the PLO  The Government of India 
gave them, wisely, help and recognition. 
This policy has its impact in the 
friendly Arab  countries and earned 
their good will and our image is at its 
height, in spite of the hostile propa­
ganda by Pakistan; the Arabs have got 
high regard for us.

We should take steps to see that our 
expenditure in our embassies is reduc­
ed. in view of the fact that ours is a 
poor country Some of our embassies are 
•■pending money lavishly. As a poor 
country, India cannot afford to spend 
on such a lavish scale in world capitals. 
We should concentrate on Arab coun­
tries where we have got tremendous 
goodwill I hope the hon Minister will 
look into the matter.

sffei  (sfcro f̂ ft) : wtmr

ijPrt afa 3*  fW  srrer m 

*rrw *rt T|f sttt

sfo nmrcrpft % mri an*r 
arroerer11 tftasrarsfrr wrr 

frr If qrciTwwft, aftr Wtanrc snreftfr, 

ffairrcl  ̂ *nr i sptw

softs froranr

If mk m  | ♦ w  *ff  an* 

afh afatf $*rrar ̂  f i

wmwwfalf 5ttt snrtf *rf arnr

snft

if  SPTPSJ ft TOT ff Jffr srci
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[sflrirftr̂ror]

ipr TOrtwtfaff

fcr#TOT?fr i

vt <srftwt

to? m m  vt #«ff t #s?t,  $*rrt 

wvrT  % ar̂ to ftt,  sfa # qv 

srvT̂nrRT,~ ’anffar aflr gsft vror &vs 

** *w i  faq %<r wnM r̂wl yr 

r̂ hjt  f ? to ̂  f̂̂rr Sr sr* % 

%&t 3fkcrd% aiw n^t w fe#afk

$fw  % wt *ft tor  arrarnft % 

f̂xr  granwmin %  fârre; wr t| |, 

vnTcf ?t  r̂   ̂  ?Pt | 1  sfr 

irnsr spt fafor ?fVf?r Tft & 1  firer'Tm

(ft J?T  •feWlfW,  Vtfw §t 5TT ?JRT ̂ T

anar $fw$t m  m %fbr nftftyr 

sr̂r *rt srta  TOnwro % fasrra anrft 

%mzt  *i?r£ ?rs t||,  r̂rer̂ Ĵrwr 

3r?»rr snr«f?r fort | 1  f̂t fâsr 

jftfa vt *r$T*rT ̂nreft, <rfer%  ̂afaTO 

% ?*rr* ifarot *rr srmNk stf?t t  sfrr 

w fr w  fafcr iftfr <r w  11

3ft tot *r  «nr t| |

# TO m r̂  £?r fr aftr <an% cfterft

ÎRTT % ̂ r,  # ̂  fJTP- sftFT t I  aft*

9ft r̂ areriw ifaifl wr *ro> aprt f,

#  s*rr*  *$t f,  f̂opr it $*r *rt

Hf TO foTT $ I  3fiR 3TT3T f̂ TPT

wrr % to ?ft to fa $*r ynwmft
*t-A tfA, | iffS, ,_ ̂ rn-l̂ ir rL _ 2&» V-X a.  . .  V - A
$wt 8m arena pro $ ot $> to strit 

Vlf ̂  ETWTOlft Ivft % TO1, ?ft fyfKFM 

*t v&  wm w to % ra % *te ton 

fa  fR- ww t̂  aft* tffcrft ffatnr % 

«Phff%TOTf#i  $mft fafcr sftfir vt 

ffrrt «rt̂?ftf?r m $sr ̂ cr ?RifsT tot 

t»

t̂T«r to % ffcq; to 

rftr % nwrro Iw ̂ fa  *tafarr

 ̂ vwrt̂t irowrr̂t | f m 
% siq̂t >n( wnc m m  %

snrfNtw wr «stt j 1 &$jfc 
*ft«̂o3fto aftr v«rtfTO * fWK*r 

 ̂¥t WTOf ̂  | I  'SWftH | fa 

f̂?r fftw  ̂ <fto STfTo 5̂0 
ift *nTOT  Wtfa ‘TfIT ̂nff̂

f̂t̂r «ft?r *Ft ?Rf fair ̂ 3tt% flrr% f i 
t fa f f̂t^^t^r, «R5*$ 

w  vzm 1  arnrr ̂  to jt w  # 

f® *pf ?T̂, ?ft tpr *PT FTO9T *P̂*T I

A wfptt j fa r̂nsr crfiprr *r <?̂Tir 
tor  fa?r % qtot̂rc»3fto ?̂r TOrerr

*ft̂l ĈfîSTVT*T̂ I ̂ftôHfoSfto 
% ̂TT, HTfeT 3FTOT, 3TT3T 3H3T ̂ift 

T̂fPT %ctt | 1 anw W 
 ̂3Tizm qnrfMt, srtr m % TT̂ r̂ 
% W «Ft ̂rfar f 1 3rr3r srcit ̂ t̂wr, 
3tfr qrfrreft sfhc  cft̂r
sror *rt *ti sT̂^Mr̂   ̂  sp̂rr 

t 1 anr »ft wrtf ̂r ft»rr, eft
flTOTT ̂T t̂F-̂T«r  T̂T I 3R̂T «fT*T
%ct% to crv 5. v<ft   ̂1

| fa to # smt sr̂fr % *rrto 

t sfk  *Ft ̂prt bt̂t ̂n?t
| 3fk # fasfowr %  ^ m i 1

gfwr vr fft ̂  ̂f?r ar̂ft snwft 
TOR  V5 TO Wt fit ®jrt | I

qiftrc srrraj ?r %  sn®t ̂ w®bt 
sprêii  vt«̂t an%̂TO?r
3ft t i A ̂ TTf»TT fa if?ft ?î r ^ <re 

fw Ttfît to fa f*r m m  % m  w 
mm arfnr  ?rCfa %  vfffa ^

an̂ft % 5̂ ̂ n#r, *fw t̂famr % ̂ 
aifF|r 1 t̂'tft̂ t̂̂r#?rmt

*far   ̂̂  | ̂  arw Nf % aft 

vr^TfT^wrt 

wf TOff % f|?r  t,



25? Jkmmkfrr CHAITRA 26* 1897 (SATA)  Cr**h, 1975.76  2S«

ft «fftt  f*rr  fr i #fott

«rftft*ft%wfir3*T«i?tn$?rif!r ŵrrm 
*t?ff | i tftUpgww3* *r**fer«*?rf 

*f f*r  fa f̂orifaw*

*

WT anw ft f*F f*T  n$t *rr*KTT 

ift ?rww % if i f«m %ftx fatft ̂  

W m m *%?w $ farr *rt &r % m̂ mr 
qgffysft frrfrfare $ lftq mm**- 

mfoff  ̂*f %m$
T?t it i ... (wrorra).. .*g jfo «t 

?t$ i fatff it rnp **r fr arg?r *n»mr * 
*f *nm •*$ fft, 3?r*t fafôt 

% sfonr fft *  f «ftr ̂r  f* <ft vr 

T t̂i &**roirn

fpTT̂ WW) 7̂T ’TrfVRTFT **t aiirfTVT 

& 5?t%$f«nrrê rfofr*fftn* 

aRZ %  % 5ttrt: | j f̂rnrr St *f

tT«if«WT#frvrTT|| i 3fr<njft  fan? 

«rr,  aw *tarcr vtt t$ f i ***& 
»tott $  tt̂ft #w jttrt t ifh: $*r 

srnr sft qftmr «tt armr | far  arMkvr 

* ■&* *t fPWR far f I  sHT *t JfTTTT 
*ft «arr  i <tr, f«r ?ft *i **r £, 

r̂ofir<mF?rg, %fSR£i5<?itaft 

sftr fcrt *t w$?r «?rtr sar %, mm 
% eiwfNim vti anwifgrarH % *mr 

$*nft ftftrr staff sflr ^wff Tft | i 

<rrfaqaH for <im< ̂ wk

**  f̂RT $ ffl #SF ̂ !RT>T ̂ NTCf *T ft I

aofy  fw % t̂r fwr aregsr fsî

r̂ Ht  fo^mr fom | i  qr$%

*ajir «fr*  qv faftrarr vt towt i 

s*r % m v«ft «fw vt frftr $9f)f *Pt 
ftwrr i $tr ̂ ir ̂t nfrt to 

r̂rqfott  ̂ f  «ftr<rawt

^f>, *rft \ r̂w f̂irrtr

 ̂«n%r«mfr| t

10-fi au.g.8L/75

w v   ? r w   f* n r̂   «r»t* r  W  t  ̂  

«rwnr#prr̂ ftwrftti w %«w 

m w   m jP iR a rc  # n  3  ̂ %  ftn a R r #  v m r  ̂  I  

1061 ai ̂ w ft    ̂  f ? w ? r   %   « w r , t

IT*T#5T  %   I3[V   IT R f R   ̂   f f W   H T   I

^ ̂rr <ft 5f fcm  fir̂r-

>PT3ffEJ<h1 < € « T t ̂ if f ̂   I  1 9 6 5 ^

I ®    ̂r c  ̂r  ̂f t  w m *   v t  t iq y m   \  * m  

w ra r? r  %   s o   crra r  w W lf  f g R P ft   « r ? r t  

*r  f   i *ift j%   frra r   ̂t   « rc * r «tir 

 ̂W t t  « r f   J  t it *  f a r R t    ̂rra rf   ̂frtr 

 ̂r f t %    ̂ n f  ̂ f   i  * f r ? ? f if t f » T T f t t r v  

f ̂ R r ̂ t   f t if t   |   f v   f* r  % 5 i? r   %    ̂ r t  

 ̂t » w r s F  ̂ i________(«rw«rw)__________f ? r ̂ t

%   w t   5P uw tH »  t  «R iT  ̂ { t   i q i 

s p ft  v * f t   f t a t   ft r   f* n ̂ :  s s r t t   jp T   frn p c  

to  j«rr xttr vr̂flx vt  m 

 ̂f t f m r t a f t g r T f r « n   ? r » a w  ̂ 

tl̂ r   sr« u e  i  t p n t   a r a p F ft   w n rw t  

*r  f q R R t   w s r    ̂r r   |   < r   a n r t   t  

a m r    ̂   ̂   ?ft  ̂   f H V

a n r w   f  w   %   f f   w t   n « n j ii 

f  w t  «p t%    ̂r t r w w

f   i  t   W T f v   %  % m   fa g r f i i  ̂w  W f 

f̂  W R r  v t   a r f q y r c   ̂ t t  i

w f t  m   f r ̂ w   t   it n f t   t r r f t w r   v r   a ifh : 

a r > T R   »t,  * rc ftrr m s m   %   ̂ ft  # % »  

f   f r f t t f ̂ r ? R f  f « n  ̂  ̂ % a m n w f w r c  

w f t   * ft r   m » a r w î   %   a rt « f  

f ,   f i r  ̂ r f f t r f f r    ̂a r t f t r  

v t   w w   f   ̂ aw   v t  v m   ̂   f r t r  

 ̂r ff o ,  ’R ftr  « rff  t̂ Pfrr  ̂ r  ’sft  t ir o r   ̂ r v r  

f & *  n f w r m   %   a r m  

< m  3 ? % a f t « R N t ? r

 ̂f V | ^ ^ «  w ? n r f

^r Hr  «nr «rK

^wr w *$m % w t *fr 

 ̂= r  # s r    ̂t   « | %   fs r   « N r  * t a n r

a r t  ̂f t w r  ̂  ̂ m  

|> vfim  ft $m**
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writ i$mt % 1m; 4m  *rr tn* $fir* 

fcffa* mrc 3* <re arc *ntT $ i  $*t

’snofN | fa  f̂rr *t  <w*r  )

*ftTTOtn5TO<rti: (w w)?n8wr 

fftr ^ *pt snrrw 
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n v f H h r   t ,   an f* rc?  * [fa r  %    ̂r  t ,  

q̂RfT tit | ̂  ̂  vt wm anrar % **ft 

< n : * ft w  t   i  a re *   % *r t f t   f a r f o   %   a n #  

# 8prt %$rr taf ?rt $*r snfa % st*t srirfa 
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$ 3̂sr fPRw vrf% *ft wt̂ft fairr ̂tt "npff 

$ sftr sniff afh; gf̂tf tit 3R wh % stpt

%*T % %T $ttft $, f̂RT 'TT ̂r araf  H?TT

 ̂ *PT *Tffoe«r fffaT | ̂  3Ft iRVTUT

airar |,  sw $mft farfo tft ftr̂ft qr 
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tit ̂rr svtfV 11

% a fk  $ * r t it sftfar m   3 m n r

«rfpr 5?ht fc, from t i *r̂f«r

2500 *ti <?$& *$ *H? $ fa cTTRft TT̂t 

% 3T*r  M̂yf,  «rfr*rr
$«f tft* srf?T«3!̂f ffaT ̂ T%IT ,  %f%̂

V 3TPT  *T$ *ft *̂t «ft fa affcr̂fB̂T 

8ft* TfWt  TT̂f %  <Tft*W %

»TTsr $>  ?—•*£*, wrfir «fhc «rfir

f  w   %   $ *  n §    ̂   m b   »  f i r n r   * r* sr  w t a  

% wfT apw *t i *?tot $ ?rft $*rr* vs 

a *   ? t r t   *rarc%   * rm %  w .  $ — f f * r t  

« fa ft   « n f   w i t   t m $   * n rf  v $ ? t   #   if h : 

w *  t &   w o t *  «rri v v  ̂ir

 ̂ f t r v r c  ̂ m s t v f a r r i  

%   ft n ?   ̂   w  w h w t t t   ft %   ffc r r   i  w n w r

wfo % fa? $*r % STfVRTH W«T% ft*IT 

«fVt‘ P̂wtiw % r̂w |trrrT *55 jarr 1 

wrc irtftr #  t $*r «n?, wf?r 

^r  ̂ vm vhft ?nWv

 ̂wtfir vr

ftwwrt̂fir 

aftr «r‘l*r % *rfrdw *t ^ Mtf̂ wnw 

w*i% tw»tt ’vr̂t’ 1̂  % arRfftvs

trs? «rfr | fm %  wtftr 

jf?ft tit flrfsr »r  i vrv ?ro ̂ rt | 

zm % ̂ wr aftr aw5»TTf?PFarpr t# fm |, 

t̂srr «mmv ?fhc Rnr̂r tit ̂|?r ̂  ̂  

i, qftt fi % ̂?r arm* ̂ $r vr sm *$■ 

ftarr ;jht ŝf,  ?t̂t  f̂tpr it t

m  % st«t f*rrt ffarsr vt are® f 1 

frarsfr Jr ?»r ̂   »nwr tft  *mr 

fl̂  | I «P?r «ft  f?T5 % apfT «rr f% 

qftwr ̂«r¥ ir,  iTipihT ̂ anr ̂ rWt 

*Tf jft *ft% t   ̂ n̂rR tit»

 ̂  it vs w?r  arrwt wrr «rtft%

V̂aw? «jt % tit vrt v*t *t

*mr* »TT>[f̂ ?, B̂r % ̂  ?*r  't̂Tar

TSr*TT =2TT̂r I I 4 3FIFTT ̂ TT f f*P  ̂ 

v   ̂ ̂ f̂ft rn̂ % r̂aTTT  % 

r̂r̂T  t̂kt * if frr % m ̂  3t̂fr̂T 

% | I  'T̂fofl  aiwinro  «TrT fa 

jt r̂ttt 3fr r̂r trrfawT tit «r tt  ̂

triTcr %  w*iFr sijt fan wm 
r̂fv*T fan i|TT l  IT® '̂TTt fafFTSP’ <HTn 

3fk ^ 3FfT f̂ «TR5T afh TTfâ T* tit 

ip tTifrqfVfr % ?r̂ w»T 1  aftr̂ FTir 

*pi | fa ir «rrf̂rm ̂rr

im ŵ ri tit 1 ̂ far 5T5T  sfF

r̂fsT̂T <Tf%,  g?T  faqTir  *W 1

ftr̂ msr̂ f̂a awr̂«r*T3fB®rm 

îyT—qrfa?*TFT % fRplf % I *T° fat̂  ̂

% prrrt jtstft it eft ̂ft;  tt̂t% ̂ft ?rV 

fafor »reft 3ft  fwt mu tit sww 

®tzr m 7w & fa *mpr$m w fti  & 

%fetiim aRH im (,  wfar ^

% arK «r f̂f̂ r  *r§ 1 t w arrsr ̂  

ararft ?rci lr   ̂fa teftsnrtrĝ

|3tt,  <nfâ!Pr  ̂?tm % ârr,  f*̂ 

fr»ft qt?r*r ?n? faqrr,  «wffa f*r *rnft 

«r̂?f̂r «hr <yft<fw<w «ift  % 5^r

t, faw tit <mntftwrr   ̂̂ ̂
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i spror** to  TOtft t ft I*
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i?* to  fJf'TT wif̂  g‘— *wt wrw $ fa 

w6vr *Sf «ftf?r wt «T̂r  * for «ft, 

*w tot-$*¥ ?t Tgt % i  f̂ s nfiror

5f 7 wt qwfte ̂ r Tft t, sryt ŵmr ̂rr

$,  sjffswr twrfrot m *m fro 
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jfjRT f̂ 5? *rf £3 # «Rft 2r  *to 

w r %  qr *t i, *w*  sire

wf wp$t % v̂fif̂fPT % tor  ŵfkw 

ft «nf fwf«  % ̂ r  sforar

W|,TRI TOT ̂ 11̂ f ?

f’sst ̂TT? ̂TT ̂ aft ft TfTT  ?FfT€t Sn̂RTT 
aftr  *>t sft  spit ?ft | i

to *fr frfjsft ̂  $̂t ?nft gf |, fvw 

3ffr $,  vtfvr ̂  sra % anrdvr *Ft 

wm fwr7 to *ys ft
Tfr |,  art  tffav  «fto3rR«gfro tft

fftr % ?r?  f—»ft srftr *f5*r ̂ <§fa 
— fJtSR t̂ towtMt̂ nfff̂ i

3RT TT̂   ̂ WflfNr fP?TT % f̂ W ’PRRfT

tprrcr ’emNNr ̂ r % to  t  «rtr f*r 

% *ft f»nft fwi*r *tft 6*rftr ’trt 

3T!?ft̂Tftt I

wrar arnr fiwr  r̂f t—

T̂ nu  f̂truR Wfrt wk,  Wfv$r «rrit 
% m  if,  onmr wft emfimt % v*$

% jt%  trfk wtt t ?ft 

fv?pft «ft wfiRr sit srw,  <iwft ift gw 

T̂?ft vt <rtrw ?nft vr sntft,  to t̂ 

 ̂m TOft «rtT  w fw  anw fwfnr

tix  VRftflror % irfwrt i

wrx n*. 

ŵ Nr Iwr fjflpf»

iff wv fnrssr <!t to  i?ftnrrl 

S if t   %    ̂ r  t o   * q ff  w t ,    ̂f t R  

’R̂ feiw iftr  q v̂tsi % 3pyif?r 

« r ̂  iife ? r   w n r   ?fr  a ft  |w - * n f5 n r  

f̂rryĵaftVR' %?>T̂t|, 

j{ f̂RT ̂  5tfl %  *r ftwr «rr—,

*«nt  faRRT fft  f̂T 1X*S Wt 5T ft

 ̂sf an% ferr to, *np wîr aft*f 

f i R f ̂ R r x f W T O   I

TO  ̂ Tjt t—*JRf

wf# ̂ ?rw % tot, f*  vr 
5̂ft ̂  f, fjw to wr fW | to 

WtWf, 9rvsfh> ft  11

aptw 5WT % 30 far̂PFr irswf  ̂

 ̂ * *n$i, wt̂ rrot TO t̂% 

nft femrfqiT  f,  % | afk ̂ r %

W* * wt ̂   ̂ ̂ 3pr̂ pr ®nf̂rft

 ̂t ffr  ^ it ̂ t| f—wr?t * 
sNtV »PTT|t f%TO^Tlt5  ̂ W¥ 

ft TÔ> fPTTO f̂T %?f t I f*T ̂?T *R5T 

% ffTTT TO f !T 3TTir W ̂ apf̂T TOT
*rif?t |—to *Ft tsfr «rmr ?ft% | m 

to vt art mritm |, m «?t̂t ̂  

tfpr «T|.RTft ?ft fnf, !5RTO F̂*r®R*rT 

wr̂t f ?ft v*r  %f*FT amrtvr 

TORrnft «ftr ctvbrt ̂ <r arw,  ̂ arrr

vt ffTOT  t̂ TO ’fif ?ft 3% ̂ftVlT

*r ̂  i vitfv 9rc v*ft »ft 58Rpcr tôit--* 

tot fi iTîr  % to% ̂rvt ’rrffr 

(,  to %m «r«ro t f% *rl̂ f̂

fft C[f«WT ijw  % 1m «cPT
ter ft 3n#»m fir  f ft? to ^ 

sn̂ft toitVr tot % W, «nro % fm 
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 ̂to  ar«#  TOF8T f—frnr % to 

fmr % ’TO, frât arw % to, #er %, 

TO —af TOFST 3T5® ̂  Tf,  f*T 

<wnpt t fv  # amthFT ¥t TOWlt if 
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% m  fcr $ Ir 10* S*r
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^ VFCIT  apfiW ̂  4̂ <d **

***er & tflrortf # mxs  t» s*r 

ŝr ww % mwm % if  ̂ ?wpt 

ft «pfor wm *n&T g afkwrcrir?: 

wgfonr ̂iqgft

|‘,  3* *t  v*pit  ̂wfr

tit sfltr *pt tfton* ̂  1 *wz 

mn % w$ f*TT̂V *nrc % fart stpit, ŵr 

«ur f*f mte v-cfr f> 3*r ̂   gift 

wrtf ̂  ̂ 1

SHRI ANANTRAO PATIL (Khed): 
Mr. Deputy-Speaker, Sir, I know that 
the time at my disposal is very Short 
and, therefore, I will try to be vary 
brief and will try to avoid repeatlhg 
the points that have already been 
made.

the yfcar tit 1974 was a year fall of 
trials and economic difficulties for the 
developing countries due to the world 
:«ofcetaty instability and shortages and 
high prices of fuei, food and fertilisers. 
The world is going again through a 
process of certain industrial revolution. 
Hence, the energy crtsis or the oil crisis 
has acquired the greatest importance 
as far as tte developing countries are 
concerned. In this context, the Foreign 
Affairs Ministry has not remained the 
same as it was four or five years back. 
How many more responsibilities have 
been added to it:  It has to look, to 
the economic side of the country also. 
While formulating its foreign policy, 
tbe Ministry has to pay attention to 
the economic, cultural, educational and 
techftCOogicaa relations With different 
countries. Hence, in the changing.spec­
trum of the world scene, in the diplo­
matic  activities,  the  administrative

structure  thfc MhHstry *nd tfc* 
foreign service need to toe continuously 
Htwmgtheaed s&d ad)ift£r lb n«r 
priorities. ♦ -

Thete are nearly it* Mistitons titotfOa# 
with nesMy *,000 jptersomiel, infcludw*. 
the local people. The l&tnistty has 19 
Divisions, wtfh 2,000 officers and staff. 
But the staffing pattern and the work- 
method require a change. For example, 
let us take the «Xpenditm« of the 
Indian Missions abroad. The expendi­
ture oh the Indian High Commission to 
London has got 4o be curtailed because* 
India is a country today which cannot 
afford to have such types of luxuries. 
When I say that the staffing pattern 
has to be changed, I mean that there 
should be more India-based staff there 
in the Missions than the local people, 
a.ia if we want to have local people, 
they should be on a contract basis.

We have been p&ymg more attention 
to our Missions in the Western countries 
than those in the Asian or African or 
Latin American countries. In the con­
text of the energy crisis and the need 
for strengthening India’s economic co­
operation and commercial relations, our 
representation in the Gulf region and 
the Latin American countries has to be 
strengthened.

Taking into consideration the situa­
tion in the world today, our primary 
responsibility is to develop the areas 
surrounding us  We have to bear in 
mind fee fart that we are strategically 
situated in Asia and hence, we have 
to lay a greater emphasis on Asian 
affairs. It 4ta* become necessary tor 
us to evolve an Asian organisation for 
mutual development. If we took at the 
map of Asia, we will find that we are 
at the centre. About what is happening 
in West Asia and South-East Asia, we 
do feel concerned. But those was a 
time when, if anything happened in 
Wert Asia and Soutfe'Suft Asia, India 
was always in the centre of the picture. 
But, for some reason or the other, We 
have moved away fjeom it. We do feel 
concerned about  the happenings in 
these areas, and the basic problems do 
-attract our attention. The friendship 
and all round co-operation between 
between India and the United States 
with the Soviet Union is testing on 
tbe solid ground of mutual respect and 
*ah~lnt«*ter«ti0e. fn®a*s tttiMr tech-
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It wag a step gn the path at economic 
«od technological self-reliance,

India's  friendship  and co-operation 
with the East European countries ha* 
also received a further fillip with the 
'visits of the Prime Ministers ol Bul­
garia, Hungary, GDR,  Czechoslovakia 
tand others.

With this background if we look at 
the relations with the United States, 
-unfortunately, such a development has 
not taken {dace. There is a need to 
make an effort to normalise the rela­
tions with U.S.A. Dr. Henry Kissinger 
paid a visit to India in November last 
and held discu&sions. These talks did 
help to remove past misunderstandings 
and contribute to mature and rontruc- 
tive understanding between the two 
•countries It was also agreed to set up 
a Joint Commission which was a great 
step but the whims of some Individuals 
came in the way and the hopeful trend 
In  Indo-U.S  relationship  was thus 
tlouded by the American decision of 
removal of the embargo on the supply 
of arms to Pakistan. India's grave con­
cern and serious disappointment at 
these developments was conveyed to 
the U.S Government. Our Minister for 
External Affairs made a statement on 
the floor of the House and announced 
that he would not attend the meeting 
of the Indo-US. Joint Commission in 
Washington which was to be held on 
th* 13th-14th March.

The Pentagon has started fortifying 
their naval bases in the Indian Ocean 
and make the peaceful zone unsafe Is 
the so-called super-power really trying 
to consolidate the process of detente 
or enhance the dangers of war? In 
these circumstances, India has to be 
play an important role and I hope our 
foreign policy and our effoTts in the 
direction of world peace are bound to 
yield great results...

MU DEPUTY SPEAKER: That is a 
good point to wind up with.

SHRI  AKANT&AQ  PATIL: I will 
not elaborate and I wttl be brief.  X 
wiĤ ccpflna  ourself  to  our  «?temal

Uniprtunately, among mxt neighbour* 
Pakistan and China continue totadulge 
in falee and mischievous  propaganda

opportunities to visit some  the coun­
tries and I fovund there that their publi­
city and propaganda machinery is much 
more stronger and e&dent than ours 
and also they spend a lot on that,
I know with the financial limitations 
of our Government, we cannot spend 
much more money. But, taking into 
consideration the importance of publi­
city, public relations and propaganda, 
we have to see whether at least...

MR. DEPUTY SPEAKER: It is an 
ingrained quality in human nature to 
sympathise with the under-dog, with 
whom they think is an under-dog, and 
you cannot do anything about it.

SHRI ANANTRAO PATIL: We must 
have Information Services at least m 
four or five important countries which 
other countries are having, e.g. British 
Information Service, U.S. Information 
Service, etc. Unless we have a strong 
information service, we are not going 
to meet the challenge posed by China 
and Pakistan in this respect.

MR DEPUTY SPEAKER: Our diffi­
culty is that we cannot take the pose 
of an uader-dog We are too big for 
that.

SHRI NOORUL HUDA : Too arrogant 
for that.

SHRI SYED AHMAD AGA (Bara- 
mulla): It is not Pakistan that counts 
but what matters is the United States 
menace which, is increasing even to-day. 
This self-appointed gurdien to police 
the entire world has come out to-day. 
There is a news item in the papers 
today and I will just read out one or 
two lines.

“The Americans cannot afford to go 
into isolation,**

Then it again says:

“we cannot turn our backs on the 
rest of the world.**

It is again said:

"like it or not, we are a great 
power.”

*
Tim it goes on:

♦‘The President vowed 16 uphold 
the  United «nOit*nr
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It has come out again to police the 
entire world. The House of Cords ot 
puppet regimes in Cambodia and in 
South Vietnam have collapsed. U.S. 
imperialism is forced to retreat. But it 
wants to come back In a big way. U.SA. 
put up puppets everywhere including 
Pakistan. Puppets should take a lesson 
from what happened to Lon Nol and 
Thiou. It should be a lesson to the 
puppets that they have to run away 
weeping. They must know that they 
cannot exist on borrowed weapons. The 
Xfrited States of America supports the 
regime in Bhodesia of white people 
because they get from there chrome 
and nickel. South Africa has become 
nuclear. It has joined the nuclear club 
which is a threat to the Indian ocean 
area. This area of Asia has got 40% 
of gold, 60% of uranium, 80% of tin, 
00% of rubber, 98% diamond, 57% oil. 
The U.S.A. obtains 85% of rubber and 
70% of tin from this area. Along with 
Diego Garcia base, the base at Masera 
which was obtained by U.S. from the 
Sultan of Oman in return for weapons, 
to crush the people of Oman. Now the 
base at Masera, Gowder and Makaran 
is the channel through which all passes 
to us. This can be obstructed by the 
U.S if they so choose in any emergency.

In an Article, Moosa Moola, Chief 
Representative  of  Asian  Mission, 
African National Congress, refers to 
Slmonstown at the extreme end of 
South Africa. And, if South Africa is 
going to be made strong, it is going to 
be a threat again to the countries 
around the Indian Ocean. It is signi­
ficant that three vetoes were used by 
U.S., by U.K. and by France on expul­
sion of South Africa because they 
wanted to use South Africa. Kissinger 
When he came last year gave an assur­
ance that Pakistan will not be given 
arms and there is no question of parity 
between India and Pakistan. Now they 
are arming Pakistan on the plea that 
they have to maintain a balance bet­
ween India and Pakistan. Actually, the 
intention is to de-stabilise normal con­
ditions in the subcontinent and there* 
fore arming of Pakistan. I welcome the 
rfrtente between the two super-powers. 
But I do not havfc any doubts with 
regard to this that they do not want 
a nuclear war. Because, that will finish 
them also to the process.

tf&A. ha* $0*060 nuclear weapons 
which is 3500 times much more stronger

than the bomb which was thrown in 
Hiroshima. They don’t want to be wiped 
out in a nuclear war. Therefore, their 
only game is to create this de-stabili~ 
sation in the Asian theatre.

I shall go a step further and say that 
though nuclear war will not be their 
yet we feel concerned when U.S. is- 
arming Pakistan this time.

MR. DEPUTY SPEAKER: Mr. Aga, 
you have got just two minutes more. 
What do you want them to do about 
it ? What should the External Affairs 
Ministry do m this situation?

SHRI SYED AHMED AGA: I will 
omit most of the portions of my speech. 
What I would like to say is this. The 
Ministry  should  not  only have  a 
dynamic policy but we should also, 
pursue the Asian Collective Security 
system. We now see the U.S. making 
its efforts  to  distabilise  this  sub­
continent. Therefore, our policy should 
be such that we can have stability in 
tnis area. We should try to do this 
progressively.  We  have  recognised 
Cambodia. We should recognise P.RG. 
The U.S.A. is trying to use bases for 
their own imperialistic 'purposes. We 
should not allow this to happen in this 
pait of the country.

1 would conclude by saying that we 
must have a sort ot Asian Collective 
Security system here. I think about a 
year ago or so, we had attended a 
meeting at Moscow. About 3,000 dele­
gates attended that meeting there and* 
they resolved that we should have a 
system of Asian Collective Security in 
this region  We should try to see in 
what manner and in what way we 
should have such a security system 
which would help us.

SHRI D. P. JADEJA (Jamnagar): 
Mr. Deputy Speaker, I rise to support 
the Demands lor Grants relating to the 
Minisry of Exemal Affairs. Much has 
been said about global strategy. Most 
of the Members have covered almost 
all the important countries of the world. 
But, unfortunately, 1 feel that tine im­
portant part of the world has not ofcly 
been neglected by our officers in the 
Ncrth Block hut also by Members to 
teO* Hotlse,

Sir, I wotdd refer you to Chapter VIH 
of this Report. ^
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MR. DEPUTY SPEAKER: This is the 
most difficult little book for me to 
read ! This is a rigmarole of all kinds 
of things.

SHRI D. P. JADEJA: Since this re­
port has been published from South 
Block, they always consider South 
America or Latin America as a part 
of America. Once they mentioned it as 
South America, for the second time they 
mentioned that as Latin America and, for 
the third time, they have again mention­
ed that as South America. Whatever the 
report that was given about 15 years 
age. to-day we find the very same thing 
in this Report. Wc have had the experi­
ences in the past and let us not forgel 
that as far back as in 1953, India was 
dftealed in the U.N. in a Committee's 
flection by 21 votes whereas 17 votes 
wore from the Latin American coun­
tries. It was since then that we have 
been realising the importance of these 
Latin American countries. And I am 
proud to say, to an extent, that we have 
’narie some developments in this res­
pect. We have now. out of these 24 or 
25 Latin American countries, diplomatic 
relations with almost all the 20 to 21 
''ountries which is an encouraging sign.

But, Sir, havmg diplomatic relations 
mono does not serve the purpose. We 
chould have diplomatic relations along 
with economic cooperation. We have, 
in this country, been exporting goods 
of all sorts which have still not reach­
ed the Latin America

Sir, in this report—I can show the 
leports for the last five to six years— 
it is always mentioned that here is a 
potential market in Latin America. We 
;>re prepared to develop our trade 
'vlations but it is difficulty in shipping 
which is coming in our way. This U 
an excuse which we are giving just to 
write something in the report. Has not 
the Shipping Corporation already in- 
lormed the Ministry of Commerce that 
if they could give some sort of guaran­
tee that foods would be sent there they 
are prepared to start an experimental 
line for at least six months.

THE  MINISTER OP EXTERNAL 
AFFAIRS- /SHRI  YESHWANTRAO 
C1IAVAN): They have already started 
one.

SHUT©, R JADEJA: That is only 
Argentlttfti' I Was comtaf *6 that I 
Mi«*e w# aWtveo Wtaf to frtwt « 
’•me throuj* Hong W  m «eut<*

even—if we are interested—start ope­
rating  to  South America through 
Yugoslavia with whom we have good 
relations. The Yugoslavia lines haver 
lot of contacts with Latin American 
countries. It is for the Ministry to be 
more serious in this direction. I am 
glad that our new Foreign Affairs 
Minister who has just been there—and 
he will be again going there—will know 
for himself the warmth and the friendli­
ness that these people have for all 
of us. I would congratulate the Minis­
try for recently recognising El Salva­
dor. These are small countries in 
Central America  looked after from 
Mcxico When we have an ambassador 
at Panama why not we have a junior 
resident ambassador in Guetamala who 
could look after all these countries in 
thu Central zone. Talking about South 
America, Brazil covers Bolivia. I would 
like to know the logic of it. Would it 
not have been proper to ask our man 
in Peru to be incharge of Bolivia? 
These two countries are next to each 
ether and have much in common. These 
are the small points which I would 
like to mention just to draw the atten­
tion of the Government that it is these 
jsinall things which matter quite a lot 
and more attention should be given to 
them.

I would in short mention about 
another very important aspect about 
Latin America and that is our trade 
relations I believe STC has office m 
Buenos Aires which is doing well. But 
Buenos Aires does not cover the entire 
Latin American continent. Lima is the 
headquarters of the Andean Pact. Why 
can’t we upgrade that embassy of ours ’ 
Why not put a senior ambassador and 
make him our economic Commissioner 
there who can cover the entire Latin 
American  countries  because  today 
almost all the Latin American coun­
tries are in the Andean Past except 
Argentina,  Venezuela  and  Brazil ? 
Would it not be worthwhile to study 
this point and give importance to our 
basfe in Lima which is being neglected 
to-day?

I would also like to mention one 
thing Which Mr. Sequeira has also men­
tioned. It was in the year 1971 when 
for the first time the Latin American 
Parliament invited an observer from 
India and we sent one. TJieyW#* 
dated it. We wete invited In llW and 
we sent a representative that  also. 
Sir, we sbottfd remember tan that the
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ceeded la restoring the Bandung spirit
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Latin American Parliament asked only 
three countries in the world to send 
observers and we were one of them. 
Not only that. In other things also, they 
have mentioned the name ot India and 
they have welcomed the representation 
ot India. What happened now?  In 
1074, we were invited, I am told, but, 
we could not send an observer. The 
point is not only that. The major point 
le that even, in 1973,1 had spoken from 
the same place about the same matter 
and I had told the Government that 
since 1872, Government of India were 
trying to convene a joint conference of 
democratic  countries  from  Latin 
America, Africa and Asia; we were 
given this work. I do not know what 
happened. Whenever I informally ask 
the Ministry, I am told, this is some- 
thing which the Lok Sabha Secretariat 
has to do. When I ask the Lok Sabha 
Secretariat, they say that they are going 
to take it up at some level or the other. 
But, the result is that we have been 
given a bad name. It may be the fault 
of the Lok Sabha Secretariat or the 
people in the South Block. I am not 
interested in that I am only interested 
to know, who is to be blamed for this 
and whether we are going to do some­
thing to win back the confidence of 
these Latm American countries who 
believe in democracy and who look to 
India as a democratic nation, which 
could be an example for them to 
follow :

Saying this, 1 support the demands.

SHBI SHIVAJI RAO S. DESHMUKH 
(Parabhani): Mr. Deputy-Speaker, Sir, 
I rise to support the Demands for 
{grants in respect of thh Ministry of 
External Affairs, not merely by way 
of formality, but, for this reason that 
tor the first time, a distinguished poli­
tician and a senior Cabinet Minister 
has been put hi charge of external 
nSftirs, who, with his revolutionary 
background, his socialist ideas and his 
new approach which he has brought to 
bear on this subject, has raised certain 
towns for Afro-Asian solidarity.  The 
nmsttt conference which ihe Foreign 
Minister has been pleased to attend 
<and the three cardinal principles which 
be has tfeere), has not only
t?eceiv»d iarteraatkmal recognition, but, 
has, for tha ftrtt tim* left an indelible 
mar* on Indian partfcipetkm hi this

of the past

Sir, the merit of the foreign policy 
or any other policy is that it can only 
be emphasised by good propaganda. The 
best propaganda tor any policy is that 
the policy should be a correct one and 
for the first time, we have the hope 
and confidence that the practical prag­
matism which the Foreign Minister hafc 
brought to bear upon, will yield fruit­
ful results in evolving a conscious policy 
of Afro-Asian solidarity. Sir, I am not 
spying this merely for the sake of 
repetition of words.  We are linked 
with Africa and Asia. Not only our 
colonial past is similar, not only the 
present imperialistic exploitation  is 
similar, but, even our feelings far sur­
pass the geophysical boundaries and we 
feel one with the cause for which this 
comity of nations is struggling. Sir. this 
‘tiuggle is going to be long and hard 
and m this struggle,  a developing 
country like India is looked upon oy 
other up-coming Afro-Asian countries 
as a leading light towards this solida­
rity. I hope our Foreign Ministry would 
prove worthy of the same.

Mr. Deputy-Speaker, Sir, since the 
days of Jawaharlal Nehru, the foreign 
policy of India has always assumed an 
international stature in the down trod­
den comity of the world  Whenever 
there has been injustice, in any corner 
of the world,  India’s voice has not 
only been beard with respect but, hat 

4 always been looked upon as a guiding 
principle for solution ot international 
ills.

The Kissinger touch which has faded 
even before it was bom is not some­
thing Which is common with our heri­
tage, which is common with our think- 
iii* on foreign affairs. We do not look 
upon our foreign Minister to work for 
wonders, but we certainly look upon 
him to see to it that solid foundations 
are laid tor international brotherhood, 
particularly in the Afro-Asiaft wwld.

I have something to say about Asian 
unity. During his Jjtft days, Pandit 
Nehru was toytftg with ffefc idea <4 $lv* 
ing birth to a sort of Asian Common­
wealth, but that idea could not take 
?hap«. $v*» tbei .limited co-opstation 
inlha sphere of an Aglan Bank ejuld
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a socio-political base of the countries of 
SouthJEast Asia will have to be evolved 
and India and her Foreign Minister will 
have to give the toad to these countries 
in coming together on some sort of 
association of this kind.

There have been rumblings in the 
U.K. about British participation in EEC. 
There may be a referendum in Britain 
on Mr. Wilson's idea of participating in 
the EEC. The reservation which the 
the British have on EEC points to the 
cardinal need of having a similar eco­
nomic association in the Asian conti­
nent. In this regard. I wish our Foreign 
Minister, who has so much economic 
background and who is so well aware 
of  Imperialistic  exploitation,  both 
wihln and abroad, would see to it that 
he at least lays the foundation  for 
some such international association in 
-Asia.

1 have something to say about India’s 
participation and continuance in tbe 
sterling bloc When India achieved its 
independence a few years ago, our 
entire international trade was tied with 
U.K. and we were naturally in the 
sterling bloc.  Thus we accumulated 
several thousands of crores of sterling 
to our credit. Therefore, it was in the 
fitness of things that India should con­
tinue in the sterling bloc. But now that 
our international trade has assumed a 
proportion  where  British  common­
weal tK participation is less than 15-20 
per cent, there is no sense in India 
continuing in the sterling bloc.  Even 
the Arab countries are thread of these 
petrodollars and are thinking of evolv­
ing their own currency formula for the 
sale of oil and oil products. So India 
should seriously think of coming out of 
the sterling bloc and evolve a sort of 
currency of its own covering several 
South-Eastern  countries  like  India. 
Bangladesh, Nepal and Sri Lanka which 
will load to a solid foundation of trade 
and aid.

The developing nations of the world 
not only look to Indian technology and 
Indian political wisdom but they also 
took to India as the leader of the 
<fowri trodden comity of nations. There­
fore, I hope that our foreign policy 
would t* worthy of the aame.

SHRI K. P- AN (Bada-
cwtityi Thî geuse for the Jest couple

call the dynamic changes that are tak­
ing place in the international arsaa. I 
would say that this is a very regrett­
able development because, as far as 
I can see, this is the coaly occasion i.e. 
during the debate on the Demands for 
Grants of this Ministry over the last 
several sessions—apart from specific 
issues which have come up in a call 
attention motion or otherwise—when 
we can take a look at the international 
arena  When 1 say I regret it, it is 
because the architect of our foreign 
policy, Shri Jawaharlal Nehru, when 
he was alive saw to it that this House 
deliberated for hours not merely on 
the basis of our foreign policy which 
was settled even during the days of our 
freedom struggle, but on the contours 
or the international situation, and each 
developing crisis.

15M tors.

One of the co-architects of our foreign 
policy. Shri Krishna Menon is no more. 
We miss him very much today and 
probably we will miss him for many 
vears. I had an opportunity to discuss 
thii matter before his death and he 
said * “it is unfortunate that this Parlia­
ment is not taken into confidence and 
the Government does not think it pro­
per to come up with proper motions on 
international questions.** Because It is 
the only House which can deliberate 
and guide; it should not be a close 
preserve of the South a Block. Since 
ihi* is the era of people’s diplomacy, 
at least people’s representatives in the 
Lok Sabha should be taken into confi­
dence not only while formulating policy 
but also while reviewing the policy.

It is not a cliche to say that the year 
under review had been a year ot consi­
derable significance; in the last couple 
of years a trend had set in in the inter­
national scene which transformed the 
world from a bi-polar world to a multi­
polar world with increasing conflicts of 
national interests and conflict of regio­
nal interests. It is not merely an era 
of detente and the age of descent of 
Kissinger; I understand the ascent is 
over as is very clear from the develop­
ments in West Asia end also from 
what is going on in Viet-nam.

Viet Nam is not an ordinary episode 
at raatf# struggle for fresdemijt has 
contributed towards of
% world 4rom e bi-pto trorld into a 
multi-polar one. By fig flwtf onslaught
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on the forces of imperialism, it has 
shown man's eternal determination in 
search of basic eternal truths and 
values. A question was posed before 
Dr. Ho-Chi-Minh, the founding father of 
Viet-Nam in its modem sense and he 
was asked: “if you do not have arms 
how will you fight?" He replied: “I 
hope our mountains will fight; our 
rivers will fight and our valleys and the 
whole country will rise against aggres­
sion.”  That was the spirit which 
asserted itself and pulled down the 
mightiest empire that the world has 
seen. In this House people will disagree 
whether it is an empire or not but fact.-, 
and the greatest and mightiest empire 
today is of the United States dollar, the 
American imperialism facing the final 
onslaught of the Vietnamese people and 
their struggle and its fall out an Cam­
bodia would go down in history as a 
seminal event; that fight will be a 
significant saga in history.

Mr. Shivajirao Deshmukh pointed 
otu  a  little  while  ago  that  we 
had a new Foreign Minister who was 
not only an outstanding statesman but 
who had also been involved in our libe­
ration as a leader of our national 
struggle. I would say that he is not 
merely to be a witness to history; he 
has also to mould historical forces. I 
cannot understand how they can refrain 
from recognitioning the PRG 7 Which 
Government is there m Vietnam ? On 
whose side are you ? These are the 
questions. Freedom loving people would 
like to ask the Government of India and 
our great leader, Prime Minister Shri- 
tnati Indira Gandhi and her distinguish­
ed colleague who is also, as I said, a 
great nationlist. They have shown wis­
dom in recognising the Cambodian 
fiovernment and not only asserted our­
selves against the forces of imperialism 
but are also leading the forces of pro­
gress.

This year has also seen many interest­
ing developments in our subcontinent 
Unfortunately some of our own friends 
have talked a lot about developments 
which should not have been done about 
Bangladesh. Tharp have been national 
and international comments about what 
is going on in Sikkim.  The whole 
question fa, how do ycfta view this deve­
lopment ? It is the story of a light bet­
ween feudal totem and assertion of the 
democratic spirit. Ibdta did not engt* 
tteer it  the fact of the matter is,
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neither the Himalayas nor the fiver* 
or oceans can prevent the assertion of 
the human thirst for liberty and the 
search for a national purpose and demo­
cratic values. If democratic values have 
asserted themselves in Sikkim, Govern­
ment of India is not to be blamed, nor 
as the Chinese have in an opportunistic 
way done, can the people of India or 
their so-called expansionism be blamed. 
But if the democratic spirit asserts and 
says, “We want union with India”, un­
doubtedly I am sure the Government of 
India and this House will give unstinted 
support and welcome them to this great 
family of the Indian Union.

The basic and fundamental point is- 
that we have not transgressed upon 
anybody’s territory nor are we inte­
rested m a policy of aggression, as the 
whole world knows. But still comments 
would continue to flow—whether from 
Washington or London is of no conse­
quence—that Shangrila is not being 
allowed to remain and the Chogyal, an 
uici monument of feudalism in the 
Indian sub-continent is not there, if not 
for anv other reasons, to amuse the 
anthropological  interests  of  these 
people ' I hope m a dynamic situation 
like this, we should have no hesitation 
in supporting this policy.

There have been very welcome deve­
lopments in other parts of the world 
as in Portugal, again as a consequence 
of this assertion of the spirit in Angola, 
Mozambique and in Africa. We hope 
we will have more friendly relations 
with these countries.

There has been some reference in 
this House yesterday about the state of 
Indo-American relations. Somebody—I 
do not want to name him—-talked about 
the identity of purpose, identity of inte­
rests and various other things that are 
*upposed to bind together the Govern­
ments—I am not talking about the 
people—of the United States of America 
and India. I want friendly relation* 
with every country, and certainly bet­
ween the peoples of U.S.A. and India. 
I do not know what this identity of 
purpose is, whether it has been mani­
fested in Diego Garcia or in the arms 
supplies to Pakistan. This vkw cer­
tainly does not Dow oat from our own 
anti-imperialist struggle or n M  the 
determination te live a life of fceflttttr 
and cam out for ourttiNtai a jpbfcte to* 
the eomity of nations.

’ .n APRIL 16,1*75 -
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THE MINISTER OF EXTERNAL 
A1TAIRS  (SHRI  Y3SSHWANTRAO 
CHAVAJN): Sir, I am grateful to the 
hon. members who have participated in 
the debate for the last 6 hours. I have 
listened with great care to most of the 
speeches. Those which I have not 
heard, I took care to read very care­
fully. Some of the members have made 
very constructive suggestions and I 
must pay my compliments for the high 
calibre of the debate. The constructive 
suggestions that they have made cer­
tainly should be borne in mind by the 
Government and I can assure the Hon. 
Member. Shri Unnikrishnan who spoke 
last, that in this era of people’s diplo­
macy as he called it, it is very right 
and necessary that the foreign policy 
of a country is reviewed in this forum, 
people’s forum, from time to time. I 
would like to point out, with your 
permission, that immediately after I 
took over I myself had sent a motion 
for considering the foreign policy of 
the country so that I would have, to 
begin with, some mandate, some direc­
tion, some instructions, some suggest 
tions from this Bon. House and I might 
Hunch on my new duties with  a 
little more support. Unfortunately the 
House did not find time to consider it. 
So, as far as the Government is con­
cerned, the Government is always wil­
ling to consider the problems of foreign 
r flairs in this House because it not only 
helps the Government to review its 
own policies but also gives some new 
directions in the light of the position 
in the world today.

In this debate I would like to make 
a general review of the international 
s' ene as we see it today. The inter­
national situation is in an important 
and crucial stage of evolution and many 
developments that are taking place 
vitally affect us also.  Hon. Members 
would naturally wish to know how we 
see the international situation, what are 
the major features of the trends thtft 
affect us, and how it is that we are 
going to meet this evolving situation by 
anticipating  events, by taking the 
initiative and also by reacting to 
events.

As most of the Hon. Members have 
pointed out,  the  international scene 
today lifts  quite • bit from what 
it-was two years ago. As we all know, 
the present erais also called an era of 
detent* Formerly, thare was an jfenot- 
Phtr* 0  eotOtmUdtoa wbteh Is being

increasingly replaced by an attitude of 
co-operation. I am saying, that it is a 
trend, it has not still become a full 
reality, but certainly it is a trend. The 
world today is not as it was before, a 
bi-polar world, but it is a multi polar 
world and it is in this world that we 
have to watch the new developments 
and trends.

As we see it, both Soviet Russia and 
the U.S.A. which are the two Super 
Powers are adopting a policy of co­
operation and, with all the strains and 
difficulties in the way, it sêns that 
they are making slow but definite pro­
gress in that direction which we wel­
come. As we see it, they have succeed­
ed to a certain extent because, despite 
many problems which we see today in 
West Asia, Cyprus etc., they have 
succeeded in avoiding any confronta­
tion. Some people say that this detente 
is also another way of manging poli­
tical crisis.  It may be so. That is 
another way of looking at it, but the 
point is that certainly a new* trend of 
cooperation instead of confrontation 
has come to stay and we welcome it, 
we support it.

There is also another very important 
far tor in the international scene, and 
that is the relationship of China with 
these two major Powers. We see that 
there is slow but definite understanding 
between China and U.S.A. It may be 
halting, it may be sometimes ambigu­
ous, but I see a definite trend of under­
standing between the U43.A. and China 
on the one hand. On the other hand 
the relationship between China and the 
U.S.S.R. is clouded with suspicion and 
mistrust. I am merely mentioning cer­
tain major facts which ultimately in­
fluence the international scene. As to 
how these,events affect us, to that we 
will come a little later. But let us first 
of all take into consideration the major 
situations.

There is also another very positive 
factor which has come into force in 
the  international scene  today, one 
which was in a very detailed and 
eloquent manner mentioned yesterday 
by many Hon. Members. Prof. Muker- 
jee and our friend Shri Dinesh Singh 
and many other Members from this 
side made mention of the new Tistal 
tide of people's success In Asia psni- 
cuiarly. Apd this is something which 
It very I was tempted to
see whatPanditji thought about these
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t»ew trends Immediately after indepen* 
denee, how he saw it,because there is 
no doubt that the greatest contribution 
"to the world end to India that was 
made by Pandit Nehru was that he 
made a very accurate judgment, a very 
precise judgment, of the new world 
that was emerging alter the Second 
World War. That was much more im­
portant and it is in that view that he 
laid down certain basic fundamental 
policies for the foreign policy of this 
country, on the basis of which we are 
evolving  our  foreign policy.  Some 
people say that it is weak, some people 
sav that it is one-sided, but really 
speaking they have not tried to under­
stand the real urges and the real inspi­
ration which have been the foundations 
of this policy. I would like to quote a 
passage from the speech of Pandit 
Nehru which he delivered 28 years ago 
before independence. It was his inaugu­
ral speech at the Asian Relations Con­
ference in New Delhi held on 23rd 
March, 1947. And this is the last para­
graph which 1 would like to read.

“All over Asia we are passing through 
trials and tribulations. In Indu 
also you see conflict and trouble 
T-et us not be disheartened by 
this. This is inevitable in an age 
of mighty transition (mark the 
words “mighty transition”) There 
are often creative impulses and a 
new vitality m all the peoples in 
Asia. The masses are awake and 
they  demand  their  heritage. 
Strong winds are blowing all over 
Asia. Let us not be afraid of 
them, but rather welcome them, 
for only with their help can we 
build, a new age of our dreams. 
Let us have faith in these great 
new forces and the dream which 
is taking place Let us, above 
all, have faith in the human 
spirit which Asia symbalised for 
long ages past.’*

So this was assesment of Pandit Nehru 
2* yean ago and what has happened 
Ip the last 28 years has not only sup- 
-pofcfed thfc, but H baa shown that 
‘people in Latin America, Africa and 
Asia, all pebple who were under the 
domination of imperialism were on the 
march and straggle against these evil 
Hpnses. We see from,year to year that 
1he*« forces are  forward from
<one triumph to another.

Wfeh&ve seen what has M M t In 
Cambodia; what la happening in South 
Vietnam. We have seen what has hap* 
peoed in South Africa, in the Alriean 
continent and what has happened in 
Portugal. These are the new forces, 
the peoples’ forces, in Africa and Asia 
wliich, certainly, have made a great 
Impact on the international scene today. 
This is one of the most important 
realities. I am mentioning this thing 
because this is the most important 
element which will shape the foreign 
policy or the world trends in the year 
to come.

Another important thing that has 
happened is the emergence the third cl 
world. Not merely it has liberated or 
it has come into its own but it has 
organised certain institutional forums 
mso to assert itself. One feature of it 
is the non-aligned movement. The non- 
aligned movement today is one of the 
important forces with which the world 
has to work, recognise and accept as 
an important fact. We have seen that 
most of the non-aligned countries are 
developing countries and most of them 
belong to the third world. What have 
we seen m the last year’ Both the 
Special Session and the General As­
sembly Session of the U.N. demon­
strated that this third world and the 
peoples of the third world are not 
merely struggling to come into their 
own but are asserting their rights; they 
are asserting to achieve Justice and 
equity  They are not merely asking 
for justice but they are finding out 
Tvays and instruments to achieve jus­
tice and equity.

These are the basic elements in the 
international scene today. Of course, 
there is another reality also which we 
have to take into account and that is 
the very acute economic situation that 
has overtaken the world in the last 
two or three years, particularly, la the 
form of inflationary conditions, the 
prices of certain raw materials and tlw 
prices of imports in developing coun­
tries and thefa? effect on the economy 
of those countries. This is alsd ft new 
reality that we have to tafc* Into 
account.

We haw itecfn in the last year or so, 
in ‘different international forums* many 
important matter* ntgarding raw mate­
rials, regarding petrol prices, regarding 
transfer of wmH resources fnwi deve-

mm-
tum regarding monetary «i#e» and

APRIL 10, IMS



m   tomumdtjbr  CHAJTRA 26,1897 (SAKA)  Gmts> 1975.76  282:

the iclutions tot them coming up. There 
are i&afcy aspects of the economic 
situation which Sere being discussed.

There was a question ot confronta­
tion between the oil consumers and 
the oil producers. Naturally, we as a 
developing countoy and as a non- 
angaed country took a line that even 
the oil producing countries have a cer­
tain right, as sovereign States, to fix 
the prices of oil even though it cer­
tainly cost us more. Even then, we 
took a principled position and we sup­
ported that. At the same time, we have 
also pointed out to the world that it 
has had a rather harmful effect on our 
economy for which certain solutions 
must be found. Instead of taking an 
approach of confrontation, we can cer­
tainly take an approach and an atti­
tude of cooperation. It is on those lines 
that we have worked at different inter­
national forums. Even now, in Paris,
I think, our representative is meeting 
m a preparatory meeting for a confer­
ence between the consumers and pro­
ducers  and most seriously affected 
countries. I hope, with this approach of 
cooperation, it might help us to go 
ahead.

I mention, in detail, these economic 
matters because the present economic 
problems, monetary problems and the 
economic crisis, all these things, are 
also factors in the international scene 
which are going to Influence policy-mak­
ing in the foreign affairs field. You can­
not separate economic matters from poB- 
tical matters. We saw what happened in 
the 1973 war in West Asia. It really 
created tbe present acute problems as 
a result oS the political situation there. 
They sue increasingly getting inte­
grated with each other, rt is very diffi­
cult to separate one from the other. 
Therefore, this is an important factor 
on the world scene today that is going 
to alfect the thinking in all the coun­
tries, Of which both the developed 
countries and the developing countries 
have to take note as a part of their 
poUcjMnaking in foreign affairs.

I was talking about non-alignment. 
In the non-alignment movement also, 
In order to maintain the solidarity ol 
the non-aligned countries, we will have 
to find out the areas of cooperation 
whewfoy, taking into conslde*atton the 

o* the economies of 
these countries, we eouM build Wife*

of cooperation with non-aligned coun­
tries, tbe developing countries, the- 
third world countries. And this solida­
rity of the non-aligned countries in the 
greatest guarantee of the progressive 
forces in the world. This is the major 
point that I wanted to make about this 
particular aspect

Non-alignment, as I have said, is 
movement. I was asked the other day 
Whether non-alignment was not be­
coming a mantra, and I pointed out to 
riy interviewer that ‘non-alignment is a 
dynamic, living organism’.  Notwith­
standing the progress of detente, which 
all of us welcome and to which we 
subscribe in our own attitudes, there 
is need for viligance and solidarity 
among the non-aligned countries in 
guarding against the tendency to carve 
out spheres of influence or settle mat­
ters over the heads of others. The im­
portance of such solidarity was reite­
rated at the recent Ministerial meeting 
of the Coordination Bureau of the non- 
al'gned at Havana. The aims and prin­
ciples of non-alignment continue to 
have a great validity m order to ensure 
genuine independence, peace and inter­
national  security for  the majority 
of the world's population, and India 
will continue to play its due role in 
furthering these principles. What has 
happened in Cyprus underlines She im­
portance of solidarity among the non- 
aligned.  We  firmly  support  the 
sovereignty, territorial integrity, inde­
pendence and non-aligned status ot 
Cyprus. We endorse the various UJW. 
Resolutions on Cyprus which, while 
reiterating the above-mentioned prin­
ciples, call for an end to foreign mili­
tary presence of interference and lor 
talks between the Greek Cypriot and 
Turkish Cypriot communities in order 
to achieve a mutually acceptable poli­
tical and constitutional settlement. For 
the sake of peace in that region and of 
th# welfare of the people of Cyprus 
who have already suffered so much, we 
earnestly hope that all concerned will 
avoid doing anything that might delay 
nr endanger the prospects of such a 
settlement. We are glad to note that 
there is a likelihood ot the talks bet­
ween the two communities being re­
sumed shortly.

I have mentioned the economic and 
monetary crises. I would like to refer 
to what Mr. Naik has said. Z would 
request him to recosider the propo­
sition that he had made...
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AN HON. MEMBER: What did he 
say?

SHRI YESHWANTRAO CHAV AN: 
I do not want to repeat what he had 
-said.

PROF. MADHU DANDAVATE (Raja- 
pur): Why not tell him that it is not 
m mantra but a tantra ?

SHRI YESHWANTRAO CHAV AN: I 
.am sure he has followed the argument. 
We have certainly supported the oil- 
producing countries in this. It is basi­
cally a very correct position to take, 
because this has been the basis of 
exploitation by the colonialists.

We talk about colonialism. Ultimately 
what is colonialism? They try to exploit 
the raw materials of undeveloped coun­
tries, and further process them, and it 
w this  processing part that, really 
speaking, gives the economic strength.

Therefore, the right of a sovereign 
‘Country to Ax the prices of its own 
raw materials is a very fundamental 
principle which we must support. But, 
at the same time, I am quite aware 
that it has created certain problems 
which we are, very frankly, discussing 
with the non*aligned, oil-producing and 
pn-exporting countries—that it is their 
‘duty also to keep the solidarity of the 
non-aligned world, that they must see 
that they too try to cooperate with the 
developing countries in order that these 
•̂countries are not ultimately affected.

Our basic position in international 
affairs is—and I should say that that 
is the major plank of our foreign policy 
—to build our friendship on very strong 
foundations as far as our neighbouring 
countries are concerned. Therefore, you 
witt permit me to go country by country 
because this is important... (Interrup­
tions). That is the major plank of our 
policy in the neighbouring countries in 
Which I include the Gulf countries, the 
South-east Asian countries and also the 
countries in the North. ! know the hon. 
Member over there has sent me a chit. 
He wants to ask me a question. But 
before he asks the question, I will try 
to answer it and I am sure I will no; 
be able to convince him...

SHRI  SHIVAJI  EAO S. X98SH- 
'&UKH: He is not open to conviction.

SHRI YESHWANTRAO CHAVAJP; * 
WD2 take a little mofe time, but 1 
think this is an occasion when 1 have 
to explain all these matters.

Let us take the cast of Pakistan first 
because it is a neighbour and it is la 
the minds of many members who have 
made a mention. I read the speeches 
and I would like to assure hon. mem- 
ber, Shri Madhavrao Scindia. He sent 
me a note yesterday that I should be 
present when he spoke, I am sorry 1 
had to go away to attend a Cabinet 
Committee meeting urgently.  But I 
have taken care to read his speech very 
carefully. About Pakistan he has made 
criticisms against our foreign policy 
As he is a young and new member I 
do not want to be critical about him. 
I certainly would like to appreciate his 
participation in the debate and the 
contribution he has made. I must tell 
him that he has not followed the real 
foreign policy piinciples behind what 
hrppened m the Simla Agreement  .

SHRI  MADHAVRAO  SCINDIA 
(Guna) I followed it all right. I follow­
ed it very well...

SHRI YESHWANTRAO CHAVAN. 1 
am giving my assessment to you You 
sbi'l yesterday whatever you wanted to 
say.
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SHRI S M. BANERJEE (Kanpur): 
The assessment will be reviewed by 
Sardar Swaran Singh who is alTedy 
sitting there.

SHRI YESHWANTRAO CHAVAN: 
What happened in 1971 was something 
bigger  than  merely  Indo-Pakistan 
relations. The result of the success of 
1071 has to be seen in the emergence 
of a t>overeign Bangla Desh, m India’s 
effort to go to the aid of a struggling 
people woh were striving hard to get 
independence, to go to the aid of people 
who were being ruthlessly and brutally 
driven from their homes in their own 
country. This is the context in which 
you will have to Bee what happened 
later on What was realty being tried 
through the Simla Agreement was not 
merely to solve the temporary Issues 
that had given rise to particular pro­
blems. Naturally Pakistan along with 
many other friends of bets have come 
to recognise Bangle Dash, Then, we 
bad to solve certain humanitarian pro- 
blfrts involved in it. W* bag fo solve
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the problem of the Pakistani prisoners- 
of-war. What the Simla Agreement has 
done is that it has a certainly given ft 
.frame-work of detente in the sub­
continent, if 1 may use that word. 
It is something which is a very basic. 
Ultimately you cannot see a region in 
isolation if you are talking about world 
peace and friendly relations and co­
existence in the whole world. You can­
not think in other terms as far as your 
own region is concerned. Therefore* 
this is...

SHRI SAMAR GUHA:  Still you 
believe the frame is there. The frame 
is already cast.

SHRI YESHWANTRAO CHAVAN: I 
£tn coming to that. Certainly you can 
put your questions after 1 finish and 
I will try to answer them.

What is the way one has to look ?
I know there are certain more troubles 
ir< the way. I do not think it is very 
easy. Some of the things cannot be 
merely wished away. Wishful thinking 
U not going to be helpful to anybody. 
We should better see the significance 
and the force behind what really speak­
ing took place there. Well, afterwards, 
Pakistan has taken a zig-zag attitude, 
to  use  their  own  words.  I  do 
not want to go over the  details 
of what we did in case of trade, 
communication agreements, etc. Cer­
tainly Pakistan has to accept this posi­
tion that it has to build up good rela­
tions with India, and efforts have been 
made, but there are certain inherent 
attitudes in Pakistan which have to be 
cured by their own efforts. Possibly we 
will have to help them to cure it. and 
possibly history will also cure it. The 
first difficult position that they took 
was immediately after May 1974 when 
India exploded a nuclear device. They 
tried to misinterpret India and carried 
on propaganda against India all over 
the world, but, without much impact. 
A large number of countries have ac­
cepted the bonafldes of India in its 
affirmation that this nuclear explosion 
was made for peaceful purposes. Even
il S.A. accepted this position. So, their 
attempts did not make much impact on 
world opinion.

Then, the most important step that 
we have talon in the last few months to 
the agreement with Sheikh Abdullah 
tbout Kashmir. Shri Bhutto tried trt

make capital out of it and started cam­
paigning against that But I do not 
think he has made any impact. But he 
certainly tried to create difficulties in 
this process of normalisation. We have 
made it clear to him that this agree­
ment with Sheikh Abdullah is an inter­
nal Imatter of India, Kashmir is an 
integral part of India and the under­
standing with Sheikh Abdullah is cer­
tainly going to help normalisation of 
relations with Pakistan. I hope that 
Shri Bhutto will see the wisdom in 
mis regard and continue this process. 
We are expecting their Foreign Secre­
tary to come here and discuss further 
ihe question of civil aviation, ever- 
flight, etc.  and  this  process  will 
continue.

SHRI SAMAR GUHA: The earth 
under the feet is already gone; now 
you are trying to build up the aerial 
nexus with Pakistan.

SHRI YESHWANTRAO CHAVAN: 
Well, civil aviation  also ultimately 
comes down on the earth ! What has 
happened to you Mr. Samar Guha ? 
You are a great revolutionary; you 
have become such a pessimist and lost 
all your idealism. What has happened 
to you ? The main point is this. The 
old process was going on in a proper 
way; something happened in between; 
then our relations with Pakistan were 
gradually, slowly, may be haltingly, 
making progress and then at that time 
tnis thing happened. And, what a time 
was chosen by the U.S.A. 1 The United 
States of American decided to lift the 
embargo which in their own wisdom 
they had placed some ten years before. 
But this is the time they chose to lift 
the embargo. It could, really specking, 
aflect both the processes, normalisation 
process with Pakistan and normalisa­
tion of our relations with U.S-A. also. 
Somebody said that we must have our 
bridges of friendship with all the big 
powers. So, this also came in the way.

It is not again—let me make it clear 
—a question of merely giving a few 
weapons here or there which will make 
a change.  What is it that we are 
objecting to? I would like them to 
understand our objection. What we are 
objecting to to-day is the politics behind 
supplying arms just to create a balance 
of power. This has been followed by 
them for the last couple ot decades.
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I think ttiiey have now realised it 
Theire atoms to -,'JSe aohae sort of a 
curse on American arms that wherever 
they go, defeat follows them. It looks 
like that  One sometimes becomes 
superstitious. I am not a superstitutious 
person. Sometimes this is what it looks 
like. There is an absolute limitation to 
what arms can do or what the mili­
tarists can do. In both Africa and Asia 
and. possibly, in all parts of the world, 
nationalism is still an important force 
to be reckoned with and the awakened 
masses are also to be reckoned with. 
Their urges and their aspirations have 
all to be taken into account. This is 
one thing which these big countries do 
not take note of. And that, really 
speaking,  is  creating  problems for 
themselves and creating problems for 
the world.

I think Shri Madhavrao Sciendia has 
criticised Amerioa. But, I think, he 
could not do anything else because now 
America is supporting Pakistan (Inter­
ruptions).

SHRI  MADHAVRAO  SCINDIA: 
What I want to ask you is this. You 
said that Bangladesh war should be 
looked at in the context of the emer­
gence of Sovereign Bangladesh. I take 
it that when war took place, the Gov­
ernment of India had entirely dismissed 
from their mind the recovery of occu­
pied land in Kashmir. Has the Govt, 
wxitten of Kashmir ? This is my Am 
point Secondly, I take it that the 
brave jawans died only for Bangla 
Desh and not lor their country. How 
can you conduct a war in compartments. 
Am X £q .*ake it that in this war, the 
jawans  fought  and  died only for 
Bangladesh end not for our country?

SHRIYESHWANTRAO CHAV AN: 
Look, Pakistan  made an  agression 
against os. When was it started ? Don't 
forget the history of Bangladesh. What 
Bangtoandhu was doing was a different 
thing. But India entered into war only 
when there was  aggression against 
tndia. Do not forget this. You will 
please re-read the Simla Agreement. 
You will know that we have not given 
up this position. JJaturally, we have 
said that these questions will have to 
be peacefully negotiated to which Mr. 
$hutto is a perty. {Interruption*). I do 
not • want to denier';Into m-:dialogue on'' 
ihishere, can meet and - ’

discuss
you. . So, the point I was 4nakingwas 
' this.. As -fa*, as Pakistan is concerned, - 
unfortunately; theyha vetaken a wrong 
position; The reason is the supgtfyei 
arms to them. That eertainlyfcaa creat- 
ed certain difficulties. But stiU, it is 
our policy that despite our difficulties* 
we shall continue to make efforts to 
normalise our relations *with Pakistan 
because we believe in friendship with 
Pakistan and our efforts will be deli­
berately  and  consciously  towards 
strengthening our  relations in that 
direction.

As far as Pakistan is concerned, I 
think I have made our own position 
very clear.

I would like to say that in our policy 
towards South-East Asia, we have con­
sistently endeavoured to explore the 
possibilities of mutually beneficial co­
operation in the countries in this region.
I think we can claim a measure of 
success in thfs effort.  1 would, for 
instance, refer you to the continental 
shelf boundary agreement concluded in 
the year 1974 with Indonesia which is 
an example of mutually beneficial co­
operation in the waters separating the 
countries in tbe region.  Even with 
other countries in South-East Asia we 
have been able to identify and, to some 
extent, develop  co-operation in the, 
areas of mutual interest and we pro­
pose to continue our eoflirts in this 
direction. Farther afield in the South 
Pacific, we have been aide to evolve i 
similarity of interests with Australia 
and New Zealand—-an example of this 
is the valuable change in the Australian 
attitude on the question of the Indian 
Ocean as a Zone of Peace.

Our bilateral relations with almost all 
the countries in Asia have been deve­
loping satisfactorily. Of course, the 
question (hat was argued yesterday— 
and it is a very important question— 
of finding certain lorum through which 
we can develop an Asian identity is a 
very important point made by all the 
Members. Some of them showed some 
ignorance when they said there was no 
forum Where anything could be dis­
cussed. It IS not so. There are certain 
institutions in the economic field which 
are working in the form of ESCAP, 
Asian Development Bank, etc. :%M : X 
would like■:** add that we 1la ve been 
CDOSdOUS

ttrranmmmmniM "for’
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among Asian countries which could 
provide an opportunity to ensure that 
their interests are adequately promoted 
to various international forums. While 
we ere awarêthat a variety of poli­
tical and other  reasons  somewhat 
inhibit the creation of a regional con­
sultative organisation for Asia, we are 
nevertheless exploring various avenues 
to foster a sense of Asian identity. 
Towards this end Government has been 
"undertaking consultation with several 
friendly Asian Governments whose res­
ponse has been generally encouraging. 
It is hoped that these exchanges can he 
widened and will eventually lead to the 
emergence of a greater sense of unity 
in Asia.

My colleague, the ex-Foreign Minis­
ter. Mr. Dinesh Singh, particularly laid 
emphasis on this aspect and made a 
mention of the Asian Ministers council. 
Some meetings took place of this coun­
cil. The last one was held m 1970. 
Afterwards it was not possible to hold 
them but in this matter our judgment 
is that you cannot force the pace. There 
ire certain regional and internal con* 
tradictions which you cannot forcibly 
solve. This can be done bv building 
bilateral co-operation and when you 
work out some sort of network of bila­
teral relations, as I mentioned, a multi­
lateral relationship may emerge.  We 
will have to make very cautious though 
urgent efforts in this direction. Profes­
sor Mukherjee and Shri Dasehowdhury 
also made a mention about it.

Recognising that the world grows 
more interdependent, politically as well 
as economically, we actively advocate 
and pursue a policy of international 
co-operation. This has been the guiding 
principle of our attitude particularly 
towards our neighbours. 1 have already 
spoken  about Pakistan.  In  recent
months, in our relations with some 
other neighbours, we have been able 
to resolve some long standing issues 
which had defined solution tor genera­
tions. I refer to the Agreements with 
Sri Lanka on Kachachativu and the 
future of persons of Indian origin.

I rater also to the agreement with 
Bangladesh about Indo-Bangladesh land 
boundary. In our dealings with all 
neighbours, we have Invariably kept in 
mind the principle of mutual benefit 
and sovereign equality. Most of our 
nelghbomw mm have a belter under- 
s t a n d in g  m m f s o f t e r
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of friendship and co-operation and 
realise that we have no intention of 
interfering in their internal affairs or 
posing any threat to them in any form.

The House is, of course, aware of the 
recent  political  and  constitutional 
changes in Bangladesh. So far as we 
are concerned, they do not signify any 
change in Bangladesh's policy of friend­
ship and cooperation with India and 
her non-aligned posture in foreign 
affairs. On our part, we shall continue 
to strike for the closest possible co­
operation and friendship with that 
country. It is true that there are some 
outstanding issues such as the delimi­
tation of maritime boundary and the 
Farakka barrage. But, we are confident 
that in the context of the genuine 
desire for amity and cooperation on 
both sides, a fair and amicable solution 
which safeguards the interests of both 
the countries will be reached.

In regard to Nepal, a country with 
which we have close and traditional 
ties of friendship, we are hopeful that 
d healthy relationship can be built up 
on the basis of mutual respect and a 
frank recognition by each country of 
the other’s sensitives. For our part, we 
have always done our best to respect 
Nepalese interests and wishes on a 
number of issues.  We  cherish our 
friendship with Nepal, but this relation­
ship must depend for its growth and 
sustenance on common observance by 
both the countries of the elements of 
reciprocity,  mutual  benefit,  mutual 
respect and non-intervention in each 
other's internal affairs. This is as far 
as Nepal is concerned. Sir, the other 
•areas are the areas of West Asia.

SHRI  PRIYA  RANJAN  DAS 
MUNSHI (Calcutta-South): I would 
like to put a question in regard to 
Bangladesh. This is for the informa­
tion of the hon. Minister. You desire 
that we should not Interfere in the 
domestic politics of Bangladesh and 
tliat we should try to strengthen our 
relationship with that country. But, I 
would like to know, is it not a fact that 
for the last two months, some leading 
newspapers of India have started pub­
lishing articles and news items which 
are meant to deliberately distrot facts 
and which axe against the interests of 
India and Bangladesh, both?. A** you 
aware of this? Something has to be 
done in this regard.
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MB. DEPUTY-SPEAKER: What can 
they do about newspapers ?

SHRI YESHWANTRAO CHAVAN: 
If you do not want me to reply...

SHRI  PRIYA  RANJAN  DAS 
MUNSHI: There is deliberate distor­
tion.

MR. DEPUTY-SPEAKER: What can 
you do about newspapers? We have 
freedom ot the Press in this country.

SHRI YESHWANTRAO CHAVAN: 
You have made your point Sir, 1 had 
briefly touched upon the dangers of the 
situation m West Asia. Our attitude 
to the Arab Israeli problem is well- 
known. We have consistently supported 
the principle of denying the aggressor 
the fruits of his aggression and recog­
nising the legitimate rights of the 
Palestinian people. Just peace m West 
Asia can be secured only on the basis 
of these principles  The Arab world, 
by and large, recognises that oui sup­
port to them over to years has been 
based on principles and not on expedi­
ency In turn, this has facilitated indo- 
Arab cooperation in many fields to our 
mutual benefit  We have always sup­
ported the Palestinian cause and have 
accepted  the  Palestinian  Liberation 
Organisation as the legitimate repre­
sentative of the people of Palestine m 
their  just  cause  When  the  PLO 
recently asked for permission to open 
an office in Delhi, we readily agreed 
to that request. The office has started 
functioning already.

In this connection, I may also refer
io the closer relations that we have 
toeen able to develop with the Gulf 
countries This is a very important part 
-of our neighbourhood  Several high 
level visits have been exchanged as a 
result of which fresh avenues of bila­
teral co-operation have been identified 
or developed. Saudi Arabia, under the 
late King Feisal, has played a dynamic 
role in West Asia and high tragic death 
has grieved us deeply. In the past few 
months, we were able to widen the 
areas of understanding and co-opera­
tion with that country. We look forward 
to developing this further.

I would like to say a few words about 
our relations with Iran and Iraq. In the 
last few years, Iran lias shown greater 
understanding than before on a number 
of issues of doneem to us and has also 
actively developed fiofltact in the fields

ot economic co-operation.  Iran has 
demonstrated Its interest i» the stabi­
lity of the region. Its friendly relation* 
with Pakistan need not hinder the fur­
ther strengthening of our bilateral rela­
tions, and it is our hope and desire 
that Iado-Iranian friendship and co­
operation will continue to grow to 
mutual benefit.

With Iraq, our relations have been 
traditionally close and friendly.  The 
Prime Minister was accorded a very 
cordial reception when she visited Iraq 
in January this year. Iraq was the first 
country to extend easy payment terms 
for oil when we were m need. In the 
circumstances, the news  of an accord 
between Iran and Iraq m March this 
year over the boundary and other pro­
blems has been very welcome, and we 
hooe that both these countries will work 
together in the interest of the whole 
region

T had referred earlier m my speech 
to the threat of military intervention 
in this region—I am talking about the 
west Asia region  Such contingencies 
will have to be faced by us with the 
confidence that gun-boat diplomacy is 
not an effective political instrument. 
The Suez mis-ad venture of 1956 bears 
testimony to that At the same time, we 
have to redouble our efforts to stretig- 
fnen the solidarity of the entire non- 
aligned world, so that our unity and 
determination may serve as a warning 
to the potential interventionists.

While we shall continue to direct our 
efforts towards getting the developed 
world to better appreciate the point of 
view of the developing countries and 
towards promoting proposals for inter­
national co-operation, the safeguarding 
of our own security interests would 
naturally assume paramount impor­
tance. In that context, we have to con­
tinue to build up and strengthen our 
relations with these countries which 
would stand by us.

The only other country* to which I 
✓anted to make a reference and which 
7 have not been able to do, was Afgha­
nistan. As you know, President Daud 
paid us a visit very recently. There 
were some good discussions between 
the President and the Prime Minister.
7 think I should have made a reference 
along With Pakistan to Afghanistan 
that Pakistan’s recent attitude of toelti- 
wrency towards Afghanistan is another
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matter which/ really speaking, concerns 
t»s. Our relations with Pakistan are very 
closely and friendly and we have...

AN HON. MEMBER: Afghanistan.

SHRI YESHWANTRAO CHAVAN: 
Afghanistan I wean—thank you for 
♦be  correction.  Our  relations  with 
Afghanistan are very close and friendly 
and we have the fullest sympathy with 
Afghanistan in the problems it faces. 
Of course, with Pakistan also, we want 
to be friendly.. ✓

AN HON. MEMBER: It cannot be a 
one-way traffic.

SHRI YESHWANTRAO CHAVAN: 
We were making efforts to be friendly. 
We earnestly hope that a peaceful solu­
tion will be found to these problems.

When President Daud recently came 
here, we both ielt that the U.S. decision 
on arms supplies to Pakistan would 
encourage the forces of confrontation 
and tension, retarding the process of 
normalisation in South Asia.

In thi«s connection. I would like to 
mention one aspect, to which many 
members made reference, and that is 
regarding Khan Abdul Ghaffar Khan. 
Khan Abdul Ghaffar Khan is a person 
not belonging to one country or the 
other. He was a veteran freedom figh­
ter and naturally his arrest has caused 
<oncem to us, and 1 share that concern.

SHRI SAMAR GITHA • At least you 
bave mentioned that.

16.00 HRS,

SHRI YESHWANTRAO CHAVAN: 
With regard to China, the fact that I 
refer to our relations with China in the 
end does not by any means signify 
that we attach less importance to that 
great country. Inspite of what China 
has or has not done we continue to 
have an open mind on the question of 
improving our relations with China. We 
have  repeatedly, made  known  our 
desire and willingness to do so. Un­
fortunately this thing cannot be a one 
way affair; there has to be a response 
from the other side as well. We do 
not have as yet any concrete evidence 
of a corresponding desire by China to 
improve its relation* with us. Inspite 
d the twtent vist̂ of the table tennis 
team and the optimistic statement by

the Chinese Vice Premier who passed 
through Calcutta in February on bis 
way to Kathmandu for the coronation 
of the king, the Chinese have shown no 
real change in attitude. On the con­
trary they have launched a fresh bar­
rage of anti-Indian propaganda on well- 
worn themes like Kashmir, Pakistan, 
Sikkim, Nepal, etc.

I find two very interesting criticisms 
coming from two different Members of 
the opposition. Shri Mavalankar told 
us not to insist on rigid reciprocity, if 
I am quoting him correctly. If in re­
lationships between two countries reci­
procity is not to be maintained, what is 
to be taken care of ? If reciprocity is 
considered rigidity, the only thing is 
surrender.

SHRI P. G. MAVALNKAR (Ahmeda- 
bad): I do not mean surrender at all; 
I said; let us not be rigid; let us keep 
an open mind on that point.

SHRI \ ESHWANTRAO CHAVAN: 
Certainly, have an open mind. But this 
open mind is rather a dangerous thing 
and I do not know if open-mind is 
something which could be open at both 
ends.

MR DEPUTY-SPEAKER: That will 
be an open-ended mind.

SHRI YESHWANTRAO CHAVAN: 
That is one thing. On the other side 
my hon. friend Scindiaji said: do not 
go by the ping pong diplomacy... 
(Interruptions). The word used was— 
ping pong diplomacy. You said: let it 
be there; but do not be the ball but 
be a bat. That is what he said. This 
word ‘ping pong diplomacy’ in connec­
tion with India has no meaning.  It 
might have had some significance in 
relation to the United States because 
they had no other communication with 
China; they had no diplomatic relations; 
they had no embassy in Peking nor 
had China an embassy in Washington 
in the United States. They had to 
depend upon some type of diplomacy...

(Interruptions).

SHRI  MADHAVRAO  SCIENDIA: 
Surely, you have not taken it literally. 
I do not mean that you go and play 
ping pqng with Mao Tse Tung. That is 
just an expression,

SHRI YESHWANTRAO CHAVAN: 
In this particular matter, we have to
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judge the tecta. Our basic attitudes are 
clear. We certainly would like to mm 
what their attitude is going to be and 
respond to it in the proper manner 
when we get proper Indications. That 
is what I wanted to say.

In the case of West European coun­
tries, I should like to say that our 
relations with those countries are good. 
Their economic co-operation is very 
important lor us and 1 think our rela­
tions will continue to develop in the 
proper way in the years to come. The 
most important change that has hap­
pened in Western Europe is the change 
in Portugal. 'After nearly four decades 
oi fascist regime, democracy had assert­
ed itself and it has not only liberated 
the forces of democracy in Portugal but 
it has also liberated the forces in 
Africa, Anglo and Mozambique. There 
jre very important changes taking 
placce not only in the former Portu­
guese colonies, but some optimistic 
signs of liberation  and progressive 
forces making further progress are seen 
in  some other countries in  South 
Africa as well as in Zimbabwe and 
Namibia.  In this region, the local 
statesmen like President Nyerere and 
President Kaunda are taking a lead 
in constructive statesmanship.

An hon. member made mention about 
Latin America. Our relationship with 
Latin American countries is also recog­
nised to be a very important plank of 
foreign policy. May be what was true 
t*n years before is not true today. We 
have got our Embassies there. I had 
particularly mentioned that this non- 
aligned meet at Havana had a special 
significance in the context of Latin 
American countries.  The nonaligned 
movement is taking firmer roots in 
Latin America and they are partici­
pating in third world problems and 
identifying themselves with the third 
world, which Is very good. As far as 
trade is concerned, trade with Latin 
Ajnedca is not an easy matter. It is 
a matter of distance, but even then 
we have started making progress.  A 
direct shipping service has been started. 
Tt goes to Surinam. Guyana, Trinidad 
dr Tobago and other places depending 
on cargo* There is also possibility of 
another service to Panama fend Pacific 
ports of Latin America. Certainly these 
contact* will uttimAtety Drip the growth 
at trad* and economic cooperation.

As far as East European countries, 
and Soviet Russia ate concerned, our 
relations  are very  friendly.  Prof, 
Mukherjee suggested yesterday that by 
mistake sometimes people try to bracket 
the two super powers together. I think 
that is not at least our Government** 
attitude,  because  the  two  super 
powers cannot be bracketed together. 
They are not only qualitatively diffe­
rent, but they are different from the 
point of views of our national interest. 
This is one fact we have to take note 
of. Whenever India was in difficulty, 
Soviet Russia has stood by us Cer­
tainly our relations with Soviet Russia 
arc very friendly and they will grow 
from strength to strength. Our rela­
tions with the East European socialist 
countries are also very friendly. Only 
this year we had visits from three Prime 
Ministers of East European countries 
and we have found that there is iden­
tity of views and similarity of approach 
In regard to many international mat­
ters. I think our trade and economic 
cooperation is also growing. Our rela­
tion with the East European countries 
and the Soviet world is a very impor­
tant matter of policy with us and I am 
sure it will grow from strength to 
strength.

As far as U.S~A. is concerned, Dr. 
Kissenger’s visit created certain hopes, 
but the lifting of the embargo created 
difficulties and 1 had to postpone my 
visit to USA. For future, we certainly 
hope to have good relations with them, 
but it will depend upon their showing 
sensitivity to our national concerns.

As far as Cambodia is concerned, we 
have recognised the Government of 
Prince Sihanouk. As for the PRG, I 
would like to assure the House that our 
sympathies are always with them in 
this matter. From the very beginning 
we have stood with the struggle ot the 
Vietnamese people. After the Paris 
Agreement, we had discussions with the 
PRG’s representatives, and it is with 
their agreement that we have accepted 
that their General delegation should be 
set up in India  Certain letters are 
expected to be exchanged. Certainly, a 
new situation is developing. I can only 
say that we are watching the chang­
ing situation. You can rot assured that 
we will d© the right thing at tha tight 
time.

mm & M. BANERJEE: During this 
*MRt win  iasewldttltir-,
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SHHl Y3SHWANTRAO CHAVAN: 
You leave that decision to us.

As far a* the Commonwealth is con­
cerned, it it a very important forum 
for exchange of view*. It Is not a body 
which takes any policy decisions. It 
is not expected to do any such thing. 
But when heads of governments, com­
ing from different regions at different 
levels of development come together, 
ihe exchange of views help each other. 
This has been my experience. Of course, 
I have not attended the Prime Minis­
ters’ Conference as yet, but I have 
experience of the conference of the 
Finance Ministers of the Common̂ 
wealth. I must say that it helps us 
to come into contact with the Carebean 
countries, the African countries and 
the South Asian countries, and this ex­
change of views certainly helps us to 
develop a sort of consensus. It is good 
that some of the developed countries 
like Britain, Australia and New Zea­
land  are present.  Sometimes their 
availing of the views of the third world 
help them, though I am not sure how 
far, in influencing the decision-making 
in other countries like America.

I think I have practically dealt with 
nil the major problems that were raised. 
✓

sff ITWf  (*TT®pJT TOTT) ■ WIT 
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SHRI YESHWANTRAO CHAVAN: 
Of course, there is this tendency on 
<he part of some of these big powers, 
who are not reconciled to the progres­
sive regimes in developing countries. 
So, wherever they find a possibility of 
undoing it, they are taking that oppor­
tunity, I am sure this policy has not 
paid them, has not succeeded in any 
other part.

SHRI  PRIYA  RANJAN  DAS 
mmSHI: They will try to do it in 
India.

SHRI YESHWANTRAO CHAVAN: 
Possibly they may wish to try it. But, 
I do not think the people of India are 
going to put up with that. They will 
certainly give a very Effective answer 
to any attempt at subversion in this 
part of the world. Yon can rest assured 
o* that.

Smut VASANT SATHE (AJcola): 
M  to  hot !

SHRI YUSHWANTRAO CHAVAN: 
They would not try it. I have no doubt 
about ft.

Some bon. Members referred to the 
Question of cultural diplomacy. 1 would 
like to say that cultural diplomacy is 
one of the instruments for promoting 
friendly relations with other countries. 
Strictly speaking, cultural agreements 
and cultural exchange programmes are 
the responsibility of the Department of 
Culture. However, as one of the im­
plementing agencies, the Indian Coun­
cil of Cultural Relations, which is under 
the administrative control of my Minis­
try, has been carrying out active and 
increasingly wider programmes of cul­
tural exchanges with other countries, 
within the constraints imposed by our 
limited foreign exchange resources.

Now two points remain. One is about 
our Embassies and Missions, which was 
a point made by some of tbs Members, 
particularly by Shri Mavalankar. I can 
say from my experience of the last six 
months, because I have travelled quite 
a bit in the last six months and I have 
come into contact with younger officers 
of the Foreign Service, that most of 
them are very eager, keen, intelligent 
and patriotic persons. Shri Mavalankar 
mentioned his experience sometime m 
the last decade, was it not ? But thing? 
have changed. Certainly, there are some 
limitations  on them.  One is man­
power availability. Some of our mis­
sions are small. But I quite agree that 
there is scope for improvement in the 
relations with the public. I will again 
bring to their notice the feeling in the 
House that they will have to be a 
little out-going in their relations with 
the Indians abroad. Indians on visit, 
and that they should certainly build 
up India’s image in the countries in 
which they serve.

I  trust I have been able to give the 
House some of the salient features of 
the present international situation and 
the manner in which we have tried to 
make our foreign policy a dynamic and 
flexible  instrument  for  projecting 
India’s views and  safeguarding her 
interests. The objectives of Indian 
foreign policy are to promote the cause 
of peace and international co-operation* 
as we believe that this would secure 
the interests not only of India but also 
of the entire international community.

In the global context, we welcome 
Hie world-wide trend towards detents 
and reduction of tensions. It is in this
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atmosphere that humanity can achieve 
social, economic and political progress:
II is also in this context that we can 
take steps in their direction ot general 
and complete disarmament At the 
same time, we advocate strongly the 
sovereign equality ol nations and we 
maintain that all countries, big or small, 
rich or poor, should have a voice in the 
working out ol their destinies.

Tndia,  accordingly,  believes  that 
non-alignment plays a crucial role in 
the furtherance of these objectives. We 
continue to attach great importance to 
the unity and solidarity of the non- 
aiigned countries in the interests of 
themselves, of the developing countries 
and of the international community as 
a whole. We remain firmly committed 
and totally opposed to all forms ot 
colonialism, racism and discrimination 
in the world, wherever and in what­
ever form they might occur.

In the global context, we also believe 
firmly in the increasing inter-depend­
ence of nations, particularly in the task 
ol finding urgent solutions to some of 
the grave economic problems lacing us, 
including those of inflation, imbalances 
and inequalities. We believe that there 
is an increasing awareness everywhere 
that no country, however great or 
powerful, can afford to regard a pro­
blem anywhere as being of no concern 
to it.

We have devoted our special atten­
tion to amity and cooperation in our 
region; we have made special efforts 
and taken various initiatives to streng­
then our relations with all countries 
of the region, particularly our neigh­
bours. It is only through friendship 
and cooperation, on the basis of so­
vereign equality and mutual benefit, 
that we can help each other to build 
regional peace and stability, and thus 
contribute to the relaxation of tensions 
around the world. We have, I think, 
achieved a  substantial  measure  of 
success in strengthening our relations 
with many countries in the region on 
the basis of these principles. We have 
«*»tttled with them some of the pro­
blems which had defied solution* for 
generations, I need hardly mention 
that our attitude to Pakistan too is 
guided fey the same devotion Ip good

neighbourly relations asff willingness 
to settle all problems bilaterally and 
peacefully.

We attach paramount importance to 
promoting understanding and develop* 
ing and strengthening bilateral co­
operation in the political as well as 
economic and cultural fields. As I have 
said in my speech, the conduct of our 
foreign policy has been directed at this 
objective bilaterally, regionally and 
globally,  the  objective t of building 
bridges of friendship, cooperation and 
understanding.

MR. DEPUTY SPEAKER: There are 
a number of cut motions...

SHRI NOORUL HUD A rose (Inter­
ruptions).

MR DEPUTY SPEAKER: We have 
had enough discussion. If I allow you, 
I will have to allow others. The debate 
begins all over again. He had covered 
a very wide ground.

There are a number of cut motions 
which the hon. Members, Shri H. N. 
Mukerjee, Shri Ram Avtar  Shastri 
and Shri Mavaiankar, have moved. 
Unless any hon. Member wants any 
particular cut motion to be put sepa- 
tately, I will put them all together to 
the House.

SHRI P. G. MAVALANKAR:  Cut
Motion No. 33 may be put separately.

MR. DEPUTY SPEAKER* I put Cut 
Motion No. 33 moved by Shri Mavaian­
kar to the vote of the House.

The Cut Motion was put and negatived

MR. DEPUTY-SPEAKER: Now, I
out all the rest of the cut motions to 
ihe vote of the House.

The cut motions were put and negatived.

MR. DEPUTY-SPEAKER: The ques­
tion is:

"That the respective sums not *** 
ceeding the amounts on Revenue 
Account and Capital Account 
shown ii) tfc* fourth column of
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the Order Paper be granted to 
the President to complete the 
sums necessary to defray the 
charges that will come in course 

✓  payment during the year end­
ing the 31st March, 1976, in 
respect of the head of demand 
entered in the second column 
thereof against Demand No. 30 
relating to the Ministry of Ex­
ternal Affairs.”

The motion was adopted.

IThe motion for Demand for Grant, 
which was adopted by the Lok Sabha, 

is reproduced below.—Ed]

Demand No. 30—Ministry of External 
Affairs

“That a sum not exceeding Rs
82,72,58,000 on Revenue Account and 
not exceeding Rs 25,25.00,000 on Capi­
ta! Account be granted to the Presi­
dent to complete the sum necessary to 
defray the charges which will come in 
course of payment  during the year 
ending the 31st day of March, 1976, in 
respect  of  ‘Ministry  of  External 
Affairs’;*

Ministry of Defence

MR. DEPUTY-SPEAKER: We now 
take up discussion  and voting on 
Demands Nos. 18 to 23 relating to the 
Ministry of Defence for which 6 hours 
have been allotted. Hon. Members pre­
sent in the House who desire to move 
their cut motions may send slips to the 
Table within 15 minutes indicating the 
serial numbers of the cut motions that 
they would like to move. They will be 
treated as moved.

Demand No. 18—Ministry or Defence

MR.  DEPUTY-SPEAKER:  Motion
moved:

“That  a sum not exceeding Rs.
1,34,12,000 on Revenue Account and not 
exceeding Rs. 13,31,79,000 on Capital 
Account be granted to the President to 
complete the sum necessary to defray 
the charges which will come in course 
ot payment during the year ending 31st 

March, im, in respect of

Demand No. 19—iDefence  Services—  
Army

MR.  DEPUTY-SPEAKER:  Motion
moved:

“That a sum  not exceeding Rs.
12,50,57,35,000 on Revenue Account be 
granted to the President to complete 
the sum neces&ary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1976, m respect of ‘Defence 
Sei vices—Army’.”

Demand No. 20—Defence  Services— 
Navy

MR  DEPUTY-SPEAKER:  Motion
moved:

“That a sum  not exceeding Rs.
1,12,16,45,000 on Revenue Account be 
granted to the President to complete 
the  sum necessary  to  defray  the 
charges which will come in course of 
payment during the year ending the 
31st day of March, 1976. in respect of 
‘Defence Services—Navy’.”

Demand No. 21—Defence  Services— 
Air Force

MR  DEPUTY-SPEAKER*  Motion 
moved:

“That a sum not exceeding Rs.
5.70.30.62.000 on Revenue Account be 
granted to the President to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March,  1976, in respect ot ‘Defence 
Services—Air Force*.”

Demand  No. 22—Defence  Service—  
Pensions

MR. DEPUTY-SPEAKER:  Motion
moved:

‘'That  a sum not exceeding Rs.
94.16.67.000 on Revenue Account be 
granted to the President to complete the 
sum necessary to defray the charges 
which will come in course of payment 
during the year ending the 31st day of 
March, 1976, in respect of Defence 
Services Pensions*.”
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MR  DEPUTY-SPEAKER:  Motion
moved:

“That a sum not exceeding Its.
197,88,52,000 on Capital Account be 
granted to the President to complete 
the sum necessary to defray the charges 
Which will come in course of payment 
during the year ending the 31st day 
td March, 1976, m respect of 'Capital 
Outlay on Defence Services’"

SHRI  BHOGENDRA  JHA  (Jai- 
nagar): I beg to move*

“That the demand under the Head, 
‘Ministry of Defence’ be reduced to 
Be. 1."

[Failure* to properly educate the 
officers and ranks about attempts at 
"Military encroachment of India by the 
US imperialists and dangers ansmg 
therefrom (1)3.

“That the demand under the Head, 
‘Ministry of Defence’ be reduced to 
Be 1."

[Failure to substantially increase the 
proportion of promoted officers to those 
of directly recruited (2)].

"That the demand under the Head, 
“Ministry of Defence’ be reduced by 
Ks 100”

[Need of having commog mess for 
officers and jawans in all the three ser­
vices (3)]

“That the demand under the Head, 
‘Ministry of Defence’ be reduced by 
Rs. 100”

[Nee<« of providing more facilities to 
the jawans in the three services for 
improving their academic and military 
capabilities. (4)]

“That the demand under the Head, 
'‘Ministry of Defence’ be reduced by 
Rs 100.”

{Need of changing the Armed Forces 
Rules and practices to make them more 
democratic and less bureaucratic (5)3.

“That the demand under the Head, 
'Ministry of ©fence* be reduced by 
Rs. 100."

[Need «t educating the officers and 
jawans  an  secular  democratic  and 
socialistic line* m Accepted by our 
country- (6)3-

‘That the demand under tte Bead, 
‘Ministry of Defence* be teduced by 
Re. 100.M

[Need of increasing the emoluments 
and facilities particularly of Jawans and 
middle rank officers. (7)],

“That the demand tinder the Head, 
'Ministry of Defence’ be reduced by 
Rs 100.”

[Need to train and educate the armed 
forces against communalism, separa­
tism,  casteislh  and  other  anti­
democratic and disruptive tendencies. 
<8)1
SHRI S M BANERJEE (Kanpur)  I 
beg to move

4 That the demand under the Head, 
'Ministry of Defence’ be reduced to 
Re 1"

[Failure to correlate the piece work 
rates for ordnance factory workers. 
(17)3.

“That the demand under the Head, 
‘Ministry of Defence’ be reduced *o 
Re 1”

[Failure to finalise the pay scales of 
supervisors and draftsmen in Defence 
establishments. (18)]

“That the demand under the Head, 
•Ministry of Defence* be reduced to 
Re I”

[Failure to grant bonus to Defence 
Employees (19)3

“That the demand under the Head. 
‘Ministry of Defence' be reduced to 
Re 1.”

[Failure to revise the wage struc­
ture of the defence employees and bring 
it at par with public undertaking em­
ployees. (20)3

That the demand .under the Head, 
‘Ministry of Defence* be reduced by 
Rs 100.”

[Non-functioning of the classification 
tribunal for Defence employees. (21)3

“That the demand under the Head, 
'Ministry of Defence’ be reduced by 
ft*. 100 »

[Non-inclusion o* woritert’ 
tative In Rakahft Utpadati Jtoanl 0NM



305 DmtMdt/rr

‘That the demand under the Bead, 
‘Ministry of Defence’ be reduced by 
Tt* 100."

[Failure  to  re-instate  victimised 
Defence workers of West Bengal, Avadi 
and Kanpur. (23)]'

'That tbs demand under the Head, 
^Ministry of Defence* be reduced by 
Us. 100”

[Need for more quarters for civilian 
employees in Defence establishments.
(24)]

"That the demand under the Head, 
^Ministry of Defence’ be reduced by 
Hs. 100.”

[Need for further improvement in 
the service condition of army personnel.
(25)]

“That the demand under the Head, 
"Ministry of Defence’ be reduced by 
Us. 100.”

[Failure to treat canteen employees 
of Defence establishments as Govern­
ment employees. (26)]

"That the demand under the Head, 
'‘Ministry of Defence' be reduced by 
Rs, 100.”

[Need for full utilisation of produc­
tion capacity of ordnance factories. 
(27)1.

“That the demand under the Head, 
‘Ministry of Defence’ be reduced by 
Us. 100.”

[Proposed  retrenchment in MJE.S. 
establishments, (28)].

“That the demand under the Head, 
•"Ministry of Defence’ be reduced by 
Rs. 100”

[Need to revise the pay scales of 
Defence employees and put them at par 
with public sector employees. (29)]

"That the demand under the Head, 
‘Ministry of Defence’ be reduced by 
Us. too-

[Failure to remove discrimination bet­
ween industrial and non4ndustrial em­
ployees  to  Defence  establishments.
<*«)].

ME. DfflmY-SPSAKXR: Tbe D* 
*na»d» for OMtnt* tfnd the cut motions 
«« now before tbe House.
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•SHRI  JAGADISH  BHATTA- 
CHARYYA  (Ghata):  Mr.  Deputy-
Speaker, Sir, the common man in our 
country generally knows and ponders 
over the expnediture that the Govern­
ment incurrs on agriculture, irrigation 
and on food, education, but they do 
not have a good idea about the expen­
diture that the Government incurs on 
Defence. However, if we «o through 
carefully the Defence expenditure in­
curred during the last few vears thtn 
We will find the Government had in­
curred a sum of Rs. 805.80 crores in 
1964-65. From this point the expendi­
ture on Defence rose to Rs. 2,000 crores 
ii> 1974-75 and the budget estimate for
1975-76 is of an order of Rs. 2274 
crores. From all these it will be clear 
that during 1974-75 a new record was 
set up when Rs. 2000 crores were spent 
for the first time. In an affluent coun­
try, increase in military expenditure 
may not mean much. It may mean cur­
tailment of luxury or comfort of some 
people. Recently we have found that 
the British Government have slashed 
Its military expenditure by 300 million 
pounds and without this, it would not 
really affect the common man there. 
Even if this heavy cut was not im­
posed the people of England would not 
have starved and succumbed to death. 
The situation in India is, however, 
fundamentally different.

16.26 hrs.

iShri Jagwnathrao Josri in the Chair]

In India, nearly 70*'*. of the popu­
lation live below poverty line.  The 
necessities of life rather the very exis­
tence of a great bulk of our people 
i* at a stake and we have to view 
our huge defence expenditure in the 
background of the urgent needs of our 
people. I would like to quote here from 
an article appearing In Indian Express 
dated the 4th March 1975 wherein it 
Has been stated and I quote: “The 
tragic irony of our situation is that the 
huge sum being spent on protecting our 
people against the possibility of foreign 
attack itself ensures that a significant 
portion of them will die or be mentally 
retarded without a bullet being fired. 
U the millions who see their children 
jgoing hungry to bed were given tbe 
rtvoice between preparing for a possible 
foreign attack and the certainty of

•The original speech wa* delivered 
In Bengali.

CHAITRA n, 1 m ifrUCA)
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their children being crippled for mal­
nutrition there is little doubt what they 
would decide. These are the factors 
that should be kept in mind by their 
representatives in Parliament.”  We 
cannot possibly ignore the sentiments 
and logic behind the message of the 
article writer. You will be surprised to 
note Sir, that the proposed increase of 
Rs. 117 crores m the Defence budget 
for one year is nearly 20 times the 
entire amount allocated for nutritional 
feeding for children in the 4th Plan. 
In other words it can be said that mil­
lions of our young children can be fed 
properly and in a better way if only 
we can reduce our expenditure on 
Defence. And I personally feel Sir, that 
there is a lot of scope in effecting 
economy in this share. As you know 
Sir, defence Is the biggest single com­
ponent of our budget proposals and it 
If, but natural that the biggest cut can, 
if desired,  also  be made  in  this 
sphere only.

Before we suggest a cut in the 
defence expenditure it would perhaps 
be necessary to examine the factors 
which are often referred to as justifica­
tions for enhanced defence expendi­
ture Very often we hear that the coun­
try is facing war threats from our 
neighbours and in this context the 
names of China and Pakistan are often 
mentioned. Let us dispassionately see 
how far these threats really exist to­
day. Our conflict with China in 1962 
was only over the possession of the 
Aksai Chin road which had become 
ciear from the unilateral Chinese with­
drawal. Since 1962 till date nothing 
has happened which may suggest that 
Peking rulers are interested in Invading 
or grabbing Indian territory. Very re­
cently the Vice-Premier of China was 
in our country and he had expressed 
an improvement in India-China rela­
tions. A little while ago in this House 
the  Foreign  Minister  Mr  Chavan 
stated that we hope to improve our 
relations with China. Therefore, ap­
parently there is no justification of any 
threat of war in the immediate future 
from China atleast that is how it ap­
pears from the present prevailing situa­
tion. Now, let us come to Pakistan. It 
is said that the military expenses in­
curred by India is 14 to 15% of tbe 
national income -while that of Pakistan 
is 50%. It is also said that India spends
* to 4% of the GJNJP. on Defence while 
Pakistan's expenses come to 10% of

their GJNPP. Sir, statistic* At'time be­
come batUng and they create more 
confusion than clearing any. Surely 
we cannot jump to conclusions merely 
by looking at the percentage ot expen­
diture referred to above because 4% of 
1COO is not and cannot be the same a* 
10% ol 100. In other words we have 
to take into account the total amount 
of money involved in both the cases 
and unless these two things are equal 
a bare comparison will lead us to wrong 
conclusions.

The Institute of Strategic Studies of 
Britain in one of their reports have 
stated as follows: and I quote, “The 
fire power that India can deploy against 
Pakistan exceeds Pakistan’s without 
taking into account the ten mountain 
divisions  defending  the  Himalayas 
rome of which can be used against 
Pakistan if necessary.” I am once again 
impelled to  quote from the same 
article in Indian Express which wrote 
‘In 1971 a few divisions meant to 
defend the North-East Frontier were 
diverted to the Bangladesh front yet 
significantly Peking made no attempt 
to create a military diversion even at 
that crucial period in Pakistan’s his­
tory. Viewed against this background 
there is little military justification for 
India to have the 3rd largest army in 
the world. In determining our Defence 
exoenditure we have to realistically 
assess our requirement and our capa­
city to pay.

As I have already stated we are 
trying our best to improve our relations 
with Pakistan but apart from this Paki­
stan herself is in troubled waters. She 
is more than busy with her internal 
troubles in Baluchistan and NWFF 
And in the present circumstances it 
would be most unwise for Pakistan to 
thmk of waging a war against India 
unless they want to meet a greater 
disaster at their own cost We can be 
legitimately be proud of jawans who 
have given on many occasions the proof 
of their superior valour against Paki­
stan and in future too, to I am sure 
they will do the same thing if Pakistan 
indulges  in  reckless  adventurism. 
Therefore, I feel Sir that even from 
Pakistan there is not much possibility 
of imminent war even though at times 
we hear such cries from across the 
border.

During tlw last tea years before 
embergo on am* sate Was W*&
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of arm* were purchased from open 
market Aocordlxm to Far pastern Ecor 
nomic Beview, let me quote, “the total 
value of Chinese -military shipments to 
Pakistan after 1965 amounted to some 
£ 312 million and France sold its arms 
worth another £212 millions. In the 
same period India is reported to have 
obtained weapons worth £1270 million 
from the Soviet Union  and made 
several  purchases  in  other  coun­
tries. “Over the last ten years while 
India was receiving 7.6 billion dollars 
in foreign aid from the U.S. and from 
chose to spend 16.4 billion dollars on 
its military.” Mr. Clearance D. Long, 
a leading Congressman of U.S. who 
visited India early this year said about 
the above in his report to the House 
about the way India utilised foreign 
assistance  for  building  up  defence 
potential.

And this has not been contradicted 
by the Government of India so far. A 
leport about the Congressman's report 
has already been published in the 
Time*, of India and till to date it stands 
uncontradicted. I would now like to 
suggest a few things which the Govern­
ment may consider to cut down the 
expenditure  without  impairing  the 
defence capability of the country  As 
at present under the National Cadet 
Corps programme training is being 
Riven to 361163 senior cadets and to 
650210 Junior cadets. In all we have 
10,11373 cadets available with us who 
are being given training in fire arms 
rind with a proper planning we can give 
them such training as may be useful 
'or the defence of our country. By 
utilising the services of NCC cadets we 
ran reduce the strength of the stand­
ing army as the services of these 
cadets can be requisitioned quickly. But 
unfortunately, the Government does not 
tiy to explore these avenues and on 
the other hand they utilies the army 
for such purposes for which they rae 
not meant. We have often found that 
*he army is used for suppressing popu­
lar democratic movements in our coun­
try and this to our mind is highly 
■tndersirahle. From Government reoorts 
find that army was used in Gujarat 

lor 27 days, in Bihar lor 30 days, and 
West Bengal for 10 days only in 

i°74. But strangely enough the report 
n«t say about the use of army 

?urin* Vs$ railway strike of May 1974. 
w is not Ito only example how Govern* 
m«nt reports are written. I will give

another example also. The report circu­
lated to us by the Defence Department 
tells us about the working of the pro­
duction units under the Ministry of 
Defence. The jPraga Tools Ltd. and 
Garden Reach Workshops are running 
at a loss for the last two years. The 
report does not make any mention 
about the losses incurred by these and 
other Defence production units but they 
have said in the report that the gains 
from these units is to the tune of Rs. 5 
crores. I would request the hon. Minis­
ter to examine why such distorted 
images are being created and why the 
complete truth Is not revealed in the 
leport I hope he will look into the 
matter and see that the official reports 
are not tilted to high light only profits 
and hide losses. I would also like to 
say a word about the hire of land and 
houses by the Defence Department. I 
feel that some economy in expenditure 
under this head can also be made. 
Sometimes it has been found that 
favours are shown to the interested 
parties while acquiring their lands and 
houses. It is very unfortunate Sir, even 
an organisation like Defence is not free 
from corruption and there are instances 
where honest men are harassed for 
bringing to the notice of higher officers 
cases of corruption indulged m by 
senior army officers. I can give one 
example of it to the Minister. In Silcher 
in 57  Mountain Dlvn., Caut. A. K. 
Chakravarty is being harassed because 
he has brought to light the illegal catch 
& sale of fish by the guards.

In fact, two senior officers Col. Grant 
and Col. Yadav are alleged to be in­
volved in this shady deal and for hav­
ing brought it to light Captain Chakra­
varty is being harassed and put to diffi­
culty. The matter I understand is in 
the court. I am sure this particular 
case is with the Minister and in case 
he has not got the details I will be glad 
to furnish the same to him for consi­
deration. I will only urge upon him 
that a thorough investigation in this 
rase should be made and the harass­
ment to Capt. Chakravarty must end 
and punishment should not elude the 
culprits merely because they are senior 
officers.

In the end Sir, I would like to say- 
that a well trained da&sless society 
bereft of exploitation  is  the best 
Defence line for any country and it te 
the best answer against an enemy 
having even the best sophisticated'
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weapons and unless tills Government 
gtrivest move in this direction we can­
not think ot a reel good defence of 
pur country. But during all these years, 
this Government has shown no willing* 
ness to move in that direction; rather 
it is moving in the opposite direction 
and hence I oppose' the demands.

SHRI BRIJ RAJ 8INGH-KOTAH 
‘(Jhalawar): Mr. Chairman, Sir, I rise 
1o support the demands for grants of 
the Defence Ministry. I not only sup­
port them but X also plead that there 
is great scope for re-examination and 
increase In these demands.

It is a matter of great satisfaction 
that the present Minister for Defence 
has also, for a long time, held the port* 
folio of Foreign Affairs. It has been 
my contention that defence and foreign 
policies should go hand-in-hand. The 
foreign policy is like the brains to a 
muscle, which is the Defence Depart­
ment. For the last so many years, since 
1947, we had four or five wars with 
our neighbour on the west and every* 
time we see that it is re-armed by the 
same persons.  Now, once more, the 
same country has again come in news 
with the U.S. lifting its arms embargo 
to Pakistan. When it is confronted, the 
UJS-A. says that the lifting of the arms 
embargo is for both the nations on 
the sub-continent. But, I wish to ask 
a question. If and when we require 
certain arms, will they give them to us 
also 7 I think this is a question which 
the External Affairs Ministry will have 
to answer.

The Defence Department has landed 
itself into a serious problem owing to 
.the rise in costs of pay, pensions and 
allowances etc. as also the rise in prices 
on petroleum oil and lubricants and 
various other stores.  The share of 
defence expenditure on these items has 
gone up only at the cost of expenditure 
•nn defence equipments, and defence 
-research and development.  In other 
words, I reckon that about 55% or may 
"be about 60% of our defence budget 
will be eaten up by this rise in costs 
and* prices. This leaves us with ap­
proximately 40% of the budget which 
will go Into the part of equipment, 
defence production, R and D etc. So, 
this imbalance has got to be rectified, 
1 say this seriously that we have to 
•find ways and means to get the efctra 
funds needed so 'fhat our “teeth” do 
»0t suffer and we have to find place*

where effective eats have to be made. 
But, I do not see when and how that 
tan be dom. Therefore, this poses « 
prime question on our nation1* secu­
rity and It has to be viewed and sotoed 
ee such.

I will briefly touch on tbe no* 
political situation which should be used 
to our advantage. We are faced with 
threats on the North by China and in 
the West by Pakistan and fresh winds 
are blowing from the South East. Con* 
sidering this, it is to our advantage 
that we make the maximum use of our 
friendly neighbour in the North namely, 
the Soviet Union. Recently Marshal 
Grechko came to India and I should 
like to learn what came out of the 
visit because there are great gaps and 
deficiencies in our Air Force which 
need to be filled up. Why are we not 
getting sophisticated equipment which 
we urgently need, like fihters or long- 
range aircraft like the Mig 23 or Mig 25 
when the Soviets can give the same 
equipment to countries like Egypt and 
Syria?

T will now touch on a subject which 
is most neglected amongst the Defence 
Department and, that is the Navy. The 
Navy has been treated so far as a step­
child in the Defence set-up. It gets 
the lowest priority. I think the budget 
that goes to it comes hardly to 8 to 
10 per cent of the total Defence budget. 
In other countries where they have a 
Navy worth the name, it gets at least 
one third of the Defence budget Today 
in the changed circumstances that sur- 
icund us the Navy has assumed a very 
v'tal and a crucial role I am not saying 
this because I hold any brief from 
Navy. I feel that in the context of 
off-shore oil that we are going to deve­
lop—which is going to be anything like 
a thousand crores investment In the 
Gulf of Cambay—the Navy has a very 
significant role to {day.

X also' feel that today out of all the 
Services, the most technical Service Is 
the Navy. It is a three dimensional 
Navy. It has an air element, a surface 
element and a sub-surface element and 
In all these elements there is the 
greatest use of computers fend highly 
sophisticated electronics and under­
water equipment. The prime role of 
the Navy is to safeguard oar coast 
Which is very long. If you took at it. 
BaSia today by its own tactftito is in 
« position to dominate the Itidian 
eeean. But that is a differsat subject
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and I will not dilate on it at present 
The N#yy needs to be developed and 
strengthened because of tbe following 
reason*:

The Navy at the moment is rather 
a vintage Navy except for the new 
programme that we have developed. 
The ships are rather old and creaky. 
Firstly, I will  touch  on  the air­
craft  carrier.  The  aircraft  carrier 
‘‘VIKRANT*’ today is a show-piece of 
the Navy. There is no use of having 
this flag ship without any teeth in it. 
The planes that it has are all obsolete 
and good for nothing. The Vikrant’s 
air complement has to be geared up 
and even then it will always be a 
nsk in today’s sophisticated missile 
and under-water warfare. If anything 
happens to such a flagship as the 
“Vikrant" it will bring down the morale 
of  the  country.  Therefore,  the 
“Vikrant** needs to be given greater air 
teeth. If it is going to be of any use.

Now, the long felt need in the Navy 
has practically come about. From what 
we have learnt in the papers, we are 
going  to  have  Long Range Anti­
submarine  Maritime  Reconnaissance 
planes or bombers or whatever name 
you call it. But. at the same time, an 
interesting controversy has been thrown 
un as to who is going to operate this 
component. The other day, we read a 
tittle about it from the papers. As I 
".aid earlier, I do not have any brief 
either from the Navy or the Air Force. 
I speak from my personal knowledge 
and from what I think ought to be our 
policy and should be done. In most 
countries, with any Navy to boast about, 
this part of the arm is controlled by 
the Navy, whether it be Russia or 
America or Germany or Italy or Nether­
lands or Japan or any other country. 
It is only in the British Commonwealth 
and in P-K. particularly that the RAF 
has a coastal command which holds 
this arm under its purview. It has its 
own history and the British are great 
for keeping legacies.  That Is their 
legacy. But, we have developed this 
aii arm today not In legacy, but, it has 
come up out of need step by step. So, 
Sir, the following reasons are to be 
Advanced If this tailing is to remain with 
the Navy* as I maintain, it should be. 
This long-range anti-submarine mari­
time reeannaiaance component is really 
the eyes and ears of the fleet. This is 
needed With the intaeasing activity in 
our Indian Ocean region. The Havy

needs this not only to familiarise itself 
with this-new dimension that they have 
acquired or the country has acquired* 
but. they need it to familiarise them* 
reives  with the various  signatures 
given by the various under water and 
surface, vessels so that in times of 
emergency, they can say by these elec­
tronic signatures, which is a friend and 
which is a foe. The Navy has had a 
deep background into it, because they 
have been operating this ASW equip­
ment since the last so many years, in 
smaller single engined planes and in 
vessels. The Navy is also familiar with 
such types of aircrafts. They have the 
necessary base and maintenance faci­
lities. They have the needed expertise 
and that have the necessary crew that 
will man these things. But, now the 
argument that is advanced is that since 
the Navy does not have the pilots who 
are experienced to handle multi engined 
planes, the Air Force should hold this. 
I do not know how this argument can 
be presented. Because at some stage, 
even the Air Force did not have experi­
enced pilots who could handle multi­
engined planes and they also went 
through the same learning experience. 
So. in a competitive service having the 
same technological standard, if not 
more, and I maintain,—because, today 
the technology in the Navy has become 
more  sophisticated—why  not  these 
pilots from the Navy also get the same 
experience ? I do not think there is 
any reason in this argument. The 
other thing is that even if the pilots* 
are from the Air Force, the specialist 
crew that goes into such planes—this 
is normally about ten—-are going to be 
always from the Navy. They operate 
the various electronic devices like the 
ASW Sonar, “the Homing Torpedoes 
Computors  Electronics  and  ECM 
devices. Even today they are still the 
Naval crew flying the old planes What 
is the big idea if this goes to the Air 
Force ? I do not think there is anything 
wrong if it is given to the Navy.

Then, I come to this part of the 
tactical training. The tactical training 
m this particular branch is a naval 
thing. The Air Force chaps if they 
have to operate these planes cannot be 
expected to know about the capabilities 
and liabilities of our ships so that they 
can effectively use this arm. This can­
not come from the Air Force.  The 
pilots and the crew have to have some 
sort of naval background and feat is 
already existing in our navifl air arm
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to<!ay. If Navy has it, the ate crew can 
*e rotated and they can be used by the 
Navy in their surface fleet also because 
the things are quite similar, whereas If 
they are from the Air Force, those who 
are doing this job will only be doing 
this job and they cannot do anything 
e'se. As it is today, the Air Force is 
operating our so-called maritime planes, 
the “Super-constellations”. They have 
no teeth m them; they can only see, 
bnt they cannot destroy. For this set-up 
today, there is a Joint Command Orga­
nisation and it is m all the three Naval 
Command Headquarters  If the LR 
ASW/MR Arm goes to the Navy, then 
"♦his is obliterated, you save on these 
expensive commands and the Navy fits 
in quite easily to do this job.

So I suggest that this thing should 
not be made into a prestige issue by 
saying that since the Air Force has 
handled multi-engine and since they 
have had a longer tradition of this 
flymg, this air arm of the Long Range 
ASW-Maritime Reconnaisance must go 
to the Air Force only, basing the stand 
on the old English traditions of the 
RAF.

The next thing I will say is about 
the Mazagaon * Docks. I feel that we 
have done very well there, but we 
must see what is going to be done after 
we finish with our “Leander Class” 
frigate programme. We must be ready 
to make caruelles, more patrol boats, 
more missile boats and we must create 
a position by which our submarines can 
also be made in the docks or elsewhere 
and also the existing ones that there 
are can be refitted, modernised or 
repaired so that do not have to go all 
the way to  the Russian base in 
Vladivostok.

The other need today is for missiles. 
Missiles are going to play an important 
-ole in any future operations missiles 
are greatly needed for use for the Navy 
and for use of the other services also.

As far as the Navy is concerned, I 
'Wish that all these points that I have 
made within the limited time at my 
disposal, are seriously considered by the 
Ministry because the Indian Ocean 
region, as I said, is going to play an 
increasing ntie for this country's des- 
fnv With all oar sea lanes and the 
tirade, with aU the world oil interests

located in the Gulf area and with v*ri 
ous bases to* this region, the. Navy ha 
assumed a very demanding position ii 
Our defence strategy and, therefore, : 
have devoted most of my time to thu 
Navy.

Now I wiU touch briefly on the AJh 
Force  As you know, the Air Fora 
has got four main jobs to do. One ii 
long-range interdiction, the second i 
ground support to the armed forces in 
the field, the third is interception of 
enemy fighters and the fourth is tac­
tical transport. In the ground support 
side, we have a very excellent fighter in 
the “GNAT” now re-christened “Ajit”. 
W* need more of these fighters because 
they are low-costing, highly effective, 
they have served and demonstrated 
their use in earlier operations. I feel 
wc can produce more and more of 

these fighters, we can achieve quick 
local superiority in the battlefield, 
influencing matters without any diffi- 
cu’tv As far as the long-range interdic­
tion part goes what is called DPSA— 
deep penetration strike aircraft—this 
D?rt is absolutely missing That is why 
f say that the Air Force has no sturdy 
wings to soar high. By this I mean 
that this gap today is vitally needed to 
be filled in if wc are to hit the enemy 
where it hurts most. Without this, we 
arc risking ourselves because we know 
what happened last time, we do not 
want that our aged “Canberras” and 
the not so successful “Sukhois” the old 
tattle horses, that have served as well 
in earlier operations and can hope to do 
so in times to come, we need something 
more efficient and modern.

17.00 fan.
I do not know what the department 
of Defence is going to do to fill this 
void; I do not know whether they are 
getting Mig 23 or 25. I hear that they 
are making adaptations to Mig 21M 
wĥch we have. I believe that if you 
load a horse too much, then it becomes 
a donkey ! Mig 21 M is basically an 
interceptor and you cannot adapt it and 
do interdiction with it. Either you get 
a “Jagaur”, the Anglo-French aircraft 
in the market or you get Mig 23 or 25 
nr a Mirage F.l or something which can 
fl" the need. But the need has got to 
be filled* As far as interceptot* go. we 
have very good atm Jo the Mig 21 
there is a pressing need in the trans­
port fleet ttecwutf our World War ii 
vintage DC 39 and old Ctllte  are 
lining the job so #ar *mt ii ls time we
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thought of something more useful and 
rmre suitable having STOL Le. short 
take-off and landing Characteristics. 
Tbe concept of modern warfare is that 
■«ne must have a large number of 
heUcopters. They are very useful in 
arranging the evacuation of casualties, 
giving medical aid, dropping supplies 
*tc.  The concept of heliborae armed 
brigades or small groups was demon* 
strated by us very well in Tangail in 
1971. But we could have more of this 
air mobility which is lacking at pre- 
sent.

SHRI S. M. BANERJEE: For elec­
tions also.

SHRI BRIJ RAJ SINGH-KOTAH:
That is only one helicopter. We have 
developed HF 24 MK-II “Marut”. The 
design part is excellent. It is supposed 
to have Mack 2 potential but we do 
not knok whether it has really achieved 
that or not ? If this aircraft design is 
actively pursued and developed to the 
potential that it has, it can form the 
part of a DPSA fighter bomber which 
we badly need.

T should like to refer to the lessons 
of the last conflict in West Asia. Note 
should be taken of the new family of 
missiles; there are a host of them and 
I  not have the time to name them. 
They had made air cover over the 
local battle ?one quite hazardous unless 
on* has latest electronic counter mea­
sures to combat them with, I trust we 
are going into this aspect and doing all 
that is needed. We must have a more 
efficient and integrated air defence 
system which will be useful in taking 
quick action and giving faster reaction. 
A vital gap which we need to fill is 
missiles; we need missiles if we are to 
be effective in the future. It was also 
shown that too much reliance on static 
turface-to-air missile sites cannot be 
placed because they can always be hit. 
We need more sophisticate Early Warn­
ing Radar systems which will give 
quicker response and command deci­
sions.

I shall briefly touch on some points 
r.bout the Army. We have a very good 
Army rad ail the dements in it are 
verv well looked after. But looking to 
the western theatre, I feel that we have 
not got ifttieh Of • Superiority vi**a*vis 
Ppkistato* tfce t»n. Member from the 
Marxist P&by was quoting some paper
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and said that we had enough superio­
rity on the western theatre and there­
fore we need not go in for more equip­
ment, etc.

If the lessons of the previous conflicts 
are to guide us, the wars fought have 
always been of a short duration and the 
first person who grabs anything keeps 
it. and by the time you realise any­
thing else, the cease-fire is enforced.
We may be having a slight edge in 
various components of the army on 
Division to Division basis, but if we 
are to go by the lessons that history 
hfis taught us, I seriously say that we 
do not have that superiority vis-a-via 
the western theatre as one would feel 
safe to have. We know we will not be 
the first to start a war, but if we are 
aggressed, we must have the necessary 
complement not only to retaliate swiftly 
and put the aggressor in his place but 
take all that has got to be taken in 
order to achieve our long term ends 
and do it quickly. That can only be 
clone if we have a 5 : 1 ratio over that 
part of the enemy forces opposing us. 
Ar.d we do not have that at the 
moment.

For the Army, there are certain 
lessons which we may apply in the 
western theatre. The Egyptians have 
shown that water cannons can be used 
to sweep away earthworks. In the 
Punjab area, there are going to be a 
lot of earthworks both on this side and 
that side. If the use of water cannon 
can be made, I recommend it.

The next lesson is that more and 
more anti-tank guided missiles are go­
ing to be used in the next Warefare. 
Pakistan already has a lot, I know we 
have also got some, but these have to 
be more uptodate and sophisticated to 
do the job effectively. We need more 
tank destroyers and more self-propelled 
assault guns.  We need laser-guided 
range finders to have effective first 
shot kills.

As I said, we are doing very well 
with our defence production. The 105 
mm. field gun which we have made is 
not only a very effective weanon but 
is also a piece which X am told is quite 
lucrative on the export market. If we 
can spare some and find some buyers 
for it, 1 do not see why we cannot earn 
some rauch**needed vital foreign ex- 
change ? We are doing a good job but 
this need to he done still better.

CHAITRA 26, t«97 (SAKA)
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Defence is a subject which cannot be 
neglected. I do not want my country 
to keep on facing repeated threats of 
the same type since 1947 from the same 
quarter over and over again.  I wish 
not to say more about it. I want that 
my country grows great and occupies 
its rightful place in the comity of 
nations. Let us not keen on sheding 
the blood of our brave jawans’ time 
and again and then go back to the same 
stalemate position only to have a fresh 
position crop up which is essentially 
the same as it was in 1947.

With those words. I commend this 
budget for acceptance by the House. I 
urge that the ratio which is being eaten 
up by the rise in costs and nriees has 
to be very seriously and urgently consi- 
dried looked into, so that our effective 
muscle of defence is not weakened by 
the administrative and static side of 
defence.

SHRI B. V. NAIK (Kanar*): Mr. 
Chairman, I think it is not within my 
right to comment upon the convenience 
of cur fellow colleagues, hon. Members, 
but I have to do a bit of explanation. 
Because, X think defence is a subject 
which needs a tremendous amount of 
home work in order to be meaningful.

SHRI S. M. BANERJEE: Why don’t 
you do it tonight and speak tom jxtow ?

SHRI B. V. NAIK: It means that I 
have not attended to my home work 
for the last four years. I am not pre­
pared to admit it or concede it I am 
only coming to the specifics.

In the course of the Report it has 
been mentioned, particularly ab*ut the 
economics of our defence, that the most 
pertinent factor is that India’.? defence 
expenditure has been between three 
and 4 per cent of the gross national pro­
duct, and they have compared it with 
the expenses in other countries. When 
we compare ourselves with Paxistan, it 
Upends about 50 per cent of its total 
budgetary expenditure on  defence, 
which roughly accounts for about 10 
per cent of her gross national yroduct, 
whWe wt spend about three to four per 
cent of our gross national product, 
which accounts for about 14 to 15 per 
cent of &e tptti budget outlay of both 
the Central ana jState Governments put 
toggtber.

I was only trying to state when we 
have a reasonable justification to say 
tliat we are Use thirtyi-first couatiy teem 
budgetary angle, as far at the expendi­
ture on defence is concerned, I think 
the norms which we are picking up 
would not be very dear indicators; 
it respective of the fact of the economic* 
social and demographic conditions in 
Pakistan and India being more or less 
similar. I do feel that for a poor coun­
try like ours, with a different socio­
political set-up, with  a  democratic 
set-up, with social impulses more far 
the purpose of development «r>d not 
for the purpose of preparedness on the 
defence side, to justify this expendi­
ture of even three to four per rent of 
the gross national product would mean 
justifying the unjustifiable... (Inter- 
ri'ptions). I am trying to say that when­
ever there is a defence debate, not only 
the media will be trying to project a 
situation whereunder the security needs 
will be given very considerable atten­
tion ... (Interruptions).

I am just trying to pose the question 
of the relative priority between guns 
and butter which was the stock argu­
ment before the advent of the Second 
World War.

THE MINISTER OF DEFENCE bHRI 
SWARAN SINGH): May be guns and 
grains today rather than butter

SHRI B. V. NAIK:  Most apt, I
wn >lc3 definitely say between gMin* and 
grains in this country of ours.

Sc. I would most hesitatingly join 
issue on our defence needs. The pxcsent 
outlay extends beyond the Rs. 2,000 
crores limit. We were below that for 
quite a few years, but we have increas­
ed the outlay limit now because o£ the 
h’ke in regard to pay and other things 
involving additional outlays Mf a capi­
tal nature. In spite of the categoxical 
refusal of the worthy and honourable 
successor of Sardar Swaran Singh} i, 
Shri Y. B. Chavan, even to admit a 
case for an Asian Collective Security 
System to day in the course of his 
xep?y I would still urge, though I know 
that it is at present a sort r»f cause 
without many supporters, that in the 
context of he contemporary history of 
the world, it does deserve a fresh look. 
Of courae, I have been advised tor 
friends that the Asian Collective Secu­
rity 8ystem,,particulariy with our por- 
tto£f& neighbours, tilt tfASJL, 4s «
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thing which should fall more within
therealm ofadefence arrangement, I
thinkitisadualresponsibility inwhich
Loththe Defence and External Affairs
Ministries should have asay.

Collective securities have paid divi-
cends in many parts ofthe world in
the'course ofthe last 25years, parti-
cuiarly in the cockpit of the world.
Though we would liketosaythat Asia
has been the scene of fighting, parti-
cularly South-east Asia, it has yielded
results inthereal cockpit ofthe world,
namely Europe, and therefore I would
like to say, while supporting the
Demands, that apoorcountry Iikeours
with about Rs. 50,000 crores of gross
national product hasto make atremen,
dous amount ofsacrifice when itlays
out about 14to15percent ofitstotal
budgetary allocation forthepurpose of
defending and guarding thesecurity of
!J'Jrcountry.

Militarism has paid dividends incer-
tain periods inthehistory ofthe world,
but ours isnot an army or adefence
system with any imperialist design. It
has adefinite, objective and adefinite
character, that istoprotect the secu-
rityofourcountry, toprotect thefron..
tiers ofourcountry. Ithasbeen made
outthat weareinageo-political situa-
tion. atthe cross-roads of world com-
merce, atthecross-roads ofworld popu-
lation centres, but wecannot denvthe
fact, even from our common know-
ledge ofelementary geography wr.icn
welearnt inour schools, that India is
oneofthe most gifted countries asfar
asnatural frontiers are concerned and
asfar asitssecurity arrangements are
concerned. Itisa God-made one. This
applies not only tothe former united
India, buteventothepresent-day India
except forthe western front with Paki-
stan, With the Himalayan frontiers in
thenorth andthe seaasafrontier for
the rest ofthe country with acoast-
line running to about 3,500 miles, we
are well protected. So, to make out
that ourphysical environments make it
necessary forustotake avery guarded
view of OUrsecurity system would not
hejustified onthe basis ofbcts.

I wishtobring tothe notice ofthe
hon. Minister what the Director ofthe
Institute of Strategic Studies, Dr.
Suhramaniam, has stated. Aft~r 1!.171,
ithasbeenstated-r amtrying to make
out for the hon. Minister's considera-
tion-that on our weiterIl frontier!!
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there has been a virtual ~'ll~I!"rlt,.
that has been established, division to
division, armour division to armour
division, with Pakistan maintaining the
superiority ofoneovertheIndian forces
and, ifthat isso, what are tilesteps
that the Defence Ministry istaking
particularyy in regard to themore
vulnerable western frontiers ofIndia.

As farasthe Naval requirements nre
ccnocmed, I completely endorse what
hasbeensaid bythe previous speaxer
frommyparty, would itnot be avery
simple proposition, arule ofthethumb
al'1108t, that as against three Naval
Commands that you have at present
virtually overacoast-line of abort 3500
miles, that isa Command atthe rate
of about 1200 miles-it isa fantastic
area, right from Kutch upto.Calcutta-
toIncreaseittofive? Ihad rcnuested
thistobedone. It willhavetol:>edone
inevitably inthelight ofthestatement
made inthe House today regarding the
possible threat onthecoast-line. .

Ithink, it would beapproprfate,bet-
ween Bombay and Cochin, that there
chould be a Central location and I
leaveitto the Defence Mini-'try and
their experts in naval logistics to
decide. But forthe information ofthe
Defence Ministry, I would sive an
excellent location ...

AN HON. MEMBER: Mangalore.

S!IRI B. V. NAIK: No.

SHRr SWARAN SINGH: Nearer hi.•
constituency.

SHRI B. V. NAIK: One ofthe most
natural harbours on the west coast
which isnot much known, which isnot
much publicised, happens tobeaport
called as Tadri. Itisone ofthe most
natural ones; it compares very much
with the cochin harbour asitisexist-
ingatpresent.

ANlION. MEMBER: Does Ittall in
your constituency?

SHRI B. V. NAIK: I~itaslnif it
falls in my constituency?

There are other things ofageneral
nature which I would like 10' know
from the hon. ~inister. Recently. there
hasbeen certainencroachmentsonthe
exclusive preserve ofthe Defence per-
sonnel l'lyt!lepolitici81il$, bythe people
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who belong to our tribe. It lias never 
happened in the history of India that 
politicians  and political leaders of 
standing in the country's set-up have 

a call to the Army men to follow 
tbfilr voice of conscience if it is neces> 
sajry and to defy the orders. Unfortu­
nately, from no other sources, either 
from tbe spokesmen of the Army or of 
the Navy or of the Air Force or from 
the higher quarters we have found any 
retort in regard to this call for revolt. I 
suppose, our leaders of responsibility 
and stature know exactly what they 
are talking about. They are melting 
tbe disciplined Army to mutiny, to a 
revolt...

AN HON. MEMBER: A figment of 
imagination.

BHRI B. V NAIK; If his imagination 
has atrophied, I am not responsible I 
read in newspapers and I see that it 
ib being repeatedly said  It is not a 
figment of imagination. It nas come 
in hold print and cold print also  I 
hope, the hon Minister will tell us, in 
categorical terms, whether this amounts 
or to does not amount to an offence—I 
do not want in the legal sense—in the 
military sense, an offence in the consti­
tutional sense.

What are the remedies you are pro­
viding? After all, it is our own kith 
and kin, our own relations, who will 
be in the various forces  What about 
the confusion that is caused to them * 
I think it is necessary to drill our army 
In a psychological sense that they pay 
A tte n tio n  to the head of the Indian 
nation, to the head of this country, 
Wbich is the President of India, it may 
be understood by the thinking section, 
but lor the jawans, for the sailors, for 
the airmen, they must be told in clear- 
cut and categorical terms as to where 
they stand. I wish I could make use of 
harsher words for denouncing the poli­
tical leadership, at whatever level it 
is, but, I think, responsible people will 
be Able to understand and get the mes­
sage therein.

Today fa the course of the other 
debate we Were told as to what is the 
jwtwer that Das emerged ultimately In 
Atf* Wt had a long discussion with 
tg*? marts from the Institute for 

studies and trom the Defence 
Jteptrtraetf * matAh * two

back about the comparative parity of 
the forces, bow many divisions we have, 
division-to-division with Pakistan on 
this side; we have been told that there 
are a lakh and fifty thousand in Tibet; 
we are face to face on an extremely 
long northern borders, the inhospitable 
frontiers; we have got another major 
power in the world—I do not know 
whether Super Power would be the 
correct term—, a major power m the 
world, China, our advantages and dis­
advantages and so on.

We have been told in the course of 
the previous debate that the emergence 
of a major force in Asia is the emer­
gence of nationalism as a force  We 
have to accept that  The force of 
nationalism that was evidenced m Viet­
nam, the force of nationalism that was 
evidenced in Cambodia, in the freedom 
struggles m Africa, show that military 
might by itself is no answer when the 
people rise against though they may 
not be organized—and it is not pos­
sible to fight the conventional wars, 
with fists and lathis and things like 
those Under these circumstances, are 
we trying to learn any lessons from 
the history of contemporary Asia or 
are we trying to rest on the laurels 
which we have won m Bangladesh, 
which was a prophylactic war, a limit­
ed war—as soon as that war was over, 
we withdrew; that is what is called a 
prophylactic war, for serving a speci­
fic purpose  Are we re-orienting our 
forces, particularly the armed forces, 
on the basis of the lessons that have 
been learnt in Vietnam ’ There might 
be differing arguments that the Vietna­
mese could not have won except with 
the secret support of Russia and their 
tanks  But still, as far as we know 
from common knowledge, they were 
very ill-equipped, and with all these 
and their simplicity of organisation, of 
their  army and  tactics, tbe well- 
equipped, armed-to-the-teeth American 
forces were dumb-foundad  If we can 
take certain lessons from the history 
of Vietnam and other similar struggles 
—I do not mean guerilla war—we 
should take them. I have virtually made 
the points and 1 would like to reiterate 
what I have stated.

For a country like oUrs, though we 
may be 3**ge in the scale of pofrt&fr* 
tion, to the defence Male, as I had 
once the opportunity to esptiiCr « 
country likeu&A* and UBJ.lt are 
going to tpm&m t single
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of Defence in th* course of one year 
out entire projected expenditure for 
the Fifth Five Year Han for all the 
five years for all the Ministries put 
together whereas our plan is only a 
plan of Rs 56,000 crores and theirs is 
going to be a plan for one year alone 
to  the tune of Rs.  70,000—75,000 
crores. A hundred billion dollars. What 
does it mean ? Therefore, on the basis 
of reality, man to man, our friend was 
good enough to say submarines, MIGs 
and the entire shopping list which we 
go on, including our indigenous pro­
duction of Leander type of frigates. But 
can we really m this equation of power, 
on the basis of instruments of power, 
equate them ? 1 think it is one of the 
fundamental questions which we have 
to answer from the limited perspective 
of a sort of a confrontation or a half 
confrontation with Pakistan I thins 
now that we have seen in the course 
of the last many years—I am saying 
with a due sense of responsibility—we 
have not had any experience of China 
committing any aggression after 1962— 
I would like to be corrected if I am 
wrong—and that too an aggression 
which was a prophylactic one. Since 
China has not committed any aggres­
sion, I think the suggestion that we 
should be able to maintain an adequate 
partiy of force at the western end on 
ihe borders between  Pakistan  and 
India needs immediate consideration.

In the ultimate analysis our country 
should be able to bear the cost of 
defence which would be a pittance and 
which would be a small part for a large 
nation. With regard to our northern 
neighbour, we need not be inhibited by 
considerations of ideology. I need to 
repeat that point and, therefore, in the 
ultimate analysis, with due deference 
and with a sort of poetic justice, our 
late lamented Prime Minister, Shri 
Jawaharlal Nehru’s concept of non- 
alignment, a great concept, stands out 
and to make it relevant to the present 
time, I think the collective security idea 
has to be given a greater amount of 
consideration than it has received right 
from 1099, right from 1971 and right 
aftat th* 9th August 1971 agreement 
and treaty of friendship and co-opera- 
tlon with the VSSM. It has to be 
given a very serious thought and if 
initiative it not being taken by our 
big neighbour,  then, the initia­
te* has got & be taken by us because 
I thjnk  the scale ot values we are 
th# pmh wi#t ««• ift * greater tm&-
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SHRI S. M. BANERJEE (Kanpur) :
Iheard with rapt attention thespeech,
-the very good speech-of my hon.
friend Shri Brij Raj Singh-Kotah, who
knowsthesubject well.There wassome
sort ofeffort made in hisspeech and
I could feel that he was trying to
explain that wearehaving aslightedge
over Pakistan. He was talking ofthe
western sector. What happened in19'71
was this. With all the sophisticatecl
weaoons which they got from the
U.S.A.,-whether they were patton
tanks or whether they were the Sabre-
jets Or other types of sophisticated
weapons,-why couldnotPakistan pos-
sibly use them correctly?

What wasthecallgiven atthat time
by late lamented Pandit Nehru-self··
sufficiencyindefence.

Ithink that inUJ53 orin 1956, when
Shri Menon was a Defence Minister
torsometime, hegave acallto maxi-
mise the production. Since then the
Defence Establishments started pro-
ducing sophisticated defence equip-
ments. In 1962,the late Shri Krishna
Menon was criticised. But, later on,it
wasfound that it washe wholaidthe
foundation for self-sufficiency in
defence production inourcountry. And
today itisafactthat wehave reached
astage ofself-sufficiency inthe matter
ofconventional weapons whereas Pakis-
stan purchases every item of defence
needs from various countries. Our
army, navyorairforcenever depended
onanybody's help. They depended 'JIl

our production alone in our country.
Practically, it was our tanks and our
Gnats produced in our country which
hecame a terror to Pakistan army.
That was howthe production inthis
country had increased. Therefore I
congratulate those workers-they may
not beintheforefront butthey arein
therear-in theordnance factories and
the Research and Development who
were doing their best toseethat self-
sufficiency was reached inthe matter
of defence production and we donot
remain dependent onanyothercountry.
So, naturally, the feelings of discord
should not be created and defence
budget should not be increased still
further. But, bythat, letusnotcreate
a war psychosis in this country. We
know that Mr. Bhutto may say what-
ever he likes to say. But, he knows
Inhis own mind, that we are strong
enough toface Pakistan.
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Now, I am happy that he has realised 
this. He will also realise it very seri- 

k  ously that we have the support of the 
U.S.S.R. and so, even by supplying of 
&rms by U.S.A., we shall be able to 
face Pakistan Sir, U.S.A. could send 
the scientists to the moon; they could 
land in moon  but not in Vietnam. 
Whether it is in Vietnam or in North 
Korea and wherever the U.S. interven-
tion was there, ultimately they met 
their Waterloo at tVieir Viands.  tVds

is what is going to happen in this coun-
try once they try to enter the Bay o+ 
Bengal. They will meet the same fate 
in the hands of our armed forces and 
navy. We are proud of them. I am 
happy that the Defence Minister while 
inaugurating a convention of All India 
Defence Employees’ Federation recently 
in Bangalore gave a call not only to 
the armed forces but to the civilian em-
ployees also who are second to none 
for maximising the defence production.

Here I would only confine myself to 
the cut motions which I have moved. 
More important points wUl be dealt 
with by my friend and leader of my 
group, Shri Indrajit Gupta. But, I have 
some thing to submit before the hon. 
Minister, Sardar Swaran Singh and 
Shri Mirdha and Shri Pattanayek. We 
are talking about the defence produc-
tion having gone up in the defence fac-
tories except at Ambajhari and Tiru- 
chirapalli. And practically, production 
in every unit has gone up and it is 

 ̂ still going up and up.

I have no doubt in my mind about 
this. But, what is going to happen to 
coordinate the various units of the 
defence production. For the Raksha 
Uthpadan Board, we have been plead-
ing in this House that the workers should 
be associated with it not because I want 
to go there on behalf of the Federation. 
There are workers who  are efficient 
and who can possibly head this Raksha 
Uthpadan Board and who can give 
suggestions as to how production could 
be improved. So, as a matter of experi-
ment, I would only request the hon. 
Minister to have on it one of the re-
presentatives of the Federation.

I assure you we will nominate only 
the best worker and not a politician. 
We will nominate a person who is capa-
ble and knows his job. I hope, the hon. 
Mmister,  will  kindly  consider  the 
suggestion of mine,

Then I come to the question of vari-
ous demands of the defence employees.
I do not say the demands are not con-
ceded. The piece workers of the Ord-
nance factories who are the backbone 
of the Ordnance factories work practi-
cally ten hours a day without any rest.
In their case the recommendation of the 
Pay Commission about co-relation of 
piece work has not been approved or 
okayed by the Finance Ministry for tha 
last 2S months. I would request the 
hon. Minister to take up the matter 
with the Finance Minister and see that 
piece workers do not suffer. Then there 
are supervisors, draftsmen, etc. against 
whom injustice has been done by the 
Pay Commission. There are sc many 
such categories. The Defence Ministry 
is one with the stand of the Federa-
tion in all these matters and I would 
request the hon. Minister to take it up.

Now, I come to classification tribu-
nal for the Defence employees. I am 
happy that for the first time this parti-
cular demand has been accepted by the 
Defence Ministry. I must congratulate 
them for it but what has happened has 
not functioned.  Suddenly, when tha 
Defence Ministry accepted our sugges-
tion the Department of Personnel came 
cut with another suggestion that th'S
might have repercussion on Railway 
and P. & T. employees and. as such, 
it should be considered in totality. My 
point is why should the Department of 
Personnel come in between.  I would 
request the hon. Minister to see to it 
that this classification tribunal works.

Now, I will touch a few points in 
connection with improvement in servics 
conditions. The Defence units are pro-
duction units. Nobody can deny that 
it is an industry.  When we talk of 
Defence we talk of Defence Industry 
but in the matter of payment of bonus 
it is a departmental undertaking, HAL 
employees who manufacture aircrafts 
get bonus because it is a public under-
taking but the worker at Avadi tank 
factory is not given any bonus because 
it is a departmental undertaking.  I 
would request the hon. Minister to con-
vince me of the logic behind it.  Are 
not both the same ? Sir, time has come 
when as an incentive to the workers 
bonus should be paid.

Then, Sir, will the hon. Minister 
assure about the re-introduction of 
permanent  negotiating  machinery ? 
This was given to us and was working 
very efficiently. In 1960 strike which 
was declared illegal this permanent
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negotiating machinery was withdrawn 
from the Railways, P. & T. and Defence. 
After the strike when recognition was 
restored everyone got it back but not 
the Defence employees.

I would request him, in the larger 
Interests of good industrial relations 
and if you do not want confrontation— 
I do not want any confrontation even 
for a moment and I want good and 
smooth  relations—let the PNM  be 
established again and I can assure you 
that we shall create conditions by 
which things are settled by peaceful 
negotiations.

Sir, I will take another three minutes. 
Sir, I would like to mention about the 
revision of pay scales. There are certain 
glaring injustices. I do not want to dwell 
on it at length. But, I would request the 
bon. Minister to kindly consider whe­
ther it is justified to have higher 
scales of pay far the same posts in the 
Railways, in the Posts and Telegraphs 
and not in Defence  1 do not know, 
why the members of the Pay Commis­
sion recommended it. That is why, I 
say that this should go to the classi­
fication tribunal and the matter settled.

Then, Sir, the discrimination between 
the industrial and non-industrial wor­
kers should be removed. Sir, there was 
the unanimous recommendation of the 
Shankar Committee that there should 
be no discrimination between industrial 
and non-industrial workers. The indus­
try al workers are as effective, as effi­
cient and as respected as the men of 
letters in the country. There should be 
no difference between a man of craft 
and a man of letters. X would request 
him that apart from removing social 
discriminations, we should also remove 
Other discriminations which exist today.

$r. I would like to mention one or 
two other points and 1 will conclude. 
Sir, the hon. Minister inaugurated our 
Federation Session In Bangalore and we 
requested him to reconsider the cases of 
Victimisation, whether It was in West 
Bengal or in Avadi or in Kanpur or m 
Jabalpur or in other places. I would 
request him to appoint a senior officer 
of the Defence Ministry not exaotty 
conoegted with the Ordnance factories 
there and this will prove that only 
those workers Who have been e**gaged 
in genuine trade union activities have 
been virtlmised, We are not pleading 
tot any warkars wl*e

dismissed for morel turpitude, for theft 
or for security reasons. But, workers 
who have been engaged in genuine 
trade union activities have been dis­
charged. The time has come when we 
have to start on a new slate. X would 
icquest Shri Mirdha and Shri Swaran 
Singh to sit together with the represen­
tatives of the Federation and decide 
these cases so that these workers may 
he able to put in their best and step 
up production.

Now, X would like to mention about 
the awful conditions of Defence em­
ployees  in  ordnance factories  and 
other places in the matter of quarters. 
The MES employees construct quarters 
for the whole Army, but, they have no 
quarters. They have no quarters. This 
is a peculiar thing. This is a paradox 
1 would request the hon. Minister that 
tnese workers should also be given 
quarters. The contract system should be 
abolished They should be given con­
tacts to construct their own quarters.

Last but not the least, I would request 
Shri Mirdha to give me some reply in 
regard to the canteen employees. Both 
the Federations, ours and the INTUC 
have pleaded unitedly that the canteen 
employees should be regarded as cen­
tral government employees. This has 
not been done.

With these words, I would request 
the hon. Minister to reply to the points 
raised by me.  X can assure him, on 
behalf of our Federation, that when­
ever there is trouble, whenever there 
is any shadow of external aggression, 
we shall forget our demands, and we 
shall do our best; we shall rise like one 
man and we shall share the burden of 
this country. Sir, in 1962, 1965 and in 
1971, we stood by the country and we 
would like to assure that when we 
light, we flght not for offending any" 
body but in self-defence.

•ft fWHWW TWf (tafaff) :

f lu r c f f r   t f r   *rt  f l m r   * p jf  %   f ir *  t

fPT | fr imafta  *nt

jtt  wm ftm % tffcnfar &

iw  m  *

turn %  m t 

m   m   sp̂ $
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If TT̂ WT  *1̂  ^ ̂

*rtt ft |» f*rrt: fcr <n: qffctft tftaT

*tft ?R3v % Sfrf ITT 8TPWT JBTT,  $

4ft *f <rwcr fm  T̂t afa vm # 

slw *r$ q;̂ fr*T# |, srmwti

1970-71 $*!  % ̂aff mu  tfhTT

tt «ifTf ft T3?r *fti *f?r qrrr  *r*nj if

f 3̂ anftRT  apt  «r̂r *t

tft *n?for %?rr >rt fr t mxtfhr #f*Pfrt

>*t«

fw  $ fviR *pt% *rc wrnr f*r

fw«r $ m  & am £ i  f̂iR  ?pp 

?pr£r #ar *nmft vt *t*h- $, f*r 
snft  ift snrttvr tit* *ftf%*r?r *jfipra

% ̂TVPT̂  | I ft ̂T̂RTT | f̂> 5FT ̂  
*P*ft sfft «Rf % $,  f̂iPT 3|ft ?R>

f*Tt dhnfiwflf yr awrer |, 3*fft*f5r%- 

HifRrv vnf W f, s*ft% £*> arrrcr, 
f*n$ *frt *?rc*r  sfcc âift  arcsr 

i?WT% ̂ fa* ̂PT îVHFfT snrEhFT % 
$ftrcrei r̂ pT t i afo: ft mti | fa 
q̂rr *pnw5rr serf ift ft i *if  t fa 
f*Tft?:{*  f*n̂  crw srrsnr *fr f,  #fa* 

tofr firrfr *»ww¥«i |, m  t̂ wft 

1̂ ¥SifltfiT^r«(ft^Tqff ,̂TrT| 

( i  w vf?n t fa  totos 

5f»> fara% «w  «nwprar |,  nf *s% 

arro  f*FRT ■sTffS, srra f*r «̂t frr?r*ft

fW»?  *f  | I  3TT5T fUTft tftHTatff

TS aft  <TTt Wf <»fapfr ?R!B % ft

w r̂(t?ra%tt, uranrftvr %$ftrorc

3TT% % OTT ft, ** *flff *?t wr if TSRt

*rftf f̂r  % M  f«r <wf̂  

vr**rt**r£fcr%mtrim 

Wt§«T3ppr«r
«S  Cmm  ,,JL  #H..  ___̂__ __J!%. ..

R n'̂ I'P T11TW W *[Mjf fW 'VTTfEl,

w w w  «f « W  ¥t ftwpft »rt*r  2? 

tllNr  ̂«

*ta* vt arfirv ̂   % fat vfr ww

?fr  r̂ fmm wm ̂ f̂tfcr ft̂t  i

9TTW 3TT *TT STVTOFT fRRTT «T« wP- 

m * Vt SIT T| t *TT f%#t  T̂ % ITTT
a n  - $   i ,  s r f w   « if  if t  w*n*m |   %  

fw^nr # 3rt anrte f̂fwr T̂fjRT fft 

^mynr jf  *rfr vr wr  stoft 

nt j?fr ari%W 11  f̂r ̂ r #

ftt i fo «r̂t 3f> irs tfT*nft | 

v t   s n rf N r r   q rf a F i H   v t   »rr  * F*f  % »ff 

spt  f t R T t   ̂   q f m r    ̂T    ̂1 f%   f ,   w f t  

?r ?5TfrT «̂rTT^  ̂

a n rC t v r

 ̂   v t   ̂ f t r   K ft  « rfr  w   w n = n r

 ̂ SFTTTftr 3Ft 44\M\ T̂RT WrfipT I

«Tf ?rft |  3R  sr̂t ̂ t arsffr

^WFTf>7frt, fw m ^T% arnwq 

% 5TT?  f*T̂ T̂RR Jr -̂̂t̂ HT 

ff | I  %f«R  ??RT W fft % «TT̂ 5

 ̂ft  f » n f t  if o m   ̂ f t  ? ̂ t  f  t o f t  

ft ̂ft   ̂rrlf* T   i  #   « t r t   v r  ffN rr   ̂t  

? r a p   a r ? ̂   m   # s fr   t ft   v r   w t r   ir w f t R r  

iw  WTfanr f i  wnprT ̂   vrsvnv 

r r ̂   'i j w  | ,   f ? r ( t   frc*B   f* r   ̂ r f   % 

* ft   ̂r s v   « r t   ?ft  1 1   a m  v t f  g ? n r  

|3nr?rtwnFTT  r̂?r % tret  ^r ̂

f5*rft ̂ EfhTT3ff  3TT  | aftt ̂  5Rf

%?ft̂ f f*TTft̂ mft5f?t»TT%qnsr jtf i 

Wf̂ nr ifTTvf?rr|fv vt̂ %3mr=rRr 

a ft v f t t  %   ? m R  t ’, m

$ f̂rrCt  gwft fjt̂rr % to qrtfît % 

p̂t vpvc 9V anvsm  wr % to 

ifmft̂ ^Tffti #an% t̂M t̂fr?r 

w * m   g — 3TT3T  %  m u r - m   m w   < n f r   w  f t  

<re  ̂c t f t ̂ r  * *   f a t o   f  * n 

a f t r   i f t « n c  M * * f a r « f t % w * f f  

%f*̂ *Rrr«!ff̂ nrwm 

t . 5 -   •  4  -
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